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LOK SABHA DEBATES

LOK SABHA

Tuesday, March 17, 1970/ Phalguna 26,
v Suka

1he Lok Subha met at Eleven
of the Ciock .

[Mr. Speaker in the Chair)

ORAL ANSWERS TO QUESTIONS

Threat of Closure of jjowrah-Amta and
Howrah-Sheakbaln Light Rallways

+
*481. SHRI BHAGABAN DAS :
SHR1 GANESH GHOSH :
SHRI MOHAMMAD ISMAIL :
SHRI B. K. MODAK :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether the attention of Government
has been drawn to the threat of closure of
the Howrah-Amta and Howrah-Sheakhala
Light Railways by the management ;

(b) the total number of employees work-
ing in these Railways ;

(c) whether Government will consider
to nationalise these Light Railways ; and, il
50, when ; and

(d) if not, the reasons therefor 7

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI R. L.
CHATURVEDI) : (a! No, Sir.

(b) 1486,

(c) and (d). Howrah-Amta and the
Howrah-Sheakhala Railway Companies Ltd.
have agreements with the District Boards of
Howrah and Hooghly respectively, according
to the provisions of which the respective
District Boards have the option to purchase
these Railway lines. Apart from the fact
that the Government of India have no con

2

tractual obligation or option to purchase
these unremunerative Company owned rail-
ways, it would not be in the public interest
to take them over in that it would involve
heavy costs which would render the lines
more unremunerative.
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SHRI GANESH GHOSH : 1 hope the
Minister certainly knows that this Railway is
a link between the interior villages and the
city of Howrah. It is doing extremely use-
ful work. Daily a few lakhs of people use
this Railway and it carries to the city a
large amount of freight like vegetables, milk,
etc. The Railways are uneconomic as the
Minister has said  No doubt, it is facing
stiff competition from the road transport
But in view of the extreme'y useful work
that the Railway is doing the question of
unremunerativeness should not be considered
more because this Government proposss 1o
establish socialism in the country. In view or
this, to talk in such terms as this Railwav
have contract with the District Board or
with the Municipality, ete. is absolutely use-
less because the District Boards or Munici-
palities are lacking in resources and so, how
can they take over these Railways ? In
view of above facts, is the Government
prepared to take owver the Railway and run
it? I know, it is unremunerative, ‘but in
view of the reasons mentioned above by
me, is the Gove'nment prepared to take
over the Railway, make it a full broad-
gauge ling a d run it themselves ?

SHRI R L. CHATURVEDI : 1 may
humbly say that &t present we are not at
all thinking of taking ver these lines, Qur
financial posilion is not good «o that we
cannot cven consider taking over such
lines.

SHRI S. M BANERIJEE ' [ would like
to know from the Minister whether he is
aware that a petition was submitted in this
House regarding the nationalisation of the

Howrali-Amta light railvay etc. The Peti-
tions Committec headed by the then
Member Shri A. C Guha recommeded to
the Government thit this shou'd be

nationalised. I would like to know whether
this recomm:endation of the Petitions Com.
mittee which was unanimous waus considerad
by the Government, and if so, the 121son for
the reiection of that resommendation.

SHRI R. L CHATURVEDI : As I have
sa'd earl'er, Sir, we did consider the point,
but it is nat at all possible owing to our
“eute finanoal nosivion

SHRI S. M. BANERJEE : May I know
whether the Petitions Committes did con-
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sider the financial aspect and having con-
sidsred it they recommended fhat this should
be taken over by Government and if some
financial aid were given to this railway it
could work 7 T want to know whether those
recommendations have been considered ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : As far as my information
goes, there was some kind of investigation
and survey made in 1955 as far back as
1955 .. ...

SHRI S. M. BANERIJEE : I was not
a Member of the House then......

SHRI NANDA :
more history of it.
are going to......

I am giving a little
The point is whether we

MR, SPEAKER :
specific one.

The question is a

SHRI NANDA : I am told that that
information is not available here about the
Petitions  Committee’s recommendations.
But the points arising out of the recom-
mendations of the Petitions Committee can
be dealt with by me, if it is so desired.

SHRI S. M BANERIJEE :
satisfied with the answer ?

Are vyou

SHRI NANDA : We have not got that
information here.

MR SPEAKER : He has not got the
information about the report, but he is
prepared to answer the points arising out
of it

SHRI §. KUNDU : The hon. Minister
sought your permission.  Have you permit-
ted him ?

MR. SPCAKER : Only if the hon.
Membe=r feels that he can get some infor-
mation, | <an permit him, because there
is no reference to the Petiions Com-
mitiee......

SHRI S. KUNDU : The hon. Minister
said that if you so desire, the poinis arising
out of the Petitions Committee’s recommen-
dations will be answered by him. Then, he
<at down. If you permit him he may say
something.
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MR. SPEAKER : The point was about
the Petitions Committee’s recommen-
dations.

SHRI S. M. BANERIJEE : My specific
point was about the nalionalisation of the
Howrah-Amta Railway. This matier was
considered by the Petitions Commitiee
headed by Shri A. C. Guha.

MR. SPEAKER : That information is
not with the hon. Minister,

SHRI ). M. BISWAS : In 1968, know-
ing full well the actual state of afluirs, tie
then Railway Ministry took over the BDR
under the SE Railway administration, It
also came out 1n the press that by taking
over that railway, Government had to under-
g0 loss, Knowing the fact that it will result
io a loss to Government, the then Railway
Ministry under the previous management
took over that railway. 1 want to know [rom
the present Railway Ministry what harm
is there in taking over this railway line, al-
though it is unremunerative.

SHRI R. L. CHATURVEDI: As 1
said in reply to the main quustion, the
difference is between the contracts or agrec-
ment between the district board and the
company and contracts between us, that is.
the railways, and thesc companies. In the
railway linc referred to by the hon. Member,
were involved in the financial liability, and,
therefore, we took it over,

For the information of the House, 1
may add that we are running a few lines
which T shall name below. Theic is the
Katakhal-Lalabozar railway, the Central
Provinces Coal Railway ; then there is the
Chaparmukh-Silghat railway. Then, there is
the Ahmedpur-Katwa line under the Eastern
Railway, which is for a distance of 32 miles.
Then, there is the Bankura-Damodar railway
run by the South Eastern Railway. There,
we have financial interest and liability. But
we are nol ruoning the S5 light railway end
the Fatwa-Islampur railway.. ...

SHRI J. M. BISWAS : [ wanted some
information, but he is giving some other
information. ] had put a very specific ques-
tion. Knowing full well that it will result in
loss to Government if il took over BDR
what prompted Goverament (o take over
that railway ? Was it bécause the manage-
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ment of BDR, who was a private party
running it, could influeoce the then Railway
Minister Dr. Ram Subhag Singh by some
means 7 Does the present Ministry want that
they should also be inflienced by the
manage..ent of the Howrah-Amta Railway
before they could take over this railway ?
According to the information given by the
SF Railway, the BD railway is just scraps
of iron ; there were no bogies and no engines
in working condition and yet lakhs of rupces
were spent over that railway, whereas the
condition of this Amta railway is better. Dr.
Ram Subhag Singh, who was the Railway
Minister then was influenced

DR RAM SUBHAG SINGH : This is
malicious. It is he who is influenced by
others,

SHRI NANDA : The whole assumption
is that everything unremunerative in tte
country should be taken over by us and
nationalised ; I do not agree to that assump-
tion. 1 do not agree that beeause the line has
become unremunerative in the handsof a
company which has got a subsisting con-
tract with the district board, | must take it
over : though that matter has not coms to
us at all, I do not agree to that assumption,
Therefore, 1 do not think that any question
arises of any nationalisation,

»} o SwTT @@t AT TAAET
Y ag s 2 fr foadt stz -
Ara #1 ¥dsr &, IAH FAAT F I AqTH
Ffsaré «1 |rAT FAT ggAT & WX
AWt FY wedtaga t@ad & oA Gfa-
fafzx faadt 8, ¥ srgaz voasr 7 agr
famdr & ? afz wadwe fadl arfew
FfsATedt & FIO0 T NEIE AT AT
T AET F7AT ATgAT g ar s
w7 #rg weg fauif fear & fF
oUF qAY aF T A9 WA IWAA FT
TEAGE T FE AT #1 wgfaa gfa-
ard wa 3T wrdEt ;) afg g, @ e
g za arx @ Fradr wafy fafesa &1 &,
& A% TA WIEAT  HAX AT THIHA
77 fzar smirm ; afz 8%, & Toer v

wroq § !
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SHRI J. M. BISWAS : Sir, I want your
protection. I do not think that the reply
given can satisfy hon. Members. The hon.
Minister has given an evasive reply. My
qoestion was a specific question, and he
should give a straight answer to it.

it Wi e T geqE wEiEy,
W WY TEARE ¥ AR wiew sfs-
arg &, oz ara & @ #§ wrdr & ) Afw
& qg A wwgaT ¢ fF qr e ag
fare v < & % wgw o aw, =
fr ag wifas #fearf 7 &1, @ W=
F1 TR F2 faar o ; afz A,
o SuE v Fraw g !

MR. SPEAKER : He wants to koow
whether there is any time-limit fixed for
nationalisation 7

SHRI
Sir.

ot WiIR mwE wn o A G
g
MR. SPEAKER : They say ‘No'. How
can the hon. Members force them to come
oul with any particular answer ?

R. L. CHATURVEDI : No,

SHRI JYOTIRMOY BASU: We can
furee them 1o evade ?

Century Spinning and Manufacturing
Company Limited

*452. SHRI MADHU LIMAYE : Will
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the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state :

(a) whether it is a fact that the Century
Spioning and Manufacturing Company
Limited of the Birlas has -ought permission
for amending certain clauses of the articles
and Memorandum of Association ;

(b) whether (he changes seek to give
wide powers to the Board of Directors re-
garding loan guarantces and other modifi-
cations ; and

(c) if no permission has been sought,
whether the Department of Company Affairs
will intervene on its own in the matter and
see to it that such amendments are not
permitted 7

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS (SHRI RAGHUNATHA
REDDY) : (a) to (c). A statement is laid on
the Table of the House.

Statement

(a) No, Sir. The company is reported to
have passed somc special resolutions
amending certain clauses of Its
Memorandum  and  Articles of
Association and for effecting any
change in the Memorandum of
Association the company will have
1o seek confirmation from the High
Court.

(b) Powers of the Board of Directors
are laid down in the Act. Any
provision in the Memorandum and
Articles of Association of a8 com-
pany which is repugnant to the
provision of the Act shall be void.
The resolutions proposed for the
cxtra-ordinary general meeting of
the company held on 4-2-1970 relate
to amendments of the Articles of
Association to provide for the
pp t of managing directors|
whole-time director/manager, their
remuneration, powers and retire-
ment and also empower the Board
of Directors to confer upon the
managing director powers of
management subject to the superin-
tendence, control and direction of
the Board of Directors, Under
ibese amendments Do powers are
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proposzd to be wziven to Direztors
for guaranteeing loans but a separate
special resolution was proposed for
payment of gua:antee Commission
to erstwhile Managing Agents

{c

—

The company wili have to supply
to the Bombay High Court for cou-
firmation of the alterations in the
Memorandum of Assoziation A
notice of the applicition filad by
the company in this regard will be
served ou the Registrar of Company
who will examine the matter and
file repcesentation in the Court, if
necessary. As regards al:erations in
the Articles of Association for make-
ing provision for the appointment
of Managing Directors and fixing
their remuneration approval of the
Government is necessary. The
application of the company for
approval of thcse amendments in
its Articles when received will be
considered on merits. As regards
payment of commission for guaran-
teeing loans, the matter is under
consideration in consultation with
the  Departmeat of Banking,
Ministry of Finance.

ot g fomd: W O d A /WYL
forg a7 Frqa & wgar qqfaT gore
F @ fF4T 71 8, 99 G qHR A
¥ ARMAE FT UF §F 9 ard fwar fF
gieered AafaTr smiwes, sz Aafaw
SRS & qAEATe WX glaad @
gl | F1 ag weér T & fF Aafor oo
¥ Ted F% FAfET & qAfow od= Fr
S FAreA faar ST 9n, adEErRl A
gfaarsai & =r ¥ &y wfas 961 99-
for oo=dT Y qUTE FE & A7 FEL
& 99 ofew, ag @y, & aga fear <
wre?zmar ¥ 4% 5§ fafesat w4
wgiem Fit fadt § | A aEr, 96
e g g fr o magagi g
qafew oS 57 aurg @ & AG ST
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TP R
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FgOFar ddwmam 7@ 2 F
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fa &r fowr gt 9gca 7 o797 THA
# faar &, 41 38 ST &1 IHANT T AT
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afe |

34 fagar v § aF T F AR
¥ quy Jafaw osel F FAAT A &
qIe A TF gEArT fRar & 1 FAr FEAr
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A w1 UHe HT TATE FIFT °

SHRI RAGHUNATHA REDDY : Parlia-
ment had passed legislation abolishing
managing agency with effect from 3rd April,
1970. Prior to this date ais0, certain manag-
ing agencies came to an end and most of
them were not renewed. After the legislation
was passed, Goverrment censidered the gues-
tion of remuneration to managiog directors
and other directors and issued a note indi-
cating the administrative policy with regard
to the remneration to be given to them by
the companies. After this, it came to our
notice by means of letters from hon. members
and others that in certzin companies in
which the managing agency came to an end,
they were trying various other methods by
way of consultancy agencies, commission
agencies or sole selling agencies lo gt the
same amount of remuneration, if not more—
sometimes it may be less than they were
getting earlier,

SHRI RABI RAY : Give statistics.

SHRI RAGHUNATHA REDDY : I do
uot have the statistics immediately with me,
If the hon. member gives notice, I shall
supply them later.

The third question raised relates to
guarantee commission to be given to* these
people of 4 per cent, or 1 per cent or 2 per
cent, as the case may be. We are examining
this question how it has to be deu't with
under the company law, whether ti.c _uin-
pany law itself is sufiiciemt in this 1espect.



n Oral Answers MARCH

We are also haviny discussions with the
Department of Banking on this.

st ayg femd gt W wfas
AT F FTFOT F AL A T mEA H
% TW agH gf 2, fomw s A ag
wraTe 3 Fr Afrw A & fFoag g
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agAt # | Fet & Fwa wfedmw |
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siqar g | AfeT #99 A@ war @
1967 & arz fagem of@e #1 99 79
sTEew 27 T HY 7 avad § aROardr @
Y GTEH T AT AT IHT A F aw
W EH TR T AT FEAEAL &F AT T
fager af @< 1 argdn faar
ﬁﬂﬂmhﬂhmﬁ'm f,'
*‘As regards payment of commission
for guarateeing loans, the matter is
under consideration in consultation with

the Department of Banking, Ministry of
Finance,"
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Wt § o wam " w) faeem oY
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98 |
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W FTFT 9% g% § GEe $09 arey
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o T 3 fF Ay W gEe 3w
g 7@ g &7

S'TRI RAGHUNATHA REDDY : With

your permission I strongly repudiate the
allegations made by the hon, Member,
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SHRI MADHU LIMAYE :
tions.

ot ofr T FT M ST AT
ATTEE 56 7S FT fawem qrgg F1 AG
fear ?.. . (saawm)...

Not allega-

ot oy fowd : @iz ooTE WET
g uSAGE FEe & Far grav 7 7 faar
ar agf faar ?

st W A 56 FOrE AT
argas faar w1 frar ar 747 7

MR SPEAKER : It was not essentially

a supplementary qusstion, but expressing
certain fears,

SHRI MADHU LIMAYE : And past
experience.

SHRI RAGHUNATHA REDDY : The
hon. Member nced not have any such fears.
In the pature of things, once a particular
proposition cones up, the Department of
Company Affairs will have to discuss it with
the sister Ministries as to the manner in
which the decision has to be 1aken because
it has got certain connections with the other
Ministries also

SHRI MANUBHAI PATEL : It is said
that during the Presidential clection and
thereafter during the Bombay Congress
session the Prime Minister had taken money
from Birlas and that is why this leniency is
being shown, May I know whether the same
rules will apply to all the firms ?

SHRI RAGHUNATHA REDDY : Again,
with your permission, 1 wish to repudiate
very stiongly the insinuations made by the
hoo. Member in the form of a supplementary
question. 1 do not think this needs a
reply 7

SHRI RANGA : Will the same rule be
made applicable to all firms ?

SHRI RAGHUNATHA REDDY : No.

SHRI MANUBHAI PATEL : T want to
know whether the same rule will apply to
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all the irms or leniency will be shown to
certain firms and not to others.

SHRI RAGHUNATTHA REDDY :[ can
assure him and th: Hon'ble Members that
there will be nn discrimination. Ths rule
will be applied equally to a'l and there will
be equality before the law,

SHRI CHINTAMANI PANIGRAHT ; I
am glad that he has said that there is no
need on the part of Members to eniertain
any apprehension, but 1 would like to know
from the hon. Minister whether, after taking
over of the major banks with the sole pur-
pose of avoiding concentration of werlth in
the monopoly houses, there is anv other
pointon which to consult the Finance Ministry
again so far as thc guarantee comimission to
Managing Agency is concerned. It is with-
in the power of the Department «f Company
Affairs itself to take a decision, Why is it
necessary for them again to consult the
Finance Ministry whether they can allow
this guirartes commission of not. | would
like to have a very specific answer fiom the
hon, Minister

SHRI RAGHUNATHA REDDY : Itisa
purely legil question which the hon. Member
has raised whether the Government  has got
power 1o act in a part cular manner under
the Companics Act. 1t is the D:zpartment’s
duty also 10 consult the sister Ministriss when
the matter concerns the sisier Ministries.

SHRI CHINTAMANI PANIGRAHI : |
am happy that the hon, Minister has under-
stood the legal implication, but I would like
to know whether the hon Minister really
has consulted the Law Ministry as to whether
his Departmsnt is competent to take action
before they went to the Finance Ministry.

MR. SPEAKER : The hon. Member
should be satisfied with the answer.

SHRI S. KUNDU : The Minister ‘n his
statement here has said that a special reso-
lution was passed to allow some guarantee
commission to the erestwhile managing
agents. The question is, the purpose for
which the managing agency system was taken
awav, aad whether that purpos: is met by
such a resolution I it is so, does the
Minister think of bringing a suitable legis-
lation in the Companies Act to guard

PHALGUNA 26, 1891 (SAKA)
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against such activities by the management of
such firms ?

Secondly, I would like to knmow how
much money is passing or is likely to pass
to the erstwhile managing agents by such
guarantee commissions 7

SHRI RAGHUNATHA REDDY : As
far as the first part of the question is con-
czrned, I may humbly submit that the Govera-
ment is considering whether legislation would
be necessary and, if neceesary, legislation
would be undertaken.  As far as the second
part is concerned, statistics are mot avall-
able,

SHRI 5. KUNDU : Will they collect
the statistics and give them to us ?

SHRI RAGHUNATHA REDDY : Cer-
teinly

SHRI SHASHI RANJAN : The Minister
said that after the abolition of the managing
agency svstem, there are some companies
who are getting almost equal sums by way
of profits as they used to get when the
managing agency system was there. Now,
several vears have passed after the abolitlon
of the managing agency system was accepted
by the House. So, how does it sound well
that so far the Government has allowed the
companies to draw equal if not more sums,
as the Minister has szid, as had occurred
when the managing agency system was
there ? Does it not defeat the whole purpose of
the Government in abolishing the managing
agency system ?

SHRI RAGHUNATHA REDDY : Ex-
cepting the certain cases where the managing
agencies came to an end, the managing
agency system ends on 3rd April, 1970 as I
have already submitted. In cases where the
companies come up for a chunge-over of
management from the managing agency
system to director managed system, when
the applications come for approval of re-
muneration the Company Law authorities
would come to know the amount which they
are demanding.

Ht WTH SEAREW . Wed /RS,
A AT HEIAG A WRT 9T G IO AQ
firar § w T fged ¥ ag @ wed §
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“The company is reported to have
passed some special resolution amending
certain clhuses of the Memorandum and
Articles of Association.”

NF wg wAAT AT § fFosE oA
% a7% qF F2d # 5 35 @ s

frst & Department of Banking, Ministry
of Finance—if no permission has been soughte

wT H 97 ¥Ry ¢ fF feudde ww
#frm, fefaedy e wredem 52 A9t &
art F fAam s @ @ v oaw I
adfry a2 s adR s A qra g
§ oz oo Fam oy # Y 7Y T9T aTq
g, v A wmwAr 2 0 @Y & 4@
AT SeAr g fE A e o e
o F qra Ay # W7 faaw & o#e oAy
famd oft 7 UF 927 & T /T AT F
A @I E

“...whether the Department of Com-
pany Affairs will intervene in its own
in the matter and see to it that such
amendments are not permitted ™

& W g 9T F qF AT, oA
geYgat Y W19 wOr agd & faq qd
&, TEr I ATEATEA TH A3 A1 W
W WX |19 /T4 FAT qF qUET §, THT
g gt faaar & arq w6 719 981 )
&g T

SHRI RAGHUNATHA REDDY : On
4-2-1970, in the general body meeting of this
company, certain resolutions were passed
for secks amendments to the Articles of
Association and Memorandum @ 1 may
submit that under section 17 of the
Companies Act, any amendmentis to the
Memorandum of Association, regarding the
objects are to be approved by the High
Court : with regard to the amendments
which had been accepted by the company in
the general body meeling, under the law,
when once the matter comes before the
High Court the High Court will give notice

to the Registrar of Companies, and the
Registiar of  Companies  will  make a
represeniation stating whatever views the

Repistrar may bave on the subject to the
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court, and the court, taking into account
the representation made by the Registrar
and the arguments on behalf of the company,
will come to a decision. Therefore, I may
submit that the Registrar is only a party
here and the company law administration
cannot decide on merits ons way or the
other.

SHRI R. BARUA : From the answer
of the Minister, it is apparent that the
Government seems to have no power to
obitruct the  proposed amesndments. IF
that is so. wil! he categorically say that they
caimot do anything so far as proposed
amendments are concerned ? The questicn
of making representation  to  the court
through the Registrar doe« not cut ice May I
know what is the present  position, whether
they are helpless with regard to the ropased
amendments or they are in 2 position to
obstruct them ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) * May [ reply to both the ques-
tions ? Copies of the resolutions passed at
this meeting were forwarded 10 us by the
LIC.  From them, it is apparent that there
were three kinds of resolutions which were
passed —firstly with regard to the object of
the articles of association, sescondly with
regird to the appointment of managing
directors in place of managing agencies, ihe
appointment of managers, their remuneration,
etc. and thirdly with regard to guaranteed
commission, So far as the first category s
concerned, under section 17 of the Companies
Act, the articles of association can only be
altered with the permission of the court.
The procedure is, if the company wants to
have any alteration, they will have to apply
to the Bombay High Court. It will seive a
notice on us and the Registrar will give
replies. Whatever representation has to be
mads on behalf of Government will be
made by the Registrar and after that, the
decision of the court will be binding. About
the sccond category, they have made an
vnabling provision regarding .he appoint-
ment of managing directors  Till now no
proposal has come before us as to who is
going to be appointed as managing director,
what remuneration is to be given 10 him,
etc. At present, the i nt is cond ]
by the Board of Directors. When such a
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proposul comes, the company law board
will take the necessary action,

With regard (o the third category, it
has been brought to our notice that a
resolution has been adopted recommending
1 per cent commission on the Joan taken
from the various finencial institutions. We
are examining what legal action we can take
to prevent this. Therefore, we are discussing
the matter with the Fipance Ministry,

SHRI MADHU LIMAYE Not with
the Attorney General or Law Ministry ?

SHRI F. A ATIMLEDY : We are discuss-
ing with the Finance Ministry what action
we can take under the provisions of the
Act and whether any modification is called
for.

Grants to sStates for preparing and
Publishing Judgments of Supreme
Court and High Couris in
Regional Languages

+

*483., SHRI DHANDAPANI :
SHR1 MAYAVAN :
SHRI SAMINATHAN :
SHRI N. R. LASKAR :
Will the Minister of LAW AND

SOCIAL WELFARE be pleased to state :

(a) whether it is a fact t at the Central
Goveenment are coosidering a scheme to
extend financial assistance 1o those Stales
which prepared and published judgments of
the Swpreme Court and High Cournis in the
regional languages ;

(b) if so, whether Tamil Nadu is the
first State which has come forward with a
proposal in this regard ;

(c) what assistance the Central Govern-
ment have agreed to give to that State
Government ; and

(d) how many other States have also
prepared the schemes in this regard ?

TAE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WfLFARE
(SHRIM. YUNUS SALFEM) : (a) No,
Sir.

(b) The Gowvernment
have informed this Ministry that they have
decided to publish a Law Journal in Tamil
containing the reportable judgments of the

of Tamil Nadu
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Supreme Court and those of tie High

Court.
(c) Does not arise in view of (a) above.

(d) No other State Government has
submitted any' scheme in this regard to the
Government of lndia.

SHRI DHANDAPANI: The Govern-
ment of India have accepted in principle
and we have been assured by the Ministers
on various occassions that all the regional
languages will be trcated equally and funds
will be provided for the promotion of all
the languages. But the Central Government
has not provided much money for the
promotion of various languages. At the
same time, the Central Government is good

enough to spend a wvast amount for
the promotion of Hindi alone. If
this tendency exists, as far as Tamil-

nadu is concerned, there will be a great
agitation. In view of this, would the
Government reconsider the case and allot the
amount demanded by the State Government
of Tamilnadu ?

LAW AND
GOVINDA

THE MINISTER OF
SOCIAL WELFARE (SHRI
MENON) : Government will certanly be
willing to reconsider the case. But the facts
are these. First of all, we are trying to
translate all the Central Acts, including the
Constitution, into the regional languages, It
has been decided that these translations
should be made in the State capitals because
there should be uniformity of idioms and
style with respect to the Central Acts and
the State Acts. Much advance has not
been made in this direction, even by the
Tamilnadu Government ; [ say “'even Tamil-
nadu Government' because that is one of
the Governments which is very sincerely
implementing the translation into local legal
language. We have not been able to proce=d
further there. After that, certainly this will
be taken up.

SHRI N. R, LASKAR : May I know
from the hon. Minister whether this isa
good proposal or not 7?7 Il it is a good
proposal, why it is that the Central Govern-
ment is not giving the grant which the
State Government asks 7

I person-
Bug

S'IRI GOYINDA MFENON :
ally feel that it is s good proposal.
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the object of having law journals in the
Indian languages is to see that the Janguages
of the courts become tre local language.
The first step in that direction will be
translation of the Ceatral and State Acts
into the local language. In that respect
much progress has not been made. 1 have
had no response from many State Govern-
ments. In Tamilnadu there was a Language
Commission or Translation Commission I
had discussions with the Chairman of that
Cummission, Shri Ananda Narayanan, who
was a r:tired Chief Justice, He had great
enthusiasm in the matter, But now 1 find
that things are at a standstill. Ewen the
draft of the transla'ion of the Constituiion
from English into Tamil which was sent to
Madras has not come back with their
approval.

SHRI DHANDAPANI As far as
Temil is concerned, there is no difficulty in
getting suitable technicsl equivalents for
Engtish technical terms. The Government
of Tamilnadu have already started work on
those lines, May | know whether the
Central Goveinment is prepared 1o provide
some funds for the exisling programmes of
the Tamilnadu government ?

SHRI1 GOVINDA MENON : Certainly,
we will considar it.  But the first priority
will bs for the translation of the statutes.,

st TwATE qaw : qAY AEEE A
aarar & f5 ¥edvg wfafaodi & wgamz sr
sm qF frar mar @ afea ga 8§ 9
&) safa @ 7% & | X JrAAr A g
f& g #m7 Fa & = gur ot fraar #m
(AL A

FH SEA-9gl aF el § ®arew
wTaTE 79T Iea-gEreg & At #1
agt FY w197 ¥ gy &7 957 &% arar
|gar g 5 o9 wraew ¥ oy 3g @
Faraft s E? I FEW AR
g a7 & fafy g, wmeaw & wfs
goft fadert #9wd gU W ¥ wW
mtss T F faoigt &1 ot a9
nM #oggATT 06§ SEIW Y
frarc sy @ & arAf P aft WA
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FTRE FrAFEw §ar 99 91 g svEr
7T 8, 99 9 feawr aw = fawar o
T & q9T &9 wvaew # oy g gE 8 7

SHRI GOYINDA MENON : There is
no difference of opinion on this matter, It
is the intention of the Law Ministry
to see that all the Central Acts are translated
into Hindi and other regional languages of
India. According to that intention certain
action has been taken. I can here and now
say that more than a hundred pieces of
Central legislation have been translated into
Hindi and I shall be happy and willing to
place before the House a comprehensive
statement regarding the work done by the
OLLC hitherto.

SHRI BISWANARAYAN SHASTRI :
The hon, Minister has just now stated that
cansiterable progress has not yet been made
in the translation of the Constitution and
other statutes. May I konow whether it is
due to the poverty of technical terminology
in the regional languages or is it due to
some other factors ? Has he made amy
assessment in this regard 7

SHRI GOVINDA MENON :
want to name any Government but it ha:
been my experience that certain  State
Governments, even in the Hindi-sp=aking
States, do not appear to be much interested.

I do not

SHRI S. KANDAPPAN :1 want to
know from the hon. Minister whether it is
not a fact that the process of translating
Central Acts as well as the Constitution
into Tamil is hamstrung because of the fact
that the Centre is very adamant and did not
permit the Tamil Nadu Government to go
ahead with the terminology that they them-
selves had prepared. I would like to know
from the Government whether they are going
to concede this right to the Tamil Nadu
Government or whether thzy are going to
insist that the Centre alone is expert in the
Tamil language and that the Tamil Nadu
Goveinment is not competent enough,
Secondly, 1 would like 10 kpow from the
hon. Minister whether it is not a fact that
along with the translaticn of the Central
Acts as well as the Constitution it would be
in the interest of promoting the regional
iunguages if the Government came forward
to emcourage that the judgment as well
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should be recorded in Tamil ; then only the
translation can be improved and implementa-
tion can be improved and implementation
can be effective,

SHRI GOVINDA MENON : Thatis a
suggestion which will be accepied. Regarding
terminology, the policy now adospted by the
Law Ministry is that it should be left to the
language experts of each State Government
to evolve its own terminology and there will
be no imposition from Delhi as to what the
terminclogy should be. 1 do not accept the
theory that the same terminology which is
coined here for the Hindi language, should
be accepted by other Indian languages, like
Tamil, Malayalam etc. That has already
been monounced. So far as Tamil Nadu is
concerned, 1 think, a glossaxy has been
completed. [ have entrusted the work of
translation of Central Acts to the Tamil
Nadu language department and there has
oot been much progress recently. 1 would
request the hon. Member to persuade his
Government to appoint immediately a
chairman for the committee there.

SHRI S. KANDAPPAN : Let them give
us enough funds. They should rest assured
that it will be faster than in other languages.

st e oW owT Ee ARy A
o 59 a6 Wt & fF guT wdw ® ey
¥ go-Amg 3g W UF oww g ar
Fr fe Y & ag-Eg 9§ 7 A aq Ar
T A smEedr 2 AT Agi-ag & amwar
wEar § 7

Wt go ggm welw : WEP A% IF
wEaT ® AYA FT awge 2, AW
FiT ¥ uF AR Arawe gy wk ¥
WR I a1 w1 e fwar a1 @
2w TET TEAT TH SIH H a@EE
R 21

SHRI SHRI CHAND GOYAL : The
hon. Minister has said that it is desirable
that the State should do the work of trans-
lating the Central and State Acts. Half
the number of States in the country, big
States like U.P., Madhya Pradesh, Rajasthan,
Delhi, Himachal Pradesh, arc all Hindi-
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speaking States. Do you want that all
these States should undertake this work
separately 7 Don’t you think there will be
duplication ? Instead of that, is it not
desirable that the Central Government may
undertake this work of translating Central
Acts and the judgments at the Central level

s0 that these States have not o
spend money unnecessarily 7
SHRI GOVINDA MENON : I did'nt

probably make myself completely clear. So
far as Hindi is concerned. the translation is
done in the O L.L C. because, by one stroke,
it can cover the cases of six or seven States.
But what T want to avoid is that iYioms,
phrases and modes of expression evolved in
Hindi by the Hindi experts here should not
be imposed upon Malayalam-speaking, Tamil
speaking and Telugu-speaking people.

s T e oy ;IR 9 W
7EY g8 ar |

St STETITE STENY @ WEAE W ied,
qWT ¥ dM@ gOE &1 ¥ am W
widt & favr @y & ag o 7@ aT@-
fagar & fr wich ww %W & 96
faar &Y T & wie e weE IEET
T At argdt § 1 ¥ JrAAT ATEaT §
fr twam & werm § war fafa A
agr Ay 1 ¥t f Fearg sfafaawl
Wit fawawi 1 @i s wmerwt #
ATE A EEedT FIT q qF q¥ g
wfrarT & SaeT @ WA e §
SR WgaTE wedl & qed) A FE
¥ AT wEA 7 T qHEO avfH qAr A
yrret # dfzgrg @ gmmfns 6K
gfaga sfafadt fas a% o) @% fag
gueiter Far fEer mafa & e #53
gF f& 30 9ww 9% TX FI4 &
i ?

SHRI GOVINDA MENON : So far as
the translatin  of the Consutution is
concerncd, it is complete in Hindi and in

two or thice other regional language. It
will be a proud day for this country when
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the translation in all the Indian languages is
complete. 1am striving my best to see
that is done

»Y s ot 0 w9 AF 7

SHRI GOVINDA MENON : The point
of time comes this way that unless there is
cooperation  emanating from the State
Goveraments, we cannot do it properly.
There are certain State Governments—1 do
not want to give their names because that Is
not the object who do not even send replies
to our communications on this matter. So
far as Hindi is concerned, it is being done
here  Two or three State Gowvernments are
enthusiastically cooperating in this matter.

SHRI TENNETI VISWANATHAM
May I know from the hon. Minister what
progress has been made by Andhra Pradesh
in this direction ?

SHRI GOVINDA MENON : The
Government of Andhra Pradesh was the
must aclive among the State Governments
in supporting this move, DBut after the
Telengana agitation started there, there has
bcen some trouble. In fact, a seminar with
respect to translation work into Telegu had
been arraneed to be held in Hyderabad but
we could not do it on account of the agita-
tion. The things are coming to normal, I
hope, and then we will take it up,

SHRI KARTIK ORAON : While I can
very well appreciete the desire of the
Government to mect the requirements of the
regional and linguistic passions of the
peuple, I would like 1o know from the
Government what action they have taken or
contemplate to take to develop all the 00
tribal dialects in the country and other
regional languages, like, Bhojpuri, Maithali
and Magdhi and others and what amount
they have ailotted for doing this ?

SHKI GOVINDA MENON: I sympa-
thise with the hon. Member. There are
many dialects in the country, But I do not
want to tuke into my mouth more than
what I can chew, There are 15 languages
enumerated in the Eighth Schedule of the
Constitution and our atlempt is to start
with these languages.
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st ®teg ware o § od wraw ¥
arar "z g e fafe woman 3 9k
WAt ¥ a7 fRdr afafa ar s v
feqé, ez wrar wfafqay oife g1 s
F arg IuFT gAml weR fawmr g ?

=E T OO WATAT F T HEAT
o= ATl AvEedt s o w1)
afafaat & #av s fadas o= @A
& @12 39 afafadt o omw 7 faE
FTAT g1 el o ar fomar § warfaa
Y 7€ & afz 7FF @t 3w 47 Fraw

-

SHRI M. YUNUS SALEEM :
follow the question.

I do not

WU WENEE : IAFT WI9H qATH @
fe & *frm 2 v @ foE w1 oo
sl # g5 A fay wr § o 78 7

it go gF@ AW : qgT A% ALH
F AT & THMH AFA TR FT a9 A0
a fav fgelr 7w w afer awm Aamw
FaA | fFar mar &

ot gEN W FHAW ;AW FHAEA
Fa @

waw wErEw oA WiEg gAE ¥
o F ag "aEre A @ fF o e g
fan #7 @) & fF 91 A wT e ]
3 At g &7+ agar @ s &
forar o ?

st go ggwm &e W : WY 7@ A%
®E

st Hleg sEw o A Af R &
ArAar At g 5 swm v arew W g ?
Iq FT 1 AGH WA fHar @ g 7

WO REEY : ¥Y AT Aee
Y A T
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SHRT K. RAMANI : This question is a
specific one asking about considering exten-
sion of financial help to those States which
are prepared to publish High Court and
Supreme Court judgments in their regional
languuges. The hon. Minister renlied that
some kind of a uniformity is neccssary. 1
do not know what he is having in his mind
when he says about uniformity. Herc, this
is everyday's life question of all people 1o
know the iudgments of the Supreme Court
and the High Courts in their own language
Suppose a particular Government wanled to
publish those things in their own regional
languages, what kind of uniformity that
prevents the hon Minister sanctioning some
more finincial assistance 10 the Tamil Nadu
Governwent, 1 want a specific answer.

SHRI GOVINDA MENON ; There is
an Act in this regard. No State Government
in India has vet decided that the language
used in the courts of that State should be
the local language., That is the first step.
Even the Stute Governments have not trans-

lated the Central Acts into the State
languages., We have promised to pay to
the State Governments money required for

translating and printing and  publishing
Central Acts. Since there has heen no
progress in this direction, the publication of
journals containing the reportable judgments
of the Supreme Court and the High Courts
in the State languages other than Hindi has
not been taken. So lar as Hindi is concerned,
these are being published and T regret to
say in this House that even the Hindi
Stutes are not subscribing to them in large
numbers.

st TETEATT Srest oA Wy
gty 7 aaemar 2 v e afafqaai
¥ wgaE & faafas & w909 #3 ©
ot &€ T AT W A ST
at & ag smar sga g fr fea-fam
TS HLFEA T TH FT9 1 994 g9 H
faar & R w7 FEE TR TE a9
a@Tl %Y 99 femr § WIC SwErfga

s & fau fatw @gmar W & fedr
seary o7 fa=rT w3y ar ag ?

god A § ag a wmger g
f g a9 7 @ W W) W aw
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gy wE fear 2o & a1 wdw
FE ¥ A A1 IT Ay wfeAEai
A FT I WAl AT 4% A1 sasEn
NIZgaasfauazaa § swm
FIAT AZA 2 7

Wt go TIW WA : FgT AF FETAAT
AT wATT # gW I 07 MT FQA AfwT
fsr Troat & gaTd Ot =7 FATT AL Feaw
2 37 A7 ATt A #W A A ey
2 wwar fr ag wvt sfemear gt
qTHA 4T A FT | AAIAT FY W AHTE
T AmA wed oAt tw e g
I 97 A ITH I 7Y AfeATA ®}Y I
¥4 A g w7 §

lmposition of Restrictions on Resale of
Tractors
.+.
*484. SHRIMATI SAVITRI SHYAM :

SHRI §. M, KRISHNA :
SHRI YAMU™NA PRASAD

MANDAL :
Will the Minister of INDUSTRIAL
DEVELOPMENT, INTIRNAL TRADE

AND COMPANY AFFAIRS be pleased to
state :

(a) whether Governn.cat  have taken
any final decision in regard to the imposition
of restrictions on  the re-sale of tractors
within a specified period of their purchase ;

(b) if not, the reasons therefore ; and

(¢) the time by which a final decision
will be taken in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND
COMPANY AFFAIRS (SHRI BHANU
PRAKASH SINGH) : (a) to ic). A control
order to regulate the distribution and sale of
tractors, which will provide, am~ngst other
things, for prohibition of the re-sale of
tractors before the expiry of two years from
the date of purchase, is being finalised. The
legel and administrative aspects of the order
are at prescnt under examination,

siteelt afarlt s e w0 &
amA Wt & o g § fe v
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X Y T oA A srAsTd & e
Fae7 fadei & Wy o w2 # o fwar
fF gen Wy mife g e 9y
3w gem o frr omd A e g
Er 37 oy far o @ ¥ faed o
T W TH AR ¥ 9w Fwd
SR ¥ AW @ § Wl e dAr
w & afz gi At 97 & % & faw
AT F97T F39 2T @I g 7

st wry swrw fag :ositgw, SR
ot T A Ty g FE AT
w1 frar g & ot & g A o
fawY qx gfqess «mr M 38 §F fav
TF ®IT WIET FrEaarsy fear s @
g O aelt § 39 A A7) F T AT
weafeqt &1 qF7 7w |

st mifest ww o oag wEd A
fr fagat & wwrar @ g & Wi fomeT
fr wréw gt 7@ aq T ¥t @AF aeT @
g FTR medT H oA A I R E,
I® qF, i A gar fawd Ad
IR TONE TE A G e AR ag
FTR T F AwTC 9¥ gu # At ¥R
I qEA FY cANga w3 F g
o I A wrww qonwa F99 &
forg war o o W g Y

it 71y weTw fag . EET FT IR
Fwd %t agl 9 WEE FA W faEi
¢ o fr o 7t T fae 7% Al AR
fom#d agi o (@ F &1 §FAEEIg
£ e faslt w@T &1 wfeamedi & sraw
R g i §ww fmafa s
qed ¢ foe® a7 gardl ot B A
WHIT T AT FATH & ATOET AES §
frftermmm @ ElRF O Fw=d
T AR 9§ I g W
goET T TH |
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SHRI RANGA : May 1 kdow whether
Government are awaie of the fact that
quite a large number of the tractors which
have been imported from Germany have been
found to be not so serviceable and therefore
are now a deadweight on the Andhra
Government for instance and also on the
peusants who have purchased them ? Has
this been broueht to their notice at all ?

SHRI BHANU PRAKASH SINGH :
Governmeat are aware that there are some
tractors which because of certain spare parts
are in a difficult condition and we are trying
to do what we can do about it.

MR. SPEAKER :
over,

DR. MAITREYEE BASU (Darjeeling) :
T have just now received a very serious
piece of news...(fnterruptiony

Question Hour is

MR. SPEAKER : No
stage.

DR. MAITREYEE HASU Shri
Kashinath Pandey, Vice-president of the
INTUC has bern beaten up by some unknown
people in Allahabad. I want 10 know the
position  from  the Home  Minister.
(lnterruption).

MR. SPEAKER : Without proper notice,
how can anybody get up ?

DR. MAITREYEE BASU : lonly want
to know this . (/aterruption

1 would like to be enlightcned by the
hon. Minister.

SHRI MANUBHAI PATEL :
have information.

MR. SPEAKER : At the proper time.
Question Hour is over.

[

matter at this

We must

WRITTEN ANSWERS TO QUESTIONS
wEgEe &% | qfegioamt & fog uw
@485, st T Ty et
= wiFaT arEy

T wefe  fawm,  wefoe
T AYT WRATG-HTd  A+47 T @13
Frpar s fis
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(%) #=m az 7= 2 f& 57% woNEd
¥ g A9 X gy afa@raAmat F
fag a7 37 % fau Fgr & ; WK

(@) afz g, @ 9@ art § =AW
wrd?

stotfis fawrw, wafos =TT
aq qRam €14 wA (S FwEdE W
wEwT) : (%) oA TE

(=) s 7Y 781 F8AT 1

qeq SAW & IE UEA §A A JAA 6
AT

#486, =t gmasa fag gwang :
s T tag wmaae

Far Wy fawm, AAE @ER
AqT ARATA-FTG AT FE T4 HTFAT
4 f

(%) #ar avere #1 fa=r< Aeq waw
& =g g & 99 § azi fagwra feafa ®
AR T4 & fAn w@Td 47 ¥ g9
g woTfad w3 AT 7

(@) afz g, 1 39%T AT AL
T

(w) afz a8, aY ea% @ FTew € 7

wtaifie faww, wafoe =
AT FHAT-HTE T (N FEEE W
WEWT) ¢ (F) F (7). g¥AT THGY A AT
@ & AT AT-qe 9% T A AT

Consumer Industries
®487. SHRI SURAJ BHAN :
SHRI SHARDA NAND .
SHRI BANSH NARAIN
SINGH :
SHRI D. N. PATODIA :
SHRIMATI ILA PALCHOU-
DHURY :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
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AND COMPANY AFFAIRS be pleased to
state :

(a) whether it is a fact *hat Government
have decided to enter the field of consumer
industries ;: and

(b) how much investment will be made
in them and where those industries ara to be
located ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) and (b). It is proposed 10
expand the scope of the public sector beyond
the fields included in the Indusirial Policv
Resolution of 1956, It is proposed 1o take
up in the public sector short gestation
projects yielding quick returns, including
consumer industries, so as to cover, to the
exlent feasible, major production gaps likely
to develop in various industrial sectors in
the next few years. The proposal is under
examination in consultation with the various
Ministries.

Committee to Examine Complaiots from
Puplic Regarding Rallway Fucilities
in Bibar

*488. SHRI HIMATSINGKA : Will the
Minister of RAILWAYS be pleased to state :

(a) whether Government  have under
consideration any proposal to appoint a
commitiee to examine and to recommend
remedial measures in respect of the large
number of complaints[repr ions received
by them from the public from time to time
in regard to the (i) absence of a Railway
Headquariers in Bihar ; (ii) unpunctuality
of train services and (iii) lack of passenger
amenities and coovenient train connections
for the people travelling by trains pa‘sing
through Bihar ; and

(b) if nqt, what speciic measures

Government propose to take to remove the
complaints referred to in part (a) above 7

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) No, Sir There is no
such proposal before the Government,

(b) The needs of the travelling public
aod the business community in Bihar are
fully met by the Railways through the
Divisional Headquarters located at Dunapur,
Dhanbad, Chakradharpur, Samastipur i1
Katibar,
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A close and continuous watch is main-
tained on a day-to-day basis on the running
of passen er carriing trains and everything
feasible is done 10 ensure the punctuality
performance.

Having regard to the overall interests of
the travelling public and the limitations of
operation, maximum nuimber of train connec-
tions are provided at various junctions

A Parliamentry Commitlee viz. *“The
Railway Catering and Passenger Amenities
Committee, 1967" had recently reviewed the
policy and practices in vogue on Railways in
respect of provision of passenger amenities
at railway stations and suggested measures
to maximi«e the benefiis to the passengers,
keeping in view the financial allocations
made for the Fourth Plan peried. Out of 15
recommendations made by the Committee
in regard to Passenger Amenities 11 have
already been accented and necessary instruc-
tions have been issued to Railways. One
recommendation has not been accepted for
the present and the remaining three are
under consideration.

Export of Steel

*489. SHRI SRADHAKAR SUPAKAR :
Will the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :

() whether Government  propose Lo
export steel to foreign countries in the current
year ; and

(b) if so, the quantity of steel and the
countries to which the sleel is to be
exported ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT) : (a)
Yes, Sir.

(b) The quantity of steel and the
countries to which the steel is to be exported
would depend on the target for export to be
fixed by the Steel Exports Committee in the
light of past commitments and domestic
demand in the foreign countries, the relative
profitability of foreign markets and such
other fuctors. It is not possibie to make at
this stage a forecaste of quantities and
destination for exports of steel in 1970.

Eorolment as a Voter in more than
one State

*49., SHRI S. K. TAPURIAH : Will
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the Minister of LAW AND SOCIAL
WELFARE be pleased to state :

(a) whether under the Represcotation of
the People Act, a person can register himself
as a voter in more than one State ;

(b} if not, whether any cases have come
to the knowledge of Government where such
lapses have been taking place ; and
taken in this

fe) if so, the action

connection 7

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI GOVINDA
MIEENON) @ ta) The only provisions relevant
in this respect are those conta‘ned in sections
17 and 15 of the Represeatation of the
People Act, 1950 which provide that “No
person shall be entitled to be registered in
the electoral roll for more than one
constituency” and *‘No person shall be
enlitled to be registered in the electoral roll
for any consiituency more than once.”

(b} No case has come to the knowledge
of the Election Commission where a person
has got himself registered as a voter in more
than one State.

(e) Does not arise.

Fall in Earnings of Railways

*491. SHRIMATI SHARDA MUKER-
JEE : Will the Minister of RAILWAYS be
pleared to state :

(a) whether it is a fact that there has
been a steady fall in earnings during the
current year ;

(b) if so, the reasons therefor ; and

(c) the steps taken by Government to
boost the earnings ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) No, Sir.

(b} Does oot arise,

(c) A statement of staps taken is placed
on the table of the House,

Statement

Marketing and Sales Organisations have
been set up on all the Railways to conduct
market resesrch, attract traffic to rail aod to
maintain close contact and lisison with trade
and industry, '
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(2) The other specific measures taken
are—
(8) Goods traffic—
(i) Opening out Agencies, City
Booking  Agencies, Street
Collection and  Delivery
Services and mobile Booking
services to provide integrated
rail-cym-road transport.
(ii) Running  Super  Express
Goods services and intro-
ducing Quick Transit Service
o provide guaranteed transit
time between important pairs
of stations.
Exempting selccted  major
gonds sheds, as far as
possible, from the purview of
operafing restrictions.
Introducing and extending
container services.
Introducing  Freight  For-
warder Service for containers
and for smalls  consolidated
into wagon loads
Relaxing the packing and
minimum  weight conditions
governing the booking of
traffic where necessary and
Justified.

(b) Passenyer traffic :

(i) Introducing additional trains.

(ii) Augmenting the run and
increasing the frequency of
patsenger carrying Irains,
Providing sleeper coaches for
third class passengers on
almost ull mail and express
trains and second class
sleeper coaches on 9 pairs of
broad guage trains.
Providing various amenities
to the passenger at Railway
Stations and in trains to
make rail travel more com-
fortable.
Improving the mechanical
and electrical maintenance of
coaches.
Providing additional booking
windows and kecping the
booking windows open for
longer periods at a number
nf stations

(iii)

(iv)

v

(vi)

(i)

(iv)

(v

-

(vi)
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(vii) Tssuing return tickets from
selected stations,

(viii) To encourage tourist traffic,
tickets at concessional fare
are issued to selected stations
during the summer, standard
and circular tour tickets at
concessional rates are issued
for approved itineraries and
excursion and pilgrim special
trains are ruo.

(ix) Intensive check on ticket-less
travel,
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Central Government Indusirial
Under'akings in Assam

*.9). SHRI HEM BARUA : Will the
Minisier of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND

COMPANY AFFAIRS be pleased to state ©

(a) the names of the Central Government
industrial undertak ings, existing or proposed,
in the State of Assam ; and

(b) whether Government have laid down
any policy for employment of local people

in these undertakings and, if not, reasons
therefor ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a\ Information is being c>sllected
a~d will be laid on the Table of the House

{b) Yes, Sir,

Decline in Prodaoction in Rourkela
Steel plant

*494. SHRI PREM CHAND VERMA :
SHRI1 V. NARASIMHA RAO :

Will the Mumister of STEEL AND
HEAVY ENGINEERING be pleased to
state :

(a) whether it is a fact that the produc-
tion in the Rourkela Steel Plant has decreased
during the year 1968-69 ;

ib) if so, which were the items in which
production had decreased ;

(c) what are the reasons for this decrease
as civen by the Company's management 1o
Government ; and

{d} whether Government propose fo take
effective steps 1o ren the plant on sound lines

to ensure speedv production and, if so, the
details thereof ?
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THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT) : (a)
No, Sir.

(b) and (v).

(d) Effective steps are being taken to
step up production with a view to achieving
rated capacity production, as early as
possible. These include early installation of
certain esseniial facilities and auxilaries
necessary for optimum production, speedy
clearance of maintenaoce back-log and
improving indusirial relations, etc. efc.

Do not arise,

Separate Financial Corporation to
Asslst Small Scale Industries for
Harljaos in Kerala
*495. SHRI K. M. ABRAHAM :
SHRI K. ANIRUDHAN :

SHRI P. GOPALAN :
SHRI A. K GOPALAN :

Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state :

{a) whether the Central Government
have received aiy scheme from the Kerala
Government for a separatc Financial Cor-
poration to assist small scale indus'ries for
Harijans ;

(b) the estimated amount required for
starting such a Corporation ; and

(c) the reaction of Government thereto 7

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. (SHRIMATI) PHULRENU GUHA) :
(a) to (c). The Government of Kerala had
proposed a scheme at a cost of Rs. 20 lakhs
for starting a Financial Corporation to assist
small scale industries for Harijans, in the
Central Sector in December, 1969. The
proposal was not accepled and a detailed
reply was sent to the State Government on
25th Jaruary, 1970.

Condonation In break of Scrvice of
Employees who participated in
September, 1968 Strike

*406. SHRI S. M. BANERIJEE : Will
the Minister of RAILWAYS be pleased to
state :

{a) whether a final decision has since
been taken to condone the break in service
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f’r those Railway employees who paticipated
in the 19th September, 1968 strike ;

(b) if not, the reasons therefor ; and

(c) when a decision is likely to be taken
in the matter ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) Yes, Sir. A decision
has been taken to condone fthe break in
service caused by the participation of the
employees in the token strike on 19.9-1968,
by treating the period of break in service as

dies-non.  Instructions have been issued
accordingly.
(b) and (¢). Do not arise.

Violation of Industries (Development and
Regulation) Act, 1951 by M/s. Standard
Drum and Barrel Manufacturiog
Company

SHRI GEORGE FERNANDES :
SHRI SITARAM KESRI :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
refer to the reply given 'o Starred Question
No. 606 on the 16th December, /969 regard-

*497.

ing M/s, Standard Drum and Barrel
Manu“acturing Co and state :
(a) whether Government have since

examined the aclion to be taken against M/s.
Standard Drum and Barrel Manufacturing
Company for violation of the Industries
(Development and Regulation) Act, 1951 for
starting production of bitumen drums prior
to their receiving the Industrial licence ?

(b) if so. the details of action taken ;
and

(c) if not, the reasons for so much delay
in takirg action against the firm ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A,
AHMED) : (a) to (c). Some additional
information has been obtaioed from M/s.
Standard Drum and Barrel Manufacturing
Company io this connecticn. The matter is
being further examined with reference to the
action to be taken under the provisions of
Industries (Development and Regulation)
Act, 1951.
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Strike in Hindustan Machine Tools,
Hyderabad

*4y8, SHRI B. K. DASCHOWDHURY :
Will ke Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

(a) whether there was any strike in the
Unit of the Hindustan Machine Tools at
Hyderabad in the month of January, 1970 :
and

(b) the extent of loss suffered by the
Hindustan Machine Tools due to this strike ?

THE MINISTER OF INDUSIRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A,
AHMED) : (a) The workers of the Hydera-
bad Unit of Hindustan Machine Tools were
on strike for a period of 15 days from
8-1-1970 to 22-1-1970.

(b) The production loss during the strike
retiod is estimated to be about Rs 1£ lakhs.

Increase In prices of H.M.T. Watches

*499. SHRI TULSI DAS JADHAV :
Will  the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

(a) whether it is a fact that the
Hindustan Machine Tuols Litd., has recently
mad~ an increase in the prices of watches ;

(b) if so, the extent of increase made ;

(¢) the justification therefore ;

(dY whether Government propose to
bring the prices of watches to their previous
level ; and

(e) if so, when and, if not, the rcasons
therefor ?

THE MINISTER OF INDUSTRIAL
DEVELOIFMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF, A,
AHMED): (a) Yes, Sir.

(b) Five per cent.

(c) In view of the substantial increase in
wage cost arising out of settlement with
labour as also the rise in the cost of raw
materials, the Company found it necessary
to increase the selling prices of Watches.

{d) No, Sir,

MARCH 17, 1970

Written Answers ~0

(¢) For the reasons given against part
(c) above, the prices of watches produced by
Hindustan Machine Tools cannot be brought
down to the previous 'evel.

Shortage of Pig Iron

*500, SHRI P. C. ADICHAN : Will
the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :

(a) whether any complaints have lately
been received as regards the shortage of pig
iron and, if so, the nature thercof ;

|b) the present production and require-
ments of pig iron per year and by the end of
the Fourth Five Year Plan ; and

(¢) whether any abuses in the distribution
system have come to Government's notice
and, if so, the details thereof and the steps
taken to improve the distribution system ?

THE MINISTER OIF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT) : (a)
Some occasional complaints about short
supply of pig iron have been recevied from
Gujarat, Maharashtra, U.P. and Punjab.

(b) Production of seleable pig iron, both
basic and foundry grade, during the period
from April to December, 1969, was 0.9
million tonnes. The requirement for 1969-70
was estimated at 1.00 million toone. The
production capacity at the end of the 4th
Year Plan as per the estimates of the Steering
Group on Iron and Steel is likely to be of
the order of 3 8 million tonnes while demand,
including export requirements, could be of
the order of 3 million tonnes.

(c) A procedure was devised by the Joint
Plant Committee in consultation with the
Foundry Industry for regulating the
despatches of pig irop as from 20-8-1969.
There were complaints that under the
system, the foundries which were established
in 1964-65 were getting a raw deal. It was,
therefore, decided that despatches to such
foundries should also be made on the basis
of best despatches during 1966-67, 1967-68
and 196R-69 The Chairmen of the two
Foundry Associations feel that this system
has worked well. Government is, however,
thinking of ways and means to improve
production of pig iron so that more may be
available for distribution.
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Transformation of Joint £lant Commitiee
into Tron and Stecl Board

*501. SHRI YASHPAL SINGH : Will
the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :

(a) whether the Chairman of the Stecl
Rerolling Association has suggested the
transforming the Joint Plant Commitiee into
an Iron and Steel Board, a« the Joint Plant
Committee was unable to enforce fuilest
discipline among its mombers

(b) whether Government have examined
the suggestioa ; and

‘c) if so, the result thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF STFEL AND HFEAVY
ENGINEERING (SHRI K. C. PANT) : (a)
Yes, Sir.  This suggestion was made by the
Steel Re-rolling Mills Asseciation.

(b} and (c). Government are reviewing
the entire system of distribution of iron and
steel in the light of the scarcity condition
which has arisen. The suggestion is under
consideration in this context.

Industrial Units In Jhunjbunu
(Rajasthan)

*502. SHRI R. K. BIRLA : Will the
Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND

COMPANY AFFRIAS be pleased to state :

(a) whether it is a fact that the Union
Government have decided to provided 10
per cent of the investment in fixed assets as
an outright grant to the industrial units to be
established in selected districts ;

(b) if so, the names of the districts
selected for the purpose and the criterion for
the selection ;

(c) whether the claims of Jhunjhunu
District for the purpose have been considered
by the Union Government in consultation
with the Statc Government of Rajasthan ;
and

(d) what other incentives will be given to

the industrialisis who propose to set up their
industries in Rajasthan ?

THE MINISTER OF 'INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A,
AHMED) : (») to (d). In lieu of the vaiious
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financial incentives recommended by the
Plan Working Group on Fiscal and Financial
incentives for starting industries in backward
areas, the Government propose to give an
outright pgrant or subsidv amounting to
one-tenth of the total fixed c.pital investment
of new units, having a touwl fixed capital
investment of not more than Rs. 50 lakhs
each, in two scfectcd district~  of each of the
pine States including Rajas han identified as
industrially backward by the Working Group
on Identification of Backward Arcas, and
one district each of the other States and
Union Territories. Scheme< and Projects
for new units involving fixed capital invest-
ment of more than Rs. 50 lakhs are to be
considered on merit  Certain other recom-
mendations made by the Working Group
pertaining to assistance in foreign exchange
for import of capital equipsment for industries
located in the backward ureas, (Central
Scientific  Instruments (-ganisation) and
transport subsidy are under aclive consi-
deration of the Governmen’.

The State Governmenis/Union Territory
Administrations have been requested to select
industrially backward disiricts for special
treatment ; they have been advised that the
following criteria may be adopied as
guidelines to identify these districts and that
only those districts with inlice< well below
the State average may be s-lected for suitable
incentives from financial institutions : -

(i) Per capita [foodgriins | commercial
crops  production depending on
whether the district is predominently
a producer of foodgrains/cash
crops, (For inter-district compari-
sions conversion rates bstween
foodgrains and commercial crops
may be determined by the State
Government on a pre-determined
basis where necessary).

(li) Ratio of population to agricultural

workers.

(iii) Per capita . dustrial out put
(gross).

(iv) Number of factory employees per

lakh of population or alternatively
number of persons engaged in
secondary and tertiary activities per
lakh of population.

(v) Per capita consumption of electri-
city.

(vi) Length of surfaced roads in 1elation
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to population or railway mileage in
relation to population.

Replies from all the State Governments/
Union Territory Administrations identifying
the industrially backward districts have not
yet been received and as such it is pot
possible, at this stage, to name the districts
identified as backward.

The Government of Rajasthan have
suggested 18 districts including Jhunjhunu as
industrially backward and their suggestions
along with those of other State Governments/
Unpion Territory Administrations are under
consideration.

Pending Applications for Industrial

Licences
*503, SHRI S. R. DAMANI: Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND

COMPANY AFFAIRS be pleased to state :

(a) the number of applications for
industrial licences pending with his Ministry
as on the 31st December, 1969 ;

(b) how muny are for new industries and
how many substantial expansion of the
existing units ;. and

(c) the number of licences issued during

the year and the items covered by the
licences ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) The number of licence
applications pending for over 6 months is
481 while 528 applications were received
during the latter half of 1969. Many of
these cases will no longer require a licence
under the new licensing policy. The cases
which require licence are expecied to be
disposed of very shortly.

(b) Of the pending applications, 382 are
for establishment of *New Industrial Under-
takings’, 276 for effecting -Substantial
Expansion® of the existing units, 281 for
manufacture of new articles and the
remaining 70 are for Carrying Business
or for change of location of existing
undertakings,

(c) During 1169, 221 industrial licences
ind 331 letters of intent were issued. Details
of !l licences issued, including the items
proposed to be manufactured, are published
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in the Weekly Bulletin of Industrial Licences,
Import Licences and Export Licences ; The
Weekly Indian Trade Journal and The
Monthly Journal of Industiy and Trade.
Copies of these publications are supplied to
the Library of the Parliament.

Direct Passenger Train between Bombay
Central and Gandhidham

*504. SHRI PASHABHAI PATEL:
Will the Minister of RAILWAYS be pleased
to stale :

(a) whether Government have received a
representation from the Bombay Grain
Dealers Association asking for a direct
Passenger train between Bombay Central and
Gandhidham so as to obviate passengers
from Gandhidham requiring to change train
several times , and

(b) if so,
thereto ?

the reaction of Government

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) Yes, Sir.

ib) From 31-12-6Y the facility of a direct
train  between Bombay Central and
Gandhidhan: has already been provided by

extending 15 Dn/l6Up Bombay-Viramgam
Saurashtra Express to/from Gandhidham,
No. 119 Dn/120 Up Viramgam Halvad

Passenger trains, which connect 5 Dnf6 Up
Bombay Central-Saurashtra  Mails at
Viramgam, have also been extended to/from
Gandhidham for the convenience of
passengers between Bombay and Gandhi-
dham,

Opinion sought from Law Ministry on
issuing of Ordinance on Bank
Natlonalization.

*505, SHRI RABI RAY : Will the
Minister of LAW AND SOCIAL WELFARE
be pleased to state :

(a) whether it is a fact that the Ministry
of Finance sought the opinion of his
Ministry on the Question of issuing an
Ordinrance in the wake of the Supreme
Court declaring the Bank Nationalisation law
void ; aod

(b) if to, the iletails of the opinlon
tendered by his Ministry on this issue ?

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHR1 GOYINDA
MENON) : (a) Yes, Sir. Law Ministry
was consulted in the matter. '
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(b) It will not bein public interest to
disclose lcgal opinions tendered by this -
Ministry internally to other Ministries.

Loss to Bokaro Steel Plant

*506. SHRI MUHAMMAD SHERIFF :
Will the Minister of STEEL AND HEAVY
ENGINEERING be pleased to stale :

(a) th approximate loss suffered by
Government in the matter of the Bokaro
Steel Plant on account of the delay in
commissioning it ;

(b} whether any action has been taken
agaiust the persons responsible in the matler
and, if so, the details thereofl ; and

() if not the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT) : (a)
The approximate loss on account of delay in
cammissioning of the plant calculated on the
basis of administrative and other over-heads
is estimated at Rs. 25 lakhs per month.

(b) and (c). The delay in commissioning
has been caused by factors beyond the
control of the project authorities, such as,
non-availability of steel plates of killed
quality for fabrication of structurals, failure
of indigenous manufacturers to supply
refractories in time, labour troubles. etc.,
Steps are being taken to cxpedite the
essential supplies and to strengthen industrial
peace and disciplme in the ara, The
progress of work is also . being carefully
waitched.
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Foreln Collaboration lo Varioas
Indusiries

*508, SHRI KANWAR LAL GUPTA :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleassd to
siate :

(a) whether it is a fact that there Is
fore.g 1 collaboration in Industries for manu-
facturing soft drinks, tooth pastes, brushes,
razors, refrigerators, air-conditioners, ball-
point pens etc. ;

(b) if s0, the names and addresse: ./ the
companigs which manufacture the aforesald
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items and the total amount of foreign capi-
tal invested in theve companies ;

(c) the total .profit made by these com-
panies in the last three years ; and

(d) the reasons why Government permit
foreign collaboration when these things can
be manufactured indigenously ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a1 10 (¢). A statement giving
the information, to the extent it is readily
available, is laid on the Table of the House.

[Piaced in Iibrary. See No. LT-2%87/70.)

(d) Foreign collaboration for the manu-
factuie of non-essential and low priority in-
dustries is now norma'ly not permitied,
exceptions being made only in the highly
export-oriented schemes.  Some of the com-
panies referred to in the attached statement
were set up either before Independence or
were allowed collaboration in the earlier
periods when the country required imported
technology even for simpler items. In certiin
cases collaborations were approved in the
interest ol exports,
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Issve of Todustrial Licences

*510, SHR1 JYOTIRMOY BASU:
Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to
stale :

(a) the number and wvalue of industrial
licences granted between the Ist April, 1969
and 31st Janvary, 1970 ;

(b) the items for which such licences
have been granted ; and

(¢) the number of industrial licences
granted during the period involving foreign
financial or technical collaboration ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) 159 industrial licences and
258 letters of intent were granted during the
period in question  Industrial licences and
letters of intent are usually given for speci-
fic capacities.

(b) Details of all liceuces issued, includ-
ing the industry to which they relate, are
regularly published in the weekly *'Bullerin
of Industrial Licences, Import Licences and
Export Licences", the weekly “Indian Trade
Journa!" and the monthly “Journal of Indus-
try and Trade”. Copies of these publications
are supplied to the Parliament Library.

{c) Information is being collected and
will be laid on the Table of the House.

Manufactore of Tractors at HM.T,,
Pinjore

3195. SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to

state :

(a) whether it is a fact that Government
have finally decided to start manufacturing
20-H.P. Czech make tractors at the HM.T.'s
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Pinjore Unit with a view to utllising its idle
capacity ;

(b) whether, as a result of this decision,
the Engineers of the Central Mechanical
Enginecrs Research Institute at Durgapur
were sore and not happy because their own
designed cent per cent indigenous tractor
did not favour the testes of the selectors of
the Czech mnke tractors ; and

(c) if so, the reasons for Government
deviating from their earlier decision au.
wanting to import a technical know-how
from abroad, when an item like tractor has
been indigenously designed at the Central
Mechanical Engineering Reseach Institute ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, [INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) No, Sir ; the matter 15 still
under consideration.

(b) and (c). Do not arise.

Prioting of Forged Railway recelpts by a
Racket of an Inter-State Gang

3196. SHRI BABURAO PATEL : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that the Central
Crime Bureau of the Railway Board has un-
earthed a racket of an inter-State gang prinl-
ing forged Railway receipts and using them
as genuine documents fou taking delivery
of consignments and, f so, when and
where ;

(b) the names of persons arrested in
this connection and the total value of goods
lost in this manner ; and

(c) the steps tuken to check printing of
forged receipts and, if not, the reasons
therefor ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) and (b). Yes. On 24-11-1969,
a case involving use of ¢ railway receipts,
bearing fictitious entries of consignments,
never booked with the Railways, came to
notice at Agra. in which 3 merchants were
cheated, to whom these receipts were sold
and some advance money was collected to-
wards the value of the contents  So far one
person, named Raghunandan Dixit, son of
Lal Bihari Dixit. who has 21 previous con-
victions has been arrested. No loss to the
Railways has so far come to notice.
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(c) It is not possible for the Railways
to preveat printing of forged railway receipts
in the numerous printing presses existing in
the country, However, the following steps
are taken to guard against delivery of goods
on forged railway receipts :

(i) The name of the forwarding station
is printed on the invoice books, to
the extent possible.

(ii) The month and year of printing of
the invoice book is shown on each
foil of each book.

(iil) The existing rules regarding send-
ing of through invoices by post is
rigidity enforced,

When delivery of a valuable con-
signment ({.¢. a consignment cx-
ceeding approximately Rs, 1,000/-
in value) is demanded by a person
not known to the station staff,
delivery is not given until railway
receipt is compared with the
Through Invoice. If the Through
Invoice is not available, the station
staff requests the party to get him-
self identified by someone known to
the station staff. If he refuses to do
this, delivery is given only after
the Station Master is satisfied of
the bonafides of the person asking
for the delivery. If necessary, an
urgent telegram is sent to the send.
ing station to get the booking parti-
culars confirmed before delivery is
cffected.

The Station Masters have instruc-
tions to be careful in delivery of
consignments which are not of a
nature normally received at their
stations.

{iv)

(v

—

Appointment of Manager In Heavy
Electricals (I) Ltd.

3197, SHRI BABURAO PATEL ; Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state :

(a) the qualifications of the present
Manager of the Heavy Electricals () Ltd.,
the number of his appointment with his
present emoluments ;

(b) whether it is a fact that the claims
of my senlor engineers to this post were
overlooked and, if so, whether Governmqrt
would consider re-adveitising the post ani
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recruiting a person with the nccessary quali-
fications ; and

(c) if not, the reasons therefor ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) to (c). There are number of
posts of Managers in various depariments
of the Heavy Electricals (India) Limited,
Bhopal, It is presumed that the question
refers to the appointment of General
Manager, in the said company which carrics
a scale of pay of Rs. 2500-100-3000. The
present incumbant is an officer of the Indus-
trial Management Pool and had been in the
service of Heavy Electricals (India) Limited
w'th effect from 7th September, 1959, as
Commercial Manager, before his appoint=-
ment as General Manager. He was appionted
as General Manager from 17th February,
1968 on the recommendation of the Chair-
man and Managing Director and with the
approval of Government,

New Rallway Station and Halts in
Bikaner Division (Northern
Rallway

3198. SHRI RAM KISHAN GUPTA :
Wiil the Minister of RAILWAYS be pleascd
to state :

(a) the tctal number of new stations
end Railway halts opened during 1969-70 in

the Bikaner Division of the Northern
Ruilway with names of stations and
halts ;

(b) whether any programme for opening
new stations and halts for 1970-71 has been
finalised ; and

(c) if so, the details thereof ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) ; (a) One train halt named Fateh-
singhwa!a between Sadulshahr and Banwali
stations was opencd in Bikaner Division dur-
ing the year 1969-70.

(b) and (c). It is programmed to open
eight train halts in Bikaner Division during
year 1970.71 as per details given as
under :

(i) between
stations ;

(if) between Mohan Nagar and Jaitsar
stations ;

Bigga aod Parsneu
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(iil) between
stations ;
(iv) between Menheru and Bhiwani
stations ; :
(v) between Sirsa and Suchan Kotli
stations ;
(vi) between Raisingh Nagar and Gaj-
singhpur stations ;
(vii) between Jhumpa and Suratpura
stations ;
(viii) between Pilibangan
mabhal stations,

Siwani and Jhumpa

and Rang-

Setting up of Industries in Rajasthan

31.¢, SHRI R. K. BIRLA : Will the
Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state ;

(a) whether there is any proposal under
consideration of Government for setting up
major industries in Rajasthan during 1970-71
and 1971-72 ;

(b) if so, the details thereof ; and

(c) the districts in which they will be
set up 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (@) to (c). The requisite infor-
mation is being collected and will be placed
on the Table of the House,

Management of Samachar Bharatl
News Agency

3200. DR. P. MANDAL :
SHRI S. C. SAMANTA :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

(a) whether the Department of Com-
pany Affairs has received any representations
from the shareholders and other interested
public regarding the management of the
Samachar Bharati News Agency Ltd. :

(b) whether the officers of the Depart-
ment participated in the recent conference
called by the Ministry of Information and
Broadcasting in crder to diffuse newe agency
ownership and other problems of the Sama-
char Bhara:i ; and
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(c) what are the reasons of In-action of
the Department to improve the working of
this limited liability company with large
loans due to the Central and State Govern-
ments 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT. INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) and (b). Yes, Sir. The
Department of Company Affairs was repre-
sented at the meeting of the representatives
of the State Governments who are share-
holders of this company, convened by the
Ministry of Information and Broadcasting.

{c) Samachar Bharati is an independent
news agency in which the Governments of
Gujarat, Rajasthan, Madhya Pradesh, Bihar
and Mysore together hold 19,000 shares out
of a total of 19,248 shares comprised in the
Share Capital of this company. The Central
Government has not purchased any shares
in this News Agency but it has advanced
a loan of Rs. 1.50 lakhs with a view to im-
proving the existing arrangements for the
collection and distribution of news and
feature services in Indian languages, parti-
cularly in Hindi.  Adequate steps hava been
taken to safeguard the interest of the Central
Government with regard to this loan.

The company is a Government Company
in view of the fact that the State Govern-
menis hold together the bulk of the shares
in this company, It is primarly for the
State Governments which are major share-
ho'ders in the company to decide the line of
action to be taken for improving its manage-
ment. The Registrar of Companies Delhi,
however, proposes to initiate action against
the comany and its Directors for violation
of the provisions of sections 210 and 220 of
the Companies Act.

Inter-Corporate Investment by Companies

3201. SHRI JYOTIRMOY BASU:
Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to
state :

(a) the amount of inter-corporate invest-
ment in rupees sanctioned to the Tata,
Birla, Suhu Jain, Goenka, J K. and Sooraj-
mull Nagarmull Groups during the last three
years ; and

(b) the details of such investments in
each case 7
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT, I+TERNAL TRADE
AND COMPANY AFFAIRS (SHRIF A.
AHMED) : (a) The total amount of Intcr-
corporale investments sanctioned under
Section 372 of the Companies Act during
the year 1967, 1968 and 1969 in respect of
Companies of the Tata, Birla, Sahu Jain,
Goenka, J. K. and Soorajmull Nayarmull
Groups was Rs- 122 50 lacs, Rs 268,71 lacs,
Rs. 25 lacs, Rs 105.72 lacs, Rs. 4535 lacs
and Rs. 25 lacs respectively.

(b) The detalls of investments in each
case are given below in the statement laid
on the Table of the House. [Placed In
Library. See No. LT 2888/70.]
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Additional Facllities for the Security and
Convenlence of Rallway Passengers

3203, SHRI JUGAL MONDAL : Will
the Minisier of RAILWAYS be pleased to
state :

(a) the income derived by the Indian

Railways through passenger and freight
traffic, sepaiately, duiing the year 1968-
69 ;

(b) the details of the additional facilities
provided for the convenience and security of
the passengers during the period ; and

{¢) il no such facilities were provided,
the reasuns therefor 7

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) The income derived
by the Indian Railways through passenger
and fre'ght traffic, separately, during the year
1568-69 is given below .

(Rs. in crores)
Pussenger Traffic

Earnings 265.10
Freight (Goods) Traffic
Earnings 562.79

{b) During the year 1968-69, 61 new
waiting halls, 30 waiting rooms and 27 retir-
ing rcoms were built. Improvements were
made (o 80 waiting halls and 41 new waiting
rooms ; 45 new foot overbridges/subways
were construeted ; 52 new platforms were
provided and the existing platforms at 431
stations were extended, widened, raised paved
or covered. 117 stations were provided with
electric lights and fans. At 292 stations,
hand pumps/water pipes were provided with
a view to improving the supply of water, 58
electric water coolers were installed in Rail-
way Stations,

The facility of Third Class sleeping
accommodation was further extended to 6

pairs of broad gauge through/sectional coach
services and 4 pairs of metre gauge passenger

trains involving night journcys.
To eliminate overcrowding in trains, the
Cuily passenger train hilometreage was io-
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creased by 1,585 on the broad gauge and
2,023 on the metre gauge during 1968-69 as
compared to 1967-68. 348 broad gauge, 152
metre gauge and 16 narrow gauge 111 class
coaches were place:dl in service apart from
157 broad gauge, 202 metre gauge and 10
narrow gauge upper and I11 class composite
coaches. 124 broad gauge electric multiple
unit coaches containing Third Class accom-
modation were also put in service.

For ensuring security ol the passengers,
safety devices have been provided in carri-
ages and night passenger trains in certain
areas are escorted by the Government Rail-
way Police.

(¢) Does not arise,

Companies In Private Sector with
Foreign Collaboration

3204. SHRI JUGAL MONDAL : Will
thie Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state :

(a) the number of companies in the
Private Sector with foreign collaboration
agreements in which  foreign collaborators
hold more than fifty per cent shares ; and

(b} the names and nationality of foreign
collaborators in cach case 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) and (b). In so far as foreign
collaboration agreements and consent given
for capital issues since 1951-52 are concerned,
a statement of companies and undertakings
having foreign majority shareholding, giving
the names and nationality of foreign
collaborators in each case is 'aid on the
Table of the House. [l’luced in Library. Sea
No. LT—2890/70]

Mass Transfer of Guards of Danapur
Division, (Eastern Raflway)
3205. SHRI ISHAQ SAMBHALI :
SHR1 RAMAVATAR
SHASTRI :
SHRI §. M. BANERJEE :
Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that the
Divisionsl Superintendent, Eastern Railway,
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Danapur has again issucd orders for the
transfer of Guards of Danapur Division
even though the previous transfer orders in
rzspect of 5 Guards of Gaya issued by him
were set aside by the higher authorities :

(b) whether it is also 2 fact that he has
issued further orders  mass transfers o/
Guards without prior concurrence of the
authorities ;

fc) whet"er it is further a fact that there
is great resentment amongst the Guards of
the Danapur Division due to the action of
the Divisional Superintendent  and this has
crealed a situation by which train services
are likely to suffer ; and

(d) if so, the action taken to caccel the
mass transfer orders of Guards in the
Danapur Division to avoid further deterio-
ration in the situation ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) to (d). There were
representations regarding the transfer of §
guards in connection with the introduction of
crack patiern of working for guaids between
Gaya and Moghalsarai These transfers
were in abeyance pending an examination of
the question of overhours consequent on the
introduction of the new pattern of working.

‘Ihere was also representations regarding

certain transfers of guards which had
subsequently been issued,
It has now been ascertained that the

entite “crack operation” had becn planred
in such a way that the total hours of duty
did not exceed 14 hours which is the
prescribed limit and the guards are now
being required to work on single leg  wpera-
tion only which is within the permissible
hours of duty. OFf the transfer of guards
ordered, those from Gaya to Moghalsarai
have been cancelled and th: rest have been
sustained, as they were not in connection
with the introduction of the crack pattern
of operation but in the normal exigencies
of service.

Programme for Raising Productivity Level

3206. SHRI MAYAVAN :
SHRI N. R. LASKAR :
SHR1 CHENGALRAYA

NAIDU :
SHRI SAMINATHAN :

SHRI DHANDAPANI :
Will the Minister of INDUSTRIAL
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DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

(a) whether it is a fact that a massive
nation-widle programme ‘or raising the
productivity level will be launched by the
National Productivity Ceuncil during 1970
which is being celebrated as the Asian
Productive Year ;

(b) if so, what are the main objects of
the Asian Productive Year ; and

{¢) how many countrics will be pariicl-
pating in this celebration ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A,
AHMED) ® (a) to (¢). The Asian Produc-
tivity Organisation of which India i a
member, decided to observe 1970 as Asian
Productivity Year and advised the member
countries to organise programmes to celebrate
the occasion with the following as the
objectives of the Asian Productivity Year ;—

l) To achieve greater prosperity
through productivity ;

(2) To increase  consciousness of
productivity ; and

(3) To iotensify productivity action
for accelerating  economic
growth.

The principal moito is PROSPERITY
THROUGH PRODUC [IVITY and the
theme is QUALITY RELIABILITY. India
is celebrating the  occasion through its
National Productivity Council by organising
suitable programmes at national, regional
and local levels. Other member countries,
namely, Ceylon, Republic of China, Hong
Kong, Indonesia, Iran, Japan, Republic of
K_oru. Nepal, Pakistan,  Philippines,
Singapore, Thailand, and the Republic of
Vietnam, are also expected to celebrate the
yeor by organising similar programmes in
their respective countries.

Expansion of Fair Price Shops o Check
Rising Trend of Prices

3207. SHRI BHOGENDRA
Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleascd fo
state :

(a) whether theee is any proposal before

JHA ;
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Government to expand the fair price shops
in the country and to sell through them
some more commodities of essential nature
with a view to cheking the trend of rise in
prices ; and

(b) if so, what steps have been taken so
far in that direction ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) and (b). The question of
fair price shops for cssential commodities is
the responsibility of State Governments.

Tractor Factory in U. P.

3208. SHRI S. M. BANERIJEE : Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state :

(a) whether a flnal decision has since
been taken to set up a Tractor factory in
Uttar Pradesh ;

(b} if so, the location thereof ; and

(¢) whether this will be in the public
sector 7
THE MINISTER OF INDUSTRIAL

DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) to (c). Earlier when it was
intended to set up a plant in the Public
Sector for the manufacture of Zetor-2011
tractois with Czechoslovakian collaboration
as an entirely mew project. a siie near
Varanasi in Uttar Pradesh had been selected
for it. Subsequently, the Hindustan Machine
Tools Ltd, submitted a proposal for the
manufacture of this tractor in thelr Pinjore
unit (Haryaoa State) where a lot of spare
engineering capacity is available, as this
would involve considerably less investment
than for an catirely new project. They also
proposed to utilise the spare capacity aveil-
able at the Mining and Allied Machinery
Corporation, Durgapur for the manufacture
of some of the components of the tractor.
This proposal is presently under consid-
eration.
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British Investment In India

3210 SHRI S. S. KOTHARI : Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state :

(a) whether it is a fact that Sir Norman
Kipping, Scnior Adviser to the Confedera-
tion of British Industry, said that there was
much in Indian policies that might prove a
brake to the British investment in India ;

(b) if so, whether Goveroment sought
clarification from his as to the matlers to
which he referred ; and

(c) the steps that Government are
takiog to improve the investment climate in
India 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) and (b). Sir Norman Kipping,
Senior Adviser to the Confederation of
British indusiries was one of the representa-
tives from the British side, who attended
the meeting of the Indo-U. K. Technological
Group which took place from &th to 1lth
February, 1970, At this meeting, full and
frank discussions took place on wvarious
aspects of foreign investment and collabora-
tion in this country, and the discussions
clarified 8 oumber of problems and issues
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relating to such ia v stments and collabora-
tion and also sou ht to broadly indeatify
the possible fields of useful technological
collaboration between the two countriesin
future. A copy of the press note issued at
the conclusions of these talks is laid on the
Table of the House [Placed in Library. See
No. LT—2~91/70)

(c) It is considered that the investment
climate in India is gquite satisfactory and a
number of facilities and incentives are
available to foreign investors, within the
broad framework of the Government’s policy
on foreign investment and collaboration.
Such facilities include non-disciimination
against foreign capital once it is admitted
into the countiv, freedom of remittance of
profits and dividends, avoidance of doule
taxation of income and wvarious relief and

exemptions to  foreign companies and
investors in the matter of taxation of
dividends, royalty and know-now fees,

income-tax exemption o technicians e'c.
With the constitution of the Foreign
Investment Board and the publication of
Government's guidelines, applications for
foreign investment/collaboration are being
disposed of much more speedily than in the
past.

Indo-U S. Collaboration for Startiog
Indostrles

3211. SHRI D. N. PATODIA : Wil
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state :

(a) whether it is a fact that a joint
exercise will be launched both by India and
U.S.A. to explore the possibilities of
collaboration in India with a view to starting

industries which will  augment India’s
exports
(b) whether in doing the exercise,

Government will enlist the cooperation of
the industrialists of the country ; and

(c) if so, when the survey work in this
regard will commence 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : {a) 10 (¢) When the Minister
of Furcign Trade visited U, 5. A. recently,
ideas were exchanged with U. 5. business
interests for establishment of joint ventures
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especially in export oriented industries in
India. Individual proposals as and when
received, will be considered in the light of

Government policy in force.
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faf ¥fard, Mifesat sfs ¥ graeg #
El i

Visit by a Productivity Team to Japan
to Study Electronic Industrles

321 . SHRI DHIRESWAR KALITA :
Will the Minister of INDUSTRIAL
DIEVELOPMENT, [INTERNAL TRADI
AND COMPANY AFFAIRS be pleased to
stare :

{a) whether it is a fact that in the year
v6Y a productivity team went to Japan to
study clectronic industries ; and

(b} if so, the recommendations made by
the team and the reaction of Government
thereto 7

THE MINISTER OF INDUSIRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A,
AHMED) : (a) Yes, Sir. A productivity
team sponsored by the National Productivity
Council of India visited Japan for a period
of 2 weeks during July, 19 4.

(b) The conclusion and recommendations
of the team are given in the staiement laid
on the Table of the House. [Placed in
Library. see No, LT—2892(70] Copies of
the Report are being circulated by the
National Productivity Council to concerned
organisations/government departments for
ascertaining their views and reactions.

Share of Small Scale Sector in Industrisl
Production and Employment

214, SHRI JYOTIRMOY BASU :
Will  the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

(a) the share of the small-scale sector
in the total value of industrial productivn
and employment, respectively, in India,
State-wise and year-wise, from 966-67 to
196.-70 ; and

(b) the share of credit to the small-scale
sector in the total credit mdvanced by the
scheduled banks in India, State-wise and
year-wise during the same period ?
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) The information asked for
here is available only in respec of registered
factories as collected under the Annual
Survey of Industrics conducted by the
Central Stasistical Organisation. Latest
results available showing the share of the
registered factories of the small-scale sector
to the total factory sector are in respect of
196 . This information has been compiled
and published only for All India and not
for the States individuall. Based on this. for
1965 the shace nf the registered factories of
the small scale sector in the total factory
sector is as follows @ -

Employment
Output

33%
27%

(b) The information is given in the
statements laid on the Table of the House.
[Placed in Library. See No, LT —2%93/70]
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Shortage of Steel for Engineering
Iodustry
3216, SHRI BHAGABAN DAS
SHRI HIMATSINGKA : *
SHRI SATYA NARAIN SINGH :
SHRI GANESH GHOSH :
SHRI MOHAMMAD ISMAIL :
SHRI S. S. KOTHARI :
SHRI V. NARASIMHA RAO :

Will the Minister of STEEL AND
HEAYY ENGINEERING be pleased to
state :

(a) whether the Indian
industry is experiencing
supply :

(b) if so, whether it is partly due to the
export of steel ;

(c) the steps Government propose to
take to meet the steel requirements of the
industry ;

(d) whether the export price of steel is
lower than the price’ paid by the Indian
consumers ; and

(e) if so0, the extent theresf and the
reasons for the difference ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K, C. PANT:
(a) Sheets and plates and certain non-flat
products like billets and wire rods are in
short supply.

(b) This is due to a spurt in demand on
the revival of the economy and also short-
fall in production, partly on account of
labour trouble at certain steel plants and
partly on account of technical difficulties.

(c) A number of steps are being taken
by Goveroment to raise production at the
steel plants by removing bottlenecks as and
when they arise, The iImports of scarce
categories of steel have also been liberalised,
from time to time, to augment supplies to
meet the internal demand of the countrv
and, in addition, the import of ceit'n
categories In bulk has been cleared.

Enginsering
shortage of steel
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(d) No, Sir.
(e) Does not arise.

Pamsenger Bookisg at Bhadbhadaghat
(Between  Sukhi Siwania and
Dewanganj Stations, Centra'
Rallway)

3217. SHRI NITIRAJ SINGH
CHAUDHARY : Will the Minister of
RAILWAYS be pleased 1o stale :

(a) whether all 1he
stop at Bhadbbadaghat,
Siwania and Dewanganj
Central Railway ;

Ib) whether one Station Masfer and
three Assistant Station Masters are also
permanently stationed there -

(c) whether in spite of the above, the
passenger booking it not being done at
Bhadbhadaghat ;

(d) whether the passenger booking would
be started and entrusted to the Railway
staff ; and

(e) if not, whethcr Government would
consider giving it on contract 1o the loeal
Panchayat ?

Pusseneer trains
between  Sukhi
Stations of the

THE MINISTER OF RAILWAYS
ISHRI NANDA) : (2) No.

(b) One Station Master and two
Assistant Station Masters are posted at this
crossing station.

(¢) The swtion is for operational
purposes only and is not open for traffic.

(d) No.

{e) Does not arise.

Ezpansion of Automobile Units in
Private S:ctor

3218. SHRI MADHU LIMAYE : will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased io state :

(a) whether the three aulomobile units
in the private sector have demandsd
permission [or expansion of their productive
capacity ;

ib) whether he had ony discussions with
there munufacturers :

{c) the result of these discussions ; and

fd) whether Goverpment are going to
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ultimately concede the demands of the three
monopolists in the automobile sector ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) In 1960, M/s Hindustan
Motors Ltd,, had submitted an application
under the Industries (Development and
Regulation) Act, 1951 for effecting substantial
expansion of their existing undertaking,
interalta, for increasing the capacity of
passenger cars to 30,000 Nos. per annum. In
1965, the firm submitied a fresh proposal for
increasing their capacity for manufacture of
passenger cars to 1,00,000 Nos. per annum
in two stages. This was later revised to
70,000 to 80,000 cars per annum. However,
no application under the Industries (Develo-
ment and Regulation) Act, 1951 has been
received from the firm in this regard,

In 1961, M/s Premier Automobiles Litd.
had submitted an application under the
Industries  (Development and Regulation)
Act, 1951 for the grant of a licence for
effecting substantial expansion of their
existing  industrial  undertaking for the
manufacture of passenger cars with a capacily
of 15,000 Nos. per annum aller expansion.
This firm had also submitted a proposal in
January, 1967, for increasing their capacity
for the manufacture of passenger cars to
30,000 Nos. per annum. Subsequently in a
letter dated the 11th Muav, 1968, addressed
to the Planning Commission, the firm pro-
posed to increase their capacity to 50,000
Nos. per annum in three stages. No
application under the Tudustiries (Develop-
ment and Regulation) Act, 195! nas been
received from the firm in this regard.

No final decision has been taken on
these  applications/proposals  pending a
decision on the general gquestion as to the
manner in which additional capacity for the
manufscture of passenger cars should be
created.

(b) No, Sir.

(c) Does not arise.

(d) A decision as to the manner in
which additionzl capacity for the manu-

facture of passenger cars should be created
is yet 1o be taken.
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Bulk Orders for Export of Machines
and Equipments to Russla

3219. SHRI MAYAVAN :

SHRI CHENGALRAYA

NAIDU :

SHiRT DHANDAPANI :

SHRI SAMINATHAN :

SHRI N, R. LASKAR :

Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased 1o
state :

(a) whether it is a fact that the Soviet
Unpion has decided to place bulk orders for a
oumber of machines and equipments like
excavators, cranes cic, 10 help India in
solving the problem ol idle capacity of us
Heavy Machine Building Plants ;

(b) if su, whether orders
received from the country ,

(¢) whether India has charged much less
price ; and

(d) if so, the reasons for the same and
what 18 the price so charged ?

have been

THL MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT) : (a)
and (b). Discussions were recently held
with a Soviet delegation which visited India,
about the possibilities of manufacturing
certain types ol products in the machine-
building plants set up in India with Soviet
cooperation, lor supply to the Soviet Union
on long term basis, s0 as L0 eusurc more
effective utilisation of the capacities of these
plants. As a result, it has been agreed that
the possibility should be examined of pro-
duction of certain items of equipment like
Container Cranes, excavators and Reduction
gears in the plant of Mining and Allied
Machinery Corporation Ltd., Durgapur, and
the Heavy Machine Building Plant of Heavy
Eungineering Corporation Ltd, Ranchi.
Further discussions will take place, as soon
as possible, between the two parties about
the types of equipment to be supplied and
the terms and conditions of supplies to the
Soviet Union.

{c) and (d). Do nol arise.
Devclopment of Comprehensive National

Ceutres for Handicapped Persons

3220, SHRI MAYAVAN :

SHRI DHANDAPANI :
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SHRI CHENGALRAYA
NAIDU :

SHRI SAMINATHAN :

SHRI N. R. LASKAR :

SHRI Y. A, PRASAD :

SHRI RAMACHANDRA
VEERAPPA :

Wiill the Minister of LAW AND
SOCIAL WELFARE be pleased to state :

(a) whether it i> a fact that the Uniom
Government have plaoned (o develop
comprehensive National Cenires lor [our
categories of handicapped perssons ;

(b) if so, whether this pro osal was
suggested and discussed in the two day
conference of the State Ministers of Social
Welfare ;

(c) if so, what were the other subjects
discussed ; and

(d) how far these Centres will help the
handicapped persons ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. (SHRIMATI) PHULRENU GUHA):
(a) Yes, Sir.

tb) The subject was discussed at the
last Conference of State Ministers for Social
Welfare.

(c) Other subjects discussed in the
conference were in regard 10 various Social
Welfare programmes, e.p () Family and
Child Welfare Programme, (2) Control of
Beggary in Metropolitan cities, 13) Future of
Permanent Liability Homes, (4) new set up
of Central Social Welfare Board and (5) also
various problems, schemes and programmes
relating to welfare of Scheduled Castes,
Scheduled Tribes and other Backward
Classes.

(d) The National Centres will functina
essentially as demonstration projects with
the object of stimulating the development of
similar services. They will provide direct
services 1o a limited number of blind, deaf
orthopacdically handicappcd and mentally
retarded children and adults.

Settiog ap of Steel plants in South

SHRI MAYAVAN :
SHRI VISHWA NATH
PANDEY :

1.
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~HRI CHENGALRAYA
NAIDU :

SHRI SHIVA CHANDRA JHA :
SHRI JAGESHWRA YADAV :
SHRI S. K. TAPURIAH :
SHRI SITARAM KESR] :
SHRI HIMATSINGKA :

Will the Minister of STEEL AND

HEAVY ENGINEERING be pleased to
state :

(a) wether it is a fact that Government
lave ‘eken a decision to set up three steel
plants in the South ;

(b) il so, which arc the Stales where they
are likely to be set up : and

1c) what will be the cost involved ?
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Special Training to Harljan Boys at

Ship Buildine Yard, Visakbapatnam

3226, SHRI C. K. CHAKRAPANI :

SHRI P. P. ESTHOSE :

SHRIMATI SUSEELA
GOPALAN :

SHRI VISWANATHA MENON:

Will  the Minister of LAW AND
SOCIAL WELFARE be pleased to state :

(a) whether it is a fect that the Kerala
Government have proposed to send Harijan
boys, who have successfully completed the
LT.I. examination, for special training at the
Ship-Building yard ; Visakhapatnam ;

(b) if so, whether Government have
considered this proposal ; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. (SHRIMATI) PHULRENU GUHA) :
(@) Yes, Sir.

(b) and (c). The proposal was examined
and the Government oi Kerala wes informed
tha' the proposed scheme may be dovenailed
iato the existing scholarship schemes.

Scheme for Trainlng in Talloring and
Needle Work to Harijan Boys and
Girls of Kerala

SHRI C. K. CHAKRAPANI :
SHRI K. ANIRUDHAN :

127,
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SHRI P. GOPALAN :
SHRT A. K. GOPALAN :

Will the Minister of LAW AND
SOCIAL WELFARE be pleased to state :

{a) whether the Central Government
have received any scheme from the Kerala
Government for giving training in tailoring
and needle work to Harijan boys and girls ;

(b) if so, the details thereof :

(c) the total amount required for this
scheme ;

(d) whether Government propose o give
assistance for the said scheme ; and

(e) if so, when and the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL. WELFARE
(DR. (SHRIMATI) PHULRENU GUHA) :
(a) Yes, Sir.

(b) The State Government had proposed
that “Harijan boys and girls may be given
irainimg in tailoring and needle-work and
after the training they have ulso to be
provided with sewing machines. During the
training the benefit of stipend has also to be
exiended 10 them™.

(¢c) Rs, 10.00 lakhs in the Central
Sector,
(d) and (c). The scheme of the State

Government was examined and a detailed
reply was sent to them on 25-1-1970. The
State Government was nformed that they
may take up the Scheme in the State Sector.
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Allotment of Steel to U.P.

3230. SHRI VISHWA NATH PANDEY :
Will the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state

(a) the total quantity of irop and steel
allotted for Uttar Pradesh during 1468-69 ;
and

b} the total quantity
allotted during 1969-70 ?

thereof to be

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K, C, PANT) : (a)
and (b). The allocation of steel to Uttar
Pradesh State for the years |9¢8-69 and
1969-70 is as follows :—

(in tonnes)

BP Sheets  BP Sheets

BP Sheels GP Sheets GC Sheets

(814 G (620 G) (thinner than 20 G)
T veses - 30 1,265 1412 5,08
2,338 2,395 1,665 7,249

196 -70

391

Tribal Reserch lostitution io Kerala

3231, SHRI E. K. NAYANAR :

SHR1 P. P, ESTHOSE :

SHRIMATI SUSEELA
GOPALAN :

SHRI A. K. GOPALAN :

Will the Minister of LAW AND
SOCIAL WELFARE be plrased to state :

(a) whether Government propose to
establish a Tribal Research Institute in
Kerala ;

(b) if so, when ;

(c) whether Government have recelved
any memorandum from the Kerala Govern-
ment in this connection ; and

(d) il so, the aztion taken thereon 7

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE

|DR. (SHRIMATI) PHULRENU GUHA] :
(a) Yes, Sir.

(b) During the current financial year a
sum of Rs, 0.50 lakhs has been allocated
and the State Government asked to draw up
the details of the Scheme.

(c) and (d). The Director of Harijan
Welfare intimated in his letter dated the
13-2-1970 that he was awaiting the sanction
of the State Government,

West German Collaboration In Indla

3232. SHRI E. K NAYANAR : will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state :

(m) the aim of the West German Del.ga-
tion led by Harmann J. Abs, which visited
India in January this year ;

(b) bow many industrial institutions in
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the Public and Private sectors are working in
India with West German collaboration ; and

(¢) the total amount (in terms of rupees)
invested in India by the West German
capitalists up till now ?

THE MINISTER GF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a: The broad objectives of the
West German delegation®s visit were to get
a first-hand  idea of India's economic
situation, industrial achivement and further
prosnects . to have a clear understanding of
Government policies and procedures con-
cerning foreign investment and collabaration
and to  explore jointly the possibilities
of increased German invesiment and
collaboration,

(b' Government approved 461 proposals
of technical and firancial collaboration with
West German firms during the period from
1960 to February 1970.

(c) Rs. 58.9 crores (as on March 1967).

Difficulties of Private Industrialists In
Setting up New Industries

3233, SHRI GADILINGANA GOWD :
Wili the Minister of INDUSTRIAL DEVE-

LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased 1o
state.

(a) whether a deputation of the National
Alliance of Young Entrepreneurs met him on
the 10th January, 1970 and drew his atien-
tion to the difficulties of prospective indus-
trialists taced in setting up new Units ;
and

(b) whether the Alliance urged expedi-
tious clearance of projects and, if so, the
reaction of Government thereto ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) and (b). Yes, Sir;a depu-
tation of the National Alliance of Young
Entrepreneurs had urged tor speedy clearalice
of proposals for setting up of new units by
new entrepreneurs, including approvals for
fore'gn  collaboration terms and clearance
from the Capital Goods Committee and allo-
cation ol raw materlals. Government are
aiready fully alive to these matters and steps
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are being taken, as far as possible, for ex-
pedtious clearance of these proposals.

Lightening Strike by Locomotive Staff at
Mughal Sarai Station

3231, SHRI GADILINGANA GOWD :
Wiil the Minister of RAILWAYS be pleased
to state :

(2) whether therc was a lighteniong strike
by the locomotive stafl sparked by alleged
favouritism shown in the promotion of six
Cleaneis, and thousands of incoming and
culgoing passengers were stianded at the
Mughal Sarai Railway Station during the
month of Janusry, 1970 ;

(b) whether ary enquiry was held into
the affairs and, if so, the results thereof ;
and

¢} if not, the reas.ns thereflor ?

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) to .c). On enquiry, it has
been ascertained that as no senior Engine
Cleaners were initially coming forward to
officiate against the casual vacancies in the
category of Second Firemen, Volunteers
from amongst all cleaners irrespective of
seniority were  called for and promotion
orders were issued in respect of such Cleaners
as had volunieered., In protest against the
promotion orders, some stall of Loco Shed,
Eastern Railway, Mughal Sarai stopped work
from morning of 11th Januvary, 1970, dis-
locating movements of trains for some time
The employees resumed duty on an assuranc.
that there would be no victimisation and the
junior Cleaners would be reverted, as soon
as Seniors offered to officiate as Secund
Firemen,

Export Orders for Bharat Heavy
Electricals Ltd.

3236 SHRIG. Y, KRISHNAN : will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased lo slate :

(a) whether it is a fact that the Tiruchi
Boiler Plant of the P'ublic Sector Bharat
Ieavy Electricals Ltd., has secured export
orders from foreign countries ;

(b) if fo, the annual data regarding its
production ;
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(c) the names o! the countries which
have placed the orders ; and

(d) the foreign exchange excepted to be
earned therefrom ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT. INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED) : (a) Yes, Sir. The High Pressure
Boiler Plant, Tiruchirapalli of Bharat Heavy
Electricals Ltd., has secured export orders
for 2 high pressure boilers and also for high
pressure valves,

(b)Y The annual production of the Plant
in 196F-69 was 412 tonues of valves and
14,540 1onnes of boiler components, The
total value of the production, during the
year, was Rs, ‘6705 lakhs,

(¢) Orders lor valves have been placed
by West Ge.many and Poland and those for
boilers by Malaysia.

(d) The foreign exchange likely to be
earned will be about Rs 60 to Rs. 65 lakhs
in the case of boilers and ahout Rs, 4.7 lakhs
in the case of valves.

Rehabilitation of Blinds

3237. SHRI HIMATSINGKA : Wil
the Minister of LAW AND SOCIAL WEL.-
FARE be pleased to state :

(a) whether it is a fact that every fifth
blind person in the world is an Indian ;

(b) if so, the total number of blind per-
sons in the country ;

e} the schemes sponsored by the Central
Government for the rehabilitation of the
blinds during the past three years, the ex-
penditure incurred thereon and the number
of blind peisons rehabilitated under each
scheme ; and

(d) the details of the programme in
this regard under the Fourth Five Year
Plan ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE DE-
PARTMENT OF SOCIAL WELFARE
(DR. (SHRIMATI) PHULRENU GUHA) :
(a) and (b). Although no reliable figures are
available, accordiog to the World Council
tor the Welfare of the Hlind, the world may
have 14 to 15 milion blind people. 1Itis
estimated that India may lave about 4
million blind people.
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(¢) No new projet for the rehabilitation
of the blind was sponsored in the last three
years. However, the following two new pro-
jects for the Welfare and education of the
blind were sponsored during the last 3 years,
wiz. :

(1) Integrated education of blind
Children in Haryana and Kerala ;
and

(2) Establishment of the 4th teacher
training centre for the blind in
Madras.

(d) In the IV Plan , it Is proposed to de-
velop further the existing National Centre
for the Blind by the diversification of the
training programme and by the addition of
certain new services like a t lking-book
library, training in agricuitural and rural
occupations etc  The programme of scholar-
ships to blind students is also proposed to
be strengthened. An attempt will be made to
place a substantial number of blind children
in ordinary schools,

Non-Utllisation of Funds Earmurked to
States for Uplift of Scheduled Castes
and Scheduled Tribes

3238. SHRI HIMATSINGKA : Wwill
the Minister of LAW AND SOCIAL WEL-
FARE be pleased to state :

(a) whether it is a fact that some of the
State Governments have not fully utilised the
funds earmarked for them for the wuplift
of the Scheduled Castes and Scheduled
Tribes ;

(b) if so, the names of those Staies and
the extent of non-utilisation of such funds
during the past three years, and how much
of these funds has been surrendered back to
the Central Government and how much
diverted to other works ; and

(c) whether Government ptopose to re-
duce proporilonately the quantum of financial
assistance t> these States for the purpose or
take some other steps to cnsure full and
proper ulilisation of these funds for the
desired purpose ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE DE-
PARTMENT OF SOCIAL WELFARE
(DR. (SHRIMATI) PHULRENU GUHA) :
(a) and (b). Yes, Sir. A statement showing the
outlays and the expenditure incurred during
1966-67 to  1968-69 is lald on the Table of
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the House. [Placed in Library. See No.
LT-28 4170.)
{c) No, Sir.

Permission for Expansion of Birla
Industries

3240 SHRI DEVEN SEN: Will the
Minister of  INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to refer to the
replv given tv Starred Question No, 508
on the “th Decembher, 1969 regarding pe -
missior: for the expansion of Birla Industries
and state :

(a) whether requisitc information in res:
pect f part (b) and (¢) thercol has since
been collected

(b) if so, the details thercof ; and
(c) if not, the reasons for the delay ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAIL TRADT
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) to (c). As the information
has to be collected from a number of sources,
it has not y=t been possible to collect com-
plete information It is, however, expected
that ths required information will become
availabl: shortlv,
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Setting vp of Publishing Company by Tatas
In Collaboration with U. S Firm

1242, SHRI K M. ABRAHAM .
SHRI VISWANATHA
MENON :
SHRI MOHAMMAD ISMAIL :
SHRT UMANATH :
Will  the M'nister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE

AND COMPANY AFFAIRS be pleased to
state :

fa' whether the Tata Trusts have been
permitted to set up a publishing (ompany in
collaboration with Mc. Graw Hill Publishiig
Co.,of U S, ;

(hv if so,
ment ; and

the main tesm< of the spree-

(c) the reasons for permitting such a
collaboration ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED) (a) Yes, Sir

(b) The broad terms of the agreement
as approved by Government are that the
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foreign investment in this Company will not
exceed 409 and the Company will undertake
to effect sales of books to foreign countries
at least to an extent of 109 by value of their
t. tal publication.

(c) The scheme is expecied to assist in
training of good 1ext-book writers alsv 1o
build up a good book export trade,

Railway Lines in Phulbani District

(Orissa)
1244, SHRI A. DIPA: Will the
Minister of RAILWAYS be pleased to
state :

(a) whether thore is anv proposal to
provide proper Railway facilitie. to connect
the interior of the Phulbani District in Orissa
wiik other parts of Orissa and also with other
States ; and

(b) if so, the details thereof and also the
amount allocated for this purpose ?

THE MINISTER OF RAILWAYS (SHRI
NANDA! : (a)and (b). Due to paucity of
funds and lack of adequate traffic justifi-
cation it is not possible to consider the con-
struction of such a railway line to connect
Phulbani Dustrict, at present,

Construction of Railway Lines from
Talcher to Brabmpur (Orissa State)

3245. SHR1 A. DIPA: Will the
Minister of RAILWAYS be pleased to
state ;

(a) what action has been taken for the
construction of Railway lines between Talcher
to Brahmpur (yje Anagul, Athmalik, Puruna
Cuttack-Phulbani) and Khurda to Bolangir
in Orissa State ;

(b) what ar= the reasons tor inaction in
the construction of these Railway lines ;
and

(c) by what time Governme: t propose to
complete the above lines ?

THE MINISTER OF RALWAYS (SHRI
NANDA : (a) to ic). Due to paucity of
funds and lack ol adequate t:aflic justifi-
cation, it is not possible to censider the con-
struction of such raiiway lines at present,
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Industrial Relations In Heavy Elcciricals
Ltd., Bhopal

3246. SHRI S. M. BANERJEE : Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state :

(a) whether the industrial relations have
improved in the Heavy Electricals Lud.,
Bhopal ;

(b) if not, the reason theiefor ; and

(¢! whether ecfforts are still being made
to set up any machinery to settle the out-
standing demands of the workers ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED ; (a) Yes, Sir.

(b) Do>es not arise.

(¢) The machinery to study and settle
demands of the workers already exists in
Heavy Electricals (1adia) Limited, Bhopal.

Protest by Rallwaymen’s Federatlon
ugainst Government Decision oo
Pay Commisslon

3247, SHRIS. M. BANERIJEE : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether the All India Railwaymen's
Federation has protested apainst Govern-
ment's decision to appoint a Pay Commis-
sion }

(b) whether they have demanded a sepa-
rate Wage Board for the Railwaymen ;
and

(c) if so. the reaction of Government
thereto ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) and (b). In represen-
1ations received from this Federation it had
been requested that ;

(i) a separate Pay Commission be
appointed for Railwaymen exclusi=
vely so that it could take in‘o con-
sideration the special conditions
that obtain in railway service ;

(i) il a separale Pay Commission for
Raillwaymen is not possible, the new
FPay Comniission should lay down
the floor and ceiling of wages ard
delermine a few other factois of
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comm>n application to all the em-
ployees,  The revision of scales of
pay and other service conditions
wilhin the floor and the ceiling
should then be left to bipartite de-
partmental committees with the
provision that in case of disputes
the matter should be referred to
arbitration for final decision,

(c) As the service conditions of Railway-
men are linked with those of Central
Government services, a separale Pay Com-
mission for Railwaymen alone, is not feasi-
ble. However, it is hoped that the special
features affecting the emoluments and ser-
vice condition of Railwaymen will receive

from the Commission the attention that they
deserved.

Additional 1 Class-cum-111 Class Bogic
from Kanpur in 2 Dn. Kalka-Delhi-
Howrah Malil

7248, SHRI S M. BANERJEE : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether several organisations of
Kanpur have requested to attach I Class-
cum-I11 Class bogie in 2 Dn. Kalka-Delhi-
Howrah Mail from Kaopur to Howrah and
Kanpur to Delhi ; and

(b) if so, the reasons for not agreeing to
the demand ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) No.

(b) Does not arise,
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Pay Scales of Chief Booking Clerk and
Chief Reservation Inspector at Bombay
Central and Ahmedabad Stations

3250. SHRI CHANDRIKA PRASAD :
Will the Minister of RAILWAYS be pleased
1o refer 1o the reply given to Starred Ques-
tion No. 486 on the 9th December, 1969
regarding pay scales of Chief Booking Clerk
and Chief Reservation Inspector at Bombay
Central and Ahmedabad Stations and state :

(a) whether the information in regard
to parts (b) and (c) of the above question
has since been collected ;

(b) if so, the details thereof and, if not,
the rcasons for the delay ;

ic) what are the special responsibiliiies
shouldered by the Chief Reservation
Inspector and not by the Chief Booking
Clerk for which he has been granted the
higher pay scales ;

(d) the reason why the Chief Booking
Clerk, who is responsible for the safe
custody of the entire cash amounting
approximately to rupees ten lakhs a day and
ticket stock worth crores of rupees is granted
lesser pay than a Reservation Inspectos ; and

(e) the detailed reasons for the anomalies
in the pay scales of the employees referred
to above 7

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) Yes.

(b) The total cash handled daily at
Ahmedabad station is about Rs. 1,32,000
and at Bombay Central station is about
Rs. 1,50,(C0/-. The aversge valvation of
ticket steek ip custedy of the empluyces is
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Rs. 4 to Rs. 4.5 crores at Ahmedabad
Station and Rs. 8 to Rs. 10 crores at Bombay
Ceniral Station,

{¢) to le). The Chief Reservation
Inspectors and Chief Booking Clerks belong
to dilTerent categories of staff. Their duties
and responsibilities are also different. The
comparison of their scales of pay is, there-
fore not apt. Further, the scale of pay
allotted to Chiel Rooking Clerks is the one
which has specifically been recommended by
the Second Pay Commission who dealt with
their case at length.  Trough they did not
specifically deal with the scale of pay of
Chiel Reservation Inspectors, they suggested
that the cases of staff not dealt with by
them should be given scale of pay rccoms=
mended by them to similar other categories.
The then existing scale applicable to Chief
Reservation Inspector was Rs. 300-400. The
Second Pay Commission recommended the
scale of pay of Rs. 370-475 to the other
Inspectors in Commercial Department, who
were in the scale of Rs 360-400. Accordingly
the Chief  Reservation  Inspectors were
allotted the scale of Rs. 37 =475,

Commerclal Inspectors on Western
Rallway

325", SARI CIHHANDRIKA PRASAD :

SHR1 ONKAR LAL BERWA :

Will the Minister of RAILWAYS be
pleased to state :

(a) the total number of Commercial
Inspectors employed oo the Western Railway
in different grades ;

ib) the number of Commercial Inspectors
working in the grades of Rs 450-575 and
Rs. 370-475 and the categories in which they
were initially appointed,

(c) whether it is a fact that some of the
Head Clerks of Commercial Department are
promoted as Commercial Inspeciors ia the
higher grades ignoring the real claimants,

(d) whether it is also a fact that all the
posts in the grades of Rs. 450-575 and Rs.
370-475 are kept in the Headquarters office
with a view to favour the office clerks ;

(e) if not, the reasons for not distribut-
ing these posts 1o Divisions which are the
practical woiking places from commercial
point of view ; and

(Y when the Railways are suffering loss
in traffic, whether Government propose to
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give importance to practical
change their policy and
thereof ?

working and
il so, the details

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) 100.

(b) Two in scale of puv Rs. 450-573 and
one in scale of pay Rs. 370-475. Ail of
them were initially appointed as clerks.

(e) No.
(d) No.

(¢) and (F). The distribution of posts
on the Divisions and Headquatlers was done
on the basis of quantum of work and nature
of duties attached to the posts. This
dintribution is revised as and when necessary
in the interest of work.

Promotion of Commciciul Clerks as
Commcrcial Inspectors on Western
Rallway

3252, SHRI CHANDRIKA PRASAD :
SHRI ONKAR LAL BERWA :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fuct thata promo=
tional channel for promoiion as Commercial
Inspector for the Commercial Cleiks has
been notified by the Western Railway vide

letter No. E[~34/4/13, dated the 12th
September, 1909 and if so, the details
thereof ;

(b) the number of employees, other than
Commercial Clerks, working as Commercial
Inspectors, Assistant Commercial lnspectors,
C M. L; Assistant Rate Inspectors, Claims
Tracers on ad hoc  basis, the period since
when they are officiating and the detailed
reasons therefor ;

(€) when sufficient number of Com-
mercial Clerks are availahle, the full justifica-

tion for choosing office Clerks for promotion
on ad hoc basis ;

(d) whether it is also a fact that regular
sclection for Commercial Inspectors has
been delayed intentionally by some interested
persons having influence in Headquarter
Office, and no selection has been held for the
last seven years ;

(e if not, whether Government will get
this all affairs investigated by some sznlor
Vigilance Officer of the Home Ministry to
find out the facts ; and
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(f) what steps are proposed to be taken
to put right the promotion of Commercial
Clerks in place of the Office Clerks 7

THE 'MINISTER OF RAILWAYS
(SHR1 NANDA" : (a) Yes, the same is laid
on the Table of the House, [Placed in
Libriry. See No. LT—2595/70]

(b' No Office Clerks are working on ad-
hoc basis as Commercial Inspectors, Asstt.
Commercial Inspectors or Claims Tracers.
According to their avenue of promotion,
Office Clerks in scale Rs. 130-300 (A) with
knowledge of rates are eligible for promo-
tion to the post of Assit. Rates Inspector ;
three employees are working as Asstt. Rates
Inspe.tors in scale Rs. 205-2((A) on ad-hoc

basis  from clerical cadre- one from
November, 196 and two from February,
1970,

ic) Does not arise in view of reply to
part (b) above.

(d) No. The selection could pot be
finalised due 10 the question of eligibility of
various categories of staff and the revision
of channel of Premotion haviog been under
consideration.

(e) and [). Do not arise

Class 11 ard Class 1V Staff o
Headquarters Office und Bombay
Divislonal Oftice (Western
Rallway)

3243, SHR1 CHANDRIKA PRASAD :
Will 'he Minister of RAILWAYS be pleased
to refer to the reply given to Unstarred
Question No. 4198 on the 16th December,
1969 regarding Class 111 and Class 1V staff
in Hcadquarters Office and Bombay
Divisiona) Office (Western Railway) and
state =

(a) whether the required
has since been collected ;

(b) if so, the details thereof ;
(c) if not, the reasons therefor ; and

(d) the time likely to be taken to collect
the information.

information

THE MINISTER OF RAILWAYS
{SHRI NANDA) : (e) t¢ (d). Tle informa-
tiot has been collected from the Zonal
Railways but it requires furtber scrutiny.
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Cupacity und Output of Electric are
Furnaces

3254. SHRI P. 1. BARUPAL : Will
the Minister of STEEL AND HEAVY
ENGINEERING be pleased 1o state :

(a) the total number of operating
electric are furnaces in the country today
based on steel scrap ;

(b) their total installed capacity for
making steel castings, mild steel ingots/billets
and alloy s'eel ingots/billets ; and

fc) w at has been their ourput of steel
castings, mild st ingots/billets and special/
alloy steel ingois/billets during  the last
three year, year-wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (5HRI K. C, PANT) : (a)
to (¢). The information is being collecte.!
and will be laid on the Table of the House

Scarcity of Steel for Rull Tracks

SHRI B. K DASCHOWDHURY:
SHRI MUHAMMAD SHERIFF :

the Minister of STEEL AND
ENGINEERING be pleased to

3255,

Wwill
HEAVY
state :

(a) whether it is a fact that there is
scarcity of steel which has resulted in delay
in haviog new Rail tracks in the country ;
and

(b) if so, the steps taken by Government
to remove the scarcity and get the steel in
abundance for the purpose 7

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERIMNG (SHRI K. C. PANT) : (a)
Yes, Sir. Due to scarcity of steel in general,
track renewal works as well as new works
have heen nffected.

{b) A number of steps are being taken
by Governruent to rmise production 8t the
Steel Plants by removing bottienecks as and
when they urise Recently, a decision has
been taken to release 6,000 tonnes of billets
per month for supply to re-rollers for
production of track fittings,
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Eulargement of Mangalore Railway
Station and Complection of Hassan-
Mangalore Line

325, SHRI P. C. ADICHAN : Will
the Minister of RAILWAYS be pleased to
state :

1a) the details ol pians lor enlaigemecoi
and improvement of the Mangalore Railway
Station along with the Mangalore Harbour
Project, and for the completion of the
Hassan-Mangalore line ;

tb) the time when the Hassan Mungalore
Railway line was taken up for construction ;

{c) hc progress made and the amount
of money so far spent on the said line ; and

(d) the time by when it is likely to be
completed ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : ‘a) A statement is placed
on the Table of the Saibha. [Placed in
Library. See No LT—2896/70)

(b) The construction of the Mangalore-
Panambur line wns taken up in October,
1963 and that of the main Hassan-Manga-
lore line in February, 1965,

fc) An overall progress of 819, has been
achieved on the Mungalore-Panambur link
and 409, on the Hassan-Mangalore main
line upto the end of January, 1970. An
expenditure of Rs 202 cirores has been
incurred on the entire railway proiect upto
end of_Jlnunry, 1970.

(d) The main line will be completed
simultaneously with the completion of the
Port Project.

Suopply of Uscd Rails to Re-Rolling Mills

3257. SHRI YASHPAL SINGH : Will
the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :

(a) whethsr the Chairman of the Steel
Re-rolling Mills Association has asked for
the supply of used rails to the industry as a
method of relieving shortage of steel for the
re-rollina Mills ; and

(b) if so, whether lis Ministry proposes
to start negotiatio:s with the Association ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT): (a)
There has been some correspondence with
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the Steel Re-rolling Mills Associution o the
subject. Used rails are disyosed of fiom
time to time by the Railways through
auction to Re-rollers for re-relling purposes.
Recently, a decision has been taken (0 supply
6,000 tonnes of billets per month to Re-
rollers for fabr:ication of rafllway track
materia’s  In lieu the:eof, 9,000 tonnes of
used rails per month will be supplied by the
Railwirs at J P C pricas for un-tes-ed rails,
1o the common poo! for allotment to Regd,
Biliet Re-rollers

(b} No, Sir,

Setiing up of Restrictlve Trade FPractlces
Court

32'8 SHRI YASHPAL SINGH : Will

the Minister of INDUSTRIAL DEVELOP-

MENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state :
{a whether his attention has been

draw.. to the su'gestion made by Dr. F. A,
Mehta, Economic Adviser to Tata Industries
that insiead of a Monopolies Commission,
there should be a Resirictive Trade
Pra:tices Cruit ; and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) and tb). The nature of the
suggestion made by Dr, F. A, Mechta has
not come to the notice of the Goveinment,
The Monopolies and  Restrictive Trade
P. uctices Act, however, passsd by Parliament
last year provides for the constitution of a
Monopolies and Restrictive Trade Practices
Commission. The Commission is invested
with the powers of a Civil court in the
matter of investigation of restrictive trade
practices and if satisfied that such practizes
is prejudicial 1o the public interest, it may
by order direct that the practice shall be
discontinued or shall not be repeated. This
provision was made after consideration of
various alternative suggestions by the Joint
Committee of I"arliament and Parliament.

Manufacture of Electronic Wrist Watches
3259. SHRIR. K. BIRLA : Will the
Minister of  INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND

COMPANY AFFAIRS be pleased fo stae :

(a) whether it is a fact that the electrinic
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wrist watches will be in the Indian market
by 1971 ;

(b) if so, whether these watches will be
manufactured in the private sector or in the
public sector ; and

(c) the full detalls of the venture ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
ANID COMPANY AFFAIRS (SHRI F. A.
AHMED:! : (a) to (c). There is no proposal
at present, with the Government for the
maoufacture of clectronic wrist walches in
the private or public sector,

Registration of Private Companics

3260. SHRI S. R DAMANI : will
the Miaister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state :

(n) the number of private sector com.
panies registered and their sanctioned and
paid-up capital from Ist April 1969 to 3lst
January, 1970 ;

(b) how these figures compare with the
figures during the corresponding periods of
the last three vears :

c) the infustry-wise break-up of the
capital ;

(d) whether it is a fact that tlie industry
is now reluctant to make use of institutional
finance as freely as it used to do previously ;
and

(e) il so, the reasons for this situation
and the steps taken by Government 10
activate the climate in the interests of the
country's economy and for sorting out the
unemployment problem ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) One thousand two hundred
and thirteen companies, limited by shares,
with authorised capital omounting to Rs.
175.%2 crores were registered io the private
corporate sector during the 10 months period
viz-» 15t April 1969 to 3st January, 1470,

b1 The positi: n during the correspond-
ing period of the previpus three years is
shown below ;
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No. of Rs. croves.
Period Com- Autho-
panies rised
registered apital
(i) Ten months period 834 81.89
ending 31st January,
1967,
(ii) Ten months period 8§46 4.45
ending 31st January,
1968.
(iii) Ten months period 90/ 155.37

ending 31st January,
1969,

‘¢) Industry-wise break-up of the newly
registered companies  together  with their
authorised capital is indicated in the State-
ment laid on the Table of the House.
[Placed i# Library Ses No, LT—2897/.0]

(d) No, St In fact, the loan assistance
sanctioned to the private sector companies
bv the Industrial Development Bank of India,
Industrial Finance Corporation of India and
State Financial Corporations amounted to
Rs. 8R.A3 crores in 1967-48, The loan
assistance sanctioned by these institutions
increased to Rs, 111.16 crores in 1968-69,

Efforts are also being made to further
increase such assistance by lowering of the
interest rates and reduction of the minimum
limits of re-finance and rediscount facilities
by the 1.D.B.L. and by further simplification
by I F.C. of its procedure regarding granting
of different 1ypes of loan assistance.

{e) 1"oes not arise,

Dlesel Locomotive for Bomboy-Howrah
Mail
3261. SHR1 PASHABHAI PATEL :
Will the Minister of RAILWAYS be pleased
to state whether it is a fact that the Bombay-
Howrah Mail yjg Nagpur is now being
hauled by diesel locomotive as a result of
which it is able to haul three more bogies ?

THE MINISTER OF RAILWAYS
(SHIR NANDA) : Yes
wwar (wew saw) § Uw whoifie
e ® FQTET
3262, st o we FHAfwa: T
shotfes  fawre, wrafoe anwe o
aﬁ:'ﬂmw-w&ﬁws AT AT FA FA
(7) oz e o Aw & g



97 Writien Answars

frarr o § gy T F g
uedE g & fag ga ma &

(=) segw wrifis medz & feaa
a7 Feit warfos Ol @ @

(w) 7ar =7 wrfis etz & fory
¥ mewe 7 faeg wemAr 7 A
AN

() afy 2, 7 gEwFTFT AT E?

vitefe fasma, wiafos aamare qar
awama-w WAt (s s@EiA Wl
wgwa) : () @Y7 (=), st @i AwEw
¥ Uk Arafan  aedl FT €qTOAr &7
WEATd HEg 939 AVETT & faurerdiy &
IR T FAN qAT HEAT TRITH I
&7 FT ATAAI WGF ATAA FIA &
fore ¥z 21

() o 78

() s @) 70 9247 |

weq gAN % 1Sy AyE ofcaga famw
# ¥y "URICE SaT g

3263. st wWo wo dfwa: war
XX WAT gF FAT F1 FAT F4 fF

(%) m=a w2@ Tew @ew afagw
frm &Y qsft § wrer @ & fraa
T ¥

(=) frmm & weq @ ¥ wfafafoa
F F@TE

() 77 77 = 2 fF gemer, 99T-
gaaF WX TET g99F & 921 9T 0
sfeat #t fgw frar w2 fad
aifmer &1 3 wwa T & fomd
qfmsy fme wY arer @ T
ER 1

(w) #fr =i, & s frrm Y o
"rzma:rmam AqT T
Wﬂﬁ'ﬁﬁ’?m'ﬁfﬂ
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ifgfsas @Y arr a=mfewal &
frafe <1 w18 ?

R wR (st w) : (%) W
T2 T g2 qfgeT frm s, 1969
¥oa aF o g FW YA @ &7
fieaT 2,58,87,000 w9 § 1

(=) wsr waw U wEF qfagT
frmr & fass woewr ® ¥ ORI
(v73) Fafafafa F =7 7 7eq =7 &
(i) famor vd fasa mdtas o (i)
T AT AT (TAIrT) 1
mr

(w) &Y= (7). g7 wwdt o7 < &
AT TN @A ™ A AT |

wer w3 § §ie IOl w1 ewrET

3264, st o wo Fifwa :
st W Ty W

w7 watfive fawra, wiafos s
AT ARATTETE WA TZ A4 AT FAT
Far fF:

(%) 71 ¥R dJuEdtT QAT HT
wafy § wex w2m O Ay & 97 I9n
mifor #77 ¥ 7y AR &
faamim 2 ;

(=) afz g, &t @ arFww ¥R
;TR ;AR

(w) svgw v fea wamEl 93
oy ffir s ?

wraifire fawra, wtafor mmore aar
gwaTa-eTd WW (o wwww et
wgwa) : (%) A, AE | g AEe
mhﬁwﬁﬁﬁwﬁrwﬁﬂ
for 91 2 & wiw, 1970 7% aqTfon
IATET qTOFA F7 A A7 wraw A

(=) st (7). =7 & 78 =7
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WOREAT-HAAT T ATHA G AR TR
%t mrfyal w1 wwE wn

3265. =t Wo wo Frfera : F4T TAR
wAT Og Far Ft Fr For

(%) T og = & fF soear-moHT
W oargA 9w fFr i sefews sfaerat
¥ qar @mar & f& 95« 9T T9T
aret mfeqi Y afy azrd a1 "G5 &
T

(=) =afz zi, 41 $ar aTarc 41 faam
¥ AET IT AT AT Ar e
Ty FT 7

A& HA (o AsAr) ¢ (F) AV AdT

(=) Fara 7Y 3747

wifearat famfuadl ®t grasfani 33 &
fad aen 2w mt uw w7 wrE

3266, st wo wo dfa ;oA
fafe awr aww wFaw WA ag @A
& gur F30 e ¥ goere a fafwea
e ¥ farer g FX T@ ArfEETEY
foerfqat #) gragfeat 23 & far e
Ry FE Fr 9 faw oaw & fa3
foraret arfer &7 wraea frar & 7

fefa swmm ok W wETO
feram & T wot (wro (sitwat) gy
1) : T F AT T A AT
¥ w 11.66 s w0 «t ufa &
wftfm ¥w a7 wqafa s
arfaat & fawrfaai # grafoat 3
frr a% 1969-70 ¥ fsq wew w3w
WIT %1 2.50 ®Wr@ wu 7 e w7
wriza fear 1 o0 ¥ aar U@ ¥
IRT AT FA AT WA wifEw
fﬂﬁtmmmm&tu
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Starting of Industries in Public Sector
for Consumer Goods

3267. SHRI RABI RAY : Will the
Minister of INDUSTRIAL DEVELOPMENT,
INTERNAL TRADE AND COMPANY
AFFAIRS be pleased to state :

(a) whether it is a fact that hi= Ministry
has sent letters to other Ministries suggest-
ing them to open public sector units for the
consumer goods ; and

(b) if so, the details thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAI TRADE
A~D COMPANY AFFAIRS (SHRIF. A.
AHMED) (a) and (b). As announced
recently in the modified licensing policy, it
is proposed to expand the scope of the public
sector beyond the flelds included in the
Industrial Policy Resolution of 1956, A
uggestion has been made to the various pro-
duction Ministries to examine the possibility
of taking up short gestation projects, yield-
ing quick results, including the consumer
industries, so as to cover, to the extent
feasible, major production gaps likely to
develop “in the various industrial sectors in
the next few years. The matter is under
detailed examination,

Renaming of Express Tralns

3268. SHRI A. SREEDHARAN : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether some famous and important
Express trains have been renamed, for
example, the Bombay Express has been
renamed as Nadar Express ;

(b) if so,
names ; and

(c) whether any Advisory Committee
with public assoclation has been asked to
examine the matter before the changes were
introduced ?

the need for changing these

THE MINISTER OF RAILWAYS (SHRI
NANDA) : (a) and (b). Yes, the nomencla-
ture of a few trains has been changed
In their terminal or having regard to the
geographical/historical places seived by them.

(c) No.
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fafam swe & Gifire @ar awet
apet # wygfen wrfaal aur wagfee
wifen wrfardl & weamee

3269. st WiWg weT@: ¥ R
WAl 7g qam &1 gar 37

(%) #ar ag 8 & fF 74T waew
fafumr waTe & dfas aar awder o
Semar &

(m) afz =i, & fafew wpeif, ar€
wgel, gET davedt e, feodfeds
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(@) afe g, & swwr qu a@w
T g ak

(m) afe =&, &t @ wE—TE@
fases & war s § 7

utaife fawrm, wrafos o
AU GAATY §TG wOAT (S FwwP wwt
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Classificatlon of Indus: ial Unlts and
Capltal Investment thereln

1274, SHRI JYOTIRMOY BASU :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased 10 state :

(a) the method of classification of
various industr;al units as large scale, medium
scale and small-scale industrial units by
Government ;

(b) the number of the large-scale, medium
scale and small-scale industrial units in
India State-wise and ycar-wise, from 1966-67
to 1968-69 as per Government classification;

(c) the total capital investment in the
large scale, medium scale. and snall-scale
industrial units in India, State-wise and year-
wise, during the same period ;

(d) whether it is a fact that a large
number of industrial units under the control
of some selected big business houses like
Tatas, Birlas Goenkas, Shahu Jains and
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others, have less than Rs. 7.5 lakhs of capital
investment : and

(e) if Sn, whether these industrial units
also fall under the category of small.scale
units 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT. INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED) : (a) According to the modified
Industrial Licensing Policy announced on
18th February, 1970, small-scale uaits
continue to be those having invesiment in
plant and machinery of not more than
Rs. 7.5 lakhs. As for medium scale and large
scale unlts, no really hard and fast line of
distinction can be drawn as this would, in
many cnses, depend on  the nature of
industry. However under the modified
licensing policy, considerable relaxations have
been announced in respect of industrial units
having flxed asscis up to Rs. 1 crore.  While
such units would be in the medium-
scale sector, this sector would also
cover ccriain  industrics with investments
above Rs. | crore and up to Rs. 5 crores.
Individual investment prepositions of abuve
Rs. § crores have been defined in the modified
Industrial Licersing Policy as being in the
‘heavy investment’ sector and would invari-
ably be deemed to be 'arge-scale units.

(b) and (c). In the light of the above
recently-revised classification,  information
would be collected and placed on the Table
of the House,

(d) While a number of companies consi-
dered to be belonging to or controlled by
the Larger Industrial Houses, as defined by
the lndustrial Licensing Policy Inguiry Com-=
mittee, have capital investments of less than
Rs. 7.5 lakhs, many of these units are not
manufacturing concerns. A detailed assess
ment is being made of such manufacturing
units as have iovestment in plant and
machinery below Rs. 7.5 lakhs and are, at
the same time, companies belonging to or
controlled by the Larger Industrial Houses
as defined by the Industrial Licensing Policy
Inquiry Commitiee,

(¢) Certain criteria are applied to
distinguish between independent small-scale
units and those set up with the assistance of
large-scale manufacturing companies and
vrdertakings. These criteria are :

(i) where the unit is a subsidiary or
associale of a company which does
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not come within the definition of a
small scale industry ;

(ii) where a sizeable portion of the
capital of the wunit is held by
one or wore firms which do not
come within the definition of a
small scale unit ;
where the financial statement of the
unit reveals considerablz inter-
locking of capital and loan funds
between one or more concerns under
the same management and where
the loans finance only these transac-
tions but not production of the
units ; or
tiv) where an advance has been

guaranieed to the wunits by big

industrial units or persons possess-

ing large means,

The industrial units in the latter category
and which attract the above criteria are not
entiticd to any special assistance under the
small.scale industrics programme,

(iii)

Industrial Survey of Arcas around
Haldia Port

427+, SHIRI JYOTIRMOY BASU
Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state ;

(a) whether Government made any
survey of the industrial potentiality of the
areas in and around the proposed subsidiary
port at Haldia in West Bengal ;

(b) if so, which industries, large and
small, can grow in these areas ;

(c) whether Government have any plan,
both short term and long term, to develop
Haldia region as a major industrial centre ;

(d) if so, the highlights of that plan ;
and

(e) If not, whether Goveroment propose
to take necessary steps to draw up such
plan ?

THE MINISTFR OF INDUSTRIAL
DEVELOPMENT, [INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) to (¢). The Government of
India have not made any survey of the
industrial potentiality of the areas in and
around the proposed port at Haldia. The
Government of West Bengal has, however,
proposed the development of an iudustrial
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area at Haldia for inclusion in the Fourth
Five Year Plan and this has been agreed to
in principle within the overall Plan alloca-
tion for large and medium industries. The
State Government are of the view that with
the co. missioning of the Haldia port and
the s=iting up of the Oil Reflnery, Fertiliser
Project «tc, many engineering industries,
petro-chemical and allied industries are likely
to come uparound the Haldia area if
necessary facilities are provided. No specific
plan for the establishment of such industries
has been submitted,

The State Government has shown a pro-
vision of Rs. 1 0 lakhs for Fourth Plan and
Rs. 1% lakhs for the Annual Plan -1969-70
under the head ‘Laige Industiial Areas™.
No provision for the Haldia area has been
indicated separately. In the Central sector,
a provision of Rs 35 crores has been made
in the Draft Fourth Plan for the Haldia
Refinerv Complex and this includes a pro-
vision of Rs. 9 crores for the Lube Oil Plant
to be set up at Haldia. Construction work
of the refinery has commenced. The question
of setting up of a fertiliser factory at Haldia
in the Central sector is also under
consideration.

Effect of delicensing Policy on Industrles
with un Investment upto Rupees
One crorcs

3277, SHRI YAIJNA DATT
SIHHARMA :
SHRI JAI SINGH :
SHRI HUKAM CHAND
KACHWALI :

Will the Minister of INDUSTRIAL
DEVELOPMINT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state @

(a) how many industrial units with an
investment upto rupees one crores will be
benefited bv the mnew delicensing policy
recently announced by the Government ; and

(b} how many of them belong to the so-
called top business houses, especially the
Birlas, Dalmias and Tatas ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) :(a) and (b)Y The liberalised
industrial licensing policy raising the exemp-
tion limit from the licensing provisions of
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the Industries (Development and Regulation)
Act, 1991 upto Rs. 1 crore subject to ce:tain
conditions, was announced by the Govern-
ment only recently. It is, therefore, too
early to assess as to how many industrial
units would be able to actually benefit by
the rel.«ations announced by the Government,
In so [ar as the undertaking belonging to the
Larger Industrial Houses are conmcerned,
there is no exemption for them from the
licensing provisions in the modified policy.

Industrial units with investment of more
than Five Crores of Rupees
27]. SHRI YAINA DATT SHARMA:
SHRI JAT SINGH :

Will the Minisier of INDUSTRIAL
DEVELOPMENI, INTERNAL TRADE
AND COMPANY AFFAIRS Lo pleased (o
state ©

(a) the number of industrial units with
an investment of more than rupees 5 crores
atl present functioning in the country ;

{b) how many of them belong to the top
business houses, especially the Birlas and the
Dalmias with their names ; and

(c) how much money Government will
lave to contribute to bring them in the
heavy investment sector or joint sector as
envisaged in the new Industrial Policy 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F, A,
AHMED,) : (a) and (b). According to the
Report of the TIndustrial Licensing Policy
Inquiry Committec, 237 companies in the
private corporate sector, excluding bauking
companies, had assests of Rs. 5 crores ur
moreas on 31.12.1966. Of these, 116 com-
panies are considered as belonging to or being
controlled by the Larger Industrial Houses,
as defined in the Ruport. The details of
these companies are given in Appendix 11 A

(1) of the Report, ccpies oft which have
already been supplied to the Hon'ble
Members.

i¢) According to the recently announced
modified licensing policy. individual invest-
ment propositions of more than  Rs. 5 crores
will be deemed 1o be in the Heavy-Investiment
sector.  Applications from  undertakings
belonging to or controlled by 1.¢ Lager
Industrial Houses would also be ¢u . lcred
in this sector along with those of nthers. At
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the same time, Government have accepted
the Jamt sector concept in principle and it
will be ensured that in the case of major
projects involving substantial assistance from
public financial institutions, there will be a
greater degree of participation in manage-
ment and alsv that such financial inst'tutions
will, as part of their financial assistance
arrangements, exercise option fur converting
loans given ar:! debentures issued in future,
either wholly or partly, into  equily within a
specified period of time.  As for loans and
debentures given in the past, the financial
institutions concerned would have discretion
to ncgotiate conversion in cases of Jdefault,
‘The extent of financial assistance which may
have (0 be given by public financial institu-
tions within the framework of the Joint
sector concept would depend on the nature
and size of the projects financed by then
und the extent of their participation and it
is not possible to make any estimate of such
contributions belorehand.

Effect of Abolition of Managing A gency
System on Business Houses
3278. SHRI YAJNA DATT SHARMA:
SHRI JAT SINGH :

Will  the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state .

(a) whether it is a fact that the Managing
Apency sysiem will be ubolished from the 1st
April, 1970 ; and

ib) if so, how many business houses
will he affected and which of them aie being
run by the top business houses especinlly the
Birlas, the Dulmias and the Tatas ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A
AHMED) : (+) Pursuant to the provisions of
Companies (Amendment) Act, 19 9 the teim
of office of the existing managing agents/
secretaries and treasurers will expire on the
3rd day of April, 1970,

(b)Y Since the svstem of managing agency
{s coming to an end all the managing agencv
houses  will be affected. The names of
manaring agencies under the larger Indcs-
trial houses includiog Birlas, Dalmias and
Tatas are shown In the statemeat laid on the
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Table of the House. [Placed in Lib-ary. See
No. LT-- 2900/701.
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Issve of Licences for new Tractor I'lants

3281, SHRI REDABRATA BARIIA
Will the Minister of INDUSTRIAL DFVE-
LOPMENT, INTERNAL 1RADE AND
COMPANY AFFAIRS be pleased to state :

(a) whether new plants have been
licensed to produce tractors during this year;

(b) if so, wher, these plunis are expecied
to go Into production ; and

ie) the estimated prodnction per vear
during the 1st, 2nd and 3rd year of produc-
tion ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) Eight rew schemes for the
manufacture of tractors have been approved
in pr inciple .’,i““ Flcbluury, 19¢8.

(b) Each scheme will take about three
to four years for going into production.

fc) Tt would not be possible at this stage
tn estimate the production of these units
during the first three years as it will depend
nn terveral developments that will take place
E-’nﬂng the next few years.
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Bokaro Steel Plant
3284, SHRI VIRENDRAKUMAR

SHAH : Will the Minister of STEEL AND
HEAVY ENGINEERING be plersed to
stite :

(a) whether it is a fact that thc assign-
ment for the preparation of the detailed
project report for the Bokaro Steel Plunt was
given to the Russians on 13th October, 1964 ;

(b) whether one of the clauses of the
above agreement mentioned that “the
detailed project report will be worked out
according to the ( SSR norms, standards,
and regulations...” ;

(¢) whether an unsatisfactory autcome of
this ‘assignment’ has been that it enables the
Russians rigidly insist ecven on  those
specifications which cannot be complied with
under the present Indian conditions ; and

(d) if so, whether he would make efforts
to persuade the Russians to relax their
specifications whenever it is technically
feasible to do so, and present to the House
instances where the Rus«ians have agreed to
such relaxations ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINFERING (SHRI K. C. PANT) : (a}
Yes, Sir.

(b) The relevant clause in the Assign-
ment for the preparation of Detailed Project
Report states that except where otherwise
provided, the Detailed Pioject Report will be

worked out according 0 USSR norms,
standards and regulations.
(¢} No, Sir. Relevant data on Indian

conditions and requirements were furnished
to the Soviet organisation along with the
Assignment and these have not only been
taken into consideration by them, but have
also been taken info account by the Indiun
side in acceptling the Project Report prepared
by the Soviet Organisation.

id) Does not arise. In the context
mentioned above. In certain  instances,
however, after mutval discussion, the Soviet
organications have sgreed 'o accept relaved
specifications in  the interest of speedy
completion of work. Ome such instance was
the realxation in the use of steel to ISI
specification 2062 as originally prescribed by
the Soviet organisation. They agreed later
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to the use of steel to ISI specification 226.
Another instance is the agreement to relax
the inspection standards for refractories to
be supplied by indigenous manufacturers.

Project Report for Bokaro Steel Plant

3285, SHRI VIRENDRAKUMAR
SHAH : Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to
state :

(a) whether it is a fact that the contract
for the picparation of the detailed project
report for the Bokaro Steel Plant awarded
to the Russians had allowed them to work
out all the project details according to the
Russian specifications ;

(b) whether the detailed project report
received later was accepted by us, without
giving any thought as to whether the Russian
specificutions would be applicable in our
context, in all cases ;

(c) whether the specifications laid down
by the Russians for coal supplies to the
Bokaro Steel Plant are so stiff that we cannot
meet them and that the Russians are now
not inclined to Guarantee the performance
of the Bokaro Plant on this account ; and

(dy il so, the steps taken to persuade
the Russians to give up their rigid attitude
and agree to reasonable changes in speci-
fications so that the commissioning of the
Bokaro Project is not delayed further ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT) : (a)
and (b). In the Assignment dated the 13th
October, 1964, for the preparation of the
Detailed Project Report by the USS.R.
organisations, it was provided that, except
where otherwise provided, the D.P.R. will
be worked out according to U.S.S.R norms,
standards and regulations. This was
necessary as the Soviet organisations were
required to give performance guarntees in
respect of the designs and ecquipment. The
Indian context has, however, been fully taken
into account.

(¢} No, Sir.

(d) Does not arise.

Specifivations Laid Down hf Russions
for Supply of Coal to Bokaro
3286. SHRI VIRENDRAK! MAR
SHAH : Will the : inister of STEEL AND
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HEAVY ENGINEERING be pleased to
state :

(a) whether it is a fact that specifications
Jlaid down by the Russians for the supply of
coal to Bokaro are so stiff that we are not
able to meet them ;

(b) whether the Russians are refusing to
guarantee the performance of Bokaro on this
count ;

(c) whether a Senior Officer of the
Department of Coul Controller had earlisr
refused to accept the specifications laid down
by the Russians but was over-ruled ; and

(d) if so, the reasons for over-ruling the
said Officer and whether they still appear
vaild in view of the latest developments ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K C. PANT): (a)
to (¢) No, Sir.

(d) Does not arise,

Project Report for Bokaro Steel Plant

3287. SHRI VIRENDRAKUMAR
SHAH : Will the Minister of STEEL AND
HEAVY ENGINEERING bte pleased to
state :

(a) whether it is a fact thut the contract
for the preparation of the detailed project
report for the Bokaro Steel Plant awarded to
the Russians by us, had allowed them to
work out all the project details occording to
the Russian specifications ;

(b) whether the detailed project report
received in terms of the above contract was
latler  accepted by us, without any
modification :

(c) whether the Soviet Consultants have
now objected to the use of steel conforming
to 15-226 manufactur~d at Rourkeln in the

L.D. Converters, for dynamically loaded
structures ; and
(d) if so, the siteps taken 1o persuade

the Russians to give up their rigid attitude
and agree to reasonable changes in speci-
fications, so that the commissioning of the
Bokaro Project is oot delayed further ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVYY
ENGINEERING (SHRI K. C. PANT) : (a)
In the Assignment dated the 17ih Oclober,
1964, fur the preparation of the Detuiled
Project Report by Gipromez, the Sowiet
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State Design Organisation for metallurgical
plants, it was provided that, except where
otherwise provided, the DPR will be worked
out according to USSR norms, standards and
regulations ; the items covered would also
include equipment, steel structures for
construction and auxiliary materials.

(b) No, Sir. The Memorandum of
Acceptance of the DPR given by the Bokaro
Steel Ltd. to the U.SS.R. organisation,
contained some modificitions to the project
report.

{¢) The Soviet consultants had originally
prescribed steel to 151 sqecification 2062 for
this purpose. They have now agreed 1o use
steel of 1SI specification 226 for ceriain
structures, as this quality of steel is more
readily available in the country.

(d) Such matters are resolved by mutual
discussion and there is no guestion of any
rigid attitude by one party or the other.

Indo-British Joint Venture in Lechnology

3285, SHRI VASUDEVEN NAIR :
SHRI G. Y. KRISHNAN :
Will the Minister of INDUSTRIAL

DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS bc pleased to
state !

(a) whether the recently held meeting of
the Indo-Biitish Technological Group had
discussed the issues of equity structure,
royally and technical know-how payments,
enccuragement of research etc,, in industries
wilh foreign eguity participation ;

(b) if so, what were the proposals made
by India on these issues ;

(c) what was the attitude taken by the
British Delegalion on these issues ; and

{d) what final decisions were taken by the
group in this respect ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) Yes, Sir.

(b) to (d) A copy of the Press Note
dated the 12th February, 1970 issued at the
end of the meeting of the Indo-British
Technological Group, which gives the
requisite information, is laid cn the Table of
the House. [Placed in Library. See No
LT—2901/70]
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Fall in Passenger Traffic

3289, SHRI SHRI CHAND GOYAL :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether it is a fact that in the
current year, there is a fall in the passenger
traffic for the first time in scventeen years ;

(h) if so, the reasons therefor ; and

(c) the steps contemplated to check the
fall 7

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) No. There is no fall
in possenger traffic in the current year
1969-1970.

(b) Does not arise.

(c) Does not arise,

Setting up of a Steel Plant a' Balladilla
(Madbya Pradesh)

SHRI SHRI CHAND GOYAL :

SHRI HUKAM CHAND
KACHWAL

SHRI SHASHI BHUSHAN :

SHRI NITIRAJ SINGH
CHAUDHARY :

SHRI G, C. DIXIT :

SHRI JAGANNATH RAO
JOSHI :

SHRI MANIBHAI J. PATEL :

SHRI LAKHAN LAL GUPTA :

Will the Minister of STEEL AND
HEAYY ENGINEERING be pleased to
state :

(a) whether Government have received a
demand from the Madhya Pradesh Govern~
ment for setting up a steel plant at Bailadilla
in Madbya Pradesh ; and

(b) if so, the reaction of Government
thereto 7

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C, PANT) : (a)
Yes, Sir.

(b) A decision on the localion of new
steel plants is expected to be taken shortly.

3290,

Restoration of Gobana-Panipat Rallway
Line in Haryana

3291. SHRI SHRI CHAND GOYAL:

Will tte Minister of RAILWAYS be pleased
1o state :

(a) the prcgress mede in 1esicriog the
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Gohana Panipat Railway line in Haryana ;
and

(b) when is the restoration likely to be
completed ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : {a) and ibi. Surveys
for the restoranion of the Gohana-Panipat
railway line are proposed to be laken up
shortly and a decisi 'n regarding the restora-
tion will be taken after the surveys are
completed and the results thereol become
known.

Representation va the Fromotion
Policy of Firemen (A and B) on
North Eastern Railway

3292, SHRI KAMESHWAR SINGH :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether it is a fact that in leiter No.
GM/[546/3 Part 11T dated 5'h Novemoer,
1966, of the Olliwce of District Mechanical
Engineer, Varanasi, to the Chief Personnel
Officer, North Eastern Railway, Gorakhpur,
it has becn mentioned in para °, “‘As for
remarks o, the two representations in Hindi,
it is pointed out that one of it entirely relates
to the promotion policy of Firemen A and
B) which may kindly be turnished from your
end” ;

(b) if 8o, the reply given by the Chief
Personnel Ollicer, North Eustern Railway,
Gorakhpur to the Distnict Mechanical
Engineer, Varanasi ; and

(c) if no reply has been sent ; the reusons
therefor ?

THE MINISNTER OF RAILWAYS
(SHRI NANDA) ; (4) to (¢). Information
is being collected and will be laid on the
Table of the Sabha.

Period for Promotion from Firemen
to Shunter and to Driver *C’
(North Eastern Railway?

3293, SHRI KAMESHWAR SINGH :
Will the Minister of RAILWAYS be pleased
to siate :

{a) whether it is a fact that the letter
No EM/ 210/0/Pt, ‘Policy) Pt. 11 dated the
28th June, 1963—=23id July, 1963 from the
Office of Chief Mechanical Engineer (i*)
North Eastern Railway, Gorakbpur regarditg
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the “Qualifying perivd for promotion from
leading Firemen to  Shunter and from
Shunter to Driver *C" lias stated in point
twn out of the thiee points rerarding the
promotion from Firemen ‘R° to Shunter ‘B ;
and

by if so, the actual contents of the letter
1erarding point No, 2 ?

THE MINISTER OF RAILWAYS
(SHRI NANDA): ia) Yes: the date of
the letter is 28.6-63/2-7-63 und pey 25-6-63]
23-7-63.

(bl A copy of the letter is laid of the
Table of the House. [Placed in Library. See
No. LT—2902(70]

Sectting up of Consultancy Firms In
Place of Managing Agents

3294, SHRIT SHIVA CHANDRA JHA :
Will the Minister o' INDUSTRIAL
DEVELOPMENT, INTINNAL TRADE
AND COMPANY AEFAIRS be pleased to
slate :

(a) whether it is a fact that the Birlas
and other industrial firms have set up
‘Consultancy Firms'. managing and executive
directors, banks guarantors -hare registrars
und the like in place of the managing agents
(1o be abolished from Apuil 1, 1970) ;

ibi il so. the details o! these now agents
actually set up to perform (e old functions
of the managi.g agents ; und

(c) the reaction of Gi vernment thereto ?

THE MINISTFR OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A,
AHMED) : (s) and (b). Only the appoint-
ment of managing or wiole time Directors
rcquires the approval of Government under
the Companies Act and many companies
have applied for :ipproval to such appoin:-
ments. A few cases have incidentally
come to the notice of Government where
Birlas and others have been appointed as
consultants or share Registrars etc. of the
managed companies. There is one such case
of appointment of M/s Birla Brothers
Privare Ltd. as ‘Management and Com-
mercial Consultants’ of Jay Shree Tea and
Industries Lid. In other two cases M/s
E.LD.—Parry Ltd , and M/s Parry and Co.
Lid. bave been appointed as ‘Siare
Registrars’ and ‘Administrative Agenty’ of
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the managed company. In another case
M/s Birla Gwalior Private Ltd. have been

appointed as Advisors of Textile and
Chemical Divisions of the managed
company.

(ci The appointment as Managing

Consultants, Share Registrars, Administrative
Agents and Advisors etc. does not require
approval of the Government. However, a
close watch 15 being kept on this trend as
well as on the question of paymenmt of
guarantee commission for such remedial
action as may be necessary.

Introduction of *‘Ballet” trains on
Jupanese Pattern

3295. SHRI1 SHIVA CHANDRA JHA :
Will the Minister of RAILWAYS be pleased
to state @

(a) whether Government are planning 10
introduce the “bullet™ truins in the country
on the Japanese paitern ;

(b) if so, when ; and

(c) if not, the reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) No

(b) Does not arise,

(¢) We are gradvally increasing the
booked speeds of trains on the Indian
Railway:, Alcady, a breakthrough has
been mnde by introduction of Rajdhani
Express hetween Howrah and Delhi at a
maximum speed of 120 Kms. as sgainst
100 Kms. of other trains. Introduction of
such high speed treins requiies construction
of special type ol coaches besides a better
maintained track. Genperally, such coaches
are air-conditioned for which the fares have
pecessarily to be higher. Introductiod of
such trains can, thercfore, be conceived only
wheie the traffic offering is of a nature that
can pay such high fares.

Runngnll!nl to All India Signal and
Telecommunication staff Associatlon

329¢. SHRI SHIVA CHANDRA JHA :
Will the Minister of RAILWAYS be pleased
to state @

(a) whether Government have granted
dy. ccongaition to the All India Signal and
Teiccommunication Suafl Association
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(Registered) of
employees ;

(b} if so, when : and

(c: if not, the specific reasons 1herefor
in view of the fact that the Association has
the requisite membership and other condi-
tions already fulfilled 7

the  Reilway  Signal

THE MINISTER OF RAILWAYS
(SHRI NANDA) . (a) No, Sir.

{b) Does not arise

(c) The Government have given thought
to this demand and they consider that
category-wise unions do rot fit in with the
pattern of t'e Railway working, as each
zonal railway is a separate administrative
unit and each General Manager will have
to deal with far too many unions with con-
flicting interests. Even the National com-
mission on Labour and Wanchoo Committec
on Railway Accidents have gone into  this
question and have come to the conclusion
that category-wise unions should not be
recognised,

Absorption of casnal labourers in Railway
Serviee and differcnce in wages bot-
ween casual labourers and
Ruilway Employees

3.97. SHRI S. KUNDU : Will the
Minister of RAILWAYS be pleased to
stasc

(a) whether Gosvernment have any  pro-
posal to progressively absorb casual labourers
in permanent and semi-permanent Cadre ;

(b) if g0, the details thereof ;

(c) whether in diflerent  States, the
casual labourers of Railways get different
wages ;

(d) whether the difference of wages
between casual labourers employed by the
Railways doing similar jobs in the Midnapore
district of West Bengal and Balasore district
of Orissa is between Rs. 20 to Rs 40 and
if so, the reisons therefor ; and

(e) whether the Railways are trying to

enforce prevalent minimum wage on its
own for its casual labourers all over India ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : ) and (b). Casual
labour have 1o apj ear before duly constituted
Selection Boards for selection to regular
posts. Instiuctions alieady exist that they
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should be g:ven preference yfy-g-vix Outsiders
because of their experience and that they
should be placed at the top of the panel

ic) and (e) Casuval labour who come
within the scope of Minimum Wages Act
are paid wages at the rates notified by the
Central Government in torms of the Act. In
the case of others, wages are paid at the
rates fixed by local authorities for similar
labour.

(d) The information is being collected
and will be laid on the Table of the Sabha,

Writien Answer?

Forelgn controlled clgaretes industry in

India
3298, SHRI S, KUNDU : Will the
Minister of INDUSTRIAL DEVELOP-
MENT. INTERNAI  TRADE AND

COMPANY AFFAIRS be pleased to state :
(a) whether substantial portion of the

cigarette companies in India is foreign
controlled ;
(b) if so, the percentage of foreign

cuntrolled cigaretire industry in India to  the
whole cigarette industry in India :

(c) whether Rs. 2 crores of foreign
exchange is allowed to be remitted annually
to the foreign owners of cigarettes com-
panies ; and

(d) the steps being taken to nationalise
the trade and mark it for the small scale
sector 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) and (b), Qut of the ten
cigarette companies in India three have
majority foreign share holding and the
percentage of ttheir total production as
compared to the total production of the
industry in the vear 1168 is approximately
76.

(¢) Information relating to dividends
remitted abroad by individual companies is
not normally disclosed.

(d) There is no proposal at present for

nationalisation of cigarette industry or to
mark it for ‘'he Small Scale Sector.

Co-operative scheme for part-time employ-
ment to poor men and women

329°. SHRI S. KUNDU : Will the
Minister of LAW AND SOCIAL WEL-
FARE be pleased to state ;
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(a) whether there is amy industrial co-
operative scheme to provide pari-time em-
ployment to poor men and women

{b) if so, the details thereof ;

(c) whether such schemes are being im-
plemented and the method and machinery of
implementation ;

(d) whether therc is any such scheme
for small urban towns ; and

«¢) whether  Municipalities or Cor-
poration are made interested in popularising
such schemes ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAT WELFARE
IDR.(SHRIMATD PHULRENU GUHA):
(a) Under its Socio-economic programme,
the Ceniral Social Welfare Board provides
financinl assistance to  voluntaty  social
welfarc institutions registered under Socicties
Registration Act and also those reuistered
under the Cooperative Societies Act for
selting up training and production units to
provide full time or part-time work and
wages to needy women and physically haadi-
capped persons.

(b) The main categorics of schemes
which are now being run under the pro-
gramme are @

(i) Production wunits falling wunder
small industries (such as, units for
production of education equipment,
wooden toys and articles, printing,
book binding, stationery articles,
industrial gloves, chalks aod
crayons lsather articles holdalls,
canvas bags and rcady-made
garments, etc.)

(iiy Units as ancillary  to  large

industries :

(iii) Handloom training-gym-production

units ; and

tiv) Haodicrafts procurement/production
units and training centres (such
as cane and bamboo articles, mat
weaving. screw pine embroidery,
traditional cmbroidery work, toys
and dolls, etc.)

(c) Financial assistance for setting up
such units is provided to such voluntesy
institutions as arc selected in conwltation
with the State Boards. Technical guitance
for the successful implementation of g
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schemes and for purchase of right type of
machinery, equipment etc., and for planning
and lay-out of work-shed, improvement in
the manufacture of articl:s et¢, is provided
by the Technical Officers of the Industrial
Boards, ¥iz. the Central Small Industries
Organisation, All India Handloom Roard,
All India Handicrafts Boards. The amount
of the grant is based on the schemes drawn
by these agencies in consultation with the
institutions councerned and the respective
State Boards. ‘The grants cover the expendi-
ture for the purchase of machinery and
equipment and tywards initial training 1o
workers as well as for meeting working
requirements of the units. The Board also
considers grants for construction of work-
shed or additions and alterations of the
buildings ete,

(d) This programme is implemented not
only in urban arcas but also in the semi-
rural and rural areas.

(e) The Municipalities and Corporations
are outside the purview of the Central
Social Welfare Board, which implement the
scheme.

Strike by Railway cmployees of
Sealdah Station

3300. SHRI SAMAR GUHA : Will the

Minister of RAILWAYS be pleased to
state :
(a) whether it is a fact that the

Railway employees of Sealdah Station in
Calcutta went on sudden strike on the 17th
and 18th January, 1970 ;

(b) whether assaults on the Railway
Guards and Drivers resulted in such strike ;

(c) whether such strike caused extreme
suffering to the daily passengers of that
area ; and

{d) if so, the details of the incident and
the steps taken by Government lo ensure
regular movement of trains in that area ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) to (c). There was
no strike on 17th and 18th January, 1970.
However, there was a dislocation of
suburban train services due to assault on
certain Motormen, a Guard and station staff
on I8h and 19th February 1370. The
fncon'cnience 1o commuter traffic was in
the .ircumstances, incidental and unavoid-
able.
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(d) “Attacks” on persons is a Law and
Order question with which the State Govern-
ment are concerned, However, since the
Railways are vitally concerned with the
satety of Railway employees on duly and
safe running of rains, the matter has been
pursued with the Government of West
Bengal who have assured adequate protection
to staff on dutv. One company of Railway
Protection Security Force has been placed
wader  the  Superintendent, Government
Rauilwav Police, Seal:!ah 1o assist him in the
maintenance of law and order

Propgramme or uplift of society backward
*eople during Gandhi Centenary year

3301, SHRI SUMAR GUHA : Will the
Minister of LAW AND SOCIAL WEL-
FARE be plea-ed to state

a1 whether Government undertook any
special programine for the unliftment of
sociully backward people of the country
during the Gandhi Centenary year ; and

(b) it so, the detuils thercofl and the
extent to which the said programme was
implemented ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR (SHRIMATI) PHULRENU GUHA) :
(a) Ye., Sir. In the Central Sector for
Scheduled Castes, funds have been sanction-

ed for the improvement ol living and
working conditions of sweepers and
SCAvengers,

(b) Special emphasis has been laid on
improvement of working and living condi-
tions of sweepers and scavengers which
consists of (1) grant-in-aid to Municipalities/
Local Budies for purchase of hand carts/
wheel barrows etc and (2) subsidy for the
construction of houses for sweepers and
scavengers and provision of house si‘es to
the members of Scheduled Castes who are
engaged (a) in unclean occapation like
flaying and tanning or (b) landless labourers.
The amount alloted to the State Govern-
ments during the year 1969-70 is as follows :

State (Rs. in lakhs)
1 2
Andhra Pradesh 4.00
Assam 4.00
libar 5.00
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1 2
Gujarat 2.00
Jammu and Kashmir 1.00
Kerale 2.00
Haryana 1.00
Madhya Pradesh 5.00
Maharashtra 3.00
Mysore 1.00
Orissa 1.00
Punjab 1.25
Rajasthan 2.75
Tamil Nadu 900
Uttar Pradesh 4.50
West Bengal 4.75

5125

Total

Confirmation of Class I Officers in Traffie
Department of Rallways appolnted
in 1958
3302. SHRI ONKAR LAL BERWA :
Will the Minister of RAILWAYS be pleased
to state :
(a) whether it is a fact that some

officers were appointed by the Railways
during 1958 vide their letter No. E (1) §7/

RC4:1 in Class I Service in the Traffic
Department ;
(b) if so, the names of officers so

appointed along with their place of posting
at present, designation, and whether perma-
nent or temporary .

(c) whether it is also a fact that, after
completion of twelve year's service the
officers appointed in 1958 are still temporary

and are not confirmed by the Railways
dve to which they are debarred from
promotion ;

(d) the normal rules for confirming the
officers in the Railways who have been
selected through the Union Public Service
Commission ;

(e) the detailed reasons for delay in
confirmation and the loss sustained by these
officers ; and

(f) the steps taken by the Rallway
Board to confirm these officers and the
likely time to be taken in this regard ?

THE MINISTER OF RAILWAY (SHRI
NANDA) : (a) Under Railway Board's
letters No. E(P/STRC4-1 dated 18-1-1958,
28.1.1955, 21,2.1958 and 1.8.1958, 17 officers
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were appointed as Temporary (unclassified)
officers. They were not appointed in Class
I service.

) (b) A statement giving the information
is laid on the Table of the House,
[Placed in Library. See No. LT—2903(70]

fc) 11 of the aforesaid officers have
been permanently appointed in the Junior
Scale of the Indian Railway Traffic Service
and one officer has resigned from service,
The remaining 5 officers are yet to be
permanently appointed,

(d) to (). Permanent appointment in
the Junior Scale of the Indian Railway
Traffic Service of these officers is by a
positive act of selection arranged through
the agency of the Departmental Promotion
Committee, which is presided over by a
Member of the Union Public Service Com-
mission. This selection is made on the
basis of the performance of the officers as
reflected in their Confidential Reports. Such
of these officers as have not so far been
appointed permancntly in class [ service have
not been adjudged as fit for such appoint.
ment, Their cases would continue to
receive due consideration anoually till they
are found fit for such appointment.

Indian Preas Represeniatives kept away
from ceremony of signing of lodo-
Soviet protocol on Industrial
Collaboration

3303. SHRI R, BARUA :
SHRI VISHWA NATH
PANDEY :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
slate :

(a) whether a protocol for the Indo-
Soviet collmboration over a wide range of
industries has recently been signed

(b) whether Indian Press representatives
were asked to keep out of the ceremony of
signing the protocol ; and

(c) if so, the reasons therefor 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A
AHMED,) : (a) Government of India have
signed a protocol with the Government of
1. 5.5 R. on some matters of Indian-
Soviet Economic and Technical Coopzri:tin
on 20th February, 1970.
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(b) No correspondent, Indian or foreign,
was either invited or authorised by the
Press Information Bureau to attend the
function.

(c) Does not urise.

Visit of Russian Minister to heavy
Engineering Plants

3304, SHRI'S C. SAMANTA :
SHRI HIMATSINGKA :
Will the Minister of STEEL AND

HEAVY ENGINEERING be pleased to
state :

(&) whether in January, 1970, the
Russian Minister for Heavy Power Industries,
Mr. Zhigalin, visiled almost all the im-
portant  Heavy  Engineering Plints in
India ;

(b) if so. what were the reactions about
the progress and functioning of these
establishments ;

(c) whether he had any discussions with
Mr. Zhagalin ; and

(d) if so,
offered ?

what were the suggestions

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT):
(a) and (b). A Soviet Delegation headed
by Mr. V. F. Zhagalin, Minister of Heavy,
Power and Transport Industries visited India
in January, 1970 as guests of the Govern-
ment of India to acquaint themselves
generally with the working of Soviet assisted
projects such as Heavy Engineering Corpora-
tion Ltd., Raochi, Bokaro Steel Ltd., and
Mining and Allied Machinery Corporation
Ltd., Durgapur. They went round these
plants and had discussions with the plant
managements. Thev expressed salisfaction
at the progress that was being made.

(¢) Yes, Sir.

(d) The discussions related tn improve-
ment in the working of the plants and more
eff~ctive utillsation of capacity. The Sovist
<ide expressed their readiness to purchase
certain items of equipment from the plants
in Tndis. * :
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Doubling of Umardeshl-Palanpur section
(Western Railway)

3305. SHRI S. M. SOLANKI: Wil
the Minister of RAILWAYS be pleased to
state :

{a) whether the work of doubling of the
section between Umardeshi and Palanpur was
contemplated by the Western Railway ;

(b) whether the work is proposed to be
completed during 1970-71 ; and

(c) if not, the reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI G. L. NANDA) : (a) Yes.

(b) No.

(c) Tt was considered that there is no
justification to include the work in 1970-71.

" IO &7 wreaw w3 & frd Ao
sfafafe sww ot ovam aen
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Extra Operational cost due to Defects In
Certain Bridges on Godhra-Ratlam
Sectlon (Western Rallway)

3307. SHRI N. R. DEOGHARE : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that 13 out
of 20 bridges built on Godhra-Ratlam Section
developed defects within three years of their
construction and as a result, Government
had to incur an extra operational cost of
Rs. 9.42 lanks during the three years ending
1967-68, due to slowing down of treios on
these bridges ;

(b) if so, what were the reasons for the
development of defects in the bridges ;
and

(c) whether these bridges have been
repaired and, if so, at what cost 7
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THE MINISTER OF RAILWAYS
(SHRI G. L. NANDA) : (a) Yes.

(b) The defects have arisen as a result
of improper seatiog of the girders over the
bearing plates.

(c) Repairs to 9 out of |  bridges have
since been carried out. Repairs to the
remainiog bridges have been programmed
and are expected to be completed by
31-3-1971. The anticipated cost of the
repairs is Ry. 22,000/,

Remuneration to Foreign Railways and
other agencles for inspectioa of
Rallway Stores

3308. SHRI N. R. DEOGHARE :
Will the Minister of RAILWAYS be pleased
to siate :

(a) whether it is a fact that during the
years 1966-67, 1967-68 and 1968-69 Govern-
ment had to pay a sum of £ 73526 as
remuneralion to foreign Raiiways and other
agencies for the inspection of Railway Stores
which orders were placed with overseas
suppliers ;

(b) if so, the reasons therefor ; and

(c) the sieps being taken to reduce/
avoid this expenditure 7

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) to 'c). The imforma-
tion is being collected and will be placed on
the table of the House later,

Industrial Estates In Maharashira

3309. SHRI N. R. DEOGHARE :
Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

(a) the number of Industrial Estates so
for set up in the State of M_harashtra and
amount ol money sp:nt on each ;

{b) the number of such Industrial
Estates cstablished so far and proposed to
be established in and around Nagpur ;
and

(c) other facilities being given to the
owners of industries in such Estates ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A
AHMED) : (a) 34 indusirial estates have
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so far been set up in Maharashtra and the
expeoditure incurred on each of these estates
is given in the statements laid on the
Table of the House. | Placed in Library. See
No. L.T.-2904/70]

(b) In the Nagpur Region, 3 industrial
estates have already been set up and it is

proposed to establish 11 more in this
region
(c) Incentives made available to the

small industrialists by the Government of
Maharashtra are given in the statements
laid on the Table of the House. [Placed in
Library. See No, L. T, 2904/70|

Reservation of Posts for Blinds

31100 SHR1I N. R. DEOGHARE :
Will the Minister of LAW AND SOCIAL
WELIFARE be pleased io state :

(a) whether it is a fact that Gavernment
propose to take some measures for the
resei vation of posts for the blind ; and

(b} if so, the nature of these measures
and the steps being taken by Government
in this regard 7

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. SHRIMATI PHULRENU GUHA) :
(a) Yes.

(b) The de:ails are now beiny finalised.

Pay Scales of attendants of Mall and
Express Tralos

3311. SHRI NITIRAJ SINGH
CHAUDHARY : Will the Minister of
RAILWAYS be pleased 1o state :

(a) The sanctioned pay scales of the
Attendants of the Mail and Express
trains ;

(b) the pay scales of the Central Railway
Attendants specially in the Jhansi Division ;
and

(c) the reasons for paying less 7

THE MINISTER OF RAILWAYS
(SHRI NANDA): (a) According to the
orders of the Railway Board, the Authorised
scale of pay for the Attendants of Mail and
Express Trains is Rs. 75-1-:5-EB 2-89.

(b) and (¢). The information is being
collected and will be laid on the Table of
the Sabha,
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3312. SHRI NITIRAJ SINGH
CHAUDHARY : ‘ill the Minister of
RAILWAYS be pleased to state :

(a) the categories of class 1II Services
on Railways, the qualifications laid down
for recruitment to those categories and their
pay seales ;

(b) the reasons for the disparity in their
scales ; and

(¢) when qualifications are identical,
why pay scales are not identical ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (8) The required in-
formation e given in the statements laid on
the Table of the House. [Placed in Library.
See No. L. 1. 2905/70)

(b) and (c). There are different categories
of staff in Class IIl Scrvice. The duties
and responsibilities of each category are
different. Based on the worth of charge of
individual posts, commensurate scales of
pay have been allotted. The minimum
qualification for recruitment is not the only
criterion for allotment of particular scale of
pay. The existing scales of pay of
different categories of Class [IlI staff are
based on the recommcndations of the Second
Pay Commission.
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Transfer of Goods Clerke and Tranship-
ment Clerks on Rallways

3315. SHRI HUKAM CHAND
KACHWAL :  Will the Minister of RAIL-
WAYS be pleased to state :

(2) whether it is a fact that according
to the Railway Board's order the Goods
Clerks and Transhipment Clerks on the
Indian Railways are to be transferred after
five years and two years, respectively ;

(b) whether it is also a [lact that
this practice is not being followed properly
on the Railways and especially on the
Moradabad Division ; and

{c) if so, the reasons therefor and the
steps taken in the matier 7 :

THE MINISTER OF RAILWAYS
(SHRI NANDA): (a) 1o ). According
to the orders issued by the Railway Ministry,
certain categories of swil  like Station
M. sters, Commercial Clerks, Travelling
Ticket Examiners and Guards working
passenger and shuttle trains, who come in
contact with public should be transferred
periodically. These orders have been held
in abeyance since 1968. In view of this,
the question of any [hivision not giving
eTect to the orders of e iodical transfers
does not arise,
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Narula Finance (P) Ltd., Delhi

3321. SHRI P. C. ADICHAN : Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to refer
to the reply given to Urstarred Question
No. 4102 on the 16th December, 1969
regarding Narula Finance (Pvt) Ltd., Delhi
and state :

(a) whether the requisite information in
respect of part ra) to (e) thereof has since
been collected and, if so, the details there-
of ; and

(b) if not, the reasons for the delay ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED) : (a) Since the company has
been ordered to be wound up by the Order
of the High Court, Delhi, action, if any
against the delinguant Directors of the
company for any fraud and falsification of
according can be taken by the Official
Liquidator.

{(b: As the books of accounts of the
company [rom 1965 onwards are to be
examined, there has been some delay ip
completing this work, )
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Narula Finance (P) Ltd. Delbi

3322, SHRI P. C. ADICHAN : Wil
the Minister of INDUSTRIAL DEVELOP-
MENT. INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to refer to the
reply given to Unstarred Quesiion No. 4:02
on the 16th December, 1969 regarding Narula
Finance (Pvt) Ltd., Delhi and state :

(a) the total amount realissd by M/s.
Narula Finance (P) Ltd,, fiom the parties
during 1964 (o 1957, year-wise, in its branch
office ;

(b) whether the Company or its last
Directors had any shares/investments in the
Beas Engineering Works (P) Ltd,, (Haryana) ;
Consolidated Machines (P) Ltd., Delhi or
such other sister concerns and, if so, the
details therzof and the manner of their dis-
posal ;

(c) whether any of the concerns men=
tioned in part (b) above disposed of its
assets in 1969 to pay out deposits and, if so,
particulars of such depositors and the total
amount thus paid out ; and

(d) whether investigation will be com-
pleted b:fore the company is finally dis-
solved and. if so, the steps taken in the
matter ?

THE MINISTER OF INDUSTRIAL
DEVELOPMFENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED) ¢ (a) to (c). The uccount books
and other relevant papert of the company
are being examined by the Official Liquidator
with the assistance of a departmental officer.
Information as would become availabie on
completion of such examination will be
laid on the Table of the House in due
course,

(dv Since the company has been ordered
to be wound up by the Order of the High
Court, the action, if anv. against the delin-
quent Direztors can be taken by the
Official Liguidator on obtaining directions of
the Court.
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Take over of Cooper Allen, 8 Unit of
British Indla Corporation

3324. SHRI K. N. PANDEY : Wil
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state :

(a) whether it is a fact that a Unit of
the British India Corporation, named Cooper
Allen was taken over by Government to
run the same due to the original Manage-
ment's refusal to run it ;

(b) if so, what is the progress made in
this connection and whether all the workers
have been taken to wor. ; and

(c) if not, the reasons therefor ?

THE MINISTER OF INDUSTRIAL
DEVEI.OPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED) : (a) to (c). At the request of the
mansgerment of the British India Corpora-
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tion, the Cooper Allen Unit along with the
North-West Tannery Unit of the Britlsh
India Corporation was taken over by Govern-
ment by setting up a new Company in the
name and style of Tannery and the Footwear
Corporation of India Limited, Kanpur and
the take over has been effected on 23rd May,
1969. As per the terms of the agreement
betwecn Tannery and Footwear Corporation
of India Ltd. and British India Corporation,
the former ugreed to take over such of the
employees of Cooper Allen and North-West
Tannery Units as were considered necessary
for its production programme. Accordingly
out of the total number of 2592 employees
on the rolls of Coorer Allen and North-
West Tunnery, 1935 emnloyees have been
taken over by the Tannery and Footwear
Corporation of India Limited.
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Facllities for Booking and Entry of

Vehicles on both sides of Railway

Lines passing through Delhi and
New Delhl Stations

3327. SHRI BAL RAJ MADHOK :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether a suggestion has be:n made
that with a view to cope with the increasing
Rail traffic in Delhi, Delhi main and New
Delhi Stations should be opened for booking
and entry on both sides of the lines passing
through them ;

(b) whether it
that provision be
cles to reich the
and Calcutta ; and

has also been suggested
made for the metor vehi-
Platforins as in Bombay
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(c) if so, what is the reaction of
Government to these sugeestions ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) Yes.

(b) No.
(c) These proposals have not been found
feasible.

Welfare Programme for Harijans and
Slum-Dwellers of Delbl during
Gandhi Centenary Year

3328, SHRI BAL RAJ MADHOK :
Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state :

(a) whether it is a fact that special social
welfare programmes for the welfare of Hari-
jans aod slum-dwellers had been undertaken
in the Union Territory of Delhi during the
Gandhi Centenarv Year ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE DE-
PARTMENT OF SOCIAL WELFARE
(DR. (SHRIMATI) PHULRENU GUHA) :
(a) Yes, Sir.

(b} An additional amount of Rs. 10.0)
lakhs for the grant of Housing Subsidy
to Harijans an! Rs. 1350 lakns for the
improvement of Harijan Basties werc sanc-
tioned to the Delhi Administration during
1969-70,

Doubling of Railway Track betwecn

Mormugao Hnrbour and Londa

Junctions (South Central Rallway)

3329. SHRI SHINKRE : Will the
Minister of RAILWAYS be pleased l0
state :

(a) whether any proposal has been
finalisied for doubling the track between
Mormugao Harbour and Londa Junction on
the South Central Railway ;

(b) whether any proposal has also been
finalised for the conversion of the present
Mormugao Harbour Miraj and Mormugao
Harbour-Hospet metre gauge iines into
broad-gauge lines ; and

(c) if so, when it will be implemented ;
and

(d" if not, the reasons therefor ?
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THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) No.

(b) to (d). The conversion of the Miraj-
Londa-Mormugao-Hubli-Hospet M.'G. sec-
tions into B. G. has b:en incitded in railways
perspective plan on gauge conversion (o be
implemented in the next ten years or so.
Surveys for the conversion have already been
carried out. However, this section would
justify conversion from M. G. to B. G, only
when the more movement on the present
line exceeds the one million tonne level, for
which the cxisting capacity is adequate.
Hence. the conversion of this line will be
consi‘ered as and when justified by antici-
pated increase in ore traffic,

Shortage of White Printing Paper

3330, SHRI SHINKRE : Will the
Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased 1o state :

(1) whether Government are aware of
the fict that the white printing paper is scar-
cely available in Bombav market and that
also at exorbitant prices :

(b) whether it is a fact that the manu-
facturers of paper are not very keen to po
in for the production of that quality of
paper as the margin of profit on the white
printing paper is less than on other qualities
of papers ; and

(.) if so, whether Government will re.
impose ths control on production of paper
as the decontrol of m*nufacture of paper has
proved unhelpful to the consumers ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI1 F. A.
AHMED) : (a) From reports received, it
appears that there is a scarcity of white
printing paper of substance below 60 gsim.

(b) While Paper Mills are producing
white printing paper of higher grammage,
they apparently prefer not to manufacture
low grammage paper because it affects their
profitability.

{e) There has not been any control on
the preduction pattern of the Paper Industry.
This industry was, however, exempted from
the licemsing provisions of the Industries
iDevelopment ‘end Regulation) Act, 1 51,
in 1366 and this exemption has now been
withdriwo,
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Setting up of Steel Plant at Goa
3331. SHRI SHINKRE: Will the

Minister of STEEL AND HEAVY ENGI-
NEERING be pleased to state :

(a) whether Government are aware of
the fact that the Union Territory of Goa is
pressing its claim for having a Steel Plant
in the Public Sector as it has huge deposists
of iron ore and an all-season Port like
Mormugao ;

(b) whether Government are also aware
of the fact that so far no industry has been
started in the Public Sector in that Territory;
and

(c) if so, whether Government propos
to consider the claims of the people anu

the Government of that industrially neglected
Territory ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT): (a)
and (c). Government of Goa have approach-
ed the Government of India that Goa may
be considered as location for a new Steel
Plant. The Government on their own
arc currenily examining the possibilities of
setling up new steel plants in the country.
A final decisicn will be taken after consider-
ing all the relevant factors, such as suitability
of the areas concerned, projected demand for
steel, and the resources available,

(b) Information is being collected and
will be laid on the Table of the House.
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Punjab Wakf Board

31333, SHRI GURCHARAN SINGH :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to
state :

(a) the names of members of the Wakf
Board of Punjab and the location of their
office ; and '

(b) whether Government are aware that
one Gurmail Singh has forcibly taken the
possession of a Muslim graveyard in village
Baghapur and District Ferozepore, Punjab and
has turned it into an agricultural land and
that the Mohammedan residents have made
several complaints to the Wakl Board but
no action has bzen taken so far in the
matter 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) The names of members of
Punjab Wakf Board and the location of the
oftice of the Board is given in the statement
laid on the Table of the House. [Pigged In
Library. See No. LT-2907/70.)
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(b) Yes, the correct name of th: village
Baghapurana, Shri Gurmail Singh is reported
to have imken forcible possession of the
graveyard land from the local Muslims on
the plea of having purchased it from Custo-
dian. The matter came to the notice of the
Punjab Wakf Board who after obtaining the
legal opinion suggested to the local Muslims
to file a suit against Shri Gurmail Siogh.
Since the local Muslims failed to do so,
the Wakf Board is now taking sleps to file
suit for possesslon 2fer giving two months
notice o the Custodian who is a necessary
party in the case.

Written Anwers

Seiting up of Ferro-Vanadium Plant
in Orlssa

3331, SHRI S. KUNDU : Will the
Minister of STEEL AND HEAVY ENGI-
NEERING be pleased to refer to the reply
given to LUnsiarred Question No. 3309 on
the 9th December, 196, regarding setting
up & Ferro-Vanadium Plant in Orissa and
state :

(a) whether the letter of intent to the
Industrial Development Corporation, Orissa
for setting up a Ferro.Vanadium Plant has
since been issued ;

(b if s0, on what date the lstter of in-
tent was issued ; and

{e) the cost of the project employment
polential and production capacity of the
Plant ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEBAVY
ENGINEERING (SHRI K. C. PANT):
(a) Yes, Sir.

(b) 11-2-1970.

(¢) The firm have indicated their re-
quirenent of capital goods to be Rs 35
crores. They are expected to produce Ferro-
Vanadium at the rate of 480 tonnes per
annum and titanium products at the rate of
9,400 tonnes p=r annum. The employment
potential is indicated to be 30 managerial,
supervisory and clerical posts and 350 labour
and other categories,

Distribution of Steel to Small Scale
Indusiries

3335. SHRI S. KUNDU : Wil the
Minister of STEEL AND HEAYY ENGI.
NEERING be pleased to state :

(a) whether any change has been intig-
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duced in the methods of distribution of
various types of steel products such as billets,
shezts elc. and also in regard to registration
of firms, keeping in view the equitable dis-
tribution and to provide en.ouragement to
small scale industries ;

ib) if so, the details thercof ;

e} whether a Committee was constituted
for this purpose and whether it has since
submitted its report ; and

(d) if so, the main features of the
report 7 .

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT):
ta) to (d), WNo change has been introdiced
yvet, A Departimental Siudy Group was set
up to review distribution procedures in the
context of rising prices of steel in the open
market. The suggestion: mad: by the Group
arce under active consideration of Government.

Differential Treatinent Meted out to
Typists in the Matter of Grades

3336. SHRI CHANDRIKA PRASAD :
Will the Minister of RAILWAYS be pleased
Lo state :

(a) whether it is a fact that Grades upto
Rs. 450-575 (A) have been provided in al-
most all the categories of the stafl working
on the Indian Railways ;

(b) whether it is also a fact that in the
case of Typists working on the Ingian Rail-
ways, the Grades upte Rs, 210-380 (A) only
have been provided and there is no giade
provided beyond Rs 210-350 (A) in the
categoty of typists ; and

(c) if so, the reasons, for 1he differential
treatment meted out to Typists in the matter
of providing higher Grades upto the post of
Chief Typists ?

THE MINISTER OF RAILWAYS
(‘HRI NANDA): (a) Yes, generally, but
there are also other categories where the
wades in the category itself do not proceed
upto Rs, 450-575.

(b) Yes.

(c) From answer to part (a) it will be
seen that typists have not been singled out
for any differential treatment. The nature
of duties allotted to typisis is such that
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there is no justification for allowing posts in
grades higher than Rs. 210-380.

Though posts in grades above Rs. 210-3£0
are not provided for typists as such, a chan-
nel of promotion is open to typists by which
they can become stenographers in the grade
of Rs 130-300 and obtain promotions to
higher grades, yjz, Rs. 210-425 and Rs. 380-
530.

Tvpists are also allowed to change over
to clerical cadre at their option within five
vears of service and if they change over,
they are cligible for promotion to the grades
of Rs. 130-300, Rs. 210-280, Rs. 335-425,
Rs. 350-475 and Rs. 450-575 in the clerical
cadre.

Transfer of Parcel Staff Posted at
Delhi Station

3337. SHRI J. B. SINGH : Will the
Minister of RAILWAYS be pleased to
state :

(a) whethei it is a fact that the Crime
Branch of the Railway Protection Force of
the MNorthern Railway has recommended
some names of the Parcel staff (Class IIT
and Class 1V) working at the Delhi Main
station for their transfer out of Delhi area
to eliminate corrustion and thefts of
parcels ;

(b) whether it is also a fact that the
officers concerned are reluctant to transfer
these employees ; and

(c) if so, the reasons thercfor ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) No such recommen-
dations have been made by the Crime Branch
of Railway Protection Force of Northern
Railway.

(b) and (c). Dn not arise.
Requirements of Pipes In Tripura

3338, SHRI KIRIT BIKRAM DEB
BURMAN : Will the Minister of INDUS-
TRIAL DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS be
pleased to state ;

(a) the estimated annual requiremcats,
both private and public inclusive of Govern-
ment works, of pipes in Tripura ; and

(b) whether it is sufficient o sustain &
re-rolling factory in Tripuie with 8 capacily
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of about £,000 tons of pipes and if so,
whether proposals for such o factory have
been received or invited by Government ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) and (b). The estimated
annual reguirements for pipes has not been
assessed separately for Tripura. However,
information, if any, available with the
Government of Tripura, is beine collected.
No proposals have been received for the
setting up of such a factory in the State of
Tripura or invited by Government.

Pulp Paper Project and Newsprint
Factory In Koraput District in
Fourth Plan

3139, SHRI K. P. SINGH DEO : will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state :

.a) whether the Goveriment of Orissa
have sent anv proposal to  the Central
Governmeni for setting up @ pulp and paper
project and a'so newsprint factory in the
Koraput District ; and

(b) if s0, the reaction of Government n
recard to the said proposal ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) Yes, Sir.

() The feusibillly teporl sent by the
Orissa Government 1n ecember, 1969 was
propared in 1966 bufore the devaluation of
Rupee. This report will have to be revised
and re-appraised before any decision can be
taken on it,

Transport Needs of Lower Assam
Brabmaputra Valley

3340. SHRI DHIRESWAR KALITA :
Will the Minister of RAILWAYS be pleased
10 state:

(a) whether it is a fact that the Gauhati
University to whom rupees thirty thousand
was given to undertake the study of trans-
port needs of the Lower Assam Brahmeputra
Valley, has completed 118 study and submitted
its report to his Ministry ;
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(&' if so, what are
recommendations ;

its findings and

.c) whether Government have nccepted

its recommendations ; and

:d) of su, when they arc going to be
implemented ?

THE MINISTER ©F RAILWAYS
ISHRI NANDA) : (a) The Gauhati Univers
sitsv has completed the  first stuge of the
study and submitted its report

(b) In ity report on the first stage
the University has mentioned that “‘there
appears to be a prima facie case lor a broad
geuge railway line between Siju in Garo
Hills and Jogighopa in Goalpara”. They
have also mensoned that the extension of
this line to Gauhati will be desirable.

(¢) and (d) The is under
examination.

repoit

Demand for Represcutation to Khadi and
Village  Industries  Commission
Employees in Governlug Body
of the Commission

341, SHRI GEORGE FRENANDES :
Will the Minister I INDUSTRIAL
DEVELOPMENT, INIERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

\a) whether Governn.cnt have received
representation from the Khadi and Village
Industries Commission employees through
their Union for the inclusion of an employee
of the Commission on the governing body
of the Commission ;

(b) il so, whether Government would
consider conceding this demand immediately;
and

(c) if not, the reasons therefoi 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMFANY AFFAIRS (SHR] F. A.
AHMED) : (a) Yes, Sir.

(b) and (¢ App-intments on the Khadi
and Village Industries Commission are made
from amoung persons having experience of
and interest 1o the development of Kbadi
and Village Industiies.
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Demands of Khadi Commission
Karamchari Union

3342, SHRI GEORGE FERNANDES :
Will  the Minister = of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state

(a) whether he has received a resolution
passed by the All Indin Conlerence of Khadi
Workers beld under the auspices of the
Khadi Commission Karamchari Union in
Bombay 0 January, 1970 ;

(b) if so, whether the various demands
made in the resolution bave beeo considered
by his Ministry ; and

(c) if so, the decisions taken thereon ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS ISHRIF. A.
AHMED) ; (a) Yes, Sir,

(b) and ic). The matter
consideration of Government,

is under

Ashok Paper Mills, Darbbanga
Thakur Paper Mills, Samastipur

3343, SHR1 BHOGENDRA JHA :
Will  the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE

AND COMPANY AFFAIRS be pleased 10
refer 10 the reply given to  Unstarred Ques-
tion No. 345 on the 24th February, 1970
regarding the setting up of new paper mills
during the Fourth Plan and st.te :

(a) whether it is a fact that the Ashok
Paper Mills, Darbhanga, and Thakur Paper
Mills, Samastipur, stand liquidated and
major part of the investments thercin are
held by the Industrial Finance Corporation
and otheér Government agencies ; and

(b) if so, what is standiog in the way of
Government in taking over and rehabilitating
these Mills ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) The Bihar Government have
reported that the liguidation proceedings in
respect of Ashok Paper  Mills Ltd.,
Darbhanga have been withdrawn by the
Calcutta High Court on an application
made by the State Government. Tbe
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Government of Bihar, the Life Insurance
Corporation of India and the Industrial
Credit and Investment Corporation of India
are major share-holders in the Mill. The
Industrial Finance Corporation has also
advanced a loan of Rs, 100 lakhs to this
Company.

As regaris the Thakur Paper Mills, the
information is being collected and will be
laid on the Table of the House.

(b) The Government of Bihar have
taken up a scheme for the rehabilitation of
Ashok Paper Mills in collaboration with
Government of Assam,

Setting up of Steel Plant in Kerala
3344. SHRI YASHPAL SINGH :
SHRI P. C ADICHAN ;

Wi'l the Minister of STEEL AND
HEAVY LENGINEERING bec pleased 10
state :

(a) whether the Kerala Government
have been pressing for the establishment of &
Steel Plant in the State in view of the recent
discovery of rich irnrn ore belt in Calicut
area : and

(b) if s0, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT) : (a)
Yes, Sir.

(b) The Geological survey of India is
yet to complete its pre-investment  study of
the iron ore deposits at Kozhikode. It is
only when this study is complete that a
view on an invesiment proposal based on
the findings thereol can be taken

Waiting Rooms for Kiratpur Sahib
Rallway Statloa (Northern Rellway)

3345, SHRI HEM RAJ : Will the
Minister of RAILWAYS be pleased to
state

(a) whether it is a fact that Kiratpur
Sahib Railway Station on the Northein
Railway has become important for Himachal
Pradesh but no Godown and 1 or Il Class
Waiting Rooms have been provided ;

(b) if so. whether = scheme would be
formulated for the same ; and
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(c) if not, the reason therefor ?

THE MINISTER OF RAILWAYS
(SHR1 NANDA) : (a) Kiratpur Sahibis
gaining importance owing fto its getting
linked by road to Bilaspur, Sundernagar and
Mandi in Himachal Pradesh.

A third class waiting hall measuring
20" X 30" already exists at this station, but
no upper class waiting rooms and godown
are provided.

(b} and () Provision of upper class
waiting room at this station is not considered
justified at present due to meagre upper
class traffic dealt with.

Goods shed and parcel office at this
station will be provided in future Works
Programme if considered justified, subject
to availability of funds.

Pulp and Paper Plant in Cachar

3146. SHRIMATI JYOTSNA CHANDA:
Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPPANY AFFAIRS be pleased to
state :

(a) whether he is aware that the Expert
Committee ‘or the proposed public sector
pulp and paper plant did not care to make
proper investigations in Cachar ;

(b) whether it isa fact that the com-
mittee made a cursory trip to Cachar while
more elaborate investigations were made in
Nowgong, Mikir Hills area ;|

(¢) whether Government will place all
relevant papers before an impartial authority
to compare the committees’ actual investiga-
tion work in Cachar and other areas ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A,
AHMED) ; (a) and (b). No, Sir. Due
consideration was given to the various
possible locations for the proposed Paper/
Pulp project in Assam and on the basis of
techno-economic considerations, it was found
advisable not to locate i1he proposed plant
in Cachar.

(¢) Does not arise.

Restoration of Railway Lines in
Jalpalgurl
3317. SHRI DEVEN SEN : Will the
Minister of RAILWAYS be pleased to
“ate :
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(n) the steps, if any, taken by Govern-
ment to restore the Jalpaiguri-Haldibari and
Domohani-Changrabandha lines in Jalpaiguri
disrupted by the floods in 168 ; and

(b} whether Government propose to
take immediate steps for the restoration of
these two lines 7

THE MINISTER OF RAILWAYS
(SHRI NANDA) : () and (b). The Report
of the Technical Commitiee on problem of
floods in North Bengal, appointed by the
M-nistry of Irrigation and Power, which
would have a vital bearing on the question
of restoration schemes, is still awaited, A
decision in the matter can be taken only
after this Heport is received and considered,

Losses Suffered by Northern and Eastern
Railways Due to Violent Attucks on
Railway Train/Properiy

3348. SHRIMATI ILA PALCHOU.
DHURE : Will the Minister of RAILWAYS
be pleased to state :

(a) the extent of damages in terms of
value and loss of curning. from passanger
and goods traffic suflered by the Northern
Railway in the wake of the Government's
decision on Chandigarh ;

(b) the extent of damages in terms of
value and loss in passenger and goods
traffic earnings suffered by the Eastern
Railway during the cmiondar vear 1969 as
compared Lo the corresponding loss in 1468
as a result of violent attacks on the Railway
trains, stations, etc in West Bengal ;

(ci the number of train hold-ups during
the calendar years 1968 and 1969 on the
Eastern Railway ;

{d) the-number of the Eastern Railway
personnel iojured or killed as a result of
attacks on them during the years 1968 and
1969 ; and

ie) the amount of compensation paid by
the Eastern Railway to their injured staff or
to families of those who died a8 m result
of violent attacks during the years 1968
and 1969 ;

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) Total loss i+ estimated
at Rs. 78 lakhs.

(b) Rs. 20,272 and Rs. 402 (spproxi-
mately) in the years 1969 and 19AR
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(¢) 69 and 101 trains were held up in
the years 1968 and 1969 respectively.

(d) 20 and 110 Railway perconnel were
injured during 1968 and 1969 respectively.
None was killed.

{e) Nil.

Extension of Rallway Line From Nangal
Dam to Una (Himachal Pradesh)

3349. SHRI NIHAL SINGH :
SHRI P. C. ADICHAN :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that the Chiefl
Minister of Himachal Pradesh has urged his
Min stry for the extension of the Ruilway
line from Nangal Dam to Unain Himachal
Pradesh ;

(b) if so, when ; and

(c) the action taken on the demand ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : a to (c). A reference
regarding extension of a B. G. rail line
beyond Nangal upto Ajauli (in Una area) by
extending the existing B. G. private siding
of the Fertilizer Corporation of India, was
received from the Chief Minister of Himachal
Pradesh during December, 1967 and the
same is under examination in consultation
with the Fertilizer Corporation of India and
the Bhakra Management Board.
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Over bridge on Jall Road Raillway
Crossing Near Delbl Canit.

1351, SHRI BAL RAJ MADHOK :
Will the Minister of RAILWAYS be pleased
o siate :

(a) whether it is a fact that there is no



over-bridge on the Jail Road crossing near
the Delhi Cantonment Railway station ;

(b) whether it is a fact that this Railway
crossing has become a big traffic bottleneck
for the growing traffic between Delhi Cantt,
and West Delhi Colonies ; and

(c) if so, what steps have been taken to
construct an over-bridge on this crossing ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) - (r) Yes.

(b) This is a busy level crossing where
traffic gets held up when gates are closed for
passage of trains and shunting movements.

{c) The Roilways construct road over/
under-bridges in replacement of existing
busy level crossings provided the scheme is
sponsored by the Siate Government/Road
authority together with undertaking to bear
their share of cost. Broadly, under the new
rules in force, 50°%, of the cost of road over/
under-bridge for a 24 ft. wide roadway and
its approaches (excluding cost of land for
approaches) is borne by the Railways and
the balance 50, as well as the cost of
acquisition of any Jand required for
approaches is borne by the road authority.

In this particular case, only a tentative
proposal for a road over-bridge was received
from the Delhi Administration in O.tober,
1964 but no firm proposal has been received
by the Railway so far

Increase o Price of Tata Truck and Bus
Chawis

SHRI GFORGE FERNANDES :
Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

(a) whether there has been an upward
rise in the prices of Tata Truck and Bus
Chassis during the last 12 months ;

(b) if so, the details thereof : and

(c) the circumstances in which the price
rise was permitted 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF A,
AHMED) : (a) Yet Sir. M/s Tata Engineer-
ing and Locomotive Co Ltd. have increased
the prices of their vehicles with effect from
the 14th October, 1969,

3352,

(b) Rs. 1,500 per chassis for Type 312
and Rs. 2,000 per chassis for Type 1210,

(c) There is, at present, no control over
the prices of commercial vehicles. However
the manufacturers had been asked to state
the circumstances in  which they had
increased the prices of their vehicles in the
recent past and the justification for such
increases, The information received from
the manufacturers in this regard is, at
present under examination.

Terms and Conditions of Employers
of Delhl State Nari Niketan

3353 SHRI ACHAL SINGH: Wil
the Minister of LAW AND SOCIAL
WELFARE be pleased to state ;

(a) whether the Delhi State Nari Niketan
Board is a Statutory Board under the Delhl
Administration ;

(b) if so, what are the terms and
conditions of the employees working in
Nari Niketan ;

(c) whether its employees arc governed
by the rules and regulations of the Delhi
Administration ;

(d) how many women/girls from the
Nari Niketan were rehabiliated by the Delhi
Administration in 1469 ; and

{e) whether the members of the Board
of the MNari Niketan are nominated by
Government or elected among themaselves 7

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR (SHRIMATI) PHULRENU GUHA) :
(a) No, Sir.

(b) Does not arise.

(¢) No.

(d) 227 women/girls were rchabilitated
during the year 1969,

(e) Nominated by the Government.

Narl Niketan, Delbl

3384, ~HRI ACHAL SINGH: Will
the Minister of LAW AND SOCIAL

WELFARE be pleased to state :

(a) whether the budgetary provisions of
the Nari Niketan are made by the Dellu
Admipistration from the Central Budget ;
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(b) how much grant has been sanctioned
annually to the Delhi State Nari Niketan
by the (i) Delhi Administration ; (ii) Delhi
State Social Welfare Board ; and (iii) other
sources ;

(c) how many inmates are there at pre-
sent in the Nari Niketan children, girls and
women, separately ;

(d) how many staff members have been
working in the Nari Nikelan—Superinten-
dent, Social Workers, Teachers, Drivers,
Class 1V employees, Tailors and others, if
any, separately ;

(¢) whether all the pasts are sanctioned
by the Delhi Administration ;

(f) how the money is utilised by the
Board on staff, inmates, contingencies, tube-
wells etc. : and

(g) how many cases of termination of

services from she Nari Niketan are pending
against Nari Niketan in various courts ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. (SHRIMAT]) PHULRENU GUHA) :
(&) Yer, Sir.

(b) The following grants
duriog 1968-:9 :

(i) Delhi Administration

were  given

--Rs. 1,50, 00
(ii) Delhi Social Welfare
Board —Rs. 8,000
(ili) Other sources —Nil
(c) Strepgth on 13.3.1970 was as under :
Children - 5
Girls — 11
Women - 98
114

(d) The following staffl members are
working in the Nari Niketan at present :

1. Superintendent 1
2. Soclal Worker 1
3. Clerlcal Staff 3
4, Teacher/Instructor 6
5. Class 1V Employees 14
6. Driver 1
1' Cook (Puart-time) 1
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8. Lady Doctor 1
(Part-time)

(¢) Yes.

(f) The expenditure during 1968-69 was
as under :

Rs.
1. Pay of staff 78,876
2. Inmates 62,834
3. Contingencies 15,912
4. Improvement of 5,572
land including
Tube-well
() One,
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Setting op of Engineering based
Industrial Units

3356. SHRI JAGANNATH RAO

JOSHI :

SHRI NITIRAJ SINGH
CHAUDHARY :

SHRIG. C. DIXIT :

SHRI MANIBHAI J. PATEL :

SHRI LAKHAN LAL GUPTA :

SHRI SHASHI BHUSHAN :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

(a) whether the WNational Industrial
Development Corporation Ltd. has prepared
any feasibility report for putting up certain
enginecring based industrial units including
a Gas Cylinder Plant in Madhya Pradesh ;

(b) whethe: the Government of India
have taken an. decirion on these reports ;

(c) if so, which are the particular
industrics proposed to be set up and in
which States ; and

(d) what are the various facilities and
concessions offered by these States for setting
up of these industries ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) Yes, Sir.

(b) snd (c). Government of India
examined the National Industrial Develop-
ment Corporation's report on the project
for manufacture of H P, Gas Cylinders in
the public sector und has decided to locate
the unit at Naini. The other project for
manufacture of Pig lron concerns the
Government of Madhya Pradesh.

(d) In respect of the proposed Unit at
Naini, no special facilities or concessions,
apart from those normally available to all
pew industrial undertakings, have been
offered.

Seiting up of @ Steel Plant at
Visakbapatoam

SHRI JAGANNATH RAO
JOSHI :

SHRI A, S. SAIGAL :

3357.
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SHRI SHASHI BHUSHAN :
SHRI G. C, DIXIT :

SHRI LAKHAN LAL GUPTA :
SHRI NITIRAJ SINGH
CHAUDHARY :

Will the Mininster of STEEL AND
HEAVY ENGINEERING be pleased to
state :

(a) whether it has been decided to set
up Steel Plant at Visakhapatnam and what
would be its capacity ;

(b whether the Ministry of Defence
have been consulted regarding the exposed
port loation of this Plant and what Is their
view ;

(¢) the quantity of raw material It s
proposed to carry from Bastar to Vishakha-
patoam over the D,B.K. Raillway line ;

(d) whether the Railways will be able
to carry the additional load once the iron
ore export comes upto the optimum level ;
and

(¢} whether it is proposed to double
the D.BK. line and if so, the cost and
whether the same has been added to the
cost of the Plant 7

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K C. PANT):
(a) to (d). A final decision on setting up of
new steel plants and their location is yet to
be taken. Before taking a decision on
location, all the relevant fluctors will be
examined.

(e¢) There is no proposal at present to
double the D.B.K. line,

Accommodation for Rallway Commercial
Clerks at Bombay

SHRI ONKAR LAL BERWA :
SHR1 CHANDRIKA PRASAD :
SHRI P. N. SOLANKI :

Will the Minister of RAILWAYS be
pleased to state

3358.

(a) the total number of Commercial
Clerks cmployed by the Railways on the
Bombay Suburban Section of the Western
and Central Railways ;

(b) the names of all stations where the
Commercial Clerks are empioyed slong with
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the number of Commercial Clerks employed
on each station ;

(c) the total number of Commercial
Clerks who have been provided with resi-
dential accommodation separately on each
station ;

(d) looking to the serious scarcity of
houses in Bombay, what steps have
been taken by the Railways to help the
staff :

(e) whether Government will consider to
provide accommodation to all its employees
who are in distress at present : and

(f) if so, the details thereof ?

THE MINISTER OF RAILWAYS
(SHRT NANDA) : (a) Central Railway :
1102 ; Western Railway : 1407,

(b) and (c). Statement is laid on the
Table of the House. [Placed in Library. dev
No. LT-2908/70].

(d) to (). Quarters are built on phased
programme subject to availability of funds.

Classification of Rallway Employees
as Esscntial and Non-Essential

3359, SHRI P. N, SOLANKI :
SHRI CHANDRIKA PRASAD :
SHRI ONKAR LAL BERWA :
Will the Minister of RAILWAYS be

pleased to refer to the reply given to Un-
starred Question No. 292 on the 18th
November, 1969 regarding classification of
Railway employees as Essential and Non-
essential and state :

(a) whether the required
bas since been collected ;

(b) if so, the details thereof ;
(¢) if not, the reasons thercfor ; and

(d) the time likely to be
collecting the information ?

information

taken in

THE MINISTER OF RAILWAYS
{SHRI NANDA) : (a) Yes.

(b) A Statement is laid on the Table of

the House. [Placed in Library See No.
LT-2909/70]. e

(c) and (d). Do not arise,
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Varlations in Scales of Pay on
Indian Railways
3360. SHRI P. N. SOLANKI :
SHRI CHANDRIKA PRASAD:
SHRI ONKAR LAL BERWA :
Will the Minister of RAILWAYS be
pleased to state :

(a) the total number of Commercial
Clerks. Travelling Ticket Examiners, Ticket
Collectors, Accounts Clerks, Station Masters
and Assistant Station Masters in different
grades employed on the Indian Railways ;

(b) the total number of Commercial
Inspectors, Chief Ticket Examiners, Head
Ticket Collectors, Travelling Inspectors of
Accounts and Transportation Inspectors in the
grades of Rs. 250—380, 335--425, 370—475,
450-575, employed on the Railways, separa-
tely in each grade and on each Railway ;

(c) the percentage distribution of posts
in different gradcs for the employees
referied to iIn parts (a) and (b) above;
and

(d) the detailed reasons for variations,
if any ?

THE MINISTER OF RAILWAYS
(SHRI NANDA): (a), (b) and (d). In-
formation is being collected and will be laid
on the table of the Sabha in due course,

(c) A Statement is laid on the Table of
the House. [Placed in Library. See No.
LT-2610/70).

News-Print Plants in Himachal Pradesh

3361, SHRI P.C. ADICHAN : will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state :

(a) whether there are proposals to set
up more news-print plants in the country
particularly in Himachal Pradesh under the
Fourth Plan ;

(b) if so, the details of the programme
for the development of News.print industry
under the Fourth Plan ; and

(c) the target of news-print production
fixed under the Fourth Plan and how for
the country will be self-sufficient in this
respect by the end of the Plan period ?
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADL
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) Yes, Sir.

(b) One news-print plant is proposed
to bs set up in Kerala in the public secior
with an annual capacity of 75,000 tonnes,

Another proposal is under consideration
in the private sector for setting up a news-
print plant in Himachal Pradesh with an
annual capacity of 60.00 . tonnes.

(c) The provisionai target for news-print
fixed in the Fourth Plan is 1,65,000 tonnes
annual capacity and the Development
Council for Paper, Pulp and Allied Indus-
tries has estimated the demand for news-print
as 265,000 tonnes by the end of 1973-74.
So, even, after the implementations of ths
above projects, there will be a gap between
the demand and indigenous production of
news-print,

Loss to Railway- from Unsoclal Flements

3362, SHRI YASHPAL SINGH :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether any estimate of the loss to
the Railways from the unsocial elements has
been made since the termination of the last
session of 1.ok Sabha :

(b} if so, what is that ; and

(c) what measures are being taken to
salcguard the property of the Railways ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a)and (b). Damauges
caused to the the Railway property as a
result of mob attacks by unsocial elements
bave been estimated at Rs. 22.9 lakhs dur-
iog the period 25.12.1969 to 19.2.1970.

(c) Railway Protection Force/Railway
Protection Special Force are being increasing-
ly deployed to protect Railway property and
to assist the State Police in handling such
situations. Closest liaison is being main-
tained with the State Police authorities who
deal with law and order, with a view to
securing their assistance. A Bill is also
proposed to be introduced in the current
Session of the Parliament to provide for
deterrent  punishment for causing damage
or destruction to Railway property. Sieps
are also taken Lo project before the public
the baneful eflects of destruction of national
assets like the Railway property.
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3363. SHRI BAL RAJ MADHOK :
Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state ;

(a) whether any survey has been made
of the number and the living conditions of
the Harijans living in the JJ Colonies and
Jhuggi Bastis of Delhi ;

(b) if so, what is the result of the
survey ; and

(c) if not, whether any steps have been
taken to make such a survey as a prelude
to improving the living conditions of the
Harijans in these colonies ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. (SHRIMATI) PHULRENU GUHA) :
(a) No, Sir,

(b) Does not arise.

(b) Most of the people in J.J, Colonies
and Jhuggi Bastis are econoimically back-
ward and poor. The provision of basic
amenities like street light, roads, water and
sanitation is already made in these colonies
by the Delhi Developmen! Authority under
the Jhuggi Jhonpri Removal Scheme. Special
funds amounting to Rs. 1350 lakhs bave
also been provided by the Government of
India dwing the current flinancial year lo
the Municipal Carporation of Delhi exclusi-
vely for the improvement of Harijan
Bastis.

Criminal Tribes Living In South Delhi

3364. SHRI BAL RA) MADHOK:
Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state @

(a) whether it is a fact that a oumber
of Sigligars and others belonging to the so-
called criminal tribes live in the sun-light
Colony, Bachitra Singh Camp in South
Delhi ; and

(b) if so, the steps taken to settle them
permanently and re-claim them for society ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND [IN THE
DEPARTMENT OF SOCIAL WELFARE
DR. (SHRIMATI) PHULRENU GUHA):
(a) Yes, Sir,

(b) There is no scparate scheme for
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Slgligars, but the following schemes are
functioning for the rehabilitation of Denoti-
fied Tribes :

(i) Sanskar Ashram for Boys.

(iiy Three Welfare Centres for
Denotified Tribes.
A Sanskar Ashram for Girls

and another scheme ‘Industrial
Units for the Rehabilitation of
Denotified Tribes® are being
established during the current
finencial year®.

Caterlng Unit at Ganhatli Rallway
Station

3365. SHRI DHIRESWAR KALITA :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether it is a fact that the Gauhati
Railway station catering upit has not vet
been uppaded :

{b) the monthly earnings of the Gauhati
unit :

(c) whether it is running at a profit ;

(d) the reasons why this unit s still
under an Assisiant Cuatering Inspector
whereas Katihar Unit which is giving loss to
the Railway is under an Inspector ; and

(e) if so, whether Government proposes
to upgrade the Gauhati Railway Siation
Catering Unit immediately ?

THE MINISTER OF RAILWAYS
(SHRI NANDA): (&) It is presumed that
the reference is 10 the upgradation of the
post of Supervisor incharge of Gauhati
Departmental Catering unit,

Al present there is no proposal to up-
grade the post of Supervisor incharge of
Gauhati Catering Unit.

(b) The average monthly sales turnover
of Gauhati Catering Unit during 1968-69
was Rs. 39,446,

(c) During the financial year 1968-69,

the Catering Unit at Gaubati sustained a
loss of Rs. 5,144,

(d) and (e). The catering unit at
Gauhati is incharge of an Assistant Catering
Inspector in Grade Rs. 205-280. The Head-
quarters Catering Inspector in Grade Rs.
250-380 also surervises the working of this
unit. The Catering Inspector at Katihar is
i tlc Grade of Rs. 250-380, but he super-
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vises the Catering Unit ,at New Jalpalpuri
also in addition to his own unit.

There is no proposal at present to up-
grade the post of the Assistant Catering
Inspector at Gauhati.

Automation Plant in North-East
Frootier Roilway Headquarters

3366, SHRI DHIRESWAR KALITA :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether it is a fact that an automa-
tion plant is installed in the North-east
Frontier Railway Headquarters at Maligaon ;

(b) whether it is also a fact that the
students union of the Gauhati University
and Local Trade Unions including recognised
Railway Unions have protested against this
installation ;

€) whether it is further a fact that for
the last five years there was no new recruit-
ment in the North-east Frontier Railway ;

(d) whether by the installatien of auto-
mation plant further provision of new
recruitment is totally sealed ; and

(e) if so, whether Government propose
to withdraw this automation plant imme-
diately to avoid untoward situation that
may develop due to growing agitation ?

THE MINISTER OF RAILWAYS
(SHR1 NANDA): (a) A data processing
compulter has been installed,

(b) Yes.

(€) No.

(d) No. The installation of compuiers
has not adversely affected employment on
the Railways  With the expansion of traffic
and the increase in efficiency which the
computers are expected to facilitate, empluy-
ment opportunities on the Railways as a

whole are not likely to be reduced in the
future also.

(b) Does not arise.

Comyplaint Regarding Misuse of Official
Position Power by C.H.C,, Blkaner
(N. Railway)

3367. SHRI SHARDA NAND : Wiil
the Minister of RAILWAYS be pleased to
siate :

(a) whether it is a fact that on the 7th
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June, 1969 a G.T. No. 2552 was attached to
92.Dn Mail at Bikaner Station and this bogie
was exclusively utilised by CHC/Bikaner to
accommodate his son’s marriage party
consisting of 7R persons who travelled with-
out tickets upto Rewari without amy prior
reservation and payment of reservation fee ;

(b) whether it is also a fact that the
permission of the competent authocity viz :
C. 0. P. 8., Northern Railway, New Delhi,
was not oblained for this purpose and this
additional coach was attached on the false
plea of heavy rush of passengers on that day
at Rikaner ;

(¢) whether it is also a fact that no
thorough enquiry was instituted into this
matter even after this case of mis-use of
official power and depriving Government of
its due revenue was reporied to the higher
authorities ;

(d) if so, the reasons therefor and
whether Government propose to institute an
inquiry into this case and punish the guilty
officials ; and

(e} if any action has been taken against
the officials found guilty in this case, the
details thereof 7

THE MINISTER OF RAILWAYS
(SHRI NANDA): (a) to (e). Certain com=
plaints alleging attachment and misuse of a
3rd Class Bogie by the Chief Controller,
Bikaner, Northern Railway have been receiv-
ed and these are under investigation at
present,

Revision of Wage Strocture of
Commercial Clerks

3368, SHRI MOHAN SWARUP : Wil
the Minister of RAILWAYS be pleased to
state :

(a) whether Government are aware that
the increased responsibities consequent upon
the increase in tempo of traffic movement
have initially and ultimately been shouldered
by the Commercial Clerks who have dircet
and practical dealing with the acceptance,
booking, transhipment, accountal and delivery
of traffic moved by Rail at all points except
at roadside stations where traffic is meagre ;

(b) if so, whether this very factor was
taken into consideration while revising pay
scales of Station Masters and Assistant
Station Masters in isolation w.e.f. 1st April,
1964 ; and
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) if not, what action is now being
contemplated by Government to compensate
the Commercial Clerks and to save them
from consequent and subsequent discrimina-
tion by the proposed Pay Commission ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) and (b). The structure
of the scales of pay of Station Masiers and
Assistant  Station Masters was partially
revised with effect from 1.4.1964 in view of
the increase In  the operational duties and
responsibilities consequent upon the increase
in the tempo of traflic movement,

Similar justification was not available in
the case of Commerial staff to warrant any
revision of these pay scales.

ic) It is hoped that these view-points
will receive consideration from the new Pay
Commission as and when these are brought
before it by various emplovees and Associas
tions as was done by the last Pay
Commission.

Nasls of Wage Structore of Rallway
Commerclal Clerks

3369. SHRI MOHAN SWARUP : Will
the Minister of RAILWAYS be pleased to
state ©

ia) whether it is na fact that the Com-
mercial Clerks working at Rallway Stations
virtually face at their counters the distinct
and direct responsibilities and risks of multi-
farious commercial performances and
instantaneous public dealings unlike the
ministerial staff ; and

(b) if so what measurcs have been under-
taken by Government to distinguish them
from the Clerks working In offices and
secretariats to facilitate the Pay Commission
to consider the revision af their pay structure
on merlts and commensurate with thelr
duties and responsibilities 7

THE MINISTER OF RAILWAYS
(SHRT NANDA): (a) and (bi. The dutles
and responsibilities of Commercial Clerks
are different from those of Office Clerscal
staff  The Second Pay Commission were
aware of the difference in their du'e: aad
responsibilities and they recommeded
peparate scales of pay for theso categories,
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Working Conditions of Rallway
Commercial Clerks

3370. SHRI MOHAN SWARUP : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that consequent
upon the assumption of common carriers,
liabilities, increase in tempo of traffic, sales,
marketing, courtesy and claims prevention
drives and introduction of warious other
formalities of democratic era, the work load
and responsibilities of the Commercial Clerks
at stations have increased manifold but the
job analysis or yardstick formulae has seen
no change ; and

{b) if so, whether Government have any
proposal to consider this aspect for a fresh
job analysis on scientific basis for this
category 7

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) and (b). The yard-
sticks of the norms in vogue were reviewed
recently by the Railways. In so faras the
Commercial Department is concerned, except-
ing for the two Railways, where the matter
is still under examination, the review made
by others, indicates that no change is neces-
sary in the yardsticks already in vogue,

Sigoature Campalgn by Railway
Commercial Clerks in Izatnager
Divislon

3371, SHRI MOHAN SWARUP : Will
the Minister of RAILWAYS be plcased to
state

(a) whether Government are aware of
the “Quit Disparity” signature compaign
launched by the Izatnagar Division unit of
the All India Railway Commercial Clerks’
Association supported by its various other
constituents ; and

(b) if so, whether the basic and vital
issues advanced in the resolution will receive
adequate consideration by Government and
subscquently by the Pay Commission ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) Yes, Sir.

(b) The Pay Commission, the setting of
which has been accepted in principle will no
doubt give due consideration to the demands
of this category.

Allotment of cars/scooters and other vehicles
to Ladies from Government quota in
priority basis

3372. SHRI RAM AVTAR SHARMA:
Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be plcased to state :

(a) the special facilities given to the
ladies in the matter of allotment of cars,
scooters and other  vehicles from the
Governnent quota ; and

(b) whether any priority is given to them
in the matter of allotment ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED) : ) and b). Normally lady
officers are treated on par with others in
respect of allotment of cars and scooters
from the Central Government quota. Special
consideration is shown to applicants in
exceptional cases depending on the circums-
tances of each case.

Foreign collaboration

3373. SHRI JUGAL MONDAL :
SHRI ARJUN SINGH

BHADORIA :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

(a) the number and details of foreign
collaboration approved by Government from
July, 1969 0 Februury, 1970 ;

(b) whether the policy of allowing foreign
collaboration has undergone any change as
compared to that followed during the last
three lean years ;

{c) if so, the details of the modification
introduced in the policy and whether any
further modifications are proposed to be
introduced in the policy during the Fourth
Five-Year Plan ; and

(d) if so, the details of such proposals ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT. INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED) : (a) A list of foreign collabora-
tion proposals approved by the Government

during the period from July, 1969 to
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February, 1970 is laid on the Tabie of the
House. [Flaced in Library. Se¢c No. LT-
2911/70].

(b) to {d). The policy of Government in
respect of foreign private investment and
collaboration broadly remains the same but
within the framework of the basic policy,
considerable re-orientation has been brought
about, keeping in view the strong industrial
base thai has been set up in the country and
the need for boosting exports of our manu-
factured products and indigenous research
and consultancy fucilities and services. As a
result, greater sclectivity is now being exereis-
ed in the matter of approval of fureign
collaboration applications  With a view to
avoiding repetitive import of technology for
the manufacture of same or similar products,
efforts are made 1o conduct coordinated
negotiations when a number of units are
proposed to be set! up for the manufacture of
the same item at about the same time
Technical collaboration agreements are now
usually approved for a 5 vear duration only.
Care is also taken to cnsure that, as for
as possible, collaboration agreements do
not  impose restrictions on the expert of
manufactured products, and also that a
provision is made in the agreements which
allows the know-how to be passed on
to another Indian Con.pany. should it become
necessary. on terms to be mutually agreed 10
by all concerned including the fureign colla-
borator and subject to the approval of the
Government.

No major policy  modifications
immediately contempiated.

are

Additional trains on Poona-Lonavla
line (Central Rallway)

2374, SHRI JAGANNATH RAO
JOSHI @ Will the Minister of RAILWAYS
be pleased 1o state

(a) whether it is a fact that a number of
industries have come up in betwcen Poona
and there is an increasing demand to run
more local trains ;

(b) if so, whether Government will consi-
der the demand favourably ; and

(c) if not, the reasons therefor 7

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) Yes,
(b) Yes, as and when more EMU coaches
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become available and other requisite facilities
develop.

(c) Does not arise.
Fall in Industrial Investment

2375. SHRID. N, PATODIA : Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL. TRADE AND
COMPANY AFFAIRS be pleased to state :

(a) whether Government's attention has
been drawn to the views expressed by Shri
G. I». Birla appearing in the Hindustan
Times dated the 1st January, 1970 that an
era of scarcity will usher in as there has

sna serious drop in investment in the
field of industry ;

(b) whether it is also a fact that even
though the banks have enough money, the
industry is not willing to boriow because
there is not much activity in the sphere of
the industry ;

(c) if so, what has been the fall in invest-
ment in the sphere of industrv during the
last two years year-wise ; and

(d) Government's reaction to the views
expressed above ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) Yes, Sir.

(b) No, Sir. (There are no indicaiions to
such effect.)

(¢) Does not arise,

(d) Govt. does not subscrible to the
individual's views,

Saviog of Foreign Exchange by Import
substitotion of drawings of various
Items

3376. SHRI S. R. DAMANI @ Will the
Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleassd to state :

(a) whether it is a fact that Government
have asked all project authorities to obtain
drawings of various toilor-made items from
foreign suppliers to facilitate their manufac-
ture indigenously ; and

(b) if so, the progress made in this
direction and the estimated annual saving of
foreign exchange by this import subsititution
method 7
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) Yes, Sir.

(b) It is mow clear that opportuniiy is
being taken by Project authorities, wherever
feasible, to give effect to these instructions.
Taking into account that these imstructions
cover the entire ambit of industry, it would
be difficult 1o assess in exact ferms the pro-
gress made in this behall in the various
sectors of industry and the saviogs achieved
as a result thereof,

Lubour trouble in Durgapur Steel I’lan:

33717, SHRI D. N. PATODIA :
SHRI HIMATSINGKA :
Will the Minister of STEEL AND

HEAVY ENGINEERING be pleased to
stale ;

ta) the extent of loss in produstion and
ir financial terms incurred by the Durgapw
Siedd Plant with effect from the Ist April,
196t due to labour trouble ;

(by how many man hours have been
wasted and 1o what extent the plant has heen
demaged during the period ; and

(c) what steps have been taken and aie
proposed to be token to ensure smooth
working of the Plant ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEFL AND HEAVY
ENGINEERING (SHRI K, C. PANT) : (a)
Losc in production due to labour trouble
during the period from April, 1969 to
January 15, 1970 is estimated as follows :—

tonnes millions
(i) Saleable pig iron 2,35 Rs. 7111
(ii) Saleable steel 87,755

(b) 3,84,76) man-hours were lost due to
latour indiscipline during the above period.
It is difficult to assess the c¢xtent of damage
due to labour trouble in specific terms.

(c) Every effort is being made to ensure
smoolh working of the Plant by holding
constant dialogue and discussions with
representatives of the workers., and the
co-operation of the State Government is
sought as and when necessary, The
Hindustan Steel Employees Union has been
recognised with effect from August 5, 1969.
From 1Ist June, 1969, as many as 20
memeranda of settlement on  industrial
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disputes have been signed between the
management and the recognised Union.
Introduction of group incentive scheme is in
process,

Production of Steel

3378. SHRI D. N. PATODIA : Will
the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :

(a) whether it is a fact that the produc-
tion of steel in the Indian Iron and Steel
Co., and Durgapur Steel Plant has come
down heavily and the position of supply of
steel to the industries in the country and
particularly in the South has been afTected
heavily ;

(b) whether it is also a fact that the
public sector steel projects are orienied to
produce steel for export

(¢) whether Government have considered
any reorientation of the distribution of steel
in the country in the light of the suggestions
made by the Industry to Government : and

(d) whether anything has been done in
this matter and, if so, the details thereol ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT! : (a)
The Indian Iron and the Durgapur Steel
Plants are working below their capacities.
This has coniributed to the shortage of steel
all over the country. The shortage was
further aggravated in the South by the
restrictions imposed by the Railways on
southward despatches of sieel on uccount of
natural calamities. As soon as traffic was
resumed, special cfforts were made to
increase supplies to the South,

(b) No, Sir.

(c) and (d). Presumably the reference
is to the distribution policy for steel. The
matter is under consideration. The need for
reviewing the distribution policy arises out of
the present contcxt of shortoge of several
varities of steel products,

TheT pET Hqaw § arfeeet ofgwt
w afafafeat

3379, it W weT e ;
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Filmistan Distributors (India) Ltd,

33:0. SHRI JUGAL MONDAL : Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND
COMPANY ATFAIRS be pleased 1o state :

(a) whether the Managing Director of
Filmistan Distributors (India) Limited and
his son have been found guitly of gross
misuse of the funds of the company ;

(b) whether any investigation has been
made ; and
(c) if so, the findings thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL T«ADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) In the records of the
Registrar of Companies, Maharashira, the full
name of the company appears as Filmistan
Distributo:s (India) Private Limited. This
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private compsny is only haviog a Board of
Direclors consisting of thiee perscns and
none of them has been desigoated as
Managing Diicctor in the returns filed by
the company with the Rigistrar of
Companies. The material available does
not urima facie disclose any misuse of the
company's funds.

(b) No, Sir.

(c) Does not arise.

HYU-FIACH  HITT oA 9T '
wr famtw
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Hunger Steike by Station Masters of
Ferozepur Division (Nortbero
Railway)

3383, SHRI ONKAR LAL BERWA :
Will the Minister of RAILWAYS ke pleased
1o state :

(a) whether it is a fact 1hat about 40
Station Masters of the Ferozepur Division of
the Northern Railway have started 48 hours
hunger strike in front of the Office of the
Divisional Superintendent ;

(b) if so, the reasons therefor ; and

(c) the action taken by Goverument in
this regard ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) Yes, Sir.

{b* To prote:t against the modification
n.ade in connection with the revision of
chiarnel of promotion of confirmed Assistant
Staticn Masters Gr, 250-380 (A) and Station
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Masters Grade Rs. 205-280 to posts of
Station Masters grade Rs. 250-380,

(c) Remedial measures were taken.

TETETE 1E-HWEA1gT JTat e &
arfsal &t g1 Jr
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Memorandum from Dombivli Passcogers’
Associntion, Dombivli

3385, SHRI GEORGE FERNANDES:
Will the Minister of RAILWAYS be pleased
to state :

(a) whether he has received a memoran-
dum from the Dombivli Passengers’
Association, Dombivli regarding the problems
of the Railway commuters on the Thana-
Kalyan Section of the Central Railway :

(b) if so, what are the principal problems
cited in the memorandum ; and

(¢) what action has been taken thereon ?

THE MINISTER OF RAILWAYS
(SHRI NANDA): (a) Yes.

(b) The main points listed in the
memorandum are: {i) Provision of additional
local trains in general and starting special
locals from Dombivli to relicve overcrowding
at Dombivli station. (ii) Stoppage of all
fast locals at Dombivli station. (iii) Stoppage
of all main line passenger trains at Dombivli
station. (iv) Provision of various amenities
at Dombivli station.

(¢) The demands of the Association were
cxamined in detail and also discussed by
the Deputy Divisional Superintendent,
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Bombay with the members of the Dombivh
Passengers' Association in a meeting held in
his office on 22-9-69.  Introduclion of anv
additional local train in Bombay area has
not been found feasible, at present, for want
of coaches as well as line and terminal
capacity, Out. of 127 local trains, 122
including some fast local trains stop at
Dombivli Provision of stoppages of the
remaining 5 locals and long distance main
line trains at Dombivli station has not heen
found desirable huving regard to the needs
of long distance trafTic using these services,

Passenger amcnit'es like cover over on
all the platforms, urinals, lavatories. benches,
drinking  water  arrangement, adequate
booking arrangements, one covered foot-over
bridge, adequate lighting,  book-stall,
loudspeakers, tea «tall etc exist at this
stat.on which are considered adeguate for
the present level of traffic. However, the
work of widening the foot-over bridge at
Kalyan-end has been included in 1970-71
Works Programme of the Railway. For
convenience of passengers, the strength of
Licensed Porters at this station has been
increased from 6 to 10.

Amenities on Rupar-Nangal Dam
Line (Nortkern Rallway)

338, SHRI HEM RAJ: Will the
Minister of RATLWAYS be pleased to state :

{a) whether it is a fact that an agreement
between the Punjab Government and the
Railway Board regarding the Rupar-Nangal
Dam Line of the Northern Railway is over
and the section has been takun over by the
Railway Board ;

(b) whether it is also a fact that due to
this agrcement amenities required for the
passengers and employees had been held
up ; and

(c) if so, what steps are being taken to
provide the required amenities on this
seclion by the Railway Board ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) Yes. The agreement
expired in October 196%, when the section
was taken over by Government of India.

(b) No.

(c) Does not arise.
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Development of Napgal Dam

Raillway Station

3387. SHR1 HEM RAJ: Will the
Minister of RAILWAYS be pleased to state :

(a) whether it is a fact that a scheme
was prepared for the development of Nangal
Dam Railway Station of the Northern
Railway along with the re-idential quarters
for employces and a Third Class Waiting
Room, being an important »tation for V.I.Ps
and tourists ;

(b) whether thete is any provision for
8 Railway godown and stafl quarters at the
said stution ; and

{c) if not, the reasons thercfor ?

THE MINISTER OF RAILWAYS
(SHRI NANDA): (a) No, as IIl class
waitirg hall, upper class waiting room,
platform shelter and other basic passcnger
amenities, as also goods shed, parcel office

and staff quarters alrcady exist at this
station,
(b) and (¢). Do not ariss.

Stoppage of Traln Service on Ambala-
Nangal Dam Section (Northern
Rallway)

3388, SHRT HEM RAJ: Will the
Minister of RAILWAYS I pleased to state :

(a) whether it is o fact that some
important trains from Am"ala-Nangal Dam
on the Northern Railway Liave been stopped
inspite of a great rush of tourists and general
public ;

(b) if o, the reason therefor ; and

(c) whether Government would consider
to restart the same or a service of Diesel
Car in its place to remove the difficulty of
the public ?

THE MINISTER OF RAILWAYS
(SHRI NANDA) : (a) and (b). In view of
poor occupation on Ambala-Nangal Dam
section of the previous 1 MSN/2 MSN
Meerut City-Nangal Dam Passengers, the
run of these trains was curtailed and limited
only to Meerut-Ambala scction. Ambala-
Nangal Dam section is still served by three
pairs of trains including 53 Up/54 Dao.
Delhi-Nangal Dam Expresses, which are
found quite adequate to serve the needs of
present level of traffic.
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(¢) There is no proposal fo restore these
services on Ambala-Nangal Dam section, or
to introduce a Diesel Rail Car.

Allocation of Iron and Steel to
Madhya Pradesh

3389. SHRI A. S. SAIGAL :
SHRI NITIRAJ SINGH
CHAUDHARY :
SHRI SHASHI BHUSHAN :
SHRI G. C. DIXIT :
SHRI MANIBHAI J. PATEL :
SHRI LAKHAN LAL GUPTA :
Will the Minister of STEEL AND

HEAVY ENGINEERING be pleased to
state :

(a) whether it is a fact that the alloca-
tion of scarce categories of iron and steel has
not been made in accordance with the actual
demand of the small scale industries units of
Madhya Pradesh ; and

(b) if so, what are the quanities supplied
to date against demands made and the steps
taken to fill the gap between demand and
supply 7

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEFRING (SHRI K. C. PANT) : (a)
There is  general country-wide shortage of
steel at present, especially in categories like
sheets, plates and wire rods. As such, the
demand of the industries depending mainly
on these categories could not be met in full.

(b) The informatlon regarding supplies
upto December, 1969 is furnished below :

toones
BP Sheets (upto 14 G) 42
BP Sheets "(16-20 G) 67
BP Sheets (thioner than 20 G) 115
GP/GC Sheets 916
Total 1140

The gap between demand and indigenous
supply has been sought to be bridged by
increasing the entitlements under the sctual
vsers licensing policy and through bulk
imporis,
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Designing and Engineering work by

M/s Dastur and Company for
Bokaro Stecl Plant

3390. SHRI SAMAR GUHA : Wil
the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :

(a) whether it is & fact that M/s. Dastur
and Company has been given consultancy
work for a part of the Bokaro Steel Plant
|Stage-I) ;

{b) if so, the amount of work they have
been entrusted for designing and engineering
of the plant ;

(¢) the reason for not entrusting them
with the design and engincering fir the
entire plant ;

(d) whether the said Company applied
for designing and enginecring work 1o be
entrusted to them for the expansion of the
Plant (Stage-1I) : and

(e) if 50, the present position in regard
to their offer of consultancy services for
design and engineering of the Bokaro
Stage-11 ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT) : (a)
Yes, Sir.

(b) In accordancc with the agieement
between Bokaro Steel Limited and Mis,
M.N. Dastur and Co. concluded on the 25th
January, 1967, M/[s. Dastur and Co. have
been entiusted with the work of preparation
of drawings and submission of tender
documents, in respect of such portions of
the drawings, plant, machinery and equip-
ment as are outside the scope of Soviet
suppliers, and also examination, scrutiny and
advise on suitability of equir t and the
reasonableness of prices. Thev have also
to inspect the equipment procured from these
sources, Further, they have to prepare
design and construction drawings for units
to be designed in India from the design
assignments to be supplied by the Soviet
consultants. They have also to provide
designer's supervision for the items of plant
and facilities within their scope of work and
assist Bokaro Steel in commissioning of the
plant units designed by them under the
overall supervision of Soviet consultants.

(c) In accordance with the terms of the
Soviet credit for the construction of Bokaro
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Steel Plant, the Soviet organisations are the
principle consultants and are responsible for
giving performance guarantees in respect of
the design and equipment. However M/s.
Dastur and Co as stated in reply to part
(b), have also been associated with the Plant
and have been entrusted with the design
engineering for such portion of the work as
is outside the scope of Soviet consultants,

(d) and (¢). The agicement with M[s.
Dastur ond Co. provides that it is the
intention of the company (Bokaro Steel
Limited) to asociate the Indian consulting
engineers (M/s. Dastur and Co.) with the
project upto the completion of the expansion
to a capacity of about 4 mllion ingot toanes
per annuim.

In the 2nd stage, the Central Engincering
and Design Bureau of Hindustan Steel Ltd.
will act as the Principal con.ultants, a role
which was assigned 1o the Soviet organisa-
tion for the Ist stave of consiruction of the
plant Tt has, however, been decided that,
in accordance with the agreement with them,
M/s. Dastur and Co. will be offered
consultancy assignment for the 2nd stage of
Bokaro similar to the assignment they had
for the Ist stage

Design and Engineering work of
Bokaro Steel Plant

3391, SHRI SAMAR GUHA : Will
the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state @

(a) whether in view of the break-down
of negotiations with the U.S.A., the then
Minister of Steel, Shri C. Subramaniam,
announced in the House on the 9th April,
1964 that *'...we have decided to award the
further engincering of the project to the
Indian engineering firm, M/s. Dastur and
Company who have prepared the detailed
project report. This contract for consultancy
has been agreed upon and the firm will
continue the engineering work they had
already initiated in anticipation of this
settelment . The consultants have been
appointed and they are busy preparing
detailed specifications for tender” ; and

(b) if so, the reason for not fuifilling
the commitment made by the Minister on
the floor of the House and enatrusting the
major part of the plant design and
engineering to the Tjazhpromexport of
U.SS.R. 7
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THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT) : (a)
Yes, Sir, the statement referred to was made
after the breakdown of negotiations with the
11.5.A.

(b) The position as on the 9th April,
1964 was correctly stated in the statement
referred to, but no legal contract was
concluded at that stage. Soon thereafter,
that is, on the st May, 1964, the U.S.S.R.
Government  exprested their intention to
provide technical and financial assistance for
the construction of Bokaro Steel Plant. In
the changed circumstances, the Soviet
Organisation were  appointed  Principal
Consuliants. It was, however, ensured that
Dastur and Co. would also be associated
with the Project, aud accordingly in the
implementation associated with the Project,
and aceordingly in the implementation of
the | Stage of the Plant, Dastur and Co.
were assigned various consultancy functions
outside the scope of U.S.S R. organisations.

Building of Bokaro Steel Plant by
Tiazbpromexport of U.S.S.R.

3392, SHRI SAMAR GUHA : Will
the Minister of STEEL AND HEAVYY
ENGINEERING be pleased to state @

(a) the terms and conditions for entrust-
ing the contract to the Tjazhpromexport of
U S.S.R. for building the Bokaro Steel
Plant

(bi the number o! engineers engaged by
the Tjazhpromexport of USS R. and the
break-up of the Russians and Indian
engineers employed by them ;

(c) the cost borne by the Government of
India for the expenses for the Soviet
specialists towards salary, allowance, foreign
travels and local trips, office and housing,
medical expenses, insurance transport,
income-tax, canteen, cooperative stores,
schools, clubs and cinemas and also expenses
for interpreter and doctors ; and

(d) the reason for mnot asking the
contarcting company, Tjazhpromexport of
U.SS.R.,, to bear thése expenses
themselves ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT, . ia)
In pursuance of the Indo-USSR agreement
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of the 25th January. 1965, for the construc-
tion of the Bokaro Steel Plant, and the
Contracts concluded on the 3rd May, 1966,
by Bokaro Steel Limited with the Soviet
organisation ‘Tiajpromexport’, following main
functions are being discharged by Messrs,
Tiajpromexport, as the General Supplicrs and
Consultants on terms and conditions specified
therein :—

(i) Preparation of the Detailed Project
Report for the 4 million tonne
capucity, supply of working draw
ings for construction of units other
than those assigned to the Indian
Consu'tants, for stage I ol the
Plant for 1.7 million tonnes o' stoel
ingnts, and providing designers’
supervision.

(ii) Supply of such ecquipment and
materials from USSR for Buokaro
Stage T as are nol manulactured in
India, out of which 200 million
roubles cquivalent 1o Rs. 166.6
crores) worth of equipment etc,
will be covered under the credit,
and the balance, if any will be
paid for under the Trade Plan.
Deputation of Soviet specialists lor
providing advisory  services for
construction and commissioning of
the plant.

(b) As on the 25th February, 1970, there
were 159 Soviet specialists in position at
Bokaro  Stecl Project, deputed by Mis.
Tlajpromexport.  No Indian  Engineers have
been appointed by the Soviet organisations.

(¢' The total estimated cost on salaries
and allowances of Soviet Specialists to be
deruted for Bokaro Steel  lant is Rs. 5.53
crores, out of which Bokaro Steel Limited
have paid Rs. 1.3. crores upto 30-11-1969.
The estimated expenditure on [facilities like
school, club, canteen and medical facilities
is Rs. !55 lakhs. Resides, Bokaro Steel
Limited has to incur capital expenditure of
about Rs. 33,000 for each specialist on
providing o furnished house. The Inter-
preters and Doctors are being  provided free
of charge by the Soviet suppliers, and only
living facilities at site are being provided by
Bokarn Stee! Piant

(d) The expenses of these Soviet
Specialist have to be borne by Bokaro Steel
Limited under a contractual obligation in
accordance with an agreement dated May

(iii)
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3, 1966 between Bokaro Steel Limited and
the Soviet Organisation Tiazhpromexport.

AT AITAMC % WA WgA  fagran

3393, =it go Fo AFTT: FAT TAX
AT g7 TATT F1 F97 F0 5 ¢

(%) zardtam AT &1 it aF =79
ATz & 7 faary & ¥ wrom §

(=) ¥=% arza A1 AraafFar aqr
nre 97 39T A F THr] ¥r AW
T foare ¥R @rIA A IW AT A%
dqrg zrn 71 2 A famr gemTAm 2
HI7T

(@) #fy 37 ATTA A IFH A TF
g & fan A agam fFar o & A
% Ara w1 fagra o7 g feaar s
27 # Faraar 2 7

WE g (ot AeT) o (F) & (W),
FATI AT AT H URT A AF 0F E
arza & fau 1945-4% o gawor o 7
q 0 IH AWY W ATET 97 FwAw 135
FAT T AT AT GO FT HFHAA 4T
fawfr ¥ W19 WA, gamE #F o&W
senrfead "raEEy & T g AT #
fantm g 7@ frar mar ) fawia a3
A AT K AT FOOTH AMEA &
w7 ot ufaw w1 2 #t awrEAT
# W\ THE AN g AT urar A &4
wa: o% ffor v femem, fem #
farar o7 AwaT |

Distribution of Hillets to re-rolling
Mills in Madhya Pradesh
3394, SHRI] SHASHI BHUSHAN :
SHRI G. C. DIXIT :
SHRI LAKHAN LAL GUPTA :
SHRI NITIRAJ SINGH
CHAUDHARY :

Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to
state

(a) whether it is a fact that distribution
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of billets to the re-rolling Mills in Madhya
Pradesh is not being made according to their
requirements *

(b) whether there are any re-rolling
Mills in Madhya Pradesh which are not
being supplied any billets at all ;

(e} 1f so, their number and quantities
demunded by them and the reasons for their
non-supply ; and

(d) the quantities supplied to date
against the demands made by other mills
and steps taken to fill the gap between the
demand and supply ?

THE MINISTER OF STATE IN THE
MINISTRY OF STFEI. AND HEAVY
ENGINEERING (SHRI K. C. PANT) : (a)
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As the production of blilets is not sufficlent
to meet even one shift capacity of registered
re-rollers it is not possible to meet the full
requirements of the re-rolling mills.

(b) and (c). Billet allocation are made
only to registered re-rollers Scrap re-rollers
who can function on the basis of scrap are
not given billets, In the circumstances,
not all re-rollers in the country, including
those in Madhya Pradesh, receive billet
allocations.

(d) A statement showing the billets
allocated to the registered. Re-rolling mills
in Madhya Pradesh and total despatches
made to them from August, 1969, to
January, 1970 is placed on the Table of the
House.

STATEMENT

Billets allocated per month  Total despatches from August

from August, 1969, in

1969 to January, 1970, in

tonnes. tonnes.
Indore Steel and Iron Mills, 690 (For export only) 3,893
M.P. Iron and Steel works, 157 751
National Metal Industry, 260 1,170
Digvijaya Industries Private,
Limited. *454 2,387
Apeejay Private, Ltd 171 1,107
Central India 1. and S.
Company. 150 1,006

*They have also got an gd hoc allotment of 100 tonnes.

12.00 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Prorogation of J and K Legislature

SHRI HEM BARUA (Mangaldai): 1
call the attention of the Minister of Hime
affairs to the following matter of urgent
public importance and request that he may
meke a statement thereon :

“The prorogation of the Jummu and
Kashmir Legislative Assembly by the
Governor as advised by the Chief
Minister who had reportedly lost
Majority in the Legislative Assembly*.,

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : Mr, Speaker, Sir,
the Governor of Jammu and Kashmir has
prorogued both Houses of the Jammu and
Kashmir Legislature with effect from 8 A M.
on 14th March 1970, According to a report
received from the State Government, the
Order of Prorogatior. was necessitated on
sccount of the agitation launched in Jammu
by various groups and purties which have

seriously affected the proceedings of the
legislature.

In prorogring the Houses of the
legislature, the Governor has ac'ed in

accordance with the provisions of the
Constitution of Jammu and Kashmir. The
Cpngress Party—this is the more important
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paragraph—continues to have an over
whelming  majority in the Legislative
Assembly,

SHRI ATAL BIHARI VAJPAYEE

(Balrampur) : Question.

SHRI
Congress ?

RABI RAY (Puri): Which

SHRI ATAL BIHARI VAJPAYEE :
How cun the Home Minisier say that ?

SHRI Y. B. CHAVAN: There are,
however, some controversis regarding the

extent of support enjoyed by the Council of
Ministers in the party.

st wew fagrdt aroddt ¢ & ey
W ST ISMT WTEAT § | W7 AR WA
wirem faft oft ey ot & A W
e} A F fr am agma W 2 v
A 7 wiw off &Y wvwvoagi
WA &7 apma @r a7 qE WA TR
%77 ! ®gT ug A tEAT A1 fE
a3 s § ?

st ool wEi () ¢ @y A
% &1 agl Fhw Y g E )

Wt wew fagrd W ag age
TR HTHET & )

wow WG : AU WY W
fr g% =T X WY agt A i 2
TR A

st wew fagrt wronddt : Ay qiiea
g2 % argw g€ 7 ;@ T A fod
# qg faem & fF o i & amg
t?

werw Wy - efoamon Y o
|, qw A w OTy A ) I F of
¥ w1 forw g e &1
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DR. RAM SUBHAG SINGH (Buxar) :
How was it that the Assembly has been
prorogued in the midst of the budget session
which was going on ?

st owew fagr®t aod A
frae & & oo orr el & T O¢
faume &% 1 w1 % & 43 gu M WA
#1 ag wfgsrc & i+ feg faare oo &
foeft zr T agwa ? AT AEN W F HAT
# ag Azt oA %% 7

MR. SPEAKER : How can the Chair
pass any remark on that ? Let me study
it.

SHRI HEM BARUA : From the State
of Haryana to the State of Jammu and
Kashmir, it is the same unethical and
unhealthy pattern. Here is a Chiel Minister
who has advised the Governor to prorogue
the State Assembly in order to defend him-
sell. This isa very unhealthy pattern of
things in our country. Jammu and Kashmir
has a different Constitution also. That shows
that it is yet to be fully integrate:! with the
rest of India. Here is Shri Sadiq who goes
on advising the Governor, according to the
Constitution of Jammu and Kashmir, to
prorogue the Assembly, He did it in 1964
also. He does nolt eijoy any majorty in
the House. It is Mir Qasin who enjoy the
majority in the House. He has a strength
of 35 but Shri Sadiq has only 27. Whatever
that may be, are Government going to
advise Shri Sadiq, in the interest of our demo-
cracy, when he comes and meets spokesmen
of Government here 1o step eside and make
room for Mir Qasim who surely enjoys
majority in the House 7  Will they ask the
Governor not to follow the advice of the
Chief Minister to prorogue the Siate
Assembly altogether ?

May 1 submit that internal quarrels
of the same party must not be taken as
reasons for an onslaught on democracy ?
Our democracy must be preserved, and in
order 1o preserve our democracy, may [
know fiom the hon. home Minister whether
he is poing to advise. Mr. Sadiq to step
aside so that Mr. Mir Qasim may come in
with majority ?

SHRI Y.B. CHAVAN: I do not
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propose to given any advice about whether
he should continue to be the Chief Minister
or nol.

AN HON. MEMBER :
he pronounce his Judgment ?

But how does

SHRT Y. B. CHAVAN: The Central
Government cannot afford to give any advice
like that. But from the statement that Mr.
Sadig made to the press, it seems that he
is going 10 call the Assembly before the end
of this month.

SHRI ATAL BIHARI VAJPAYEE : He
will have to,

SHRI HEM BARUA : He had
prorogued the Assembly before also in 1964,
Why did he prorogue the Assembly ?

SHRI SURENERANATH DWIVEDY
(Kendrapara) : Where was the need for
prorogation. The Assembly could merely
have been adjourned, for some wecks. Why
was it prorogued * It had a certain
connotation, Let us know  whether the
prorogation was constitutional and valid.

SHRI ¥. B CHAVAN: 1 am not
talking a position were I can sit in judg-
nient over why he advised so. Possibly, he
may not have advised italso, I am not
here to justify his advice. My only point
is that the Governor had no option but to
accept the advice of the Chiel Minister.

SHRI BAL RAJ MADHOK (South-
Delhi) : How could he justifv the proroga-
tion on the ground that aa agitation has
been going on 7 The agitation has been
going on for the last 25 days.

SHRI RANGA (Srikakulam): Have
you no role to play when wrong answers
are given ?

MR. SPEAKER : My role was only to

admit this, and I have done it.

DR. RAM SUBHAG SINGH: Why
should the Governor be allowed to act in
a wrong why 7

MR. SPEAKER: What can 1 dv ?

SHRI SURENDRANATH DWIYEDY :
Arising out of the reply that the Home
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Mlnister has given, he says that he ulso
does not know. I am not putting a question
but I only want a clarification from you.
The hon. Minister says that he does not
know whether the Chiel Minister has advised
the Governor for praogation.

SHRI Y. B. CHAVAN : I have not said
that. Within five minuts if he wants to
distort what 1 had said, I do mot know
what is to be done. What I said was

SHRI ATAL BIHARI VAJPAYEE : He
did say that,

SHRI Y. B. CHAVAN :
what I had said.

I shall repeat

SHRI ATAL BIHARI VAJPAYEE:
Does he approve of the action of th= Chiefl
Minister 7

SHRI Y.B, CHAVAN : 1 said that
therz was no  question of my sitting in
judgment over why he advised the Governer
or not. That was what I had said, But the
reason 1 have already given. But under the
Constitution, once the Governor receives
the advice of the Councial of Ministers, he
has no option but to abide by it.

SHRI NATH PAI (Rajapur) :
mala fide prorogation,

st prram derw (7 feedt)
g & arz v s Frf § W
SF1 & faarr gt & i fear mar
% 17g AT & w9 qETEC ¥
T9E 9T 9@ qEH A1 @Y 4 W geq Wt
¥ gyr framr # Wi X wE gAT
a1, 39 §AG qET HAT HT A9 W
qawst 2T R TH owEA R SR W
fear wma WY I F7 ag WA dAr fa-

This is

fexelt mAT & W AAaer & fawg

1 agr ofr &Y% &N Y 9 w7 A6y
Y T & oeqe &7 @gwfa oogufa
uTaTaE AawA £ 9@ A% Wi Azwiy
T ¥, &% aur &1 A gArEar g e
9y g & weaw A1 frarw & wff ferar
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[ gzzam Faqw]
T, WY FEA a7 gEg AR F aw w32
76T grE 1 99 A7 AR IAF AgE
g7 ® 93 TE Ad SAE qUEE 97
AT F fagm w1 AEEEE 1T
frar, oz agmT & 2 fr g § ardad
9 2T ¥ AT arargn Tifag w@ 2
25 feq & @21 WEmAT 99 @I

Weqe WEIEW : WY aga feiew W
q AT |

W} grIgTe Jaqm : IT AT EEHE
Fong WA 7 omr 2 fr aw feafa
srifaqay 7€Y 4 | 72 25 fam AR
S VET 97 | AR gAfaw 99 w@Wr 2
f sovg o mrd A AN FRER 9T
o Wg AT fawdY § oY f8 @ & We oww
gHIT Ugt ® AT agr WAT SA1@r § |
gedl faq & mrdwA W @l £ )
g &1 AreHl 38 7 @ @ 9% €
TR AT TH % AT agET AN aArar
AT AFAT & W17 gr® &1 W A faar
ST owFAar | Fgr w@Er @ & uemew w9y
oeq WA At A9 A W AT Wi
qr | gt F1 &fqam o W & afaae
¥ HAT § | Wq qg N9 Jear ¢ fd o
WE &l dfqurd qum &9% A6 &
fau feasz &, sfem & fow & ow 4=
grEea W § @ |1 Ay dfagm oy
FEAR & S & AU, agt F dway &
fog agi & amfasrd N wr s F
foo st sfea @) &, sar swa e &y
7@ fFar a1 wFar ¢ 7 wofed e ana
arag & o sar wea & sfawe 9 agi
9T AT T & art § fa=re frar o
WX wT T @ W agt & &faara
* fegarge 3 & fau gewre 1€ qr
Iz ?

MARCH 17, 1970

J& K Leg. (C.4) 200

#11 ag 7% & & wvy s faae
FATH 32 7geq w7 foely H 9 F
AaT WA wie wg oA & faw 7
IR agi AT feafa & ary § growr 4w
FamaT 2 7 Far 37 oz aqmr 2 fE oA
¥ faare sar wzedt 17w fEr o
@ ¥, 39 97 747 IAT AT W@ E, AN
" 91 71 2 W 4Rl & g WA A
azA o famara gred A€Y 2 7 qgi AwaA
¥ ramar Fva & fav, dFaq &1
qrrrTHl F1 earfE w7 & fau ww e
FYE v ITMET WYT FAT [T 1 OH
MrezATET 20 fF 99 7 TET7 7 ger
FE?

SHRI Y. B. CHAVAN: As far as the
Constitution is concerned, the Constitution
of Jammu and Kashmir is there ; there is no
question of amending that Constitution. As
far as the important articles of our own
Constitution are concerned, they a;e applied
to Kashmir frem time to time.  As regards
what the Chiel Minister there did or did
not do, 1 would like to repeat that 1 do

not think that we can discuss here whether
what he did was right or wrong.

SHRI ATAL BIHARI VAJPAYEE:
Why not ?
SHRI Y. B. CHAVAN : At least I do

nol want to do that,

SHRI RABY
discuss,

RAY : The House can

SHRI Y.B. CHAVAN: 1 am not
expressing any view ; 1 cannot express any
view on the affairs of the

SHRI RABI RAY :
House can:

He can. and the

SHR1 BAL RAJ MADHOK : Is the
Governor there bound by the Constitution
of India ? Is he a nominee of the President
of India or is he governed by the Constitu-
tion of Jammu and Kashmir ?
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SHRI Y. B. CHAVAN : Naturally,
when he takes the oath there, he takes the
oath to uphole the Constitution of India,
and there is no doubt about it. but he is
bound hy that Constitution also. He iakes
the oath to uphold the Kashmir Constitution
also.

An hon. Member asked me whether the
Kashmir MLAs are present in De!hti and
whether they have met me and whether |
gave them any advice. Fortunately, I can
say ‘No' because they did not meet me.

SHRI AHMD AGA (Baramulla): On
a point of order. Kashmir is an intcgral
part of India, and, therefore, the Constitu-
tion of India applies to us. The Constitution
framed by Kashmir in respect of this axiom
is contradictory to the Constitution of India.
Therefore, 1 fecl that the provision that it
is obligatory on the part of the Governor
to accept the advice of the Chief Minister
is not applicable. I, therefore, feel that the
Governor could not accept the advice of the
Chife Minister

SHRI NATH PAl : Who has lost his
majority and who is no longer the Chiel
Minister,

SHRI AHMD AGA :
Assembly,

to prorogue the

MR. SPEAKER :
order.

This is no point of

SHRI AHMAD AGA : My point of
order is that the Governor was not bound
to accept the advice of the Chiel Minister
about the prorogation of the Assembly.
The Governor again will not be competent
because the fac' remains that 32 Members
have with drawn their support.

MR. SPEAKER : He is expressing his
views. It is not a point of order. The
hon. Member's name is also not in the
list.

SHRI D. N. PATODIA (Jalore) : The
Assembly of Jammu and Kashmir was
prorogued by the Governor on the advice of
the Chief Minister only after the Chief
Minister lost majority support. My question
is whether even after the Chief Minister
lost majority support and even after the
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Governor is satisfied that he has lost
majority suport, it is within the competence
of the Governor to accept the advice of the
Chief Minister in proroguing the Assembly.
In this context, is it a fact that the provis-
ions of the Constitution of Jammu and
Kashmir are contradic.ory to the provisions
of the Constitution of India and it so, is it
permilted on the soil of this counliy to
have two contradictory constitutions, and
is the Government going 1o do anything by

which these contradictions in the two
constitutions are removed ?

SHRI Y. B. CHAVAN: The hon.
Member has his own constitutional advice.
My advice is difTerent from his.

AN HON. MEMBER : What is your
advice ?

SHRI RANGA : That is not a reply.

Probablv he has not studicd that Constitu.
tion and campared it with ours If he is
not aware of it, let him say he is igoorant of
it, he will make a study.

SHRI Y. B. CHAVAN: I said my
advice is different. There is no inconsis-
tency between the two beci e cven in the
case of the other Governors we have taken
the positicn that in matter. of prorogation
he has to take the advice of the Council of
Ministers,

SHRI D. N. PATODIA : My question
was il there arc any contradictions between
the provisions of the two constitutions and
if so, if they are going to do anything to
remove them,

SHRI Y. B. CHAVYAN : So for as my
advice goes, there is no contradiction,

SHRI E. K. NAYANAR (Palghat):
The Jammu and Kashmir Assembly was
prorogued on the advice of the Chief
Minister by ths Governor. The Central
Government is using the machinery of
Governors 1o prorogue Assemblies when
the majority is lost by the Chief Minister
or to topple Governments. That has
happened during the last few years. It
happened in 1967 in Bengal, in 1968 in
Haryana and Punjab and in 1969 in Bihar.
Either they prorogue the Assembly when
they lose majority or they topplc the
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Government or try to get Aya Ram or
Gaya Ram. Such is the msthod. May I
know whether 35 MLAs of Jammu and
Kashmir have withdrawn their support
from Mr. Sadiq and have arrived in Delhi ?
This is reporied ‘n today's papers. The
Sadig group is in a minority and that is
why the Governor has prorogued the
Assembly on the advice of Mr. Sadig.
This is murder of democracy so far as
Jammu and Kashmir is concerned. If he
lost majority in the Assembly, the Governor
must take the initiative and convene the
Assembly as Mr. Dharma Vira did in Bengal
fn 1967. Why has the Governor not called
the Assembly in Jammu and Kashmir 7 If
Mr. Sadig has lost majority, he must resign
and the person who has majority must be
called upon to from the Government. Why
is ths Central Government siding with the
minority faction of Mr. Sadig in Jammu
and Kashmir in proroguing the Assembly
instead of convening the Assembly and
ascertaining the majority 7

SHRI Y. B. CHAYAN : The Govern-
ment of India is not siding with anybody.

o} wwmEl et (g19E) ¢ Heas
R, TF-TIRHIR & "R A §E 6%
W F gE gy wwa @ ¢ fFoag
WITHIT & WATH & qurd FEHIC & TF-
g wrEfral #1 # ST "EwE @
2139 faq ag Tm AP A FW wegAl
& v fie fwar ol ag Swf A
ST gMEaT @ | 9E% a1 33 faA
g% ag Tear gAW gEewe X fni
S G AT IR A FTHI G
W | W A A Ag T arfew
WRE H wEw H W W R R g
T §F W W ATl & warw
®YAEATT FT TE GT G E

oY e @ ®WG AE-Sei wr
ger Wt g, IS WOl 2T ¥ ag
feafa & 5 1964 % g&7 w7t a3 &
T A qg w aw  sfie age & o
raafaw w (qfers ww) T W
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a1} | AT ¥ Arg gaw f1f A
T A 3 | owar Ay ar ar g7 @
Qe UHo TFe FH W HET WA ¥
fama & fro @ g wdl7 G sFawTe
FC agA @ ) qg AT AT AR
9 femar e & @3 & @ SEer
91 AT A7) feafy 7Y woga 777
fraY wtferr Fat wWr 8, q@ W W
a|m & wwe §fF el 1964 aF, @iag
| ¥, 394 FEAT #1772 FOT AR
# wEz & oY, @i 1964 7 FAT 1969
%, 9= AT H, IAT FIEHC A 175
T ¥ Y qEE A | THE amagz i
TR-FTEHIT § gufA s fawre & &%
FIAFT TEN I T |

ag ghTe safeR 1 dHEA &dr €,
T A AE | gy Afa & geafm
ag 2 ¥ o0 w29 & =y fgar &
TTETE T T g0 AZ WA AT UF Al
fagg #Y awm T afam FE )
Trg-FTeRIT fagm awr & 72 @eedr #@
¥ 10 @EEw HISET F F ) arar 62
FUHEF WG W T 35 wEE WA
arfe® aTed FT A9 e 5 # W g
T & wTq WA e 27 AW F oA
T fael & @17 § 27 URe WHo UWe
WY gk W @, E ogW a2
oy ye ¢ fF geg woht faam et ®
AT agwa @) g% & | w@w 9g wel
At #Fgr 2 fF srgswr faam awr @
e § dorfr @ 8, afFT @ oant
¥ weag Wt wawz g fF wfy-ofmg o
Fq qret §t wegr ar faEmw € oar
= ?

TR & dfra & oara 53
(2) % we= =7 ¥ g faard f& o
geq it T gEW ) ARm s &
fad ar ermEm s & fag, o
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1 FF, a1 AT gEy g0 7 W 9%
A s AT 2 AfET m oo
X" wez Fr gaw fEar § CdE @
1 48 1 & g7 7Rt ¥ ag arAAr Awgar
2 fr TroawTe T ET WA A7 AT 9
F =TT TW A=Y ° wo faas &1 aE
#77 7ET fFar

7% Bt T AT A%Aew W oeq ¥
TR AT 350 fRAT § 1 a7 s
AT FAT F TF 71 AR T A
g sl A faam AT A dEw
T a7z faw AT =+ § g srAAr
Tz 2 o #ar 9w AW FE g e
FaTE w9t 7 ar Ak W wERT i
a1 wE ot fyea AwT ger wedr A en-
9T AT AT T AAEEE L9 & fag
FIN | A7 WIFEIAT AT 974 41 aCE q9
@ gt aftw qfa @ wgem ¥
fieq a1 @ 41, gwfag 39 AEE f
oTE U, IATT qZTT 447, TAEEIT 7
faar war | v gz woRt FY gy AT
§?

i oamgAr ¢ fF s feam o i
Fifaw arEa 1 agwa &, at wifqartas
AT ¥ YA IAFT TAAHE TATY w7
T AT Wfgw | T =g frary war
# 3% # oar agwa ez 7 w2 @,
A, ddr Y dfgem § saeqr 8, wwar
FT9 T FIMT S fF wrgaTeiR #
Tt F oA ARy #T 3T wTR
AR 1T T AT agi #7 aEA w9
gra H & oy wifem 1 weawa ¥ @R
W UF gEm oAl @@ us & fgal
& A9 fadars #t W ¥ g
ATEL IAREY oA W @, wgw feafw
4 a7 IO W P A oo v oy
AT AEar 5 ag #w % frae
aar Y d5F darq gATET IAH g
goft #Y s agwa ey 0 F AR
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A1 g AT agaq fag off et
2, A W FEW ITTY F ey § oFARY
T T R0

SHRI Y. B. CHAVAN : Sir, the hon.
Membe - has raised some points about the
history of Jammu and Kashmir administra-
tion, and he made a point that the Govern-
ment of India is supporting some individuals
in Jammu and Kashmir. (Imerruption) I
would plead with this hon, House in
asserting that it is not a fact, (farerraption)
The Central Government has to give
cooperation and seek cooperation from the
State Government, which is headed by the
Chiel Ministcr. In the time of Sheikh
Abdullah, we were giving cooperation and
seeking conperation from the Prime Mi ister
of Kashmir. So was the case with Shri
Bakshi also, 1t was not Shil Bakshi, the
individual, whom we were supporting there,
but he was the head of the local administra«
tion At the present moment also, whether
cnoperation we gave, it was to the Chief
Minister of Jammu and Kashmir, not to Mr,
Sadiq, the individual.

About the constitutional position, T am
afraid, Mr, Shastri, has not taken care to
read the article concernnd. 1 will read it
for his information, Article 3512) says ;

“All functions of the Governor, except
those under sections 36, 18 and 92 shall
be exercised by him only on the advice
of the Council of Ministers.”

So. the word used is ‘shall’, not ‘may’.

st geTTAT WrENt Ao SRR
g 53 (2) Y ft 97

st g WOR 9y Wiene
o ST wgew w1 21 (wwwwT)

e ;T R TR
Fwar 2, ag 9 £

Y swTTET WTeR : qrdT AT
wré, @C | &4 ar sra 53 (2) wv
e frar & | o7 w0 wAYEm T oY
it nff R 4
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SHRI Y. B. CHAVAN:
article 53(2) also. It says :

I will read

“The Governor may from time to
time—

(a) prorogue
House.”

the Houses or either

This is the general power of the Gowvernor
abaut proroguing and summoning the House,
but where he has to act, he has no option
under article 35, You will have to read
the Constitution as a  whole, not merely
take one article out of it and read it.

SHRI D. N. PATODIA : On a point
of ordar, Sir, Th2 Home Minister said in
the beginning that according to him, there
was no contradiction,  But now he says that
according 10 the Kashmir Constitution the
word ‘shall' appears and the Governor has
no diseretion, whereas under the Indian
Constitution, the Governor has a  discretion.
Therefore, T would request you to direct
the minister to clarify this matter,

MR. SPEAKER : He has already
explained it.
SHRI RANGA : Mr. Patodia has

raised a point of order and it is for you to
give an answer, oot for the Home Minister,
Earlier, the H..me Minister said that there
was no contradiction between the Kashmir
Constitution and the Indian Constitution,
We have always understood that our
Constitution is final and superior to everv-
thing else and it should hold good. When
we asked whether there was any contradic-
tion between the two, he said, no. Now he
Las made it clear that in onc place in the
Kashmir Constitution it is ‘shall' and in the
Indian Constitution it is *may’. There is a
contradiction. It is for you to say whether
there is a contradiction or not,

MR. SPEAKER : [ am not sitting here
to fill the gaps or correct the Home
Minister where he is not giving an answer
according to your satisfaction. T am very
sorry.

SHRI RANGA : If within your
knowledpe he makes a wrong statement, can
you not ask him 7

SHRI Y.B. CHAVAN: I was oot
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giving any information ;
opinion,

I was giving my

SHRI RANGA : I am asking the
Speaker ; I am not asking any question from
the Home Minister.

SHRI Y.B CHAVAN :
saying this to the Speaker.

I am also

SHRI RANGA : The Home Minister
mislcads the House and you are keeping
quiet.

MR. SPEAKER : Do you mean to say
that 1 should come up with my personal
views on this question 7

SHRI RANGA : Points of orders are
being raised because he has given wrong
information,

MR. SPEAKER : You have raised a
guestion and the Home Minister has given
his reply.

SHRI RANGA : | have drawn attention
to the fact that the reply is wrong.

MR. SPEAKER : I appeal to vou to

be reasonable. You caonot expect the
Speaker to fill up eaps here and there in
the replies of the Minister,

it 7y fomd (d97) : werw AR,
qg T TFH-FIGEIC AT @Y SwOHT T
far fear aor | 0% SETIER STEAT A
far ol ww g7 men At F fEar o ot
aF yarEE greRr st 7 fam oaa &+
far fFar g1 9are 8, 98 T@T 9T E
it gart wfqam # & w9 T aga ¥
form e 71 oo AT 97w we
wd ¥ gy weAr B, dfewm A
w3 ¥ &7 F 9w ArAy § ) wiwowr &
gz ? mio A Y 9TQ 0@ &7 @78 A
9 2 fags) #9F &§ ¥ § wOv
T Far, WO AT § @ o feafw W
wTE F1 A qu afyam @ 2 s
;r W #fqerT & gud 1€ T A9

]
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A @ 7o A o wAT ATEAT
g fr wfaqr a7 a9 aw @ | 7E
& W€ | =TT Y TEm ¥ seoimT AT
WEr aF @¥Ae £, 7% WeAT AT A1 AE
%) g g7 ot 7 #7 g 4 1 gE
T & m@a #, afyw am-Atg AR
I ST # W7 ¥ ATHA, a1 W
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AT wrfem P 356 @ gy a7 AfET
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A, gXHA A AAA F; TS G
AT ¥ A wwegafa araw A fran o
qFAT & | WA T4 =HH g gar & %
Fa7 mwm wifaqm AT 7 wwdEa =99
T@T 8, FaT LAY 3T 97 faTw @wr &1
SR FIAL, w@r 7z Hfgury AT 9TEA
7z Ay wErw 2 ¢ ommuR WA
Az T2 97 97 Az Ff Frv ar & fage
AgY AT AGifr w77 AT % oAFA
g fr mde & frg agzm #) A9 6a-
gAY A Y0 fr, o AE7 A, & s
femrm ®, ga% mww F A AT "@FAT |
#ffr w1 wg T fr oger welr A
A8 9T S fRar mar 1 ogEq weA
HORTT AT W9 £ 91T A7E7 71 8412
Fgar 2 fF o e ¥ fam gk o
FTQT TET a1, gredie 71 778 7 fage
AT FT T AT, TAFT ATF AME qAAL
& fr ggwm wfaamm & o AR ==
W@ & Af fov st gen wedt ) @R
T 7fz S w7y # A ;o oezefa w0
TIAT T FEA T AT TAAT A femrad
A T wfaFTe 75 2 ? qz ot A #)
qg TA AR AR g § | AY A &Y
Twl A1 {47 77T 6 ag FEar fF
T TEF AT I A 7 w5, TG
3w aff 31 zafag 9w fadw dfaw,
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7T sk foyg dare A8 & ar gwrr
teqdie AEm ¢ A ¥ R &
at ¥ ar oY w9t & A fag @
Afsm | gamT & 7T # 419 7 '
gEE AE WTAT AfFA 929 F1 gored
ARG A ot gw wEw ¥ g%
g1 a0 qm ¥ grger & fEoar at g

FH AF) JETT X THH  qGH  TE
Fafam, 50 ovr @ g ATEY, av Ik
fam Agre @1 & At wrT @ =i & 3,
39 % Tgw & fam #vwr Afvw ) a3

Aga WEEATWT WIHAT § |

SHRI S. K. PATIL (Banaskantha) :
Sir, I rise on a point of order.

SHRI SURENDRANATH DWIVEDY :
Is it on the same subject or on some other
subject 7

SHRI S K. PATIL : Tt is on the same
subject, If we simply conmive at the
argument trotted out by the Home Minister
there is a danger to the functioning of
democracy is this country. Sections 15(2) and
53( ) of the Jammu and Kashmir Cons'itu-
tion have been qaoted. The one relerring
to under what circumstances that advice
should be accepted by the Governor, I can
understand. But under the other, which
has been quoted by him, there are two
functions of the Governor. There are certain
activities in the functioning of the adminis-
tration in which the Governor is bound to
accept the advice of the Chief Minister but
in an emergency when the Governor is
reasonably convinced that the Chief Minister
does not enjoy the majority in the House,
he has been left the discretion. The word
“may"” has been used precisely for that
purpose. When the Corstitution is at stake
and the Chief Minister, in self-preservation,
is giving wrong advice to the QGovernor, If
the Governor is to accept that advice also,
it would only mean when it comes to this
Housce—imagine an emergency when the
Prime Minister here knowing that she is not
in a majority tenders the advice 1o the
President for the prorogation or anythirg of
this House—that the President will be bound
to take that advice. No, Sir. The Constitu-
tion of Kashmir and the Constitution of
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India do not differ in this fundamental
aspect, namely, that there are certain cases
in which the Governor has to exercise his
discretion. Taking into account those
circumstances did the Governor exercise
that discretion and see whether the Chief
Minister had a majority or not and whether
he was asking, in order to save his skin,
that the House should te prorogued ; or,
did he merely act on that advice ?

Taking your answer that you are help-
less in the matter, you are not helpless in
the matter. In the defence of our Constitu-
tion - this is the main point that has got to
be considered-—you have every right to say
that that dees not apply to this case, Surely,
if the Government has given a constitutional
reply, I have no quarrel with the Home
Minister But may I say that if it is accepted
and goes uncontradicted in this House, it
would mean that even the Prime Minister
enjeys the same right as the Prime Minister
of Rritain does under the British Constitu-
tion 7 But that is not so. T do not go into
that because that is not the point  at issue.
But this is a matter which has cot 1o he
taken into consideration.

SHRI AMIYANATH BOST, (Arambagh?:
Sir, the Home Minister read two sections
of the Jummu and Kashkmir Constitution.
Section 35(2) reads :—

“All functions of the Suadar-i Riyasat
except those under sections 36, 38 and
92 shall be exercised by him only on the
advice of the Council of Ministers.”

This is a general provision under which
the Governor must act on the advice of the

Councll of Ministers in regard to the
administration of the Stnte. So far as the
right of prorogation is concerned, 1he

expression used is “may”. In every document
particularly a Constitution of this nature,
if there is a spesific provision dealing with
prorogation, it must override the general
provision regarding the fnnction of the
Governor so far as the advice of the Council
of Ministers is concerned. Thetefore, when
the Home Ministec said that the Governor
was bound to accept the advice of the Chief
Minister regardine prorogation, in my
submission he was applying a wrong prin-
ciple of law io interpreting this Constitution
and.a wrong section of this _Censtitution,
So far as the bower of prorogation is
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concerned, it is given in a specific section
of the Constitution and that section must
prevail so far as the right to prorogue is
concerned. Therefore the Home Minister’s
statement about the Goverpor's action is
defective and wrong. It is for the Home
Minister to answer to this House whether
the Gevernor in regard to the situation then
existing evercised the right and discretion
which he should have exercised under the
Constitution under which he is the Governor,

MR. SPEAKER : So many points of
order have been raised...

SHRI NATH PAI
only one.

: Not so many ;

MR. SPEAKFER : One point ol order by
s0 many Members, T correct myself.

SHRI NATH PAI : | want to submit to
you that only a few days back, vou were
pleased to allow a discussion on this. The
issue is whether a pradual, imperceptible,
nibkling of the Constitution is to be
rermitted.  When we discussed Haryana
issu=, this was precisely the same issue as to
whether the Governor is not  under an
obligation to exercise his discretion properly
so as the spirit of the Constitution is up-
held. It is no use all the while pointing to
the letter because the letter can be very
often a disastrous guide. It is the spirit of
the Constitution that matters, What does it
say ? Here, we know the Government is
advised by the Chiel Minister who has run
into troubled waters and the Governor is
aware ol it. You are aware of it. we are
aware of it and the people of Kashmir are
aware of it. This Chief Minister gives advice
ta the Governor. Is it bena fide or ma'a fide?
The advice is to prevent the Assembly from
exercising its sovereign right to see whether
he enjoys the majority or not, When the
Governor becomes a  party (o this, the
Governor violates his oath that he has taken
to uphold the Constitution.

The point that we are raising is not
only sbout the Kashmir Governor but the’e
are so many Governors Mr Y. B. Chavan,
once again, is encouraging a very dangerous
practice and he does not like the criticism.
1 may tell him that he is the Home Minister
at o very critical time of our history and he
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must see that the Governors do not beccime
rubber-stamps of the Chief Ministers who
are in trouble. This is precisely what is
happening.

Sir, there is the duty cast upon you. It
is not a political point. It is basically a
constitutional point, It is pot an ordinary
point of order. Itis a much wider point
about upholding the sanctity of the
Constitution and the spirit of the Constitu-
tion to which we all have taken oath and
the Governors  have also taken oath to
uphold the Constitution. We seek your
guidance in this matter,

SHRI INDER J. MALHOTRA : Sir, I
wouid also like to join my other colleagucs
who have very rightly pointed out constitu-
tional dilliculties and all these aspects
arising out of them,  Keeping in view the
situation in Jummu and Kushmir which is
going from bad to worse, 1 would wvery
humbly submit this House should be given
an opportunity to discuss all these constitu-
tional point: and the issues arising out of
them,

SHRI KRISHNA KUMAR CHATTERJI
(Howrah : Sir, permit me 10 raise my point
of order. I will take only a minute. The
House is being misled by certain hon.
Members by quoting certain articles and
provisions in our Constitution as well as the
Constitution of Jammu and Kashmir, As
to how the Governor functions under the
Constitution, I submit, the Governor has
got discretionary powers and lie can use his
wisdom in upholding the Constitution and
see that the letter and spirit of the Constitu-
tion is carried out, So far as Jammuand
Kashmir is contcined, we are convinced
that the Governor has used his wisdom and
his discretion in full exercise of his functions
nnder the Conslituticn in seeing that the
letter and spirit of the Constitution is
carried out (Interruptions)

MR. SPEAKER : As one Member sits,
two others make up their mind. Now the
gentleman at the back has made up his
mind. 1T i1 is & point or orcer, 1 will
allow.

SHRI RANDHIR SINGH (Rohtak) : I
have tomething  differeni, something
absolutely different, Sir.
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SHR1 ATAL BIHAR] VAJPAYEE
(Balrampur) : May I submit, Sir, that you
allow a discussion on this.

MR. SPEAKER : Do you say thatl
should rule out poiots of order ?

SHRI ATAL BIHARI VAJPAYEE :
Sir. you allow a short duration discussion.
There is no point of order.

SHRI RANDHIR SINGH : Chief
Ministers may come and Chielf Ministers
may go but the Constitution must be
followed. Jammu and Kashmir enjoysa
special status not only in our country but
the world over. (/nterruptiong)

SHRI BAL RAJ MADHOK : This
statement cannot be allowed to go wunchal-

lenged. Jammu and Kashmir is an integral
part of India, It coes not enjoy any special
status.

SHRI INDER J. MALHOTRA : We are
a part of India.

SHRI RANDHIR SINGH : Jammu and
Kashmir is as good a part of India as Delhi
is a part of India, as Punjab s a part of
India and as Haryana is a part of India.
We are seeing here as crystal as daylight
that the majority theie in the Congress is
not with Mr. G. M. Sadig, it is with the

other gentleman, Mr. Qasim. [t s an
internal matter. What is the harm ? | ask
the hon. Home Minister il Mr. Qasim

becomes the Chief Mipis'er and Constitution
is followed, what f§s the harm in that ?
(Interruptions) Mr, Qasim is a much batier
Congressman than anydody. We unnecessarily
create troubles. 1 hope that the Constitution
will be followed there so that we do not
bring down the name of Kashmir and our
country.

SHRI R. D, BHANDARE (Bombay
Central) : Will you please let me speak ?

SHRI SHRI CHAND GOYAL 1Chandi-
garh) : Only one constitutional point, Sir.

MR SPEAKER : No, please, It is
already going to be lunch hour. I think this
has taken a long time,
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SHRI ATAL BIHARI VAJPAYEE :
You allow a discussion. We have given notice.
(Interruptions

MR, SPEAKER : I will ceitainly allow
when President’s rule is being promulgated.

SHRI CHENGALRAYA  NAIDU
(Chittoor) : Please allow a three-hour
discussion on this matter.

SHRI R. D. BHANDARE : It is a

question of interpretation of the Constitu-
tion. Itis after all interpretation of the
constitutional provisions and in a temporary
phase which has arisen in Jammu and
Kashmir...(/nt- rruptions)

MR. SPEAKER :
down. (Interruptions)

Will vou please sit

SHRI R. D. BHANDARE : 1 obey you:
I don’t disobey you, Sir.

MR. SPEAKER You are openly
disobeying me and still you say, you are
obeying me !

SHRI R. D. BHANDARE : 1
you,

obey
AN HON, MEMBER : If he says he
obeys you, he must sit down.

SHRI PILOO MODY (Godhra) : I wish
to say something...

MR. SPEAKER :
about something 7

You have thought

SHRI PILOO MODY :
these thoughts come to me, Sir.

Occasionally

AN HON., MEMBER : These are stray
thoughts.

SHRI BAL RAJ MADHOK : What is
your ruling, Mr, Speaker ?

MR. SPEAKER : Recently we have
started discussing  these  adjournments,
prorogations and also in spite of that,
whalever be the guidelines fixed, we could
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not help making references to the decisions

of the Houses, the Speaker and the
Governor, RBut I do feel this. In all the
cases whether it was Bengal or U. P, or

Bihar or Haryana or Punjab, I allowed it.
Why ? Because, 1 thought there was some-
thing there deeply concerncd with the
Constitution, the Constitutional position.
And, in this casc ¢lso, you are asking for
my interpretation The wvery fact of my
having allowed this shows that I too had
certain doubts about it. That is why I
allowed it. Otherwise, I could have ecasily
said ‘No'. But I allowed it. But the second
point is this, Now that we have started
making references to the Governors...
(Interruption)

SHRI SURENDRANATH DWIVEDY :
I will only scek a  clarification whether
constitutional doubts can be clarificd through
Calling Attention Motions or by allowing
a regular discussion. (Iaferruption)

MR. SAEAKER : 1 allowed discussion
because there was a  Calling-Attentiun
Motion. You cannot have both. (Interrup-
tion) You can't have both. 1 allowed it
because there were Adjournment Motions.

Secondly, you arc asking my opinion
and I think that as Speaker of this House 1
should not sit in judgement over decisions
and conduct of the Governors. Now, we

have already started siiting in judgement
over certain issues. You have expressed
your view ; Government have expressed
their view,

SHRI PILOO MODY : I have not
expressed my view,

MR. SPEAKER : The only thing I
could do is this. Where I thought some-
thing wrong is going on, or something

doubtful is there regarding the observance
of the provisions of the Constitution ..
(Interruption)

SHRI BAL RAJ MADHOK : The House
is very much concerned about it.

st Ay fomd : Q2 @mw & AWM R
f wm ox @gw g1 =srfi 1. (vawww)
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SHRI PILOO MODY : In the present
political situation in the country where this
thing is happening almost every week it is
needless to say that the last resort that we
have got is at least to discuss it threadbare
in Parliament, whatever the rights or wrongs
in the situation may be. When we see that
Assemblies are dissolved or prorogued in
order to suit the convenience of the majority
of the ruling party, I think, it is high time
that this Parliament took very serious note
of it, no matter how much of the business
there is before Parliament ; 1 think they
should all be suspended and these things
should be discussed. The condemnation
that should normally come from the Press
is not forthcoming when such blatant
violations of the Constitution ure taken
place. Therefore, I beg of you and I entreat
you not to thwart this Parliament from
discussing these problems whenever thev
arice and as many times as they arise,

SHRIMATI  SUSHILA ROHATGI
(Bilhaur) : May I express my point of view
also 7...(Interruptions)

MR. SPEAKER ; Perso ally speaking,
1 also view 1t with great coocern. | also
view everything that is going on about
prorogations and adjournments with grave
concern.

12.55} hrs.
PAPER LAID ON THE TABLE

Statement Re : Correction of Date
in Notification

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT. INTERNAL TRADE AND
COMPANY AFFAIRS (SHRI
RAGHUNATHA REDDY) : I beg to lay on
the Table a statement (Hmdi and English
versions) regarding correction of date in
Notification No. S. 0. 4665, laid on the
Table on the 9th December, 1969.
(Placed in Library. See No. LT—2886/70)

PHALGUNA 26, 189] (SAKAY
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ESTIMATES COMMITTEE

Hundred and Sixth, Hundred and
Seventh and Hundred and Nioth
Reports

SHRI THIRUMALA RAQ (Kakinada) :

I beg to present the following Reports of

the Estimates Committee ;- —

(1) Hundred and sixth Report regard-
ing action tak.n by Government on
the recommendaiions contained in
their Seventy-fourth Report on the
Ministry of Shipping and Trans-
port—Inland Water Transport,
Hundred and  seventh Report
regarding action taken by Govern=
ment on the recommendations
contained in  their  Eighty-third
Report on the Ministry of Hzalth
and Family Plarnmng and Works,
Housing and Urban  Development
(Department of Works, Housing
and Urban Devclopment Departs
ment of Printing and Stationery
(Printing Wing).

{3) Hundred and ninth Report regard-
ing action taken by Government on
the recommendations contained in
their Seventy-eiglhith Report on the
Ministry of Home Affairs— Central
Bureau of Investigativn.

2

12 .56 hrs.

PERSONAL EXPLANATION BY
MEMBER

SHRI S. K. PATIL (Banaskantha) : Mr.
Speaker, Sir, when [ was not here yesterday,
some charges and some allegations were
made by some Members against me. 1
wrote to you a letter which | am reading
out for the sake of brevity. It reads thus :

“I am sorry ...

ot w s (3 afe) ¢
weIq WEET, W sgEedr w1 wEA §
fram d&ar 357 & wepta A et
*T N § | W19 I gAY .. (vawET)
o W AW (F G ... (vqwww)...
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MR. SPEAKER : 1 have already allow-
ed him. Let him make his statement, It
is his right. Then, I shall listen to the hon.
Member.

st vy femd () oo
#ifag 1... (sq=wE)...

it tfa T (98) © saedr # ww
¢, suat g ifon ). (swee)

SHRI S. K. PATIL : It reads thus :

“1 am ~orry I could not be present at
the Lok Sabha yesterday...

s AT SR ¢ A sgEEET HT
A g ... (vwewmE) L,
MR. SPEAKER : I have already called

him. Let him linish. Then, 1 shall hear
his point of order.

#l FIH GCAEN . AT gaedT FT
wer #...(swwwm) .. w9 qo 357 &
WTdEd WO SHEEqT &7 9% 2... (e
wMH)...

ot tfa v w9 @ e gw
#ifsw | fRgw 357 9T gAaT sqaeqr
g 1. (cowwm) ...

MR. SPEAKER : How can he know
what the hon. Member is going to say ?
How can 1 koow on what vvavastha kaa
prashna he wants to speak ?

oY Wi oW fEm 357 9%
AT gFET FT A £ ... (SwEAem) ..
GEA RN F1 AT A SqqEdT
®T A & 1. (wowww) .

SHRI SHEO NARAIN (Basti): On a
point of order. 'When you call a Member,
he must be allowed to make his statement.
But we find that you call a member to
speak but somebody clse starts with a point
of order., What is this ?

MR. SPEAKER : 1 canoot help it, when
l:enmnnlpointofordg.

MAKCH 17, 19%

Personal Explenation m

st for qewmm T ow w”raﬁ
et 3 @ 1. (e

st wy fowd : 1§ o e A &
g 1. (soEET)

st tfa T ww oA gEEr gw
stfor ... (sowem) ..

SHRI P. G. SEN (Purnea) : Does he
mean to say that this challenges should go

unchallenged 7 Is that the procedure of the
House which he wants ?

o TR FCAEW : WEqe HEIT, TH-
qE URACAATA 1 HFT WA sqAFqT FT
Fuw AT frargmr ¥ 2

A Member may with the permission
of the Speaker make a pe:sonal explana-

tion, although there is mno question
before the House...
SHRI ATAL BIHARI VYAJPAYEE

(Balrampur) : You have ullowed the hon,
Member Shei S. K. Patil.  How can there
be any point of order on this ?

MR. SPEAKER : The point
must be heard.

St ST HTARE

of order

“but in this case, no debatable matter
may be brought forward, and no debate

shall arise,” (m\rﬁl)

&t 7y fowy : W A AT &
#IET § | IR ATAT F QNS wHETS
g 1 9 Fox qdme wworaEm 2@ 8 ...
(emawm) ..

st wew fagrt wroddt : ggw w9
gfra at f& oo s & gx oA
W @T3T WIT YT I9 FAT Fg aF
St imamsr € ofow & ar
T8 ... (wuaEm) ...

ﬁqui!: waji\‘&,m e
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w® & I...(smagw) T @90 A gEET S
F@&m £ ... (mmaee) ..

st Iy T AEE ¥ TEEAw FT
aar d, gA A IR A7 @ E 1., (v
°H)...

13.00 brs,

= o SN : Weger WRIgd,
w79 ara gfar | A faw & oAgar
g qrfew AEa A1 0% W THAA UFH-
AT AT ETAT @ wT FT A 39
JEA FT W FTEIGT FAT AT §
fora® &ar waT & : ‘No dcbatable matter
may be brought forword".

MR. SPEAKER : This is no point of
order. 1 cannot allow it. How can 1 say
whether it is debatable or not without listen-
ing to what is coming? He has not read
anything so far. After hearing him, I will
decide.

St TN FTAREA : GEAL AR ITT, WY
¥ ara g7 Afog. . (srawmw)

srtfacm: A adew & g *
Y TEr of...

wreas WPy : WTEY, WTET |

st thr @ W g aw
gfrdr | w9 ot A aF gwA wE oOF I
"1 egw fer, 998 ger frar | WY
oW ERTA wH %) grAr &) srEifew #
WA W oA fer oEad  twEemTd
qIT AT W qFAT o AFFA W9 7 IARY
ar g=1 faar . (sowam)

weaw wptaw : w9 afs | st
qrfes 1

SHRI S. K. PATIL : The letter reads :
*1 am sorry I could not be present at

the Lok Sabha yesterdav. 1 find in

today's edition of parrict that some

allegations were made by Mr. George
Fernandes against me and some others
that we were In some way connected
with some smuggler. To substantiate
that charge, 1 read in the same press,
he wanted to produce some photographs
of a reception gathering in my honour.
1 do not know what exactly the allega-
tion was. That part of it might have
been expunged by you at the request of
the Leader of the Opposition and some
other hon. members, Since the matter
was mentioned in the House and since
my rame was mentioned, 1 thought it as
proper aon my part 10 write to you that
the allegation was most cowardly and
mendacious..."”

SHRI JYOTIRMOY BASU !Diamond
Harbour) : That is debatable,

st vy fawd © womer wErm, apEe
...(smaum) 3z U ¥ T2 ¥ TYwEer
ot ¥Te FAAAE IR AT A AA AF)
7. (swEeT )

st Tfa wrw . wegey wEkRy, eTaeqr
...(swawm) 7z FraE Fv frdom fow
fam @mm 2 7 gy e1aEA 91 iRem &
redfazer ot AamA & P owr oA wedy
Y oY e A

v wgw o FrE STaedr A9 o
= qrfem |

SHRIS. K. PATIL : I do not know
the name of the smuggler, nor have 1 ever
met him in my lie. If he was in a photo-
graph, so were . bunch of other people.
Even Mr. Fernandes can be in a photograph
with me and that does nol prove that he is
conoecled with m+ except in the sense that
he wants to abuse me. Since this matter
was discussed on the foor of the House, I
hope you will do me the ususl courtesy of
either reading this letter to the House or
meationing in your own words my emphatic
refutation of the allegation.

“With my kindest personal regards™,
uﬁ o T : were wevEm, sy
w1 g gy, . (swam)
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it wy foamdy : wene wEEw, @z
E 7qrET T g7 AfFe... (wAw=). .
TH a7z ¥ §I A g9 TEr T &

=t ofy @ w=Aw wgEs, wO
sEEqT T AATA WY {A A
(wamum)

st W GTATEW . FAT TifearHe
FAA & AmA 7 § fog 7g dare & 7
..(Fmaum)

MR. SPEAKER : Order, please, 1 will
look into these words, If they are un-
parliamentary, 1 am prepared to expunge
them.

SHR1 S. K. PATIL: 1 have not com-
pleted my personal explanation.

1have to add that 1 have to bring to
the notice of the House that there is a case
in a Bombay Court and this particular
smupgler has made an aflidavit that he was
induced by some of the political busybodies
and some government officials that anyhow
he should involve some of us like Shri
Morarji Desai, Shri Chavan and mysell so
that he should be bailed out. becaise he is in
custodv. He has made a written affidavit : nd
the matter is hefore the court. | caonot say
anyvthing on a matter which is sub judice
Interruptions)

It will be seen, therefore, that the boot
is on the other leg.

Since  this
(Interruptions’

st ATH FEAEW ;AT qE FIAE
g & A g qfaaried FRE F G F
fag da @Y 9@ . (saAw@)

o tfr T w9 o9 @ FEA st
AT FATEIT, AT 7y fawd 91 s st
F & wfmdi & ay W fasrge A,
fer & mady, wEw & WA sy
gmafas w7 of e Fo qrfem F AR ¥
forrma a1 @ w9 Fral F1 To TH
gw fag & g7 ¢ Wiifew & & 39
AT FEed X fEEr ) IR e

matter is sub judice .,

MARCH 17, 1970
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A ¥ Frx A A Aoy it arfew
ATZT FY THAST OFHAATA A AT TATIS
DA qg Fg oAw IF W AN T
AR A IAET A=A F9 wET IF A OAY
F syifea F g 78 fear Wl 9%
agi gz gETe fau tEser i ddwwm
mify fadrr & fagr @Y =7 wei &Y
T s far 7 ) gAY dar o
T 79 AW A TH AT qTAA 9C o9 &
fan ox afemried #3%E A5r #7 w
ar ot g% fau g faadt 5@ g
FEAT ARAT FF A7 frw Agm gw
Frogdag et fa  fr ag 0w
ot A & A o 7w
AT I TR F |rAA W ) AR
g 7iv ag wa wAar 39 qifearded
FHE § ATHA IAT 9. (Sqwa™)

ot A AT qew :ogEg A1 oS-
fem % & mra & 97 ardt 7Y gevar afew
AT ¥ 12 qAT SREA qE A gEd
w7 HEAR § wTA ag H9 99 4T §
ar ag 3If=a & ar fr g5t adaq  tEw-
s &1 A& famr Jm@ar | T oww
gz 71 < Afan fF g7 T 6
deqw arfeardzdr & gaar saorfaarid
.. (sweT)

SHRI S. M. BANERIJEE (Kanpur):
Yesterday, when this matter came up, my
hon. friend Shri Fernandes, myself, Shri
Madhu Limaye and Shri Rabi Ray produced
certain photographs showirg that the king
of smugglers was welcoming Mr. Patil after
his victory in Banaskantha,

st vy fomd : wegw wERY, T
¥E § I€ TG FgA 37 Afgw Wk 1w
F gIHd AW A9 faege qwara w1
R wfaz g g wd og arr f
W7 R, R At k& A § G
fear a1 9% 78 g 2., (wwwam)
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SHRI S. K. PATIL : Is it an allegation
or is it a point of order 7

MR. SPEAKER : Mr, Banerjee, what
is your point of order 7

SEVFRAL HON. MEMBERS rose.
MR. SPEAKER : Order, order. (Infer-

ruptions.)

SHRIMATI TARKFSHWARI SINHA
(Barh) : Sir, I would humbly submit that
this kind of thing should not be permitted.
Four copies of ph vographs can be combined
1o make one photograph and photographs
from very many dillerent papers are @ d 1o
produce one phatagraph, completel distort-

ing the pictures and petting them all
together This is a most dangerous
precedent.

SHRI S M. BANERIJEE : T have not
finished, Sir.

SEVERAL HON. MEMBERS rose -

MR. SPEAKFR : Order, order. No
personal allegation can be made. You con-
fine wvourself to the point of order.
{Interruption 1 cannot allow any personal
allegation.  'What is the point of order ?

SHRI 5. M. BANERIJEE : My point of
order is this. As has been pointed out,
when Dr. Ram Subhag Singh made his
observation, soon «fter vou expunged some
of the remarks made by us. Perhaps it
was made with i genuine feeling. And you
expunged them. We protesied. And today
Mr. Patil has made a personal explanation
based on u newspaper ieport, appearing in
the Patrior.

SEVERAL HON. MEMBERS rose—

MR. SPEAKLR : Mr. Banerjee, no
speech can be nade now. What isthe
point of order ?  [farerruption)

SEVERAL HON. MEMBERS rosc —

SHRIMATI TARKESHWARI SINHA :

Let them g- and prove this case in the court.
(Interruption’

AN HON. MEMBER : Sir, a point of
order.

Re.CA 26

SHRI S. M. BANERIEE : Sir, the
personal explanation given by Shri Patil is
only based on the newspaper report, where-
as a personal explanation can be based only
on the proceedings in Parliament. He has
brought extraneous matters, {J[/nterruption)
I want a Parliamentary Committee to be
appointed immediately to investigate into the
charges including Mrs. Tarkeshwari Sinha...
(Interruption)

SHRIMATI TARKESHWARI SINHA :
That is objectionable. 1 want an enquiry
on the activities of those Members there,
including Mr. Banerjee, including the Com-
munist party friends, and also on the point
as to where the money comes from, the
money which they uss...(Interruption'...
I challenge them.

SEVERAL HON. MEMBERS rose—

MR, SPEAKER : Order, order. We
are already late by 15 minutes, [ adjourn
the House for Lunch. We will meet at

quarter past two.
13.14 brs.

The Lok Sabha adjourned for I'unch till
[fifreen minutex pnnkFolrnnn of the
Cloc.

The Lok Sabha re-assembled after Lunch at
eightern mfnara ’1“ Fourteen of the
lo¢

[Mr Deputy-Speaker In the Chair)

RE. CALLING ATTENTION NOTICE
(Query)

SHRI JYOTIRMOY BASU (Diamond
Harbour) : Sir, T have seen you in your
chamber also and sought your permission.
Under rule 377, I want to raise a very im-
portant matter, Myself and many other
hon. members of this House had given a
calling attention notice on the deployment
of the CRP in Calcutta without the consent
of the State Cabinet while it was in exis-

tence. ‘Interrmpilons .
MR. DEPUTY-SPEAKER : T would
request the bon. Member to read out rule

377 for the benefit of the House...

SHRIJYOTIRMOY BASU : I have taken
recourse to that rule and I am making my

submission.
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MR, DEPUTY-SPEAKER
reads thus :

“A member who wishes to bring to
the notice of the House any matter
“which is not a point of order shall give
notice to the Secretary in writing..."

Has the hon. Member done so 7

: The rule

SHRI JYOTIRMOY BASU : Kindly
hear my submission ? 1 saw you in your
Chamber and sought your permission. It is
a very serious matter, All that T would
request you to do is to ask the Home
Minister to make a siatement covering the
deploymeant of the Central Reserve Police in
Calcutia and in other places in West Bengal,
My expectation is that you would direct
Government to make a statement.

MR. DEPUTY-SPEAKER : Government
are here and they have heard it.

SHRIJYOTIRMOY BASU : It is a very
fair expectation ..

MR. DEPUTY-SPEAKER : 1 cannot
give any directions, because I have no power
to do so.

SHRI JYOTIRMOY BASU : 1 know
that your office would never advise you to
do so. The whole thing raises the gquestion
of the relations between the Centie and
State. The deployment of the Central
Reserve Police without the cosent of the
State Government leads to unsatisfactory
relations between the Centre and the States.

MR. DEPUTY-SPEAKER : Ewven
against the rule, the hon. Member has made
his submissions, and Government have heard
it. Now, he should resume his seat.

SHRI JYOTIRMOY BASU : What is
preventing you from giving a direction ?

MR. DEPUTY-SPEAKER : Under this
rule, he cannot raise it,

SHR1 JYOTIRMOY BASU: It is
essentia! that you should ask Government
to make a statemeat on this very important
issue

MR. DEPUTY-SPEAKER : The hon.
M:mber has made his submissions, and
Government have heard it.

MARCH 17, 1970

Re. C.A. 228

=t war ww g (faeer &) ¢
¥yt gwEE ¥ E R WA gR

MR. DEPUTY-SPEAKER :
given him time,

1 have not

ot AT AT T ¢ WY IS B
ff ame T vemefar @9 @ a@ew
ae #@t ¥ fecdt wfwmT & v
AT B WT ¥ dg A GfAw
WeEe A1 ave & 48 @A A€t @
arAr ¥ 371 1w fafreze & oefer 2
fagr # | 21 ot mefaar 7 fecdt wfFe &
g7 9T zmar fear & st gfaart =iy
awl & arg fEar & v @y w2ag 99 v
fear oy 2 | E%T0 wrEHT SEAET AT
# | FEEgEA ¥ @ aeA Ay faeary
& | 9@ agr 97 "% fafaErT § TR 2
faar & @t #r a9z woEy faeRard 7@t
# f a=i & #9120 Am &1 w9 fawraa
FT H¥ 39T wafg FF ver 777 Y
wrzar g & wam e o fazare fomrd
fr foaa ot ot @are 7 vz £ IAAT
fraqifrdy wiyr Jedy 3 72+, @ gfer
TR | T AW A qAgE F7 0F A
wv vy g oarfam @g @ fw awed
wrefaat 7 Fed  frar wmw ) A arfem
F1 qzfET ZAT Tfed |

SHRIT JYOTIRMOY BASU : Shri Kan-
war Lal Gupta's party set up 4°' candidates
in the last elections, and they were all
defecated. What is he talking about
here ?

SHRI DHIRESWAR KALITA (Gauhati):
What is the goad of our giving notices ?...

MR. DEPUTY SPFAKER :
all ‘wing him to raise it now,

I am not

SHRI DHIRESWAR KALITA : Accord-
ing to your instructions, yesterday, 1 gave
a notice in writing...-.-
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MR. DEPUTY-SPEAKER : I have not
given instruction to anybody. He sought
permission. and T only pointed out the rules
to him.

SHRI DHIRESWAR KALITA: The
fact remains that I gave it in according to
your instructions yecterday, but nothing has
yzt come out of it. Muay I know whether
the Hon. Speaker or you will allow us to
raise a discussion on that issue 7 Yesterday,
1 gave it in writing ?

JYOTIRMOY BASU : What
the calling attention

SHRI
has happened to
notices ?

MR. DEPUTY-SPEAKER : T have no
information about them. If the hon.
Member had given it to the Secretariat, then
the Speaker must be considering it......

SHRI J. M BISWAS (Bankura): Yes.
terday, 1 had given it,
MR, DEPUTY-SPEAKER : Then, the

Speaker must be considering it.

DR. MAITREYEE BASU (Darjeeling) :
1 would like to express my anxiety about an
hon. colleague, an hon, Member of this
House, Shri Kashni Nath Pandey who is re-
ported to have been beaten up very badly
in Allahabad. He is my colleague 1.0t onlv
here but also in the trade union movement.
I would like to know from Government
what his condition is, and what the circum-
stances were in which he was beaten up.

DR. RAM SUBHAG SINGH (Buxar) :
Shri Kashi Nath Pandey has been very badly
beaten up at Allahabad, We are all anxious
to know about his well being.

SHRI SHEO NARAIN (Basti) : This
had happcned in Allahabad. We would like
to know what his condition is.

SHRI P K. DEO (Kalahandi): The
Central Government here cannot abidcate
their responsibility so far as the West Bengal
Government is concerned. There are various
reports which we have seen in this regard.
May 1 know whether Government have
received any report from the Gowvernor to
take action under article 356 of the Consti-
tution 7

PHALGUNA 26, 1891 (SAKA)

Re. C.A. 20

SHRI J. M. BISWAS : Yesterday, under
rule 377, we had given a notice, and you
were kind enough, as you did today in the
case of Shri Jyotirmoy Basu, to ask us to
read the rules, and according to the rules,
a notice was submitted to Secretary. It ina
very vital issue, and we are interested in the
fate of that novice. It relates to the State
Government of West Bengal.

MR. DEPUTY-SPEAKER : As I have
said, I have mo i~formation as to what
decision has been taken. If no decision has
been taken, then I think that it is still under
consideration,

s THTEATC @rEAt (9EAT) ¢ 99T
e wEIEg, AT g W 0F gEar g |

MR. DEPUTY SPEAKER : What is it
that he wants to raise ?

W TrraTe mrent @ ¥ aft war
72T § | 59 waarT § uF wfewe faar
gur &, fomer avds &

‘Pakistani wolf in Gandhian wool'.

I A FN TH AT F UF AAAG
qzEq, TroqgUA T, A famr B W
gEATT ¥ ATIEE, o AYIA T2,
oqe  dto, grer famr Tar @ AW
fegeam @ @@ wegw mw Al &
STTET # sEafaa | To G2 A LW AW
& afer 37 71 @ wowrfaa @ fear &
2, amq @ arq IR e & gfe
AT TT WY ZRAT FTA FT RAAA WY
2 ... (wawm@)...39 & wfy AR@ AT
AT hATH #T Fifaw & & qar AE
Tg AIETT TH SFE F F@i kAL H
¥ AT N FT AL AR W A
FT FA-AFA, FI FAT W7 FGAAT TATT
Furr ¥ # fEamr W @ & Wk ogEn
oA mazTmfFmwmRr W@
IFTT F F@T F1 @A T[A A A §
fr Ta A7z & wfwardz & I Y 3,
WY o wrafesas faam g9 F40 §)
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[t TrraaTT aredt ]
Fagm g aoFe 3w At ¥ #eq
FTEATEr FL 1

MR. DEPUTY-SPEAKER : He cannot
raise it like that,

SHRI J. M. BISWAS : Itisa question
affecting the prestige of the House.

SHRI JYOTIRMOY BASU: He has
maligred the minorities. Some months ago
also, he had written some articles attacking
the minorities. We would like to know from
Government what steps are  being taken
against that rotten journal and that rotten
man.

it avier i (3gEem) o STeas
Weled, T qifaarie & &1 qgAl F OF
QAT 4% T WM WegA WHIT @T F1
wearfaa faar gqr ) oY gaeaT 7., L,

MR. DEPUTY-SPEAKER : I am not
disputing the importance of what he says.
But at the moment, I am concerned only
with the rules.

st @ivr wwmi: gureaw  wEEw,
"I R 91T W 61T G F |
AN HON, MEMBER : Let the copy of

the journal be placed on the Table of the
House,

MR. DEPUTY-SPEAKER : The heon.
member can bring it to the notice of the
House in the proper way. There are enough
means and enough avenues under the rules
to do so.

Hrairr ami: s ag & fF fom
=fs #7130 ofeaniz & A geA1 7
wem frar &, @ fd dma Ay ag
refrag oy afe 1 39 w21 &
Tt %, faT F1 gewe i qredr St F
froT2 1 e EEA F AT HT T2 |

SHR1S M. BANERJEE (Kanpur): I

fullv ~uppoit Shri Ramavatar Shastri, and
serivus action should be taken against this

MARCH 19, 19%
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paper ‘Afother India® of Shri Baburao Patel
But there is another issue which is very
important. You know that the attendance
in the House is so thin, There are no taxis
or scooters available in the whole city ; there
is a strike going on, and only people with
cars have been able to come: we could
not even go tor our lunch. It is a serious
matter. There is a strike by the taxiwallas
and scooterwallas. I would reyuest somebody
to intervene in the maiter and see that the
Delhi Administration settles the matter.,

SHRI D. N. TIWARY (Gopalganj) : If
any matter is to get precedence here in the
House, then it is the question raised by Shri
Ramavatar Shastri and it has to be dis-
cussed

MR. DEPUTY-SPEAKLER @ let him
bring it up in the proper way under the
rules.

oY TETEATT TUEHY . gEUT g
TeaE  Afza ®1 foasr s frar
TR

SHRI SHEO NARAIN :* It is a very
important question. Shri Kashi Nath Pandev,
a colleague of ours, has been beaten up in
Allahabad, which i= the home-town of the
Prime Minister. The Prime Minister is here

and she should say about what his condi-
tion is.

Mt Tw Aaw qeE (aTaEa) ¢
IITeqE WEET, WY wAT g1 # fF qwEr
TN famfaama afafead @ & fag
a7z < faar war 91| 38 F art & arfew
e Atfew fag i o (swEwm)..

Y WA AT 3 CEfhE @
mr g

oY fow e ¢ SOTEAg WERT,
R gT & ¥w gfaaw e st sm
AT aTRT, F FEEETT F ey v
g fafaeet ame &t @@ IR H o=
Wiz Jr wifge  (sowem)  gaTemH,
ey, A weRe e o & fAg
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gt faa @ ot agA gaw 8, Afww om
g 7 gAHT IA WO & g §, A
At F@ £ 1. (swawm) L g e
7El faar mar | . (emEETw) . geAgATEl
SRYTAFA @ Y1 (A=),
wife ag a1 @ @ dE@ g A ?
... (TmEN=). .,

ot fora ww g W1 (AYaE) ¢ I9TER
#greg, feeet W Zfdmat oiT el &
ZIATH A1 AW ¥ FAAT FY AT AFAG
g 2 grl F1 ofews ziEdE 2w @
TRT & | FUT gW 9g #A% ¥ ag avwe w7
qgar maT a3 @ 7 4 g fi s
T} a1 { AR 4T

ot gemmaE wea  (awErEd)
SqTEAE WERd, gHAd WEfF AT ®
AT §IF 1 dF E N U gL AT
mAHT geew W &1 qifega far faAr
AT qE &< 29 ) dar iy d g
W #7191, 7 AF g HAEAT G A
st i oY weew famm W & aefaee
F a1, 99 A7 ara #) foerE 7 fear
w13, 77 qF g wafw = Ag gri
¥ faadt & & w9 agq a1 9 g
y&< werd 5 ar foaw age 71 g9,
Fae agy ar |

MR. DEPUTY-SPEAKER : 1
agiee with what Shri Jadhav has stated.

fully

SHRI S. M. BANERIJEE : Do not take
him seriously.

MR. DEPUTY-SPEAKER: 1 would
request hon. Members to take him seriously
and, following his example, ask for my
permission before theyv get up to speak.

st wostt fog () : feger
wfwT wErEg, @ AT § U aTq Ay

O W FY qaag fawer wgar g o
ag gt ¥ A § i smew fafet amge
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agi wige & | oY @a] Aufr e &
a1 @ ¥ waeré wwAE € | 39
FragTw ¥ #77 & fr agr dio WRe  dio
T BT FY FT WAT AT @I E | FET QAT
T8 f5 agl ox dwmr FEw, A9
R g0 Al arfedl & AW AR
Tl WX I #YATIRE A A A
g &Y, ot fr gfearair & g a1 & FgAT
ST g & oagt or 9 W AEEE
TFER 9T g0 &, A qgt aX dwfew
FeereS Gar wva A Fifaw TR §
T FT gEEAT F & foq wAwEr A
SaTRT Yo WMTTo dro WX Ba & FwT Y
agr o STy, arfE &g A aar f g
TIFA & A7 q% W qUE-GHR q
YAl Az FEAfedl 8 agr & gran
F @ T FCHAF

SHRI KANWAR LAL GUPTA: We

want an assurance from the Prim+ Minister
because the life and propeity of the people

of West Bengal 1s at stuke. It is a very
important matter,
MR. DEPUTY-SPEAKER : You have

had your say earlier,

SHRI KANWAR LA1L. GUPTA : Since
the Prime Minister is sitting here, let us have
an assurance from her.

DR, SUSHILA NAYAR (Jhansi) : We
used to have, what is called, the zero hour
from 12to 1 but 't seems a new system is
being started in this House. There are many
things of importance—] have no doubt that
they are important—but without any re-
ferenmce to any rules, anybody is raising any-
thing and you are allowing them to raise
them one after the other. [In this fashion
how is it possible to conduct any business
of the House 7 Why do you not have a
meeting with the leaders of all parties and
evolve some methodology so that there is
some system in this 7

MR. DEPUTY-SPEKER : 1 fully agree
with what the hon. lady Member hos «<i.b-
mitted. Members bhave started couverting
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the h>u from 2 to 3 into zero hour ; it is
not p.opes But I cavny dd aaything ; 1
cannot just tell hon Members to shut up
and not t» speak. [ s=ek your co-
operation,

SHRI H. N MUKERIJEE (Calcutta—
North-East) : We are talking about law and
ordz=r in Wes' Bengal and elsewhere but we
have no law and order here.  [s there not
procedure ?  Are vyou not there to enforce
som: kind o! a civilised procedure 7 Are we
to go on in this unzivilised way ?

MR, DEPUTY-SPEAKER : I cun do
that only with the co-operation of leadsrs of
parties and M~mbers of this House.

SHRI H. N. MUKERJFE : We coms=
and find that without notice all kinds of
things are being discussed and a very interest-
ing session is being missed by us. It is not
of interest 1o some of us but others find it
entrancing. There must be some kind of
regulation. If at 2 o'clock we are entitled
to raise all and sundry topics, let us go
ahead with it : but let us know where we
stand. At the moment I do not know where
we stand. 1 came in only to find a lot of
noise going on that is usual in this Housc.
What is going to happen if no liw and
order is enforced in this House ? Let us
pot think of West Heogal ; let us think of
this House first,

MR. DEPUTY-SPEAKER : 1
that we close this now,

request

14.37 brs.

GENERAL BUDGET—GENERAL
DISCUSSION— Contd.

MR. DEPUTY-SPEAKER : Now the
Hou‘e will resume further discussion of
the General Budget. Before 1 call upon
Shri Amin to continue his speech, I may
inform the House that the Prime Minister
would reply to the debate at 5 o'clock.

SHRI KANWAR LAL GUPTA (Delhi
Sadar) : How cun she intervene before 5-30 7
4} tours still remain. She should do it
tomor ow.

MARCH 17, 15%0
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MR. DEPUTY.SPEAKER © Woe will try
our best to conclude this Jebate today. All

the Opposition parties that still have time —I
know, your party has still some time left—
will be given that tim2.  That time will not
be tiken wwav from thein.  But even taking
that into consideration it may bz possible to
call the Prima M:nister at or around 5§
o'clock.

SHRI H. N MUKERIJEE (Calcutta
Norh.East) : Why not tomorrow 2 In that
.ase we can kiow better.  After all, the
Prime Minister does not spend overmuch
time in this House during th: Budget dis-
cussion, She can speak tomorrow,

Sl ®IC WA TR AF AT AV

g7z ATAT g AT FATA WM A
gréar a1z 2 fF w4 90T A @ ¥

A sTar wegr v F4ifr ag @I
FAY AT WY @47 AL 2 AT Wi gew

F1 79 aFwz fecma 97 &4 A 97
aFr £ 1 Az wwy faaar afzm ww
ZIT AT F ATZ TAL TT &Y, FHL & A
1+t wywr faemr wifzo | ag S ad
¥ wara WA T ¥ AR AT MR,
e Cil

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRT RAGHU RAMAIAH):
Hon. Members know how tight we are on
schedule. So, you can have the maximum
time that is permissible today. To postpone
it to tomorrow means another onec hour.
Where is the time 7 We are already runniong
short of time.

SHRI CHENGALRAYA NAIDU (Chit-
toor) : When there are 4} hours still left you
canpot shut off other Members.  She should
reply only tomorrow.

MR. DEPUTY-SPEAKER : Time allot-
ted to all the parties must be given. That is
not taken away. Let us see how best we can
do it.

ot fore srow () © wEe A
A o gt @ A | W3 9ty A
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o wrew fafameg @196 &Y W HeET
gTFA § 7EY g

SHRI R. K. AMIN (Dhandhuka) : Mr.
Deputy-Speaker, Sir, much has been said
about this Budget and most of the impor-
tant points have been discussed. For me
it ins to hasize certain gaps in the
discussion of this Budget which 1 would try.

If I were asked abeut the nature of this
Rudget, in brielf 1T would like to say that
this is a Budget with much show but without
a substance. It is, in fact, old wine put in
the old bortle.

But only the lubel has been changed. She
has changed the label in a Hong Kong way,
that in Hong Kong, they export the same
commodity which they import with the
change of the label. So is this Budget.

From what has been said so far, I could
sec only one trend in  the Budget discussion
that most of the parties have agreed in so
far as economic objectives are concerned.
I do not thing there is any disagreement
whatsoever on basic issues so far as even the
C.PI,the C.PM, the Congress (R), the
Congress (0) and the Swatantra, all these
parties are concerned.  If you ask anybody,
“Is there unemployment on a large-scale in
the countiy 7, everybody will say. yes. If you
ask anybody, “Do you want to remove un-
employment 7, everybody will say yes. If
you ask, “Are we a poor country”, every-
body will say. yes. If you ask, “Do yuu
want 1o remove poverly 7", everybody will
sny, ves. If you ask anybody whether mini-
mum needs be guaranteed to each and every-
body, he will say, yes. So, the objectives
are the same in so far as all the parties are
concerned.,

Then, if you look at the diagoosis, the
economic diagnosis is also the same so far as
most of the parties are concerned. Yesterday,
when my hon. colleague, Shri N, K. Somani,
was speaking, he was indicating how the con-
sumption of air-conditioners has increased
and how the consumption of foodgrains,
cloth and sugar has fallen down and my
hon. friends, Shri P. Ramamurti, also agreed
with the samc analysis in so far as that is
concerned. I I say that the rate of saving
has fallen, everybody will agree that the rate
of saving has fallen. If I say, there should be

more emphasis on agriculture, everybody will'
say, ves, there should be more emphasis on
agriculture.  So, so far as the economic dia-
gnosis is concerned, everybody will agree
with the economic diagnosis.

Ia so far as the cure is concerned, pro-
bably, there is a good deal of difference. If
this economic diagnosis is correct and if it
is the result of the Statist policies adopted
in the couniry for the last 15 yeurs, then the
na:ural conclusion, the logical conclusion, is
that this couniry needs less of Statism and
not more, My hon, friends on the opposite
have coame to the conclusion that this coun=
try requires more of Statism and less of
Statism. This is a major difference in the
diagnosis and the cure given in so far as
conomic disease is converned

I would also like to say that this Budget
does not deal effectively with the ills in the
country. Let me take inflationary aspect of
the Budget. Everybody has sa‘d that it is an
inflaticnary Budget and everybody has tried
to prove it by the measure of deficit finane-
ing. As a matter of fact, after the nationali-
sation of the commercial banks, the real
index to find out the extent of deficit
financing or infMlationary pressure is the tolal
amount of money supply which you are in-
creasing during the year. Last year, the total
money supply was increased by Rs. 650
crores and this vear also it is going to in-
create more, not less than Rs. 650 crores.
So, the crux of the problem will be what is
the total amount of muney supply which is
going to be incieased in the country during
the year. During the last 7-» years, you have
noticed that the rise in prices is at the rate
of 8 percent

This year, il you take into account the
inflationary pressure abroad and there is
also the upward trend in our economy be-
cause the recession is over and the weather
guods may not behave in the same manner
as they did in the last two years, if thess
things are taken into account, it is very
clear that the prive rise will be not less than
10 per cent.

Now, what does this 10 per cent rise in
the value of goods and services means 7 At
present, our national income, the GNP is
Ras. 32,000 crores and 10 per cent of it, that
is, Rs, 3,200 crores will be given without
any counter-balanciog effort.  Let me pu: it
also in terms of saying that Mrs, Gandhi bas
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raised income-tax exemption limit from  flow of national income. A large number of

Rs. 4,800 to Rs. 5,000.

But this Rs. 5000 this year is equal to
Rs. 4 00 In recal terms it is Rs. 500 less,
Instead of giving it to them, their real ‘ncome
has been taken out when she has raised the
limit of cxemption in income-tax Or let
me put it this way. Some salaried groups
of industrinl workers and Government
servants have buen given a social welfare
scheme of Re. 4K crores in the total budget.
Further, I put it wt 10%, share of the national
income of our country  which means that
their income is Rs. 3200 crores.  10%, of it
gives a rise in the prices becavse of inflation.
On the o:e hand she has taken away by
inflationery piessures Rs. 320 crores and on
the other hand by the left hand she has
given only Rs, 48 crores So on the one
hand Rs. 320 crores from this section has
been taken out and only Rs. 48 crores has
been given to them. Ewven the total relief
has not been given to them. Inflationery
budget means 109, rise in income. It means
that the catrepreneuvrs will gain  The busi-
ness community will gain  The mercantile
com..unity will gain.  The traders who have
the raw malerial will gain, They will gain
to the extent of Rs 3200 crores. It means
the fixedd income group, the agricultural
labour, the middle cluss people, those who
are in the lower rung of the society will earn
less  You are giving it to those who are
slready dependent on  proflls.  Everybody
pleads that this budget is a socialistic budget.
Our friend Mr. Masani referred to Ghana
and Mr. Nkrumah. Do you know how that
word ‘socialism’ is navsea in that country ?
Below the statue of Nkrumah they have
inscribed ‘Seek the kingdom of power,
everything else is with you'. It is not ‘Seek
the kingdem of God, everything else is with
you', Mrs Indira Gandhi also has followed
exactly the same dictum, ‘Seek the kingdom
of rower, everything else is with you' in
order to sustain that power.

Let me give you real index of socialistic
pattern of society. In a socialistic pattern
of snciety no one should get one’s own
income withont counter-pulting ope’s own
labour into the formation of goods and
ser vices, because when I spend my income
into the goods and services, from that flow
of rational income I am also putting in
something, I am also contributing to it in the

people depend on an income for which they
have not put in any labour whatsoever in the
national income. If you see the structure
of our economy, you will find that a large
amount of national income is being snatched
away by those people who do not contribute
anything 2t all in the flow of goods and
services, When the import licences are
giv:n, they get import entitlement and they
get 1759, premium on that  That has been
accepted by the Government 1n the Rajya
Sabha.  When they get 1759 premium on
import licences, no labour is contributed.
When the licences are being obtained. no
labour has bzen contributed in the flow of
goods and  services and money is gone.
There is larg~-scule corruption and bribery
in the bureaucracy and no labour is being
contributed to the flow ol goods and services.,
At the saine time money is being draw . So
long as a large section of the people derive
their incomc¢ without contributing to the
flow of goods and services, no socialism can
work in this county.

I now come 1o certain types of taxation
imposed by her which are intended to tap
the increment in the surplus value of the
lard. 1 am referring to land tax, housing
tax and wealth tax. Now, regarding the
land tax, the idea is 10 take away the incre-
ment in the value of the land by the State.
Now, this was exactly the idea propounded
by Ricardo in 1820 which England began to
implement in 1946 in the form of Town and
Country Planning Act. They wanted to 1ake
away 1009, increment in the value of the
land all over the country. In 6 years they
had to give it up ; they gave up this Town
and Country Planning Act becsuse they
found the impossibility of implementing the
Act and ultimarely they revised the Act in
1° 64 by which they accepted that this cannot
be taken away.  This is the thing which
happened in England where the tax system
is so very efficient and yet they cannot do it.

Now, about Housing, I may tell you one
example of Sweden. Sweden tried to tax
the property in the manner in which it is
being imposed herc.  The result was that
shortage of housing was created on a large
scale and Government could not deal with
the problem. Ultimately there, the Finance
Minister had to say “You invest in housing
and I will not ask you the source of your
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That way, the blackmoney was
invested on a large scale in housing and
housing shortage was dealt with. 1 also
visualise a day when our Finance Minister,
after some years. will have to come with a
similar proposal and say ““You invest in
housing property and I will not ask you the
source of your income.” And, in that way,
the black-money likely to be increased by
t+is budget, will be invested. [nrerrupiion)

money."'

SHRI A. SREFDHARAN (Badagara) :
On a point o! order. When this discussion
is going on in this House, the Prime Minister,
in the midst of discussion, walks out. This
should not be treated lightly by this House.
There have besn a number of occasions when
we have pointed out this sort of improper,

irregular and irrcsponsible act.  She just
walks out whena Member is through his
speech.

AN HON MEMBRER : Not only dis-

respect to the Member of the House, but to
the entire House also,

SHRI A. SREEDHARAN : Why should
there be any discussion at all, if such discus-
sion is not at all taken seriously by the
Prime Minister who is also the Finance
Minister ?

SHRI CHENGALRAYA NAIDU . Not
even a Cabinet Minister is there now in the
House is 10 be treated 7

MR. DEPUTY SPEAKER The
Minister  of 'arliamentary  Affairs is here
and he has heard what you have said.

AN HON MEMBER : He is not a
Cabinet Minister.

SHRI R, K. AMIN : The total income
raised by the wealth 1ax is hardly Rs. 14
crores, while the net effect of such direct
taxes will be a loss of saving and this will
lead to wunproductive investments like
purchase of diamonds. gold and precious
stones. I will not carn more income or 1
will not show it in the record and will invest
in such a way that you cannot catch hold of
me.

And, before I sit down, my last point is
this This is regarding the Centre-State
relation-ship. She has got Rs. 175 crores as
a special fund to ;meet the States' deficit.

Why should they allow this tendency to
develop on the part of the States to keep
their cart on the road but ask others to drag
it out while they do not put their shoulders
to the wheel ? This is the dangerous ten-
dency that is developing.

Before I sit down, [ want to ask whether
the Planning Commission recommended all
this sum to be separated for meeting the
deficit in the budget. I want to know whether
the Finance Commission, when they consi-
dered this matter, also provided for the
possible deficit in the budgets of the States ?
If they have taken into account, why should
you have a separate fund now, when the
report submitted by the Finance Commission
was only last year in the month of September?
That is what I would llke to ask in this
connection before I sit down. Thank you,

SHRI MANOHARAN (Madras North) :
Mr. Deputy-Speaker, Sir, The Budget that
has been presented by the Finance Minister
cum Prime Minister has received mixed
reactions in the country.

The budget has been characterised by
certain sections of the House as an immoral
budget. Another section has termed it as a
status quo budget. Some ecuergetic young
Turks from the Congress ruling party have
termed it as a socialistic budget, and certain
people thought it fit to say that it was
a happy compromise between the existing
order and a new order and which way
struggling to be born. I do not know
whether the budget deserves all these encomia.
But so far as I am concerned, before enter-
ing into the budget, let me depend upon the
Ecohomic Survey, 1969-70 which has been
presented to us, Members of Parliament.
This is what it says :

“The year 1969-70 has witnessed
dramatic improvement in India’s external
account. Imports had declined in that
year by 7.3 per cent and exports had
increased by 135 per cent with the
result that the trade deficit was reduced
from the Rs. 809 crores to Rs. 502
crores. Total foreign exchange reserves
increased hy Rs. 38.1 crores in 1968-69
after a net repayment of Rs. 58.5 crores
to the International Monetary Fund.
During the current year, the trade gap is
likely to be narrowed further and foreign
cxchange reserves should register once
agaio an increase of the order of Rs. 30
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to 75 crores, after providing for a net
repayment of Rs. 1252 crores to the
International Monetary Fund and without
taking into account the accretion of
Rs. 94.5 crores by way of Special Draw-
iog Rights.”

Agaip, it says :

“Agriculture based industries like
cotton textiles and vapaspati showgd a
reasonable improvement. Jute produc-
tion, however, suffered be aus: of the
short crop. Consumer goods like radios,
bicycles, sewing machines, electrical
appliances etc., showed large improve-
ment in 1968 in response to greater
spending out of increased farm incomes,
The production of radios increased by 60
per cent, of sewing machines by 16 per
cent and of bicycles by 13 per cent.
Fertillzer production which had increased
by 23 per ceat in 1967 rose by 31 per
cent in 1968. The improvement in the
agricultural situation and the partial
recovery in industry led to improved
performance in the motor vehicle industry
and the tyre and tube indusiry. The
production of motor vehicle which had
declined in 1967 rose by 3 per cent in
1968, The production of motor cveles
and scooters increased by 23 per cent ;
and that of tyres and tubes also by a
similar percentage. Similarly, a substan-
tial improvement in the chemical industry
took place due to improved demand from
user industries like taxtiles, soap, darugs
and pharmaceuticals etc  The production
of heavy inorganic chemicals, synthetic
fibres and dyesiuffs increased during
1968 by '0 per cent or more. The pro-

duction of cement also recorded a decent
g in."

Though not a rosy picture, this is a hopeful
picture painted by the Economic Surveys
1969-70.

Utilising this oppertunity, I want to draw
the attention of the House to how the
enthusiasm of the country has been roused.
by the historic announcement of the Prime
Mi!_nsrer regarding (he natiooalisation of 14
major banks. The people of this country,
after that announcement, witnessed a major
split in the Congress Parly. People were
made o understand that the split on the
Corg~s Party was purely based on ideologi-
cal differences. As the Prime Minister has
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stated once, the fight inside the Congress, in
between the Syndicate and the ‘Indicate’
implies that it is a fight in between the forces
of change and the forces of starus quo, And
the people have every right to believe the
Prime Minister, she being a lady with pro-
gressive views and all that. Peoply think,
and I think naturally that she would give a
pow ori=ntation to the socialistic pattern of
our society.

Much has been said about her socialistic
goals and all that, She has come forward
with successive proposals saying that she has
decided to do this and that one by one, and
thereby the consciouness of the people has
been roused. A hope has been kindled and
rekindled in the minds of the people. la the
midst of that, this budget has come.

I want to analyse this budget from that
angle. If you ask me whether the hopes of
the people have been completely respected
and uccepted by this budget, I must say that
it does not keep up to the expectations of
the people imtote. 1 want to draw the
attention of the House to the tax on certain
items which normally people used to think
would be eveluded from the ambit of taxa-
tion. The Prime Minister herselfl has said
in her budget speech :

“It is generally accepted that social,
cconomic and political stability is not
possible without the growth of productive
furces and the augmentation of national
wealth, and also that such growth and
increase in wealth cannot be sustained
without due regard to the welfare of the
weaker sections of the community.”

This was what she said. So, considering
the importance of the weaker sections of the
community, and considering the importance
of a man who is called by all people as the
common man of this country, if we see
whether this budget tries to satisfy the rising
expectations of the people of this country,
then 1 am sorry to say that I am terribly
disappointed.

15.00 brs.

She has taken some important items for

taxation. The indirect taxes constitute 7>
per cent of the budget. The increase of tax
from 60 to 10! per cent ad valorem ©ON

plastics, and «¢lectrical resistance materials
will fall on the poorer sections because it
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will affect rural electrification. The new
duties on preserved foods will reduce the
demand and increase the wastage of food
which cannot be consumed. The increase
of tax on alominium will his the poorer
sections which use vessels made of this
metal. The revenue increase of 13,7y per
cent on artificial silk al:o falls on the poor,
beside the duties on kerosone, khandsari,
sugar and petrol.  She has also thought it
fit to bring tobacco under the ambit of
taxation again, and she has said :

“I am sorry that the smoker's pocket
has to be louched once again  The duty
oir cigarettes is being enhanced with the
increase ranging from 3 per cent ad
valorem depending on the wvalue slabs ..
Assuming that the smoking community
remains stead fast in its devotion, the
additional revenue from this measure
will be Rs. 13.50 crores.™
Sir, 1 am considered to be one of the
smokers ?

SHRI S. M. JOSHI (Poona) : Chain-

smoker or ordinary smoker ?

SHRI MANOHARAN Ordinary
smoker My usual consumption is of the
order of three packets a day. After this
assumption by the Prime Minisier, [ had
deliberately cut it down to one packet, and
I am sure she is not going to get Rs. 13,50
crores out of this.

Again, she has imposed taxes on tea
coffee, sugar etc. These are all articles
which are used by common men. But,

unfortunately she has brought all these
commodities  within the ambit of 1ax
and probably she thought that she could
effect socialism in this country by this means.
Iam sure that in her reply or when the
Finance Bill is taken up she will announce
the concessions or she will deleic all these
taxes which are anti-social and anti-people.

SHRI KANWAR LAL GUPTA : What
about liquor and wine ?

SHRI MANOHARAN : 1 do not agree
there, because normally I do not drink.

Iwant to draw the attention of the
House to ancther matter regarding Bokaro.
During the debate on the President's Address
Shri Morarji Desai, ex-Finance Minister had
said something about Bokaro,

He said that the cost of the project has
been going up steadily, Bokaro steel would
be the dearest. The steel costs Rs. 2800 per
tonne. Rourkela steel costs Rs. 1977 per
tonne because of the sophisticated nature of
the plant sgainst Rs. 1700 Bhilai aad
Rs. 1795 Durgapur.

I want to stress one important fact of
Bokaro which involves two aspects. One,
it involves heavy foreign exchange. Second,
it the sacrifice of the talent of Indian
engineering ; this has been completely
ignored by the Prime Minister and the
Finance Minister.

Regarding the foreign exchange aspect, I
want to ask a specific question. The Iadlan
Express carries an article with the caption
‘Bokaro : Millstone round our neck®. It says:

“It was understood at the time the
protocol was signed that the Indian
rupees would be utilised by the Soviet
Union for purchasing goods in [ndia in
accordance with the Indo-Soviet Trade
Agreement,”

Again

“It was not known that the protocal
stipulates that the rupees could be froely
converied intn pounds sterling An
caormous amount of foreign exchange is
involved and it would be a tragedy flor
indixy if the Soviet Union decides that
India is on longer its favourite and
thefacilities which it enjoyed would be
withd-awn,™

My pointed guestion is : [Is there aoy
provision in the protocol agreement whereln
Indian rupees can be allowed to be converted
by the Russian authorities into pounds
sterling ? Unfortunately, the Prime Ministzr
is not in the House. Shri Sethi is here.
I would ask him to make a categorical
statement in answer to this question, right
now.

SHRI P. C. SETHI : This is not &
question-answer debate.

SHRI MANOHARAN : Hs does pot
know.

1 quote from art. Y of the protocol
agrezment :

“‘Repayment of the credit and pay-
ment of the intcrest accrued thcreon
shall be effected in India rupees (one



241 Gen. Budget—Gen. Dis.

[Shri Manoharan]

Indian rupec contains 0 186621 grams of
fine gold) to a special account to be
opened with the Reserve Bank of India,
Bombay, in favour of the Bank for
Foreign Trade of the US.S.R.”

“‘Conversion of roubles inlo rupees
shal! be effected on the basis of the
above-mentioned gold content of rouble
and rupee.”

“The amount credited to the said
account may be used by the Soviet
organisations for purchasing the goods
in India in accordance with ths Indo-
Soviet Trade Agreement in force and/or
may be freely converted into pounds
sterling".

If this is the agreement, 1 am afraid it
involves a terrific drain of foreign exchange
from the country specially when we are
talking about avoiding it. Here is a classic
example of how much foreign exchange is
being drained out of the country. Ifitis
true and 1 think it is-the people of this
country should have becn informed that this
involves such drain of foreign exchange. If
it is true, it is a clear cace of cheat ; they
are hoodwinking the people of this country.

The second point | want to urge is that
in the budget proposals she has levied heavy
excise duty on silk  fabrics. Ad valorem
duty is fixed. The present nominal duty of
7.8P per sq. meter on artificial  silk fabrics
including rayon, nylon, terelyne, terecot and
tere-wool fabrics is being replaced by an ad
valorem duty ranging f'om 3 to 10 per cent.
Regarding this I want to draw attention to
a memorandum  submitted by the people
concerned.  According to this, it is a duty
on duty,

Sol would request Government to
consider this point. In the context of the
Government having already levied a high
excise dutv on the basic content of the end-
product, namely, art silk fabre (yarn, whether
rayon, nylon or other synthetic yarn) the
present ad valorem impost should not be
levied at all which is tantamount to levying
a duty for being ad-valorem in nature ; the
1970-71 ad valorem excise duty would take
into considcration the price of the end-
product which in turn would include all the
inter-mediarics that go into processing and
i anufaciuring of fabric etc. on which the
cacise duty has alrcady been paid. So, I
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request the Prime Minister (o look into this
matter also.

Another aspezt which I have mentioned
is the involvement of the sacrifice of the
engineering talent of India. In the agreement
entered into by the Government of India
with the U.S.5.R. there is a clear-out provi-
sion that the Indian engineering skill is
deliberately shunned. The last Prime
Minister, Pandit Jawaharlal Nehru has very
clearly said : “While there are possibilities
of Indian engineering skill, there is no need
for the dependence on technical know how
foreign countries™. But here is a striking
example that Dastoor and Co., which has
been proclaimed to be a fine enginecring
company and consultants, whose advice is
being sought by several countries of the
world, being completely shunned from this
particular project, and the Rutsion engincers
are not allowine our pesple to come very
near the project, Not only that, These
consultants who have pinned their faith on
the Prime Minister's assurance are being
completely debarred from this. 1 request the
Prime Minister to analyse this aspect of the
issuc, The engineering skill of this country
should not be allowed to be wasted.

Lastly, let me touch certain political
issues. We have been asked by some whether
my friend Shri C. Subramaniam

MR. DEPUTY-SPEAKER : How does
it come in the debate ?

SHRI MANOHARAN : It is a relevant
issue because the impression is being created
that if Shri C Subramaniam gets elected, he
will become the Finance Minister of this
country. We were asked whether Shrl
Subramaniam was going to be returned. I
said I did not know. Then again the
question was put, and it was said that he
was definitely winning. I asked : with eight
Members in the Madras Assembly, how
could he win ? It secems that Shri
Subramaniam has convinced the leadership
here that with eight Members there he
can win, and the green signal has been
given to him. Somebody asked him how he
could win, and the answer of Shri
Subramaniam was that some how he would
win, Some how you may win, but what is
1the political know how through which you
are goivg to win ? Unless and until tome
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wrong methods are adopted, foul methods
are adopted, Shri Subramaniam cannot hope
to win If the leadership here gives the okay
to Shri Subramaniam to go ashead, I am

afraid through this  leadership  Shri
Subramaniam is allowed to introduce
demoralisation i to the politics of my
State. Jt must be condemned by all
Unfortunately, the Prime Minister who is
the leader of that party is not here. I do
not mind whether he wins or not. If he

wins, well and good. If he is defeated, the
expected has happened.  But the question is
of political morality and political character.

My last point is regarding the language
issue, Yesterday also | was told that com-
pulsion is being exercised by the authori-
ties for learning Hindi. Hindi ciiculars
are being sent, and it makes for inordinate
delay as they Jo not know Hindi at all,
Even then they are being pressurised to

learn Hindi. Despite (he assurance given
by the late Prime Minister, despite the
assurance given by the present Prime

Minister, despite the assuraice given by the
Constitution and the Official Language Act,
these people are being pressurised to learn
Hindi. If this is allowed to go on unchecked,
I must say that it would create complica-
tions, and seeds of misunderstanding will be
sown in my part of the country. So,
request the Prime Minister to consider it
seriously because she is in a critical position,
I wish her well. This country is being
managed by her. The maximum trouble is
being given by the Syndicate as well as
other anti-social forces. So far as we are
helping her.

AN HON. MEMBER : You are withher

SHRI MANOHARAN : It 1s oot a
question of ‘‘we are with her.” We are
helping her because we believe that she is
only lady who could deliver the goods.
That is the beliel which we are nourishing.
But on the basis of it, [ say unlese and
until this is attended to, it would create
misunderstanding and thereby maximum
trouble will be in store.

Finally, I request her to trim the budget.
I request her to see that the budget is
fashioned out of the aspirations of the
people of this country for which what she is
expected to do is to do certain things which
we wapt to impiess upon her. All the taxes

on commodities which are being directly
consumed by t(he common people of this
country must be excluded from the pu.view
of her Acts of taxation. | hope she will do
it and thereby she can claim she is creating a
new order, a socialistic order, which is in
the offing

st §o Ao WrwE (virwAT) ¢ TS
wEzd, Tq /A aqr frw w4 off 79y
Fac Tw frar &, guw fau & St
gaTforare ¥ AT g | 9 oE 47 A
7 oAl w37 & fou agl &, oW area &
STEAT FAT § R oo 4 Ay A gR
feqed 7 fam smo )

HTT % gEAT AT ATE & foaq Wt
qortae Hfeww amr W @ & e
SATATAT a1 ATt JTATEr 9T 9T @Y
# 1 ag qget waar & fa s fafeex
T sEE HIX IREYR 2T Rgh
HEATE & wATar gl g 9¢ Ay
A E | WL AR 9T Y 9 Sy
T § | qg OF wE gT a1 ST
21w fa F gurw w9 St B swwAT™
T AT E 0

T aME § a=Al ¥ e & o
ST T@T T 3, IAF T FT qqeqT
A o ¥ ) d e TR araR
1 difer w1 g ot e mar g ek
[ ArETE 0T 4 A AT ara ot
et TR T AgT G wsy waw §
dra arlw are & o g wfagra #
it % dEr w4 Ag gwr & afer
AN arhw wAfE wrwr aw femml
o ATt AN OT WY dvw ey o
o IR faadt dv A o @A W
Tt oY, IEET i GAE fgeaT W 39 0T
& T4 AT ¥ | W A Wy ama
9T At 4w wmar wr f, w4 uw
e FTH FAAAT F |

HIEHE ﬁﬁmﬁﬁlﬁf ‘sz'cﬁ
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& fom o Aw & faw-fyw 9 7 € s
ST gT Rz W §, A werd ¥ fag
575 FTe w0 ¥t ufo dIw e #
@& &1 F faed @ fF owgrae & faa
AW H 9T g, SAGT HOATEr TEr
wTaT &, 7 W ags  freErgm @
ok &€ sron &) nfagfas sTam W@
2 fromm A fgres mew & @
¥\ IF FYAT A TH TAE AT TGN F
faw, wv = & fawrg & fau &1 Fam
7E gomn, TA W A wm AE e
W Ufagfes s & g e aga
frggr gur @ mar &1 A faadr FTar g
& ot ot ww Fe 7 fred gu zamw
Yyt & fav gfae @l 8, gew
SATAT § S4TET THH qULATE & fawra
& fo &= 7Y o |

15.18 hrs.

(Shri K. N. ‘liwary inthe Chair.)

qUBATE & TEH § agd & gfaami
® WIS wTATAEaT | agi ATEi #
e ¢ | agl efde dfede a@ §
qfr wedl @ Sfew qwi wr e a@Er
i ¢ agr @ yfa 7@ gears B Afe
7gi &1 feam wiw g | wfem w8
faadt & fr §g@ waeHe 9@ TETE AT
aTw fad sam 20

w9 foaa ot ofems R &
FreaT F1aw 5T ST §, ¥ oF %
wedi W @ ey o &, wewwn, aw,
wEW, ®EE, $AY WK A ag-aE
g §, o 1AW 5y o g1 e @
W § afsw s @RI § T
2t A aga sarer foed gu & | oRTAR
T Ye 9 ®N FTETT FER WX
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arfs =i % AFT F1 TN F HIHC
gEar &, agi qr A1 F Ay e o

39 TeW 7 fqwm gEfag o 4@
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g faadt @ fF shomanr & gem W
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fasrer g W@ TUT FEY WK FT fawra
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T A9 RET B ograA wvE FEw Iamar ?
oF oft o g 7E FeTEr A A &
sw=v famd oiret & FTT FE AT
AT @ WY wroe gF aga a¢ faww
BI9W F1 UF WR AneRw 2 faum @@
wv & 7 A FgAr vgAv g R gg A A
wiE 7 yd wEaT &1 fawawe ™ U
T8 o {7 qfeqts 1| Sr-argatan 1 @
Fr wrgq & 1 #9879 § fou anz-
&« 7ET AW | WA qg A1 Sr-Argatan fEar
AT FAT IAH AT A LEFET ACH gl
grit ! amify g 3@y AWl & @y
gFTfaAr a8t &7 @4 7 A g gem
fF 91 g7 ot A e RS a9 ¢
g T =W g1 Aray |

EIW TAAGHE F1 ATA qGTH AAAT A
FE | 80 gffga sFAT 40-42 FAT H
FUT AET 7 @A # WY @9 aF aar
AT gIAT AET AT WA KT ZAT FHT
T TGN AFAT | AT F WERAT TEAT H
A §, faesh, awat, Fwwer 91 wEW
H T80 WA &1 A s FRal & R
T dEteqew gwa faar ) ag i @
g #47 fHar ¢, 9% AHr TR wie
A ame # 1 o g 7 a9 fear g
W @Ereges § ogew daw 10 sfawe
®TY &1 E faer ) @ FRgEA =
TEEY T OFT WE AT W AW W
o &, 4 I wAgWT W9 €@ far
e g el SEr aw § ag
HHIGET 39 SW A1 @ GOy, s
w7 AT 7y § e gg S A dEEgEE
¢ oz ot At & wmowr orfedr o fw
e fFeA gmaT T wr & 1 ¥ sEar
¢ fw g foeam &) qrft faeaT 8, 9

T2 & fF & fram &1 dfw fraar &,
#1 Fgar & fF g fFam #1 wfeamgae
famar & ? 9% g9 @ fawar | gy I
TER Y AT %0 4, 97 ¥ N o €
FUEw 2@ E1 wwe gEer w9
faerdt 7@t & 1 9T A THrege o avg
T a1 X §HIC AT AqTHAT AT qwgar
ffFoag @7 & oy W W@
g1 A | gafeT W e 6
W AFAT & A ag Y g /baT § 9
f wxa Yaeraiie &7 owrw W faw &
TR, OO WEH IT TTHT | WA @
WATHT W FT FH A AW w0
IOY @ A AAAY | 99w w7 28
F0rT wyar 3ak fag @T § | Wi gt
& 40 FAT | frar faemm oF wEdr
1 ? 7 wra 97 g% 9 9 WK g
Aigw wgd & 6 @ gy awE g WR
gaTt i fag o ¥ ot #Er fF ag
wryfaez a9z & | 79 WA 06 WTEHT §
fau o wg & ¥ & ag w@r ghamE
o1 ST, 9g & 99 & qeAT wmgar g o
gan # owmy gfar T g
fefier aree &1 am +f IF w1 A9
vF "are qgr a1 fE fead ww Ak
v. gt ¥ &7 qreft ATt 7 7@ famar ?
e faar | qre 18 gare wiy 0@ ¥
fomr 9 W o ST wEe AR
famar 22 a9 #Y wraTdr & @ A
wrgfrarsT A Nt qw dwr & A
22 99 A% WE @U@ W JEE
w7 | AT 18 geATT wiEl & A Y
areg afa i & oAt ot 7 faear & ?
ag # ATTFT AT | W7 A STAEH HY
iF w *A, wiv A, IWAEH
w2zast war At d v w7 oEmm
FTAT, AfFA TFzREr TAA 7 At a¥
ATFTHAE W& |

aafT "EEw, WA W A9 41
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[+t Fa7 ot )
DO qar §, g =i Fr
ARATE | AT Fgr ag 3 fr gz e
frzzdde oz 2 frezddm 7
AINH TEA g0 T Tz F aATAT WAT 2 |
fegram oy faraar a9z W W
A g9z | 7 faad aoevRnl &
@A -0 HT T97 FIEA T W@ E
¥1 7 TH dae ow A § fr weafi
9T &9 AE AAMAT AT F | FEGLAGT qT
& w1 A Ay war & 7 gwfay fr
W faeed-ta & s A dar A gy
W q A9r g, T vy gAw fwenm,
wafea saafaat #t wFt ger mar, Fer
I QY €, DT 71 fastrwna £

R ar o off wrmr §, 9 sad
GBAT |ATEAT § T A ¥AHT FW FT R &,
¥ &7 T & ¥T I aga @rega faar
£ 7 va fao gaaY AdY ger Tar—wTT Ay
BET d1 gHET 9T 9, gEEE § fag
Gar wgi ¥ fawar) ww sz @ 5
wEAS adem aer 2 1 afew mowt o
o wrgw gt wifee fe @ wwfal &
A TR i At wResE o d
TTh 9T FTHS @9 FOA F @y H
9IAT g, AE TIEAE FT Y, GRLEANE F
&Y, 9 ¥ 1T FW wear § a1 IEwr
A oY TwaT # @1 T grar &1 & Srgar
g f& w10 Tost oAl Sy | v
A% gEifau = gy @, wOifs Ao
TAH ENT 99T £ | ®WNfe Aged, I
gwz & fafes ssm@ wa@ sumey fig @
1w wrEt 97 sarer 91 qdd@r ) §,
1Y, 919, W% 93 AR §RE 9vEae W
o @1 9gT § 97 g9 ff Wiv @ qwe
¥ar 7 oz 9EAS HiX SgrEr 99
s otz §fy ifefee wafa 2, =
w5 0ig 3 8, wafeu i 9 aedd
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oA aret AEr £, FAA g gTed ®
Far |

AT 9T IIT TEA F 2 qgar §, W
AT T A=A A FOTE 2 WA FA
7, e T AT drar g A€ ok
W FrAT AXT A FF g@r 1 A AR
@ gt g & oA qard qie &
AT W #, ATEH AT Fv AE  wm,
FqifF AR F1 F9a o 37 T § WK
AT T Fraa W a7 T # | eI SFY
9T ®TE WT HA AFAT § AWE G20 &
gt ag o # | g AT & AW AaT
firir T & |

uF A & A wrer ey wr @ ¥
=T 2w ¥ 4800 To F gwry 5000
g A gz AT wE ¢ Wiy fag
ST gwE wewa gM-5000 WRIAT I
9T 987 6 ®o & AT 9T, WA HAA
3 %o Y gz & &1 @, vmf® IaE FARA
o agd syrar 4, @1 feaar s
faar—aaw gre o1 WA F1 1 TH@F gFEA
¥ oz ama feer 7 wE@r aAers fE oew
25 gATT TR FY X A wiwwd i
AT v, w7 10 g w9 g7 g R
) moE e KA qreac & W 11
EITT T FY orwEAt @ a1 /19 99 g
T awE WT—®W 9T Wl S AR
A #1 faemt ggw & SgTET S—
g & WIUEr AN F TRT 2 &Y
qT ) T aw § WM w1 odrEr '@
ffaq | 71 GYr THIX &, 98 AHA WY
wifew |

WA WY PHT TG T 2w PR
aTEW A1 FQ &, AFA U G T
§ 1w e @ ) wwEw wEar 3, 6N
&7 aweari w1 g« fwar ar wwar g
g g f5 3% Qe gk gwEl W
A ¥ YT 1 gwag Wy § s 1974
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% = w10 gwER agriar
#ifrm #Y 9T wfgr ) &fw & v
wErmAe Ew " 20 g gl g,
a1 40 g7 FT F1 ffmw FE@
wifgu, qaifs 1965 & 11 a<@e @
9 §, Tafan ol gw @Al W SO
I3 GFT § | THF A §l FAEA 9T
difen gt wifer, s safaq 2 g
TOT § SqTET @9 F%, 9§ 9 g4l A
gy afzv, aw & & UARGiEET
qT &1 25 gviiz SUET AW @IAT
wife | W @awr migeed € 99 9%
SATET § SaTET W FTAT AR | WA
gw Fiferr a.7% vz oTE A9 @1 /13 qOF
9THTE & @uifg @17 @ GNEe $T a ar
BRI Rfarw & WA odmEE oA
2200 0z Ty gur wiT " 40
qvEz ¥Z |re dfew & A1 880
FOT =T gaTy ar wfus mraw, fawsr
afz gm zewz F7 7 ®T afr 2 @R
my ara ¥ fggm @ uw e &
UHETEE 9T &9 g1 a1 998 44 qm@
wrafral @1 oreamyz fasem | T aw
q 40 ara wrfAgl #1 UEA@EE  GE T
®2raa g2 ST g Il & 4 de
wEfaat §1 dF-977 i § v foa
Fmawr | afz g6 avg ¥ ew @ @ AW
@ 1975 &% W™AT qF-9F0 @H FT
&)

o@ § FAEEETETE fafed X W
£ T8 auq ¥Fad 30 quae Hafeer
e 1 @ g gH wifw s
aifgy fF 1975 a5 80 qeame @dfadt
TEETES gY | EAT YVSEE AW SieRu
W T A 9 9L §, IEF! AGT HT
15 qe@+e @ qUfg |

wa & ag qawTAT TIEAT § R areex-
Afex oz du1 Q1 wrfew | o o Ay
g & fr ofimw ww@few § g3 200

FAT T FY SURT qWIAT g1 a4l §
aud % g9 "2 g gvd< FT IO AT
I GATU RN 9¢ 4 g FUT AT
w1 gWr &, fRAT ot A @ wEwr fed
ZRFT |IE 6 qLH=T 9T AAT & | AL
oF INed 4 Fr F gAI 0 qfeqs daE}
¥ graszd gar? AR E ) Twam A
qFAT g-a9E 7 gATe qW & wfeT g,
afga, afa yew oY, 3% w19 EE
2fd | W wIgET 99 whall @ W
T @A g Al wrewl giaar £ qer
FIAT 9T, IAH! FTWA FT HATET HA
qaTey, 991 4aifzon &1 6y wa
FATEY, HEI AIAHT ¥ IAT1 AT qATRy |
gafay T Ia%) " gamr & at o
a% Af=T &1 ag § w9 IF9T Qo g
FU1, 39 9% F70-2q A4 F4, a7 T§
g datfeow s agr at @ foma
wufgfar aifees €, 9w agi W
fear sar & | smEw 1 4g wa & e gH
qfer® dw2d & #1€ gara TEr g, feaw
%t 30 & faq owd ¢, afed qaw qg
™ 9T Fawez Afay, R sifedfaw
AT, % A% wifger wrfgear afeew
T FT qERA |

GO0 aw g ag wgn ¢ fr ford
GRAAF §, -ET §, WAAFICAT
¢, & wad qgAwTey fifag | damisy
# %@ a%7 104 0% your smw gur ¢,
FRA-TEE-FgArE 200 w0 gyqT "
W & W wAEas ¥ 100 £0%
TETAM AT E | WL T §H W WA
grg ¥ ¥ 8 § & 200 F0O¥ W97 \IAET
£ umedr gy faw @t g e
fomfr Wt WX A7 wowTE § @ 22
TR AT-LT gHTL ¥ & arg ardt §
o s agr a@ o &1 wwfem & wf
sem fr SEsl W Aewenew fear
" |
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st wfer gew (Arenw) ¢ gz wmeEt
=mfena T & a1 waRg &7 ¢

it WaRETe I AAEY F

ar 5wE &1 At O A AE

ded @ Ag g fF AW zawude
URITENET W1 § IAFT TN O WA
e faar mar At f 8 a0 T Ew
IIT FT HRS F | AW rEETEE
UIESEINT FIKI AT § @z T@r g | T
awg & i fafas naaddiaw § ag * aga
@I OE | IEAT AT FTEA AT AR
q¥iY | UF g 4 W gar ) FafAan
w1 W1 TTgaET ar wafawm TaiER @
W ¥ At afawd g #r | A
FOAl 0T A qY FAET AT
frfrmer tae & sifor & g ofge o=
€ A% W VAT FAM@r ATAT AT
TR THAT IF A W7 HETHR F Al
IAFT @A AT qw § wrAr ATiE,
W ¥ IHET @ ALY ST ArfE |
A ¥ AT IAH 9T F AT § Ar I
aef WA FA # FT, IT 9T FEAAT HT
dar 7 A9 fAr wifgn | e W
gz vFew Z¥W @y fRar oegENT 25
R & I A A wwwar g famar zm
LT HTEwEA gRTY WAL A 97 gat
gok dw o AT AT EH A @
M ELHEW FIA qEE AT AT
§ et fgama & s A #0 wwEvw
TR Y @l g d TE8 O FEar
oY grr | A wrr Aforr gErR TR A
¥t wrgw & SR e A 9w E, TR
fisfsraT &, =t =X quadga &
WH AT A F@r, I e glawr @
g &, e FF 0% FX ¢ O A9 W,
€ W § A 60 wWw AT AH TH wAT
srftgAT & ar 50, go, &Y Ear &Y ®e
WIT (1 § &Y 150 %o, qg ag WY N
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T F HIT 07T FFEEET o0 0 A1 @1
3wz ¥ | #34 wr A7 97 & 5 ag
1 377 F1 ofiafaas gar 2 I9R %
ger arfam | i wIRET S 2 IEE
T AT 37 A8 T ¥ afew 5 7@
F3-qs mEfEd T T AvE A FEar g
A9 IATT TAIET @ TEAAT £ | THiE0 48
nfrafam, az feaiese wtr Afadera
Tz g =ifem

gad AT g7 § oAFIAIS TAEA |
THAT dAFAE 1 A A §t g0 fEar
2 fqa%Y cqaw fF 25 zov & samET
2187w quEz AW AT A 7 OWE,
IAF ITT T qIF UTERE FAZ I AWAT
arfer 1 gtT a7 safam Awar afzm e
Fred mdFeaT TAEw 15 @Y FAT 0
oA I IS q FE wE 40
qTieE wrEAr 5 acie wfweY s #
ag & gEwr e frge 10-15 &
§ 9 dE Tgeg AT Y7 & IAET A1 W
BT AGH & | IW TL WA A IFF AIEA
At IA9 gre /Y FAT qIA A T A

16.00 hrs.

IHE WETAT 47 ST ACHH 2 FT
feerm & I9FY av% #7F A& TAF T
WA FAT Arfen | SwrE ATIEE F Ay
g1 & 7 gezres dafadt & fgma & A @
WY IAH W7 F FT § | AT AT HEAT
g & f5 o S et & fau
TE ATeden foad 4% AT 3w
T 31 A1fEw | WY qg e fF A =
A} A W wew @ s wE o
FF i & F0¢ AT 1 WAR
faamee g A1% 16 &} s<w mrEw o
g a@e § wfafcs " goit | o= I9q
ARy ' g 7 9@y A miwwr o
& Y, &, FAfET W FTE 9T Tgre
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¢ guFr g 9w wF ww@Er §9
qR gT a% AW & F1 fafwe w7
&forr | TaF Ag-ATy AT wEAT AR
fr wWrewe i ¥ 9T ¥ @Y IO
ad ¥¥, ®VH aad SIUTH & FIC A
FOT @9 ¥7 | TH avg A WART
OTE UAFEAT TTREIW UUE T e
Teedta ¥ fam @t A T W &9
ogdTA 9T #) TAT @AY 5T AT A
gz # 520 FOT gy ot wrOEY
Tl AT A1fET

oifay § % uz FeAv =ear g fw
gHRY 7w anw o) gAEAT AfEw W IAE
fam 200 F717 wqm Fr mm wfEsE
FIfom | vz aw aq7 F arg W W 0§
it qrea A7 fazEmw daTEnT | wsy
FTHT 7 AY FAFT TFARMA giar w7 &
g 1 are7 fravangT, i fawamT
o\ dara a9 § #Eg faadr & &
IEET A 7 AW T vF Far fawam
T | fAar # 92 U® g} S T A
gyAT sATETATE W1 A fear s gfRw
ot ot 97 |eAT 2@ Er E ) Afaw Ay aw
% g A¢l g W@ aw fE e e
fomer v 7@t &7 ) fgfem e & fag
45 FUT TOUT TA | GUFIT A A@Y 225
02 #7 fofaz zaawe § w@r & @
&Y F9rz & sgrer A @ ;g | vew
Tu I 7 W gAY qel Faaw genfaad
sUTHTE # IF A9 ¥ o fiys
A | THN AT® A wvA a9 ¥ fAw
400 79T a7 ¥ | THY TE AT § g7
g feardi ¥ i e ) e
ATaE F94TT, wogdd & fav o1z g7 ang
qr wtal # 9 FT 90, g7 A9 3G 8
ST AR a7 o A9 g swar & o
f&za 2o ¥ qfaf=w 2 fafad @
wre Torr wowTe fre @ F, frad @
W E ) agt s fe ot swaftaT aw f

F T Ot 7Y wrex w7 fear e gw
AR WEE AGETT 71 Oy H F7 a9
13 7 W A § Y 2w o fagr
& gaa wrar gw fro Sy 9 @ 1 ogR
o Tow & faFmas A8 & F gwwar
2 == gam ¥ ot A E W oS
Afafera drexfay fraaa ek g
#1 mr Arevfae & amy w8 fagi
@ & o A A ) ¥ qifafeew
fardta a7 o 2 faad o & fagm
@t & fam e 7 wraer & ad S
ATHA HIAT 2 |

@A drw 4 ag agAr R g fe
FIA A1 @EAEqT A A At =R
FH AT #, WA &, AmwE § a1
FTEHIT 2, ATTT AVE WIS TLAT EY @
¥ | FaAT FFT U7 AT VT WTET &Y
faqoea &Y 4@ gvft a@ aw agr ¢
1€ oY m=ar FTH T8 & 'Far 71 W}
AT A TT W AW FIAT ATEA £ A
% fAm gz ff I & fF agr gt
sarer @ saran Aifs @ W Ak feo
ATEIT w1 AT ATSAT 9397 |

¥ AG-ATY RIA T TG FEA-
forrer fefaforss ot avar srfer . wror
wfaFav o ifae w7 st
wx # 1 vaw foo ot wrowy v a4 e
T FTAT GAT | W= H OF a1 FgHT
A FE AT fr vk #fewrr gt A
¥ ag awmaT qdwr fw gw #v§ owr ww
7w # ifs WA & el & faeg
Y1 & oIOEl OF TETEN T IEAET
AFT qUTT FEAT | Ta THIGR A w7
TefaRE  guT a1 IR a6 &) fag
fr mgmar & ff, ww far ooy
I A A gty g faer @Y aw
I F71 WAt fE ggEE S Y e adt
fear &Y ftar o & o ¥ oY gre a1 39
g F ey oft 3 gz oft #Y & fray
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[=ft Fax @ g ]

og gANE o7 4T I 4 fF 3§ g &
AR F Tl F Az F FE FE FT A
ST & | gF FFPfaee A G7 S OA6r
Igiv Fgr B ag araws< &Y <@, ATt
guw 40 &1 fEar wwgr € FT g
dar st & ggam ot & foar afsw ¥
! qlT 32 2 | ar IFE FgATT S &
ot Fgr fF gw deT g, O Sw Ay TaAr
TR T2 e faar, saw i as @
g | ggam St A Fu1 fo F zaF At 1
FIZ FZ ¥ I8 39 WIEHFAF
g T fa@r gar & ar 9 | e aw
faer g @t 7% foo a8 S9gr & awar
7z W Rl wasT #r g 2 | g g
qrEt Y aT T AT, A1E T AT g1 AT 9%
H, gAT @ g A fHEr @l &
FEEL AN I & grgqr1 2 5 o=
aF gara zfeyd mmz gF gt gn,
gq F1S vAr w9 F4v fow ¥ WA fem
FT JHATT AT &N, T IF ATL GTHA
FIE Y oI g1, A2 W FISAT 8, F18 A
g A, g FMHATT AN 2t aFar |

& T F T F qIGAT FE AT 40
f& gurd wara AAT ma wAr W% & fF
gw ®1 uF zfafaofes 9 =rfgd, s
wres qifafesq &1 war =gy o
F My IT FT AT AN I FT A
FT dF HIT qifafewa fgefis 1 @ &
JIGF T F7 |

SHRI VASUDEVAN NAIR (Peermade) :
Mr. Chairman, with the very short time at
my dispcsal, 1 want to draw the attention
of the House to certain aspects of the limp-
ing rural economy in our country. We
hear a lot of tall talk about the grecn
revolution that has taken place or is
taking place in this country. Government
alsax gives a lot of hope about future
econ vic development on the basis of this

green rccvolution. The Prime Minister in
her buJdget speech said :

MARCH 17, 1970
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“Jt is also an essential part of any
programme to achieve sustained increase
in agriculture production...The moderni-
sation of Indian agriculture is well on
its way.”

We feel that the green revolution which
is talked about by so many economists and
others has only helped the rich peasants of
our countryside to develop their agriculture
in a modern direction, to apply modern
methods of cultivation to agriculture. But
let us not be misled by this propaganda in
the sense that modern technology in agri-
culture is being made use of by the Indian
peasantry as such. Then we should like to
know what is meant by Indian peasantry.
Even today, after all this talk of land
reforms, land is concentrated to a great
extent in the hands of a handful of people,

Government should give a lot of credence
to reports by authorities like U Thant, the
UN Secretary-Gener.:l, who had occasion to
speak on this subject, He has drawn point-
ed attention to developments in countries
like India. In a report published by the
UN, the Secretary-General says, dealing with
the most prosperous State of Punjab :

“A relatively few, perhaps c¢nly ten
and surely no: more than 20 per cent
of farm households of the Punjab bene-
fitea by the green revolution.”

This is from a survey made by the UN.

Another authority on agriculture, a
World Bank consultant—naturally he should
be a respectable gentleman to the Govern-
ment of India and the Pianning Commission
—Mr. Wolf Ladejivskv, who had occasion
to advise the Government of India and the
Planning Commission at one time, has
drawn pointed attention {o the concentra-
tion even today in the hands of a few
people.

gwumafa Ageg : § @zT F1 gfEg
3T wear g & oarew fafeex 5.45
9T ST AT |

SHRI VASUDEVAN NAIR : I need
not spend much time by giving into the
deiails. Ishould like to guote only one
sentence :

“The existing institutional credit
arrangements with their bias in favour
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of the big owners, the general poor state
of the co-operative credit society, the
predominant role of the moneylenders
providing loans at usuriousrates and the
lowly and insecure position of the
tenantry, ell these preclude a participa-
tion in the new package of practices by
a vast majority of cultivators,”

He came to this conclusion after making a
peisonal study of the rural India in person
and after going to some of our package
programme arcas

As far as the concentration of land in
the hands of a few is concerned, if we look
at the figures it is a profitable exercises at
this time. According to the 17th round of
National Sample Survey (1959 61) the house-
holds owning below § acres whn constitute
62 percent of the total number of house-
holds owning land account for onlv 19 1R
per cent of the total privately owned land.
At the same time, households owning above
30 acres of land who constitute 2 meagre
3.21 per cent of the total number of house-
holds hold with them as much as 22.75 per
cent of the total privately held land,
Accordiug to the Eighth National Sample
22 per cent of the rural households own no
land at all.

The Prime Minister hersell atiended a
Chief Ministers’ Conference a few years
back speciallv eonvened to discuss the land
rcformy measures.  The Home Minister and
the Minicter of Food and Agriculture were
also present  That conference was consi-
derad to be the turning point, something
new, not lik: the old ones © some good
specches were made there and some pious
wishes were expressed. In that conference
the Prime Minister is reported to have made
speech where in she sialed, according to
press reports :

“Il is not our intention to force a
very radical redistribution of land. Our
aim is more modest. 'We wish to ensnre
that the tenants and the sharc-croppers
are not driven to the wall."”

Is she is satisfied only with that much of
a minimum programme, nobody has any
quarrel with her. But in our country even
the reformers and many modest economists
would Like 10 go much more than that.
Today the question is one of elimination of
landlordism, If we are not prepared to
give land to the tiller, at least a piece of
land to the 22 per cent of rural households

who do n't own any land in India, If we
talk of modernisation and green revolution,
we are living in a fools' paradise and we
will not be able to make much headway.

Then I come to the question of produc-
tion. We s:e that production is going up
by certain percentages every year, but that
is all due to good monsoon. If the mon-
soon § bad, we will again be in trouble. If
there is any irouble on the borders, the
government come forward and say “we are
having misfortune ; the production has gune
down™, If we want to have a firm base
for production then we should have a
peasantey with backbone, who can stand on
their own legs

What are we to do about that ?

We have got certain land ceiling laws,
They are, sccording to me, bogus laws,
most of them | went through the ceiling
limits and 1 found that in Madhya Pradesh
they can have up to 75 acres, in Tamil
Nadu upto 120 acres, in Maharashtra up to
126 acres, in Mysore up to 216 acres - Shri
Sheo Narain will take care of Mysore,
pleasc—in Orissa upto B0 acres, in Punjab
upto 100 acres, in Rajasthan upto 336 acres
--1 do not know who is there from
Rajasthan —in Uttar Pradesh upto R0 acres,
in West Bengal upto 25 acres and in Delhi
upto 60 acres. It is like this. What is the
meaning of this kind of a land ceiling

Then, there are so many loopholes and
exemptions of so many varieties [ am not
being parochial but at this stage I should be
allowed to say that Kerala has a new land
reform measure which the United Front
Government had the privilege to introduce
and get passed and which the present
Governmeat is trying to implement with all
earnestness as is possible, There the ceiling
limit is from 6 acres to 20 acres for a
family.

In India today can we afford to have
120 acres and 200 acres for a family ? That is
why 22 per cent of families in rural India go
without a parcel or piece of land. So, let us
distribute land to our people. We thought
that we could get 20 lakh acres of land after
imposing a ceiling. But what has been the
real experience 7 Thereflore, those who are
interested in land reforms should sit jogether
pool their resources together and try to do
something for the rural landless poor, the
Harijans and Scheduled Tribes. Then only
real agricultural production caa go up,
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Coming to sgricultural production, it
has gone up in 1967-68 and again in 1968.69.
The actual figures are not avallable but it
is estimated that it may be 100 million
tonnes. Our ministers have begun to declare
from housetops that we will be exporting
foodgrains to other countries. Tt is very
strange. Are they just upstarts to speak
like this 7 T say this because when they
speak about export of foodgrains people in
my State, Kerala, are not able to get even
six ounces of rat’on daily. The Govern-
ment of India had promised to mive 160
grammes of rice to the State. Similarly,
Calcutta and some other places and under
statutory ration and the Government is not
able to make supplies to such places. When
some other States have drought conditions,
the Government of india finds it very diffi-
cult. In answer to a question that we
asked of the Minister, the Minister said
that although the total production in the
country had gon= up, the Central pool was
not receiving the supplies, Still he says
that in 1974 we will be in a position to
export of 5§ lakh tonnes of foodgrains from
India to other country. Some expert of
some Minictry has made that statement,
He should be pulled up for making such
irresponsible statements. when even today
the Government of India is not able to keep
up -its commitments to States which are
highly deficit 50 per cent deficit, or el-e their
figures should be wrong; they should have rice
in their godowns and are not giving rice to
States for which they have made commitments.
Anyway, I should make use of this opportu-
pity to request the Government to fulfil the
commitments that they have undertaken
specially to States like Kerala because even
t~day we are not able to give 16) grammes
of rice as ration to our citizens.

Coming to one point which is not
directly connected with this but has to be
attended to, the Government has decided,
in order 1o boost up exports of certain
commodities. to remove export duty on
some commodities. We welcome those
proposals ; they are very good. But, un-
fortunately, they have not considered the
case of some other commoditics which are
very sick for many, many years ; they are
limping and cannot stand upon their legs.
Coir is one of them. We were pleading
with the Forelgn Trade Minister—I do pot
koow why he did not convey it to the
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Finance Minister—that the export duty on
coir should go. About tea something was
done and about jute something is proposed
in the budget. 1 hope, the Finance Minister
and the Prime Minister will also take the
question of coir into consideration and the
export dutv om coir and coir products
will go.  When the time comes, T hope, she
will take the necessary decision.

Finally, our friends from Assam would
like the Prime Minister and the Finance
Minister to remember about her commit-
ment that she gave last year for the develop-
ment of petro-chemical complex and many
other industries in that part of our country,
It seems she made a solemn assurance in
this House itself to the people of Assam
which is an under-developed State as many
other States in this country.

In conclusion, I say, my main point is
that it we want rural India to stand on its
OoWR legs, with the vast millions of people
who comprise nearly 75 to 80 per cent of
our 53 crores of people and to contribute
to the development, well-being and progress
of this country then the most crucial thing
is the implementation of revolutionary and
radical land reforms. Even today, we are
lagging behind, Nothing practical is being
done ; nothing concrete is being done. Talk
alone is not enough.  Acting is called for.
Unless that is done, all talk is not going to
take us anywhere.

st Wro FTe {yH@  (ATATETE) :
garefy  wEEm, & woAr wmewm ge
FE A 9T Uty WAy i sfe
Tt ® qutf T owwgar g fe
gEMA  1970-71 & &t FAE ¥
femr & a2 9= & frg? gu sl
o ait & fou oF TeAr feae
g awz & | X A g A are Ay
OTATET & arg A |@ufagi oFETHT W
o7 7 off oY F UqT AT A% AT
el ¥ @r o IOF! OF AT a7 9y
F9 F a1 FE WA W AF 4,
I GHTAATE! AT FATT 1% AT
FW AR 91 | AfEF SEA WA #
wF uww frmmar &1 9w faw # ey
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SRTR, S A A N a¥ag wga &, ¥
gew 1 faw et #Y aTE ¥ qr = v
& vuwT T 47 a9 dw Feard, A
T AT UF WIGATAK §, THE qar
qaqr & f& N " SR E N 5y
I FAT FZAT &, IAF 9 F AqY
FET AFAT R | FLAT WX TOqEA &
/A H AOHT FHAT T AYT F99T FT qE
TEA FY IET @Y =rfer ) oAt gww
I AT A UF AT H /T A S OF
WTEAT FEY WifET 3| raAr #y grad
T@FT IR IR AAT gAYy q9 T
@t #7 2, a8 uw L =R A @HC A
¢ ol 3z =¥ & w59 faee A1 qR
FTT 41 W greaw ofaars & fao dar
WA O (g TER AT QT Hr 40 &
anwAT g o1z of sarr /8t & &
Tz T A A WA g fF oag F9 oar
e @ fym avw ag AW oA oA
rEAT # 1 ZW F dw491 F1 HATE & (7O
geia oF 9% o awe i ey, 99
fear &t wx &3a fFar & fau 2o 1
g |

it S AN EgW WA B I OFEH
feairaitz & aTC H € | 95918 FUT F1
Tfer wad fam vt wf @1 9k o gEY
W & Ol GUTAAT AT A6 A A9 AT
g dumarg f& ag W osEw &0
wr orfe v wf &, ag aga e & 1 &
gwwar ¢ fF owm w@wT @ afa A
TFTH AT aXF AT T AT AT GE A

a3y af oF WA g fF g
Gifn M7 fred gu ol & w@sl &
aE =AM g fear aar § 0 wfa &
Ffrardt gge § IAET aTE W aF A
78 fear mar # | qget A gW @A §
f& w8 @9 7 99 =i 1 a6 &M
faat war & 1 ag WY qar 9w & F

g wifee % o @ @ sfe #) R
@ ¥ IAE qATAT AT gFAT 8, GAR
¥ G J[YTAT AT GwAr F, FarATc wA
wfgs & 9T % )

= A% o ¥ a7 FgAOr wgav g R
wrede fafreee @ s ) A d @&
fir 7 ¥t w1 M gwA AT AR
forar 2, o ga¥ forg qadr wamEr o
T @ 2 ag wfesrsa & | wleAmer
a7 frgw a1 =@ owEr @t @ qang
wE oY | IR AFC gHA qTT FATHT fwar
o7 | IAFT ATF KR g faemar 9r
gE gz ot wgr av fF gfaar ¥ #Er
wfeargas gaar sarer e AE fEar
srar famar garr 2w & frav amar
T 79 9T AT AT W@ F1 AT
w7 ¥ A1 ZHE ¥A Am FT At eqTT
e g 3w ¥ feETl A gem
T AN ¥ IAF aTH HreAfan Ag
AT UF AT R AT I
gIRr AW FzAT ¥ A4 greA W wfe-
ATEAT 77 FA AMAT goF WY Hw ¥
fer aadt v 1 ¥ g 2 gwrdY
9T T AT FT A F HEAA A @Y
wE oY IAFY gaT F | TAAT WTR ) awA
2 | T@ WaHT T A g4 A G
AT & AR |

g FAGT T F | OF qEAY
e A Fer fF odw et owmeT ar
UF 921 W9A 9T F1 AT T AAr
gt at gaa faelt & =<t W wAT
e A AT g AT UF A
1 &g QAT &7 Har #, 39 97 A d5w
g A AT i rgr A EFF oM
gfufaz wnfadt &1 &0d=w wmow 2,
99 9T g i AAET v g e s
wRfEy mfad &1 &, 99 9 A
oAy war &1 AfEE gEe ag ¥ 4
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[t wro aTo Tw]
WY BT A AT ARG E ) O
FAfEA 97 WM 299 AN a7 I@ AT
dYS & W A4z AF F, IAF0 4@ qeT
O 1 W o € FEgwl & T 98
aaT 341 & 1 39 Frew @ aEfamw e
F1 qegal 3t o fer-a-fag aadt S
g

feamt oiv gat foge gu ot &
waw & fau @it grasaF a=gd #, A
% WEY a0 7 w2 gATfRd ¥wa 07 97
a% g afarawdr § | wefoan-frd
FY AT 07 7 f3w wmE FE T IR0
fareft #fer @1 @ 2 1 wwfew @
fremam &9 # fF F2refa wrge, =T
it 99 9T & 9@ +1 ger famr @y
oo g ag & fF ga Zem At a9y &
@ NE 7 A gET FI A goAT | g
A, TE A, & FTw A AW 4@ G
fesam aar far @ 09 g FOHR
oA FT ¢ |

AT 97 oY FdY e g, IAET g
gromrfey §327 97 Q1 e & 1 Al
wrrifea qazT 7 owgess foam &
gafan gasr a1 97 9T 92y AT E
T T & AT 9§ Aiie
ST 7 SET w1 orar 2, @Y T
F A w Az § o a2
gL 2 ¥ Y uF mraeaw wwg
ag 1 At Azw AR & 1 s
F@ g f& s9m w=f A 9 e
g, A4, F0MT wme G@iv 'waw
& a9 = arfom &4

97 AW Ffg £ ow gEd Am
%Y IA% qE9HZ & AU UF FEEEE
qifedr A woaT@l, W & quihe
s FHIOT gEiv gt s, 9 ex
gan gfa-suee §1 ame R
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FTY g7 IA4) AWT 99 I, dq AT TG
feardt & geasfas &1 daar IzF &
gt & vz 3, N S am A R
™ A ufiweaew wEfaw &EEA A
Erz 1 dAgIHe gGred 11 A Wy 92T
FT 66 w7 < faar & 1 Ffw 0w Q@
wedt Fradt wAar fiw T &, 98
ZATC ZW &1 may A€l TEET & W
AT mg-sgarar #1 dg AT g E )
w7 wvE dIrATT A1 g Rl W SEd
grafaa smfenr z=dt @1 fas A9
FTH IT AT A1 w-mmefra gaE 1
7@l faar sirvm, AT SF gad AR
fear srgar, #@w Al F 4T W OOR
& arfadr fratfwa @t 41 s, 41
gare Zm w gfa &1 faamm wic safa
AG F1 A

oiw frafa oz & f& fro=i a0
sranrl gAedl, d9v dafad, &1
ATIAT FTAT q2ar £ | faga @1 @=r i
gardt #fy S agt & sran @ a7 @
FlagmmmmEr o fx ta aw 0
gATet W wwgr Mt | AfwA wE aw
AT fFem & gaF 7 19 790 gaar
2, a7 a% ag fafesa 781 g1 "war £
W T AT q7H A 8 FHA F1 FUSM
®ET T JEAT FET £ | gEI W A
gfo uw o) gTedt 2, o it aw faer
T, 9 fa¥T Fd & A ARl
fraes A agar g & swEr feamt
®! grd #1 agaT g9 F Ar¢ § fawre
star wfgr o wR fod o e
qrfedt s FE AIfEd o

s F fomm dfafede, s
w9t fawst w9 Ffe & 77 anEt
7 frar a® qgar &) @mawar F34Y
wifed 1 sg an wafefedl ww W
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T §, 9g 99% aga BF fe@rd
¥ e 9 faoelt A & wfegfae
¥ fgara & & wdr 2, o« fr fewm
w1 oofr| 47 gfa-gfae a8 W1 w=ar
¢ #fa & fair e 9 W &
¥ g7 sz frama #7 @@ F1E) A E )

TeaTe e F1 qeraTe &1 g
¥z AT WAt @ ek gEEr §€ 97
#ifemr erar st &, afew T SwA
7z Tt # & fr frme # AN
waefrary foemit 3 rd  fowee W
wY7 geq qmat g7 faq 7 owaw waAr A8
fear smar @, A1 Z@ A ®vF warwd
9% 4% a7 W ¢ | feam 1 a6 9%
difan qard ard) @) 2, gEFY SrTaEA
¥zt g @) 72 &, afva gaar aEf-
mrfamit A K gAY wAwTd A
a7 faadt &1

frare & far maf wedr YR #
aa%, fad wlv & | &fsa 79 @ #
fr ¢ fefezafaeza 1 & & 47, fA=e,
fram & foed) & wrg &a £, 99§ A
i q9X gAT £, 77 feAm ) AR 919,
g wqr fadl & fgara & famar 1 9z
FsHarzas ¢ fr famm & T 7
far g€ 9 A WA A G T
AT ATEAT £, 41 9Ek TW A W
oHF @ WA & e ) gwer af
fiw g q7 A7 famar ¢ 1 ag) fedfa
wEureay, faw oitem wir & & ot
2 | guw! @) weAr w9y ofa-freew &
feara & faselt &1 & ag ¥ T A6
® o g & o yem AR A @
#ifs Y srw war, @ gR wwwr ¢
fiF gaTIr 2w W AEY 9 qTEe |

ot ax & fez dfafadla a1 graw
may ¢ cferdim § fav aga gfasr
vuw wfer fawa & #fF fizia

200 wwar = & far o #f sfemwan
FT ATHAT FAT qEAT ¢ w9 ar 10
RFET T W TeEe &4 9%aT & ) W
fram s Fawd qmrar wr ¢ Wk
qg AL AqE q@AT S @ E | R
T8 ErAT @Y, At 0% T @rAr, @
f& @@ F BT FA A ATE FCT
AT I T g & fEAe omm aEt
g wRAT

o et efeaer wieY fafrert @R
arEaTfeeT oY, Y I g7 ameEr fwa
o1 f AT # fasmw & aw s ot
Heat e zaT foar T 9T, IER fE
gr #7 fear s ) waw aeft amae
oYr wr &Y wfzArzdl ¥ FTow 9w
g At g W F | IR qenfow
e frwvaEE 7 o e sy
graTer F1aw fEar A | eEw wEaT agt
¥ ¢ fefigam Wiz & fav wifog &
ATA | AT AT ATSIA ATEA & AT AY qW
ar@ qIEl WITE, SEAT v qw fear
WY A0 | AT X 0T dYH [ ERY
AT oYde &1 AT 1T FIW T g @
frge g7 @Rl # frogd gTo@)
qRAT ¥ | A9z W 7 e fruy go
gaTal w1 B T 3§ frgEngw
37 AF AA

SHRI AMIYANATH BOSE (Arambagh):
Mr. Chairman, Sir, The Prime Minister in
ber speech has said this, and 1 quote :

““Measures have o be devised which
while providing welfare, also add
momentum to productive forces. Any
reverance of the vital link between the
needs of growth and of distributive
justice will produce stagnation or insta:
bility.”

Mr. Chairman, Sir, in 8 country like India,
there s Dot merely a vital link between the
distributive justice and productive forces, but
io Irdia. dhiribut_lve justice is the very basis
of economic giowth and capital formauon,
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Mr. Keynes has put it is very simple words.
He says :
“Production at any given time always
equals consumption and investment.”

That means the more we consume today,
the less we invest for the future. Tt is on
the basis of this economic principle that we
have to consider capital formation.

Sir, Eng'and had taken almost 200 years
for her industrial revolution. The labour-
ing classes were exploited and capital was
formed and industrial revolution took place,
over a period of 200 vears. In India we
want to take a forced march to sovialism.
We want to do in 50 years what was done
in England in 200 years That, Mr. Chair-
man, is only possible if we follow one and
one method only.

In India people must be told clearly- -
that has not been done in this Rudget —
that they must starve today so that India
may be built. 1t is necessary to tell the
people that starvation, suffering, and sacri-
fice arc necessary today so that India may
be built. There must, of course be common
suffering and common sacrifice, Equality nust
be forced on the people of this country
through legal and fiscal measures. This budget
{s certainly a move in the right direction
But it does not go far enough.

If1 may say so without being dis-
courteous to the Prime Minisier, the speed
envisaged in this budget is the speed of the
bullock cart. Tt is necessary that we tell
the people that we must consume less and
Jess s0 that we build the India of tomorrow.
Examined from this point of view, you will
find that this budget is a weak and he-itant
budget,

It is not possible to frame a truly
socialist budget within the shackles of the
present Constitution. The first and the most
essential thing to do is mot only to take
away the right to property from our Consti-
tution, but to bring about such chaoges in
that it becomes possible tn legislate for
socialist measures. It is a Constitution of
myths and denials, myth, created for fooling
the people and denials for the cc man.
Therefore, it is necessary, before we can
think in terms of a socialist budgei, to
bring about a socialist Constitution,

I say that India today stands at the
crossioads of history, Let me wamn this
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House. What is happening in Bengal will
not remain confined t» the limits of that
State. The people of our country will certain-
ly bring about a socialist revolution, It is
for this Government and for this Parliament,
if they so will and desire, 10 bring about a
revolution by consent : otherwise, the people
of India will bring about a revolution by
force.

1 call upon the Prime Minister who has,
1 hope, ushered in a new era in the history
of our country to proceed faster. ILet her
forget the speed of the bullock cart. We are
in the atomic age. Let us follow what
Lenin did in the Soviet Union in 1¢20s,

When w: say there must  be
common secrifice and common  suffering,
what do we mean 7 1 will relate
a story. A few years ago, Louis Fischer
wrote a book on the life of Lenin, He
relates there a storv he was invited to
dinner by Lenin in Kremlin in 1924, This
was in the midst of the civil war. Lenin
and his wife were there, OF course, in
those days food used to be cooked in the
common kitchen in the Kremlin, It was
only soup that was available. Fischer was
invited to dinner with Lenin and his wife.
It is very common in Europe for ladies to
join on such vccasions. Fischer asked that
Lenin's wife also should join hlm at the
dinner.Lenin was hesistant.  He said, "“We
will finish, and after that my wife will have
food.” Fischer insisted that Lenin's wife
must also join. Then, Lenin had to say,
“There is & slight technical difficulty. 1
have only two spoons. You and [ can
have our soup first, and after we have
finished our dinner, my wife will clean the
spoons and have her soup,” That is common
suffering and common sacrifice  Therefore,
it is necessary that, if we want to take our
country in the direction of socialism, we
must begin austerity from the top. Lord
Kitchner gave a very effective slogan to the
people of England during the First World
War, “We must save England by our
example.” Let the leaders of our country
today save India by their example.

SHRI PILOO MODY (Godhra) : How
many spoons do you have ?
SHRI AMIYANATH BOSE: 1 bave

qQuite a fow,
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SHRI PILOO MODY : 1 am asking
the Prime Minister. 1 know how many you
have.

=Y frw wox Wt (wgeet) @ el
Y, 1970-71 T a9z W gHIX ATHA &
7g AlE AR X TF @A-ded aAc g )
@™ A 9T g8 dmae @ ¥ "EeH
¥ | WATIETE F AT Al T G, SR
®1 awd ot ot awe i 3 gAn wrf Angfe-
foF wr9vzma adr & fwdwE 3 W
S 2, ard arfafer aedfar
I A F 1 THY ATE F AW 0 qfew
wATET AA GgF AT A 9 Gafgaw
THZ | TR ZAT qHRT T W TZ AN E
fr mg awe fzaa awz 2 W17 g9
T 2

A 21 g e AT §, 99 gw
AIEFIERT 7 TAFD 2Ed F—7U19 "7
frevegfee wfizm &t ama | owmEfEE
qrz ¥ sfagm § A qUA faurw 4
T ¥ IAN AT WAET F WG a9
7z T g §—0g 1T Aad |3
ar 77 gw ag Wk {5 wwEr ft Jgr
qTET & A gArT weAr A gt 7 ag
e g ferzegfrr draw Aadax At
A 1S Pawdwr AT @ &) IEE
aER F7E ¥ fav gy FoRe wew @
w&d ¢ o) g g ave ¥ Ay qrd
FiForgay Fd a7 aml = 98,
OF I AR T ATE & AT & TG AR
2 fF @ a9 # ok @1 " st oart
Tz ¥y far w4 7 fogy Q- g
¥, W A ® it aga @ g,
fefrdfdia 8| s gz serfe ¥
UHT q9E 5 A FT AT 4T | AEA E7
a% ag ara @gr Hr &1 faeet aw o
@A gwEar #1 & ag § g, wid
o farz mfs ne v A am@m ) W
T & & Foet A st ard few
# g v § gan e & s Al

gy e agt zaw o=t A 7§ W%
gaam B AT ¥ far gm gl f
i ¥ gz fewiw 2 ) Afvw Fem uF @Y
fmmr & 2 1 gadt 17 fawdt femafY 3w
awz & 7Y fagar f-Aq art & qoe §
ag & FTA1z 437 71 foeeT @3 Fram
IR A9 ST 91 Frgy 1A el &
FAZ A AE MIZ AT F ETH WX X
FIOqI2z %27 & fam oYv agi o< fear
mr fIw A Fadr q gy fea-
gferdl waw 3z a7 F, wAAw fm 82
fr seftfrn = ATz, IAAT gEr AA, TEEY
fezzd w7 771, ‘Az W7 Fafafadr
F ara 77, Afr A 1A e auw
FritaaaT ury ¥ 77 FTINET §927 AT
F737 & fAv ¥ | 3 97 & g A g,
A7 AHAAT A TH AA= 7T Ay fogEr
AT A ¥ awz § 2 ag fwfae
wrratrz A1 a2 a3 A ffee
FEATHT FT FTH  F4d 4 HIT ITHT AT
1A T 9T W7 TH A9T H AV qg ANy
1

T2r A ¥ e 3wz o fefae og-
afemn w1 TrAr Wifen, afew fee o
225 70 wor o7 fefrr sl
fear mm B frey mmer T U
¥z 254 F0T wwr A qr, Afew ger
feaar—290 71T wqar | A7 T YT
qAT Y ¥W a7 TreA FiY fis 225
FO% WY & | w9ar Wt sy fefefae
FET g, A A ag A X awd g
WE SRl M AR aga g% aw f
amwal g fF A ot & S fr W
#—-100 FTre FraT FATRT AOIT |

At FHEAT TH awe & o faEr
A1 ATl & a9z i ag ¥ ooy ‘W
weETTHE AR awe A A awe
TR ¥ OF 7% g a4y A #fe
T A wdsgreqr g8 Aamd @,
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[+ fra =2 W)
afer zA§ ag a7 T & swmfa
AEIRT, TH qAT § A7 AFEA & aTC
HAEA G FET TS, § IH 4L AT H
wra M, afsqr 9= A% wemmTEE A
AT 2 dA-dTET A UWEiaEz &
fon, ma A7 ¥ zrzEw ofwns & &
Ft wmernz & far owd medr w8
&k &1 o sEwETm  ATTEW TR A
ag fawifear 4Y 4 fa zroas ofans &
etz A Aify gw mfea 7%,
gAAfET IA AT AN AL AT TH AL |
g & | VPTG THEY A A1 gwa fam
qr fiF 200 fa A1 T F1 areEr
FETL 1 T anfgm—femgeam #t awar
#1200 T A TEIATAHZ AT ATCED TT
ard r wEE oAEl ¢ A7 faeree faw
gt MY T fgmrd AT g fF aAr-aHr
g Smm W whw waa g
ST |

g qA a™m @A fw 40 ga
e & fAm Ty maT 2, 9@ ax T A
@ @ 94— I Tz Agar g v oo
s zfagm #r @Y 100 g9 98«
faears A wHAT ¥ arge fewaifd 9
aE FT T qAOEEEEE AfAfEz 9
qra @ 9 W gaEr arq S fFar ar,
Ffes Far IAH FHAT |ETIATET & Ty 7
T FEOET qotardt qw &, g o "wA-
wEgHe af ez W Se-nw e
F sumeqr 2, Afew fee ot q@i @
FHrETE T4 2 |

T KIA-ANAT T AT TET IEA
sfeae fer ¥ AR faasr agg o
T AT T, A IE IR W@TE | wan
gy Y IFMA Y FATE 1 7S W @-
BT FEN § T HIT 25 91
TR EFAW ¥ WTAT | WX AR 9T,
gyefa AEE, TN dWT oW

%7
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FAA 9T 93T 2, A(EA Fgr amar g 6
g FW Tavw a1 @ w0 afed
T qeF 7 ag fegrwm @ feard v
waT F1 gg aaardat & 5 dvmofme w1
feaar =T aret & oy geat frw A
7 g7 fFar smaar | 556 02 WA ¥
STTET FYAT TH AHT F4q vfad §

w9 237 AMT AT ATH WAL F A7 FT
TAT 2 fr 4000 wo 7 fafez taw
F7 5000 %o 7 faar wr # W TEET
TAm AT i A gz ¥ @
21 T fAv g A @ e g—
df AT wEAE A aeae A A,
A9 I F492 AI TV wEA, AAU
g E it T2 F) Aumfa mEEm, Iw
#rz #1 Arsferw gwgEz 0 oW A
qF-aTEA  AEL 2 | W few wwav @
frzaad Trawe & wrw A7 w0
afz ag ama T @ & fr 5000 %o
ATATAT A WREA! § wW o owr §
fam 417 %o wgiT wEATE, I TG
grias WA §, 9 e u E 19
Arwam = £, afe g7 fafr v
¥ faq ar g3 o ¥ & fao wew &
st 2, fomd 3 owrr @z o@w, @
F2 A WEW ¥ @7 @wdy g, Afew Sy
araTe wgdt ¥ fr gw wawd ¥ agw i
wiesr ¥ gw 39 wwIer A w7 ww
g & wowm § f5oowd feei g
qFETC TEI g1 ARG @, TW GTEIT &Y
o fmz oft TE 9T q57 w1 wfew TG
g1

9T 4 d79 IgW qr AT § | 4w
&% SIE X 5 A ¥ F9T 5 @
g 10 &= & s 7 qde & 4w
wgar g fs 9w arg a§ 9q @ a@
w1 WIS, 97N 9T g 4g wWar #6i g !
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FFA IT—7 gz AT e eI
TR, 10 q@=z a1 15 q@E ar
20 g Wi g ? 10 ar@ ¥ Fe
9% 7 q3&+ fF mraT 9 TEr qar g,
THFET &7 dUnilET 2, #AT AI9EUE &
form® omaTe 97 WA TET dEAr faar
2 oAff waaatgzed wg fa fe
5% 7 qua= aw faar wma, o A W
Hgar ¥, W= wmo, gEfAU wmoR
Tt 7@ fear i 3 qrowt gAeET A
g o amer, wd e qamr R fE ol
AT F FAT AT AZY EAT |AfET
Tg F1E Arafarz qgt 2, oF nags v,
afFr w8 97 o ma wr€ enA Ad
faar |

AT am 4 FATERl &1 #Ar
aTar § 1 A At S g v #
I7h AT g Far AT AES 27 A
STodt f#m TAWA AT AT THR @
qAM? A A F AR OC AFT A9
FT IEET FYA O, ITH A0 W94 440
e farer 27 fwE A TR & R 9w
97 g qATHT FEAFN FEAAIAT gHE!
FAT T37 | 4 AT Frgar g fw et
drguer & fam ook orF F19 =/ R@Ad
1 waw qra w1 wew TE 2, e
adre ag @1 f& AR o fww @AWA
g W TH A ¥ AT dEr T
& ¥ gxar @ 1 9fe Ew de 7 ATa
¥ §T o wifsz wI=f 7@ &, IA aE
¥ gt ot F1% sgaeqy At & & =;gar
§ ¥z wifez o= & @T9-ATq TG
&Aoo & for oft AR @ fge

wurafa wgrey, g0 auTaag §1 g
¥ WL 9 39 FET g R ZAr agl
g = fradt @t sifgu st 9w
qT ffaaT EF mAr wfge | W12 Al 9T
o & 1 g 10 A 7 77 g A
1500 %o wrgaT< arfy 18000 %o @+

T grAE  HW FY difFw 34 fze
ST JHFT YA TR T AT A
F1 ForT Arfgu—aw 9 fraar i
s A/, 100 a7z @), 200 qeiee
&, 300 7= —ag @A IT aFar
g

wa 7 40 g9TX WA FY ar@ AqT
agar g1 40 gATT wqET WIgA fRE
grarx o7 fesq fear & 1 wardt & &
fragrdfes gan ot aw o ¥
Y@ Fpmfe S gae & & arfe oo
dide st IRA Wr WG | 40 gATT AY
=R A fe w9t 77 Y @, a8
FATT |

froz 7 o9 qTw EITT 9T FLA AT
@ &, & g g fr afe g 9x fime
T4 2 2, ag A w7 gAY Tifgy, 500
%o FIAT fgw |

TR fAR H g W Fo 9T
TFAGIZ FATA & for Tt i 9.75 FAY
w7 £t gz & 7% ¢, Afew gaq oEEad
FFAATAT qE F 1 T DAL IWe W}
ATAATTH AT A, AN T RIATER
0T |97 w07 47 AFT

arzFA qret & fam 20 £o gAA *
WA A A A & gam WA o @
Fga ¢ 5 w9 e 93 § arfarae av
oF "t anEfea 97 9@ fT 3w fa
feqar &= 1At & 1 afz 20 o a¥ giar
g @ gw "A & fAg dare &, afew
Y T4 wART @Y AT 1 AT &
WAL M E—AZ AZA T A F9 50
To F1AT wifgy | AETAED & fAn gz
e 250 we AT wf #, THEY ®I
g=vy &, f&T ot v@Ar g AT 100 %o
AT

g7 ¥z 9% 41q £ a@ 97 gET
§ 1 w7 A faai fazg adl @ g
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[t forr =z w1]
FYqraT AT F! OF FeAAefed FHE E,
gy 1727 #f foii? & wgr mard—
fergear afga 11 #r9g ofmm w40
§, fomit fergram 1 A7 1047 &,
g3y Y faganm &, ofFemm &t =
o oY feggeAA & owmT 30 3EEl
#far 32—

“Annual real growth rates during the

1960s"
oM A3 9T TAE N I F9 §, A
wmy A fefar wrafar agpm & =
AT TF AE AFA | AW AYA FED Y
FEOWALT TR FY AT a1 -
&t 7ot 7 Y zERY wrAT B, IAE RS
o &y faar o awar &

W # # gar awgar g fr wfew 2w
a % 2 fF aga & S doafera aray
¢ @ura angfefersi Ma7 & @1 o
A & 00 a9z § ot o mfewent surar
|rar war # afres amefferer Ay
L

ot Afroe fag Wwd (o)
HEA HANTW, KT JAT A AT ATEAATH]
T WITT ¥ gU fow gEwTC AT awe 3w
fear 2 S fao g% aurd B
WTEAT § | ¥W AW 9T Q19N gU agA ¥
Wl ¥ aga @ aF w4 &0 qvg s
AT JF A A #gr fF ag vz firs-
T O FY AR F TAFT TATIT TR |
IAET T gAA F A gH Twr
IR & et §Y = § w@Agw
gt 1< gt 9 A9 w0 ofw
wgwa | F orgar @ wEiww ardaw
At Y wferreat # W I S
wTHfaT guT & 1

gw Wt ey Do ¥ S @ F
AR Whhewd fg g g9 o
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w21 ¥ forw o2 & s § @@ ga
o yamE: H9 suT wiwm f, afz
T &g A1 TR Afawdifs A gni
e w2y F gH AW &y 16 wfqwma @49-
der & of 13 whrwa ofw &1 S
oAy % Ffg & o o frafoor fear
T AT 9 a1 f

“(1) Continued expansion ol irriga-

tion facilities and reorientation
of irrigation practices.

(2) Expansion in the supply of
fertilizers, plant  protection
materials, form machinary and
credit

(3) Full exploitation of high-yielding
varicties of cercals,

(4) Intensive effort in selected areas
to raise the yield levels of major
commercial crops.

-
w

) Improvement in the agricu'tural
marketing system in the interest
ot the producer and assurance
of minimum prices for major
agricultural commodities.”

W T 2 fr rAw AT wer g
T oA A F ) q@ oW W F IW
st # 25 wfama fa=re g @ & ok
g w1 7 50 sfqma faar @t @ @
YT safF 57 aore 7 25 wfama fawrt
FT T T@T TAT @ Al W wew wAW K
#aw 6 wfowa foaré &Y @ & w@fF ag
9T A F & AT & qrwAt W /R
¢ fawrd & o &, @@t qfw aga
IS BT gU W AG 9T g Fararc
AT TR F @ &
fgt wrat 3 gEq =W UF & | IAF a1y
# % g9 wiwd [T AEAT ) R T
aTsl ¥7 graew g, neg g¥m W wfa At
Tt freiteT a 67 feardter @28 & 1
W ot 67 fearre afy gare =t
framfzz o &1 T 9w ¥ I s\
F Fgem ¥ AY qF TTRATICR 1 MY
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¥ ¥ 49 grfevew 3g@ § @@ AW MW
FRagq 34 & | T F ot § fog wew
S AT OAAT FT WS WA ¥ W
&9 ¥ F9 5 frenite g o 9gar € 1
Tq gfeard 1< 3@ gfaed aga & 59
¢ wafr 3w Y wfy =fes sieq w=-
T AW @ e & 3 wiEw g T4
w2 #1 sfy safer wtga wweAT 186 &
g1tz W ogmWy ¥ H AT EW
fawfam w2 & 9@t gay fawfaa w3l
& qUaT Ard a1 foaenardt g T
g | ® gurT 7 & graAr sew fE ¥
Tg A1 HETy W £ AR "yd q9e §
WY FErT 25 FTrE Y egaedr 1 2
IHET AT | AET q2W § AfAw 31 age
|IGRT g | AATEAT § qqT qTAT # Al
IUF:T ¥ | G 9T AIG T FTEAEAT G
gEd £ W@ad ¥ g §wAl A
sfeggamam saar &1 o 99
ga< ur, fageae fadt Aandt s AT
W @4t g7 € T & | s fawm g
qga & 9T &

Fgl a% fHEs a1 a\ g7, wed
gwafe 97 qgdr & 7 Fq09 47 q0q
gt g a® a1 I ¢ Afvw 9% @m9-
#rq ot FFIfAar § 0T A A aqedr-
TF § & F39A] & WHA FT GEAE IQ&
€ W wwa ARG &1 et e Ox
TET E | TW NIR AT A AT IE A
Wl T AT ST FET |0

T Rl & WY A AT FIGT §
fe yam 7=t AgEAT W e ¥ oA
W9 &Y a7 fat e &

17.00 brs.

SHRI
(Kolaba) :

DATTATRAYA  KUNIE
Mr. Chairman, Sir, in the first
instapce 1 would like to refer to one
trecii] provisicn in this Budget. That is
tke prevision of Rs. 175 ciores for certain

purposes under the heading “Loans and
Advances”. According 10 me, this is really
2 new departure from the existing policy as
regards loans and advances and, thersfore,
it should have appeared in the Budget asa
pew sefvice or as a mnew instrument of
service,

The details of the Budget that we have
got are very scanty. I have made inquiries
io the Library and 1 find that pacts 111 and
IV of the Explanatory Memorandum have
not vet reached the Library. Therefore I
must refer to Part II only where in on pege
69 I find under the heading “Loans and
Advances" a provision of Rs, 766 crores for
the current year, of Rs. 1,031 crores in the
revised Budget for the current year and
of Rs. 847 crores for the next year. Under
that the expalnations are given but the
details for non- Plan purposes are given in
paragraph (d) on page 6Y. From there one
finds that Rs. 105 crores were provided for
in the Budget of 1969-70 as regards purchase
of fertilisers ; on account ol loans out of
small savings collections Rs. 87 crores were
provided in the Budget which in the revised
Budget is put at Rs. 81 crores : for natural
calamities there was & provision of Rs. 35
crores which has been raiscd to Rs 100
crores in the revised Budget. When we
come to “"Miscellaneous™, we find that there
was a provision of Rs, 63 crores which has
been raised to Rs. 275 crores in the revised
Budget and in the Budget for the next year
it has been put at the level of Rs, 175
crores.

Going intd the explanation, what docs
the explanation say 7 It says :

“The excess in the Revised is mainly
due to additional loans to be provided
to States towards cxpenditure incurrcd
by them on relife operations in ureas
affectzd by drought, floods and cyclones.
{Rs. 65 crores)".

But 1 am mainly referring to the next item
which says :

“special assistance proposed to be
provided to some State Governments in
order to cover gaps in their resources”.

This is an innovation in this Budget. For
special assistance proposed to be provided
to some State Governments in order to
cover gaps in their resources in the revised
Budget for the current year the provision 1s
of Rs. 275 crores.
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It further says :

“The next Budget includes Rs 175
crores fou special assistance which may
have to be provided to some States to
cover gaps in their resources.”

What does this mean exactly 7 This has
been incleded under the heading ‘“‘Loans and
udvances™. 1 am swiprised whether it is
reully louns and advances or whether it is
really an outright grant provided under the
heading *'Loans and advances”.

I would like to refer to certain informa-
tion that has appeared in The Times of India
dated the 12th March. Under a two column
heading “Tussle likely between developed,
develuping States at NDC meeting™ on page
71t cays :

“On the basis of the discussions the
(Planning; Commission had with the
Union Finunce Ministry, a scheme of
special assistance has been evolved and
@ provision of Rs. 175 crores for
disbursement in  1970.71 made in the
Budget for the coming year."

“By and large, the special assistance
will go..."

..-it is not loans and advances ; it is called
special assistance. I would like to have a
clarification from the Government...

“..10 such of those States that did
rol beocfit from the award of the Filth
Finance Commission last year. As a
result of the award, significant surpluses
uccrued to eight States . The apecial
assistance to be given is intended to
help the other States to meet part of
their non-Plan commitments and check
diversion of Plan funds for such
purposes.”’

It further says :

*'But even with this bait, the Cenire
may find it difficult to get the unanimous
approval of all Siales to the revised
draft..."

I do not want to go into it. This provision
of Rs, (75 crores in the current year and
Rs 175 crores in the next year's Budget was
criticised by some hon. Members as if it is
a discictionay grant at the disposal of the
Government, the Prime Minister, and they
wanicd  the details as to how it is to be
spunl. Some hon. Members said thau it
will be used discriminately giving benefits to
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some States while not giving benefits to
some other States, thereby creating difficult-
ies und difficult problems.

Looking to Part 2 of the Budget, last
year it is very necessary that I must look
into it I find, last year, there was no such
provision at all and 1 find that for some
non-Plan purpose, there was a provision of
Rs. 232 crores. But it does talk of such
sort of an assistance. If loans and advances
are to be given, they ought to be loans and
advances and not assistance. The Part 2 of
the Budget tells us that this assistance is to
those States to cover up their gaps in their
resources. Now, the provision is of Rs.
275 crores in the current year and Rs. 175
crores in the next year. The Explanation
says that it is being proposed in the current
year, that is, it is beiong proposed for the
first time, When it is being proposed for
the first time in order to cover up their
gaps in their resources, 1 looked into the
Supplementary Demands for Grants that
were presented only yesterday. The only
explanation one finds, on p. 107, is...]
quote :

“The re-assessment of the States’
resources recently made by the Planning
Commission showed that a number of
States were likely to have non.Plan
deficits or gaps in their resources for
financing their approved Plans. In order
that the implementation of the State
Plans i not hindered on this account,
it has been decided to provide special
assistance in the form of oon-Plan loans
to such States.”

This means that in order that the Plan may
not be hindered by cach State, under the
euphemistic word “Non Plan assistance”,
these loans and advances arc being given
and, really speaking, they are not loans and
advances to the States but assistance to
different States so that they may be able to
complete their Plans. And this is going to
be an outright gift.

First of all, my objection is that this
cannot come under the heading “Loans and
Advances”. My second objection is that
it is not for non-Plan purposes, 1If it is
included under “Loans and Advances”
for non-Plan purposes, you will find,
in the Demands for Grants, that
these are for Plan purposes as will,
Therefore, this provision of Rs. 275
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crores in the current year and Rs. 175 crores
next vear should have been added on to the
Plan advances tha' were being made. But
as I read out from the Times of Indiu, the
scheme that has been evolved is a sort of
assistance  In o:der that it may be included
in on¢ of the heads of the Budget itself, it
bas been included very wrengly and
euphemistically and thereby misleading the
House  An explanation ought 1o come
about it, On p 107 of the supplementary
Demands for Grants presented yesterday, it
is stated :

“The re-assessment of the States’
resources recently imade by the Planning
Commission showed that a number of
States were likely to have non-Plan
deficits or gaps in their resources for
financing their approved Plans In
order that the implementation of the
State Plans is not hindered on this
agcount, it has been decided to provide
special assistance in the form of non-
Flan loans 1o such States.”

179 hre
|Mr. Deputy-Speaker in the Chair |

Well, if the plans are not being implemented,
give them loans for plan purposes. Dun't
call it mon-plan purpose loans and if it is
an assistance as mentioned in the statement,
it is not correct.  ‘[liese arc Supplementary
Demands for the current year, The Govern-
ment have not given details as to how Rs,
275 crores are going to be spent and whether
they have spent uny money 'ill now. This
money his to be spent by 3lst March.
Which of :he States are going 1o benefit out
of this Rs. 275 crores 7 If this is only a
grant placed at the disposal of the Govern-
ment, when will the House be taken into
confidence ?

The House is being asked to-day to
consider the question of providing Rs. 175
crores lor the next year and if the supple
mentary Demands are taken, the House is
asked to grant an expenditure of Rs. 275
crores. This House is going to be asked to
sgree during this week to an expenditure of
Rs. 400 crores on an item the details of
which are not available to the House. The
details wot being available, it is really
necessary 10 koow first of all whether
Covetoment will supply a note, 1 went

through Parts Il and IV of the Budget
Explanatory Memorandum and they are not
avaflable. 1 went through the Supplemen-
tary Demands for Grants and there also I
find no details as to whether this Rs. 275
crores been already spent or is going to be
spent by 31st March. The House has a
right to demand an explianation for this
and before this explanation is made
available, not !> agree to these demands.
There is the further point, and here
you being the repository of the privileges
of the House, it is the responsibility of the
Chair to ask for detailed explanation so
that the House may be able to give its
verdict upon it, If that is not given, I will
request you to withhold the grant. I
remember @n incident in the Bombay
Assembly when [ happened to be the Speaker
and my colleague, here, Mr. S, M. Joshi
who was a Member of that House, raised
a point on a small sum of Rs. 50 Jakhs
which was proposed as o specific grant at
the disposal of the Chiel Minister. He
raised a point of order 1 looked into the
matter. Asked the officers of the Govern-
ment to explain the position. They said
that it was only a discretionary grant and
the details would come before the House,
Therefore, I had to give a ruling. So, I really
want to know whether this Rs. 400 crores s
only a matter of money being made available

and that ultimately the Government will
come to this House for the sanction of
item-wise  distribution. 1" the item wise

distribution is not to come, it should not
appear in the Rudget but it should appear
as money yenerally made available. This is
being indicated under the heading of "Non-
Plan. Advances to States'. This is very mis-
leading. 11 there arc non-plan advances,
I would really like 10 know whether in the
past this Government had ever given details

to this House before taking vote of the
House.
Therefore, the point for consideration

is whether first of all this could be included
in the itcm of Loans and advances. Secondly
is it for non-plan purposes ? Another point
I want to bring to your notice bevause I
find this House was not taken into confi-
dence. 1 am referring to page 69 of the
Explanatory Memorandum Part Il. | am
talking of State Plan schemes. It says .

““The cunent Budget provides for
Central assistance of Rs. 615 oroi¢+ lor
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State Plan Schemes. The assistance
for State Plan Schemes is now released
in the form of block loans and block
grants except for releases made through
the National Co-operalive Development
Corporation. The Budget Estimates were
framed on the basis that 70 per cent of
the assistance would be in the form of
loans and 30 per cent in the form of
grants, "It has since been deci'ed that
the development plans of ladakh arca in
Jammu and Kashmir, hill areas in Assam
and of Nagaland would be financed to
the extent of Y0% by way of grant and
107, as loan.™

I would like to know as tn who has taken
this decision? The explanation says : ‘It has
now been decided ”

MR. DEPUTY-SPEAKER : | would
request you to conclude, ‘There are others
to speak.

SHRI DATTATRAYA KUNTE: 1
would like to make it clear. When thev say,
it has since been decided, who has decided ?
Is it this House which has the power, or is it
somebody else 7 The explanation is very
euphemistic and it is put in the passive
volce. It has not been shown, it has not
been made clear as to who took this decision.
These details ought to  have been made
available 10 the House. These details have
not been made available. This is an im-
portant point on which 1 would like the
Chair to protect the rights of the House and
stand by the House and say that till the
details are made available, oo Grants would
be put to the House, (Inrerruption) 1 am
not concerned as to which States ars there
to which these grants are made available.
I do not want to say that these grants are
being used recklessly. [ do not want to say
that. But | want to say this, that this is a
matter which should be brought to the
potice of the House. Sir, this is not a small
matter. This is a matter involving Rs, 275
crores for the current year, which will be
spent by 31ist of March and Rs. 175 crores
for the next year, fur which no details are
available. Those det»ils ought to have been
given to the House, It is the duty of the
. Chair to protect the right of the House and
the sight of the Members. I, therefore,
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raise this point of order.
to decide on this point.

I would like you

MR. DEPUTY-SPBAKER : There is no
point of order,

SHRI DATTATRAYA KUNTE: Iam
sorry .you bave not understood me. You
may please refer to the Directions given by
the Speaker. 1 would like you to refer to
the same. Any point of principle can be
raised during the Budget discussion. 1 must
make my position very clear. Why I am
raising it now is this. | could have raised
it when the Demands come to the vote of
the House. At that time I could have taken
the time, But 1 am raising it toddy because
you are going to take & Vote on Account,
which means that 1/6 of the grant will be
granted today and if it is yranted today
then, 1 will be told that I am out of court,
[ am barred by the vote taken and therefore
I have got to raise it today itself. Why 1
raise it today, 1 have made my position
absoluteiy clear in a letter I wrote to the
Speaker. 1 have made this position clear.
There is going to be Vote on Account ; the
House has to take a vote on it. It is wrong
to say that point of order cannot be raised
on a Budget ; it can be raised. (/nrerruption)
I must make my position absolutely clear.
These loans and advances under non-plan
schemes is wrong nd secondly, Sir, it is a
New Service. And for New Service, you
should have brought it specially to the
notice of the House, It has not been shown.
1 would like the Chair 1o take serious notice
of it and 1 would like the House to take it
up seriously. This is an item regarding
which no details have been made available
to the House, and it is not a small amount ;
it is an amount of Rs. 275 crores, it mezns,
more than one-fifth part of the total revenues
that we are collect ing.

ot &0 ATe gOW (THEAG W) :
JUTSTH WEYE, WET FAT St X 1970-
71 %1 Y Twz ¥w fear &, 9u® fao
¥ grat wOaAE 2T g 1 TWH IR
W@ @ ousd T T § ) wad o
TER g T A7 ¢ 5 9t fogd w
q § T o d@dw @t | oy o
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Tz ¢ fomd 0@ & s A der
g 7 93T @ Eaw #7 afer I ¥
g faat & o fred gu S & o
faw g5 dwrd @it 1 45 fast ¥
far fadw F@Fw T4 | WA
YR aEAm e a9 & 17 & f¥
do @ #1 vf 2 A Ay
ey 2gm A7 fafgz & ot agr faar
mar ¥ 1w oaw e 9 3eaT e v
aA ¥ fe o @z & wim A Ry
FAET FW, I T wEA R

Te o7 w7 omar & fr Ama 37 T
Froau e oF gt £ fr Fwd gzt
T AT T F T & o oEr & ag
formr =T &1 Frwat o7 T wET @
qear =rfer ar, faq s £ a9z 7
T AF AEL TAT 4T, IAKT AT F4AA
ararT # qzAt a1 @ & | §g wEAE
AT A THET AT 3T I8 g9 9% "Gl
# afra @ gerz T Al 8, <9 ST
Fir A1 Arma A7 2 IRW fAAr AN
AXE, ATRT qar A ¢ o ey A
TIHA 97 AW 1T TN A A€ AT AT
¥ qr 77, TEr ¥ faar g A
Far & F | ore ot FrE agdy A E
=T A FA ATHTON ¥ OAIG AgA
o AR I @ W FTATr @0
2 A dn owm o B 7 ox g
Hrardt et a9 gud a2t # oAeE
& fau, gasr agrar ]| & fog age
T et oy wOET 39 #< T, 9w @
FEt-F gg@ 70 41 | ggr 9% 99 A=Al
& g ¥ fau st £ w&@1 W)
FET w@ar faar mar o afe ST
IR FETER frar | gaTEr ufas dwT
# TE ¥ IFA A Tt )
STt IEe Ag 9 g N
At R a@! T AT W W IR
OF UF AT 9T AT @y ow< famw g

f& #md gza & oy agdr & 9T oy
1 Tow oF Ay g oy & fF owfew
¥ gfgs ofss dawx # Fgmar faar
I | i A% ofmT T § FTEm
72 ¥Farad a7 ok oy -
¥z dwzT qIX I @Y | XD qiv Oy
3 5 N T I 8, A ATCET
it ofisw dewT H smaw fFr e
™ awg ¥ AT gz agdt § ot aff
qZ AFAT § |

fra go a1t i fog® g sRwY
T HIT qFA X TwGT AT TW IS
=z 71 v F afew fom o w8 gaw
ary ¥ A1 A v 0 ¥ Iy e
¥z F7AT # AR U9 ¥ AT &, IART
FAT TTA &, THEI AT AE | mry qrfedt
@ Fv 27 & Afew ow arfest &) sow
T A a1 St 7 F ogaRr Fraw &
FAF 1 7 AEr AN 9T I wHe &
Y A ¥ TH UATARE 9T AR S
AW ogza wwdr F o foad gy
gfes A3zv 8 w1 fargia wra sy
1 AHA T AT 2, T TAN favarw e
# ar 81, Tt o Ay I ety
FA%T faga &1 W g qar AT wrfge
¥ JTHAT gAT AFAT 8 |

arg Awer 9vE aga g &, g
awg TE gadr ¥ adt @ fe e
weft 3wy 1 & fr 1972 & arx ang
& 1€ wATT A waar Sy | Afww
™ JeeT A1 gfF T 2 mwdAr ¥ oo
g fram 21 wfes 3R 733 &
fan wafex 2, g0t afer agfad &,
fawr=tr, qrt, wsgr AW, AT afr &)
arz 9% frem A S Stoc o ek
q 299 Amar qr (IR R AR Y
At TH AT FT A9 A1 A w70 47 0 AQ
rér § e o1 g o g w9 57
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gfomt st wfzafagi & fav
gfafes & #1er gwix 2 1 #fFa Iawr
aeE #1% Wwar AE F o AvFm i fE
fraidga Saa 39 2, 7 9%
AR AN FTAE, 0 ¥ TEE T A
F@ F ¥ mw §fF A oW
fear 1o Yy 3T AT FT A2 g fEan
AT | AY ART F IAFT Fr12T G0 AL
gar 2 wix &1 Afgm W @ gy A
ag 7Y AN ¢ g fafaey & agd
¥ @ wrn 2 faan g agfaad &
E 3 A TARHAA F wAA A, 97 AA-
&% 24 & wrrar §, difmfEr fewam
& wraA W AR gEs F1E FEAT A4
& 1| & qtenA g @, NEA E g 3av
#feq 99 @@ g AH A E W
WY HI9FT 419 FET A2 |

Fgral A AT agA w8y W
B 1 Y IO qe A A A F
ITEI W17 WY ®EETT #T oearA wET
srfgr | TE A F) TR feear
g | IAEI T FANGT AT oHOrA *
foe agfand famdy wifgn | o =@
¥ A mroEt qar FA fE aga w2
B IAT I T AT AR F W AN
gu & | qargAt w1z faar ofwdt & Zaw
wEw | WY IA At 97 a4
wwa =ifgd wYr saF1  agrar e
=g

fagt & A= oT wrod &9 aan fan
g &, ST TPy o o g famm @
W 9T 7 fa=re gt arfen wl =
ot 71 29w & g fawdr aifegm

*SHRI R.S. ARUMUGHAM (Tenkasi):

Mr. Deputy Speaker, Sir, in this year's
Budget the penple of Tamil Nadu have been
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greatly deceived. They were expect.ng that
the Salem Steel plant and Sethu Samudram
project would be included in this year's
Budget but there is po reference to
either of these two very important projects
in the Budget. 1 feel that the Central
Governmient would wake up only after
the people launch &n agitation for these
projecis,

As a sop to the suffering millions there
are high-faluting cliches in regard to
common people ; but there are no concrete
proposals for the welfare of the people. By
taking recourse to deficit financing amount-
ing to Rs 225 crores, the Finance Minister
has given further fillip to  infationary
T es which quently will lead to
spiralling of prices. While taxes amounting
to only Rs. 15 crores have been levied on
the afMluent sections of the society, laxes to
the tune of Rs, 155 crores have been
imposed on the afflicted sections of our
society.

con

So for as Tamil Nadu is concerned, the
D. M. K. Pariy postulated that if they came
to power they would reduce the tax burden
on the poor people by 40°/ and increase
the amenities of life by 60%/,. Now, neither
they have reduced the taxes mor they have
improved the standard of living of the
people.  Instead, they have also levied taxes
to the tune of Rs. 6} crores.

Immendiately after the presentation of
this Budget, there was great jubilation in
the share markets controlled by the rich
penple. But if a poor man wants to huy a
soap, he has to pay more beeause the price
of soap has gone up. The kerosene has
also been taxed heavily. As the electrical
appliances have also been taxed, the im-
plementation of rural electiification program-
mes will be hampered and it will seriously
affect the common man also. The poor
man used to remain content with cups of
tea though he had only one square meal a
day. Now, the price of tea will also go
up ; the price of svgar which sweetened
his tca will also go up as a result of the
increased impost on sugar. Can this Budget
be claimed to be a socialist Budget 71
would like to ask whelber this is the kind

*The original spesch was delivered fn

Tamil.



305 Gen. Budgei—Gen. Dis. PHALGUNA 26, 1891 (SAKA) Gen. Budger—Gen. Dis,

of socialism our Finance Minister is planning
to ushar in.

I would like to point out that no
concessions have been extended to the
workers. Even the Labour Acts are pot
being implemented properly. This Govren-
ment appointed a Wage Board to go into
the problems of the electricity workers and
this Board submitted its report three months
ago. | am sorry to state that no notice
has so far been taken of the recommenda-
tions made by this Wage Board Perhaps
the Government are wailing for the
electricity workers also to launch an
agitation, in order to get their grievances
redressed. In fact, they have decided to
launch an agitation. [ feel that the Govern-
ment will come to their senses only after
that.

The problem of unemployment is
assuming serious proportions day by day.
When we see the people in the rural areas
crying hoarse for some sort of employment
opportunities, we begin to doubt whether
there is a Government at all in this country.
No new avenues of employment have been
created by this Government, DBesides that,
even the existing job opporiunities nare
dwindling. In Tami! Nadu 20 textile mills
have not yet been re.opened. The workers
of these textile mills are wandering in the
streets of Tamil Nadu towns in search of
employm=nt. In these circumstances, when
the Kings and Queens in many countries of
the world have abdicated their thrones and
laid down their crests and crowns, some of
the Minister are moving about in rural
areas with the fond hope of being lhonoured
with crowns studded with gold and
diamonds.

The Ministers feel that they can say and
do anything they like and they think that
they need not be bound by any code of
conduct. After they become Ministers they
fail to behave properly The Officers are
pot permitted to discharge their duties
efficiently and impartially, There is in-
terference from the Ministers in the day to
day administiation. The Ministers denigrate
the officers in publicc,. When the non-
Gazetted Officers, who are coosindered to
be the Backbone of administration, waited
in a delcgation on the Minister, he not only
did not 1alk to them politel; but left the
place abruptly saving that he was in a hurry

to attend a marriage ceremony. Is this the

. same

is also oot good. 1

né

concept of duty and dignity know to them ?
(Interruptions)

Similarly, when the miserable teachers
went in a delegation to the Minister, he
quipped : “Have you come on a holiday
trip 7" Is this the kind of courtesy to be
shown to the teachers? 1 was myself a
a teacher for a period of 12 ysars The
teachers and the officers care more for their
honour and self-respect than for any increase
in their emoluments by Rs 10or Rs, 50 a
month. What I would like to stress here
is that the Ministers should not treat the
teachers in such a discourteous manner.
The Ministers should not think that the
honour and respect of the teachers and
officers is ordinary one.

Though I wanted to mention a few more
points 1 would confine mysell to this last
point, as the Prime Minister is to make her
speech now. [ would refer to them later.
No concrete proposals have been made in
this Budge' so far as the people belonging
to the scheduled/castes and scheduled tribes
are concerned [ have repeatedly demanded
on the floor of this House that concessions
should be offered to the scheduled castes
and scheduled tribes for setting up industries.
Nothing has been down so for, At the
time, Birlas have been given an
industrial licence for establishing a fertiliser
factory with an investment of Rs. 50
crores. s this the socialism of our Prime
Minister who pretends to have greater in-
terest in the welfare of weaker sections of
our society.

In- Tamil Nadu, thousands of people
are homeless and in fact, are slowly becom-
ing pavement dwellers, When that is the
position, land which Is worth lakhs of rupee
is being given on lease to rich people. This
request that the
Government should think of ways and
means to help poor in this country. Though
I have much to say, as the Deputy Speaker
has ordered me to resume my seat, I
conclude my speech with these few words.

st qo ®To WRRWT® (W)
IR wEEd, § |TIET AGA ATATY F
fr i g AW AWz A TR F AT
A3 w7 wAET g7 FraT AWz oA 2
AR F AR 8, g wad 93 famm &
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[} g0 @ATe TTETH]
rafaw & WY FT SATET ARG A FOT |
# qrTE GTO FY AT A W FEX AT
= ATFfET FET 9@ g

TAT | ATAT G aTHI 9 T9
Tgt #1 FA-aw WX ot &T
wEA-eE g1 qET § | TATAA T
@ frarmd g e FT T 2,
#fF v & oy § e At a9
wWIAT &1 |ATEIA AEN @ #AT 20 A
fAdga a1 =mgar § fF ¥+l |0
AR @7 & qifea A B wEA afwr
¥ fog wfes & wfas agm@a 21

7 FrafeA-8in oF wfa gam TaTm= T
¢, fored o AgY, WTAST AT AT THA-
v AgT § 1 & frgd wartg a6t ¥ ag
frde wxar wmar § fE Traeas dara
¥ frrfw T @ 97 fEar o
W Agd ¥ gt qfwmar 9 | 6
feart & &Y ¥ qeit @ qfwar @
geEe #Y Wiz ¥ S of fadw
gfaardt 7@t & wret § | gafag ag s
uraens # e goegm dae &1 fawio
oftenfasiier far ama

X gy wAAT T €4 TH W AF-
foar w7 wrgar g fr ow arfssam wR
i ¥ garx 2w g% guar fean, @R
frata-87 7 qiw w7 W A9 T G
ST 36 1@ T ART UL AT T
% fear ) gafy gwror g Ffe-waE
 afe x@i ov o o wmfaamm
ag & @y o w1 qav faw N A
2 3t g faw A AT oF A
mEH gt | WA 7 T
Fwrearar vy w4 & fau feamst &1
FMT oramT w1 T @, dfeA SEw
FOAAT G ATAT AT & 1 AW T
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A FREET AR A TN gE
¥ wifam |

yafea srfaat o wgafs 94-
wrfaat & faw g gifes @A A
g2fa 3@ miATF 07 ASITAF £ 1 gL
gfagrs & welrw wredra o amfor @b
geora & zfer @ FEr o 2 oAtw
qas gur ofaw T qrw F oq@r A%
gfaam #1 7am7 # =7 gfaa weeafa
97 & fam =w 1 Fwar g, 9w
fafrer & 97 % fao mzr @ g
g1 dftw fam ad&F & Awfar #@
gefar eqrr A 9zf7 & @z A Wi
? frogud ga s ww d#
AT § w2 e gy =g gfew 2 A
g o #1f fawm &t sgg Ao &
wzy a1 w3 at & & 2 awea
MNafrai & wzz 377 FAEAr F 0g-
A # IR A & oo A s
fr 9% wrvme @, gfem & sk AT
qifas®r &, 9gi 9X W1 ITH IATEET F
qITE W 934 AN #) A0 A o,
W1} A AFIE 7T F19 g1 a1 H1€ 9o 719
g, I wAEEr F ggoE & oemrd
wgfaa anfa i wgafea saafa &
v &1 @ S AR Ay gt i
7 AW A afT w7 gat Aot §
AT @A™ | #hTEgRA @ 406 a7
& @@ 2 Ia AT s awr &
FH FW FT? W @ar T g f@
Wl ® aw W owEr @@ @
St A ANg AN T e 2 Ay
o I 91T nE glifma ¢ owad
T 9T UOF AQW AFE A7 qHaAT  FIHF
ag &xfrra AraeT 8, & wmar T ARA
T AT gl ager A ag fdaw & e
¢ A #F Rl o oste g ¥
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FAE fAy @t S wderd @ wmd
g FAREAT F [YGW F IAR TR
& T

17.35 hrs.

[Mr. Speaker in the chair. )

WY a9 7 gR AT a1 wAET
aet faar | & g9 ad goer #1 efew @
wgar argar g fo ) fegme e & <
@A ATEA W AT a% WrE @ FAEEl
T AIT § AFMT AR AT
RIS A% AT AT | TEE WerET A
Fmar # A § fA¥Em #T w@g
v frafed g7 § g9 qv 298 @|q
¥ fau G% Tmwew WY AR § AT
Y1 AT w7 4 & d "lgw av
W1 AqFT aq ggETNE W e
& 49 A7 wgA @ WA AfET )
afsa 7% gwa 18 auf & @ a7 a9
HIATMRE

I 9 F1E FraATEr G 1w
% Qg9 4 Fegar AEM g fF WA ¥
FHarfadt & far wmarg 1 gfaar @
aifgd | THE WATET Fq TTo TH AT
fag fafree a1 o &1 97 v IFA
wa & qga qg win gort 4t fe Sy dfEw
% § dro o %o FT gaAr daw
varsw fear oy afew fafrezr 377 &
I ag TH ATA F1 A T, Tg FIH WA
% Ag gur 1 g ot R ueTew
faear aifgh | o TOF & gET TR
¥ w7 Wy W ARG IWART F A
9T TR § ag e A F7 fer W
2, ag ue gofran ot gfao & far @
fer @@ | gz W deET F
WOAT 9T I qeEr ®1 sgEedr @it
aifgr w7 fom oAl o7 fawer &
iqgedr Ag ¢ agh fawet qgarg 9

Y ow am ok wgm W §ofe
A TR ¥ e F g 29 & A
fefe & 39% 9% A afewemi ¥ W
WIAT gWT } A® FT qETE w7 famr
AT gy |

T N AT & e wow
ag & fF T 83 a9 T WIAIAT FEAT
&1 T W & e Yag e g,
FuTT HAr oY qEET A g YR M wF, §
I TR0 FgAT ATgaT §—0F T 4F,
¥ 79 T @ 4t | oF FngE ar ag A
IE q AR qmAr 41 AR ag e
59 3 g A | oF 2w ww @y Ay
T I w9 g Teult W 6 ¥ g
T TE frma w4, ged e A oar
T A1 3@ fagE & WF i e a
IHH 97 T Td &) R W s
A &1 & gz & aga & g fear | 9w
ar g s A= e g d fear o
¥ FW I AT AT 41, TIAAT wraw
@t o owwre gEt N gy !HT
graTr av

& wroFT S@TET wWE A€ T gg
¥ g7 O § cargzw P, w7 qg Arawr
TATAT & TAK A g wrw Ar & gEEy
w9 T £ 1., (wmwwm)

W REET : WY & fAw e A

st g0 wWio wrewrw : & Fg Ay X
w1 AT Ay qedt & faww ®ogw
qTeR-fniT gAT 9Ea & A AR ]
1 fawtor fenfasite @t w@w O
far o

awrgw & giw  faei, @A,
'-ﬂﬂ‘!‘(, AT, eyT, FHA7T Afg |
TG AT GH & FTOT GEFTH 9% AT
2, gt o1f T QI T oY W &
faw wwe @At frar o oAy agr



311 Gen. Budget—Gen. Dis.
[ft 7o FTo aTEYTH]
FEET Wfgs T T, qUEET gra
qEATET A |

gy sam ¥ fratew = foer
AT § IIE @IZ FT FTE@ET FqIGq
faFar 9w | 981 g@, T AfGE 97 gar
, forw & fou et faw eafaa faan
T |

v A7 pfe 710 & @ & gt 9%
gfy wgfaardy aEr o/ | 7@ 7T qT
#1 oAt F1 g7 faar sy | zger X gl
qEATAT AT |

T a7 ® gfagEr £ wer s@na
¢, faw ¥ fatase safa arfa aferd
& @I "I weg 0 fqaw §, 91 #
yfw & a3

wagfaa wrfa afard qaor sggfsa
wifen arfa & af@rd & fag 1 gdoa
Al &1 agfa g ag aga & Sagw @ o
gait ®fawa ® @we  wreddr &t
genra fear mar qwg afa s @ & W
gz AEfwat € el g o fasdm g

T AYg g @A €Al 9T gg-
gfaa wfq ua sgafas mfen ofs &
gofardt & #gEdl st @ gz, w5,
featt, ga, 2@, sy gafe & ada
T qUYTT 7 WINTE T GATE FT 99
¥ mfar 7 gwfos @y A g9 FE
¥ fau wfiwfew sdw s fean
a1, (wEww) .., S| o, § saEr
¥R 7 FFT WM § qg SAT FEAT
fe g 3 aem A aN@y
7tz #% faar sma

ot maw fey (3gTE) ¢ weaw
AgrET, g9 ®AY Y A Y gy wwe dw

fear & ag ux aTmw a1 awe @, fede
1392 | 3% 3 1 A 41 qwe 7@
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g1 §%aT | ¥9 ¥ o1 ol dae wue A
7 @t are gz dure fear an, o AT
e fegmm & 0 wifgmi e &
fat Wt 9@ gaan & faw @™ aad &
faq dure fFar wgr 9t 9@ AT O
31 @ 71 & (AT OF TR A4 TG
T | AR FW oA fgwE & Er at
gr us arfes 1 gfeqre &1 gF T
qEAT | UEW ANi ¥ WL gy | ¥
FATTT W WL BN a4 g M W
T AT FRA | AFEG F AR A ava
¥ o &Y Ter A€ @1 waAT | W A §
WTH FATT & 4 § a8 WEHT [AERIE T
FEgl 91 :

“Not by parliamentary speeches or

majority votes are the mighty questions
of age solved, but it is through blood
and iron,”

Fr wwa 9urw aqwrar ¢ fow & 6
NTTT T ST AMCE WO UF G
ara gifed #T &%, UL SN AR
gifes a7 @% 7 ota a arfasdt avetw e
1 At gnir, wiaard &far foer w8 enfr
ZaTT R AW A arfeeam @Y Y ag
T AEY gFar | Afaw W g q7
T s & @Y, W sewerfa
¥ am, @ gAyT wifwdt & ama, @
afq Tl & €9 91 §E & Fr 97 Ag
qu A frm g st gE 4 oz & M@
#1 fwgl @ frmmar @ 1 weae wgiem, #
WY ¥ AT qgdl EfE T R AR ¥
T[T WY TG ¥ :

T few@m & av9 # Jgegw a9
7g fear g ¥ gfew 7 agrwr€ §
T Ay wfiR maq aw  fa,
arET a9 & 93, W wwA a=w faar n
FON O owgrewr et § I wEE
affw w4t 5 3 & @19 ag g fEan
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a1 f5 gx oF afar 71 gfaae @& &7
faar smaqr | gafae &9 wdw & @ 2w
¥ 9Tz T @R AT § WiAaw
&f forerr sTaw 2 99 |

SHRI RAJASEKHARAN (Kanakapura):
Mr. Speaker, Sir, thank you for allowing me
to speak for two or three minutes, I would
like to speak on some of the important
points which arise out of this budget.

Unfortunately, this budget does not
present a picture which we ull expected out
of it for a long time. We thought that this
budget will give 1eliel 1o the poor propie,
this budget will give reliel to the people who
are living in the rural area, this budget will
give relief to hundreds of thousands of
people who are suffering on account of
poverty. But what do we find from this
budget ? We find that the poor people have
been taxed very much.  What are the items
on which tax has been imposed ? Iteme lLike
petrol, kerosene and sugar, not to speak of
many other s'milar items. These are laxes
which are going to affect the ¢common nian
dircctly. The additional tax on petrol is
five paisc per litre. Those who travel cven
by public transport will be lorced to pay
more. Then, what about thousands ol
people in the villages who are using kerosene
oil  They will have to pay more by way of
taxes on account of this budget.

1 wou'd like 10 take this opportunity 1o
mention about the Mah3sjan Commission's
teport  here.  Unfortupately, though an
emincnt Judge had given the verdict, this
Government hus failed to implement that
commission’s report. It is a shame not
only on the Government but also on the
Leader of the House. It is very unfortunate
that even when three successive commissions
have given the wverdict in favour of Mysore
State, the Maharashtra people are insisting
that they should get Belgzum and also the
other arcas. The Mahaiashtra people will
go on insisting on this till they get a wverdict
in their favour...\Inrerruprion’,

With regard to Cauvery waters, unlortu-
nately Mysore Sitate has been put to great
disadvantage. We have been consistently
following the 1924 agreement whereas the
Madras Siate is consistenily voilatiog the
agreement. [ would like to draw your
attention to the stutement which the Cong-
ress (R) President made in Abmedabed. He

has even threatened the Government of
Mysore that all the aid from the Central
Gowvernment would be stopped. [ cannot
understand a person of the sianding of Shri
Jagjiwan Ram coming oul with a statement
threatening 24 creres «f people in this
country. This is most 1 abecon:ing of any
leader or statesman in this couniry So, I
would like to request the Prime Minister to
say here and now that they are going to
give justice to all.  This s what we expect
from the Prime Minister.

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI) :
Mr. Speaker, Sir, may 1 start offl by saying
that it will always be my endeavour tu give
Jjustice to all.

1 rise with rather mixed feclings, A
Finance Minisier gets mostly brickbats and
I had braced myselfl for this. But the Bud-
get has been acclaimed by many here in the
House and outside and it has been
recognised as marking a poiot of departure,
sceking growth with  social  justice, 1
mysell do not cluim much for the Budget.

SOME HON. MEMBERS : No, no.

SHRIMATI INDIRA GANDHI ;: Many
hon. Members have spoken of the meagre-
ness ol the amounts lor social welfare
schemes. | share their concern but so
large is the problem and so0 wvast the
number's involved, that even a hundred
times more would hardly be adequate for

what is 1o bc dope. But we have in all
sincerity and earnestness made a small
beginning.

The most cloguent tribute to the Budget
was paid unwittingly by FProfessor Madhok
when he called it a political Budget. 1
believe that the Budget should not degenerate
intlo a mere statement of receipts and
expenditure ; it should set out the diretion
in which Government wants to lead the
couutry, and seek to mobilise the support of
the people for its policies and programmes,
by responding in some measure to theis
urges und uspirations.

In this sense this Bunget, like any othes
sound budget, is a political document. It
reflecis the political philosophy oi the
piesent Government, Through this Ludget
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[Shrimati Indira Gandhi]

we seck o move furward towards greater
equality of incomes and wealih and to
create more opportunities for gainful em-
ployment through larger outlay in the public
sector and .hrough greater opportunity for
small entrepreneurs and small suvers.

It is our firm belief that social justice
is not only compatible with economic growth
but isan esiential condition for sustained
and orderly growih. Professor Madhok,
who is the philosnpher of 1he Jana Sangh,
thought that there was too much politics in
the Budget, bul his countetpart in the Cong
(O), Shri  Asoka Mechia, seemed to deplore
that there was too little of the new politics.

I am toid that one of Shri Mehta's
favourite authors was Mr, Erle Stanley
Gardner. Many of us here regret his death. As
Gardner would have put it, Shri Mehta's
is “The Case of the Rueful Radical’® Shri
Mehta is an adept al polemics of sorts. He
talked of embroidery, window dressing and
s0 on. Unfortunately, 1 am not good at
these crafts, Bui we have all marvelled at
Shri Mehta's own skill in embroidering
words, not only for himself but for others,

He called me the author of de-siabili-
sation. 1 shall not comment on this. The
hon. Member, Dr. Maitreyec Bose has dealt
very cffcctively on this point. She said that
it was Shri Mehta who first split the
Congress Pary, joined the P.SP. and then
split it and, finally, re-joined the Congress
and aguin split it. She called him a masier
splitter. It is well-known that it was not
I who was the author of the letters of
expulsion and ex-communication which split
our party.

Then, Shri Mehta says that between 1962
and 1967 some 32 lakh jobs were created
while in four years under my stewardship
only 4 lakh jobs were created But noi a
word abcut drought and recession of the
recent vears und there is no mention of
increased defence and development effort
which we put in between 1963 and 1965. This
selective use of history is not worthy of one
who prizes intellectual and cultural freedom,

Shri Mehta wanted a betier Budget,
Though I listened wvery carefully 1o his
speech, I could not find any concrete idea of
how to make the Budget better. He advocated
much larger sums for rural areas, rural works,
noi just Rs. 25 crores but Rs. 2(0 crores or
even Ry, 300 crores for rural works and
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other social welfare measures. But he did
not say how these additional outlays should
be financed. He seemed somewhat unhappy
at not being able 10 make any real criticism.
Perhaps what he really meant was that I
should have come forward with a Budget
which would have provided a better target
for aitack. At the same time, he did concede
that, perhaps, | had accelerated the trend by
a year or so. I think, to accelerate the
trend of progress by a year or so is no mean
achievement, and 1 take it as a compliment.
If 1 were asked to name the single most

important feature of the Budget, 1 would
unhesitatingly say that it is an attempt to
break the spell of fiscal siagnation. The new

Budget restores to the public sector, the
onginal role envisaged for it as the pace-
setter for the economy.

Since 1164-65, we have had to severely
prune the development programmes of the
public sector. We should perhaps have
taken advantage of the comparatively good
harvest of 1967-68 and 1968-69 to step up
the rate of investment n the edonomy.
But we had overreacted to the phenomenon
of rising prices during the closing stage of
the Third Plan and had cut back sharply on
investment. This significant drop in public
invesiment was one of the reasons for
accentuating unemployment. The cut in the
investment in Public sector had induced a
set-back in the tempo of investment in the
private sector also. Hon Member, Shri
Masani, may not agree, but some of his
business colleagues will tell him that in the
conditions prevailing in our country, a
significant reduction in public sector invest-
ment tesults also in recession in the private
sector. This in turn leads to sluggishoess
in the growth of the revenues of the Central
and State Governments, necessitating furthel
caution in regard to investment programmes
in the public sector. This is a vicious circre
of slow growth in resources and decline in
the rate of invesiment and it has to be
broken at sume poiot. The present Budget
does seck 10 do this. It provides for an
increase in the Plan outlay by Rs. 400 crores
in the coming year. We believe that this
increase along with other fiscal and monetary
policies of the Government will stimulate the
economy and employment opportunities all
round. This will in turn make a favourable
impact on public revenues and thus restore
a measure of dynamism o our economy,
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If the stock exchanges have reacted
favourably to the Budget, it is not because
a particular item was taxed or another item
was not taxed, but because they recognize
the simple fact that the budget will boost the
economy.

As usual, Shri Masani has attacked our
whole economic policy. It is strange that a
person who is so articulate should be content
to make the same speech eveiy vear.
(Interruptions)

AN HON MEMBER : He is consistent
at least.

SHRI
nolhing new in the budget.
budget every year.

S K. TAPURIAH : There is
It is the same

SHRIMATI INDIRA GANDHI: He
has or Lis Party has certain formulae. Scrap
the Plan, there will be more development ;
Reduce the tax, there will be more revenue ;
there will be more income if the Govern-
ment did not attlempt 1o raise more resources
for development, and. after 1962, for
Defence. [ suppose, extending this argument
logically both ways, if income tax, excise
and customs are all zero, perhaps income
would be infinity,

Then, again : if the tax collection
machinery improves, there would be no need
to incrense the rates. Tcan see the scope
of tightening the tax administration. Weall
know that a great deal has to be done. We
are making every effort to do it. Many
measures have teen taken and I hope we
will be able to improve further. But we all
know that in every country, mot only in
India, but even in the more affluent countries
like USA, UK and France—just to name a
few big tax-payers do try to withhold as
much as they can. With the spread of
public health measures. affluent countries
also have diseases, thers are new diseases
of affluence and one such disease is the
avoidance of 1ax.

Many Members have expressed their
concern over prices. It is most important
to protect the incomes, of those who are
already in employment, from erosion because
of rise in prices. But can we overlook the
interests of those who are unemp'oyed or
under-emploved and those who have no
income at all ? Their only hope lies in a
balanced and judicious acceleration of the
pace of investment in the economy.

ns

We want growth with stability. “irowth
may in fact, be a prerequisite for stability if
it is interpreted as comprisiog not merely the
stability of prices but also social stability.

18.00 hrs.

Many hon Members from the Opposition
have sought 1o denigrate the perfurmance of

public enterprises. This is not a new
experience for us, It takes place during
practically every Question Hour. The

Swatantra party would like fo confine the
Sta‘e to the maintenance of law and order
and certain basic services, leaving the whole

field of industry and commerce to the
unregulated  functioning of the private
sector,

The speeches of some Hon'ble Members
of the CongiO) echoed the speech from the
Chair in Faridabad last yecar., We do want
our public enterprises to make profit.  We
do want them to be efficiently man-ged.
But, let us not forget that the public seclor
has another  important  objective - thé
building up of the infrastructure for the
economy as a whole. The metallurgical,
heavy engineering and heavy clectrical units
in the public sector are designed for this
purpose. These industries are, by their very
nature, capital istensive and have long
gestation periods. The critics of the publie
sector conveniently overlook the difficulties
arising from drought and recession which
industry in general, both in the public and
private sectors, had to face. In the last few
years, many engineering units in the private
sector have also taced difficulties similar té
those of public enterprises, that is, lack of
orders, under utilisation of capacity and
80 on. ,

Even so, the performance of public
enterprises has been improving, and Govern-
ment have taken a number of steps in the
recent past to ensure greater efficiency in
their management. During 196--69, of the
73 running concerns, 42 made a net profit
of Rs. 6623 crores as against Rs. 48.9%
crores made by 40 concerns in the previous
year. Even after selting off the losses
incurrs ! by other units, the performance of
public entcrprises in 196 -69 registered An
improvement over the previous year. The
overall not loss of public enterpri-cs was
reduced from Rs. 37.89 crores in 1967-68 to
Ra. 27.67 crores in 1968-6.,
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AN HON MEMBER : What about
losses ?

SHRIMATI INDIRA GANDHI : Those
figures indicate the reduction of the losses.

While evalvating the performance of
public enterprises, particularly the bigger
units such as Hindustan Steel, we should,
fn fairness, recognise that similar units in
the private sector did not fare better in their
initial years. Tata Tron and Steel which
was incorporated in 1907 declared its maiden
dividends only in 1915-16. Thereaflter, it
declared dividends only in 1920-21 and ‘n
1935-3-. The regular dividend on ils
ordinary shares was being declared only
from 1940-41 onw.rds.

Now, Sir, balance-sheets are imporiant,
but in assessing the role of the public
enterprises in our strategy of development,
we should look beyond their balance-sheets.
We envisage an ecxpanding role for the
public sector, because we want it o occupy
a key position in our economy.

Only such expansion will lay the foun-
dation for a self-reliant economy and will
prevent the concentration of the ownership
of the incans of production, These enter-
prises belong to the nation.  They very fact
that they are publicly-owned ensures that
their performance wiil be under constant
public scrutiny and that there will be con-
stant pressure for their improvement.

SHRI JYOTIRMOY BASU (Diamond
Harbour) : They are in wrong hands.

SHRI KANWAR LAL GUPTA : They
are her stray thoughts on the public

sector.

MR. SPEAKER : Order, order.

SHRIMATI INDIRA GANDHI : Shri
Masani has alleged —1 believe the word he
used was ‘under brutal Snviet pressure’ that
an Indiun consultancy firm has been pushed
out of the joh of consultancy in Bokaro,
which had been promised to them. He has
further alleged that the Central Engineering
and Dcsgn Branch iv ‘nothing but a cover
and a tac.de for the Soviet consultancy or-
ganis-tion, Gipromez',

Thete it no question whetsoever of our

acting under pressure, whether brutal or
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gentle, from any quarter, whether Soviet or
Swatantra.

SHRI PILOO MODY : Does she mean
to say that she discards Indian firms even
without pressure 7

SHRIMATI INDIRA GANDHI : Dur-
ing the first stage, that is, upto 1.7 million
tonnes, Gipromez was the main consultant
while Dastur and Co. were assigned certain
specific responsibilities.  During the next
stage of expansion up'o 4 m'llion tonnes, it
was lelt that since we wanted to develop our
own consultancy organisation, there was no
longer any need to employ the Soviet or-
ganization as the main consultant. Far from
giving Gipromez a larger role in the second
stage of Bokaro, we propose to give a larger
role to cur own consultancy organisation.
Presumably t"e complaint is that in choosing
the principal consultants we have chosen
our own organisation in the public sector,
viz, the Central Engineering and Design
Brunch of Hindustan Steel rather than
Dastur and Co. I do not think 1 need apo-
logise for choosing a public sector consul-
tancv organisation as our principal consultant.
We should like Dastur and Co also 1o
continue as consultants during the second
stage for the same kind of work as was
entrusted to them during the first stage.

1 would like to say a word about the
CEDB of Hindustan Sieel. It is not an
agent or satellite of uny foreign consultancy
organisation ; but to build up its own
potential, it has entered into certain agree-
ments with a number of foreign firms and
consultancy organisations inc'uding Gipro-
mez of the Soviet Union, They have made
similar agreements with United Engineering
of the US and Messrs. Otto of West Ger-
many. They are proposing to enter into an
agreement with Messrs, VOEST of Austria.

The detailed project report for Bokaro
expansion has already been approved by the
Government of India. If we decide to
strengthen our own consultancy organisation,
this does not in any way imply lack of
confidence im private consultancy organi-
sations such as Dastur and Co. or others,
We are committed to encourage Indian
consultancy organisations in every possible
way. But hon. member will agree that any
agitational approach to secure particular
contiacts at the expense of competitors is
not likely to promote the interest of deve-
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loping indigenous consultancy capability.
There is enough work in our country for
all the organisations that exist in this
field.

There was a further allegation that payments
to the Soviet consultancy organisation for
services rendered were to be made in pounds
sterling or the gold content of the rupee
Here again the hon. member has been mis-
informed. All such payments are to be made
under the Soviet credit for Foreign Plan
projects for which an agreement was signed
in December, 1966, All our credit agree-
ments witd the Soviet Union provide-—and
1 quote—

“Repayments by way of principal and
payment of inferest may be used by the
Soviet organisations to purchase goods
in India in accordance with the Indo-
Soviet Trade Agreement in force andfor
may be freely converted into pounds
sterling™.

No repayment has so far been made 1o
the US.SR. in Pound Sterling, nor has any
request been made for such payment in
Pound Sterling. Tlicre are standard clauses
in all our credit agreements regarding adjust-
ments to be made io case of change in the
exchange rate.  Here again, the situation is
no different from that in respect of credits
from Western countries where, since repay-
ments are determined in forcign exchange,
the rupee equivalent varies automatically
in response 'o changes in the exchange
rate.

Some hon. Members have asserted that
revenues have been over-estimated to the
extent of Rs. 100 to Rs. 150 crores, My
colleague, Shri Sethi, has already dealt with
this point  Hon. Member opposite, Shri
Metha, spoke of this also, but did not adduce
any argument in support of his thesis. He
declared he would not go into details, but
would be prepared for discussion. We always
welcome such discussion and eachange of
views, but I would like to assure hon. Mem-
bers that the revenue estimates for 1970-71
have been worked out most carefully, without
any under-estimation or over-estimation, and
they reflect our best judgment as of today.
There is every likelihood that with the in-
crease in inport licences which has already
taken place and th: more liberal provision
for imports which is proposed, the revenue
from import duties will increase as estimated
by Rs. 35 crores or so. The estimated in-

crease of ten per cent in Union excise dutles
is based on the likely increase in consump-
tion and production of excisable items.
Even my colleague Shri Sulve wondered how
exclse revenue could increase by ten per
cent when industrial production was likely
to increase by 7} per cent or so. The
weightage of commodities in industrial pro-
duction is not the same as the wsightage of
commodities that enter into the collection of
excise duties. To give only one example,
commodities such as petroleum products
account for a much larger share of excise
revenue than their share in total industrial
production.  The revenue from direct taxes
should exceed the estimates presented in the
Budget. As Shri Salve and some other hon.
Members have pointed out, at jeast in one
respect, that is the collection under Weaith
Tax, we have been careful to assume a slight
decline in revenue at existing rates of taxation
for the coming year, since collections in the
current year represent to some extent an
acceleration in the pace of assessment. 1 do
not say that there could be no variations,
cither up or down, but I must most strongly
repudiate the suggestion that we have deli-
berately tried to present a rosier picture of
the situation than is warranted by facts as
we see them now.

A number of speakers have referred to
the provision of special assistance of Rs. 175
crores to the States to enable them to have
worthwhile plan programmes. It has been
suggested that this provision is not consti-
tutional and that it is intended to be used
for political purposes to favour ccrtain States
and to punish others. Such an allegation
only reflects the mental make-up of those
who make it. It probably represents what
these Members would do in like circum-
stances, but it is not the way in which I
function. In every session hon. Members
have spoken up for one or other State,
which is suffering from chronic financial
difficultics because of the burden of accumu-
lated debts and other fsctors. It has been
repeatedly urged that these chronic diff-
culties of the weaker States should be met by
the Centre by debt re-scheduling or by any
similar form of special assistance. On more
than one occasion, we have assured the House
that we would look into this question and do
whatever be necessary after we received
the recommendations of the Finance Con-
misslon.

The Finance Commisgion examines only
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the position of revenue account and does
not examine the position of different States
on capital account. ([mrerruption.) That is
why the recommendations of the Finance
Commission cannot solve the problems of
the weaker States which might arise from
factors like the burden of accumulated
debts.

The Planning Commission has been
aware for quite some time that manv States
have non-Plan gaps and that unless these
gaps are covered by some form of special
assistance, it would not be possible for them
to underiake Plan programmes which the

Planning Commission considers worth-
while,
SHRI PILOO MODY : Why at your

discretion 7

SHRIMATI INDIRA GANDHI : What
is more, as long as there are non-Plan gaps,
any additio al resources mobilised by these
States are going td cover these gaps rathe:
than be available for P.an purposes. The
Planning Commission has been urging that
in order to provide an incentive for the
States to ruise resources some special cffort
skould be made to he'p these Statrs in mest-
ing their non-Plan gaps.

Afier receiving the recommendations of the
Finance Commistion, the Planning Commis-
sion has had a series of detailed discussions
with each State, and as a result of these
discussions, it has arrived at certnin con-
clusions about the special assistance that
should be given 1o eight or nine Sitates, in
addivon to what they would receive as part
of Plun assistance or in response to  the
recommendations of the Finance Commis-
sion.

It is in the light of this examination
and in response to a specific recommendation
o! the Planning Commssion that it was
dociced to provide special assissance.

SHRI RANGA (Stikakulam) : May
we know the names of those eight or nine
Starer 7

SHRIMATI INDIRA GANDHI : There
is vothing arbitrary  about the figure of
Rs 175 crones or about the manner in which
thi- assistance will ~e given.  There is noth-
g unconstitutional about the provision of

MARCH 17, 150  Gen. Badget—Gen. Dis. 324
such g4 poe assistance to the States. Even
this year such ad hoe assistance to the

tune of Rs, 275 crores is likely to be given
to the States. All that we have done for the
next year is to provide in advance for need
which is already felt and for which a great
deal of concern has been expressed in this
House,

1 strongly repudiate the suggestion that
there is anything sinister or irregular about
the provision. The assistance will be made
available on the assessment of the resources
position of the States in relation tu the
approved Plans, and will thus conform to
the well recognisable criteria, The assistance
is also not unconditional. It will always be
subject to sound fiscal management on the
part of the States. 'We would certainly sti-
pulate that the States do a!l that they can
to mobilise and conserve their resources.

Hon, Members have asked for the
names of the States. I would pot like to give
them just now because the assessment of the
resources position of the States is not quite
complete. It would not be proper to name
them as the Planning Commission would like
to obtain a commitment as firm as possible
from the States in need of such assistance
to raise the maximum possible resources on
their own In the course of the year,
the House will certainly have the full
details of the assistance provided 10 the
States. Then they would appreciatec how
objective we have been.

Shri Masani chose even to question the
competence of the Union Government to
extend assistance 1o the States. The Govern-
ment of India have, subject to the authority
of Parliament, the right to extend loans and
grants 1o the States under article 282 and
293 2) of the Constitution. Such loans and
grants have been given since the commence-
ment of the Constitution and arc irescapable
in any federal sct-up.

Some hon. Members have stated that the
welcome increases in Jirect taxation might
lead to greater tax evasion and black money,
thus putting the bonest tax-payer relatively
to a greater disadvantage. We are well
aware that gr=ater equality cannot be
achieved merely by increasing the rates of
taxation.

These have to be followed up by syste-
matic and strln_;enl measures to improve the
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machinery of tax collection to root out avoi-
daoce and evasion of taxes. As I said
earlier, we propose to o all that is possible
energise our tax collection and to deal with
tax evasion and avoidance with the utmost
severity.

We have taken some measures to plug
the loopholes in tax laws such as those in
relation to trusts. It has been represented
here and outside that the provision now
made relating to public charitable trusts,
specially in regard to the 1ime given to them
to comply with some of those conditions may
lead to difficulties in genuine cases. We shall
try to remove any genuine difficulties, but
no quarter can be given to the tax-
evader.

I now come to the apprehension that
the budge! might udd to inflationary pres-
sutes, A deficit of Rs. 225 crores next year
is not large, if we bear in mind the partici-
pated inciease in production, Before the
presentation of the budget, nearly economic
commentators agreed that we could provide
fur a deficit of something like Rs. 300
crores. Our own assessment was a little
more cautious and we decided in favour of a
smaller figure, I have already refuted the
charge that the deficit would be larger be-
cause of over. estimation of revenue.

There is also some misgiving that the
deficit might be larger because of the State
Government adding to it.  As 1 said earlier,
it was to forestall this situation that next
year we have provided an advance for special
assistance, The proposed new Cuentral
measures of taxation will make as much as
Rs. 45 crores extra available to the State
Governments. At this stage, it is not possi-
ble to have a very clear or comprehensive
picture of the position as it emerges from
the Stale budgets, already presented or going
to be presented. The deficits, as publicised,
do not take into account the special assis-
tance provided and in some cases the market
borrowings.

I am glad that some States have come
out with proposals to mobilise additional
resources. With all the measures which we
have taken to assist the States, they can no
longer have any justification to run into
unauthoti'ed overdraft from the Reserve
Bapk. If they fail to play ther full part in
resource mobilisation, their plan programmes
are bound to suffer.

Regaiding the criticism that increase in

indirect taxation will lead to an increase in
prices, cars has been taken to limit the new
imposts as far as possible to item» which
are consumed bv the upper cluss. There is
hardly any reason why the comparatiely bet-
ter-off sections should not pay for things like
Juices, syrups, custard, ice cream, cheese and
chocolates. (/nrerruptions.) The only imposts
which might conceivably affect the common
people would be the increase in excise duties
on sugar, kerogenc and tca  But ever here
a conscious effort has been made to introduce
the concspt of equitable discrimination as
between the different income groups.

As regards tea, there is no proposal to
increase the duty on the loose varietics
produced in Zone I and on packed varieties
containing 25 gms or less Similarly, the
proposed increase in the case of Zone Il is
only ten paise per kg. Those two zones
account for more than half of the total
production and nearly two-thirds of the
aggregate domestic consumption of era.
The effect of adjustments of excise duty in
tea would, therefore, be insignificant,
particularly as the poorer scctions consume
loose tea. The maximum proposed increase
is in Zone III which produccs quality
Darjeeling varieties, the bulk of which is
intended for export.

As regards sugar, the central excise duty
on levy sugar is to be raised by two per
cent, from 23 per cent to 25 per cent
advalorem. Half of the proposcd additional
levy would accrue to the State in lien of a
sales tax. The basis of price fixation with
respect to the levy on sugar has recently
been altered in accordance with the recom-
mendations of the Tariff Commission.

Over large parts of the country, even
afier the proposed duty, the ex-factory price
of levv sugar inclusive of duty, would be
lower than the corresponding price obtained
before the 20th February of this year.

As regards the effect of the excise duty
of free sale sugar, we must remember that
the price of free market sugar declined bv
nearly 57 per cent as compared to the prices
obtaining in March 1969, and in view of the
sharp increase in the output of suga: n the
current year further decline in the price of
free market sugar can be expected in the
coming mooths. Even with the propoced
increase in excise duly, the chances are that
in 1770-71 we would bc paying a lower
price for free sale sugar than in 1969-70.
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As 1egards kerosene the proposed duty
is only two paise per litre. Taking into
accourt the weightage of the index of
wholesale prices of the different commodities,
on which taxes are being increased, the
increase should not go to more than half
per cent even if the entire burden of the
additional taxation is passed on to the
consumer.

There is no single unchangeable defini-
tion of the words ‘luxury’ and ‘pecessity’.
As incomes go up, sanitary ware or preserved
foods may be regarded as necessities. But
if resources are to be enlarged, it cannot be
argucd that commeodities like preserved
foods or sanitary wars should escape taxa-
tion altogether. While  considering the
incidence of taxation on the lower income
groups, we should not ignore the beneficial
impact of the welfare schemes proposed,
such as family pensivn, schemes for
industrial workers, enhanced minimum
pension for Government servants, child
welfure programmes etc.

As 1 said earlier, price stability is
essential for social justice and rising prices
do cause social tension. In assessing (bhe
price situation it would be highly misleading
if estimates are made on the basis of trends
over one or two months, Let us not invoke
the horrors of the inevitable failure of the
monsoon or some such thing. The average
level of wholesale prices between April 1969
and January 1970 was roughly three per
cent higher than the average level during the
corresponding period of previous year.
Between the middle of January and the
middle of February this year, the wholesale
price index remained stable after rising for
about three months. The credit measures
taken by the Reseive Bank are beginning to

have sowe effect. One hon. Member was
needlessly harsh on the Reserve Bank,
particularly on its Governor, who has

redered distinguished service to the country
in more than one capacity.

The events of the last few months have
brought about much-needed discussion and
heart-scarching in the political forces of the
country and there is 8 movement towards a
certain crystallisation, which will help us to
pursue more efficiently our positive social
urd economic objectives. It is not surpris-
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ing that critics are unable to find anything
new in the Budget because they have failed
to appreciate one simple fact. If we are to
carry forward this great nation to its right-
ful destiny at a crucial period of history, we
have to bring about simultaneous transforma-
tion in our social, political and economic
life.

SHRI PILOO MODY : We will also
need a better Government.

SHRI INDIRA GANDHI In this, I
am aware, we are not advocating anything
very new but the Budget does indicate the
directions in which we intend to move
forward. Shri Chandrajit Yadav has
referred to these. 1 was also glad that
a dispassionate observer such as Shri Tenneti
Viswanatham has focussed the attention of
this House on these initiatives. 1 am glad
also that Shri Dwivedy has recognised the
pnew departures which  the Budget makes
specially in the direction of social equality.

No one can be more keenly aware of the
fact that we have tried to achieve in the
Budget only a small but sigoificant beginning.
But, as I have said on previous occasions
here, the greatest distances can be covered
by small steps and this Budget is obe such
step. I have no doubt that it will lead us
to other steps and the country will be able
to go ahead with greater dynamism, vigour
and speed.

18.33 hrs.

DAMANDS®* FOR GRANTS ON
ACCOUNT, 1970-71

MR. SPEAKER : We are
little behind schedule, Already it is 6.30
and friends from Himachal are very
impatient. What I propose is that either we
have a longer sitting today to dispose of the
Vole-on-Account Demands or we do away
with the Lunch Hour tomorrow und discuss
it tomorrow.

SOME HON. MEMBERS : No, no.

SHRI JYOTIRMOY BASU (Dismord
Harbour) : That is better.

already a

*Moved with the recommendation of the President,
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SHRI PILOO MODY (Godhra) : Let us
do away with the Luoch Hour and save
food.

MR. SPEAKER : All right ; Let us take
up item No. 6 Demands for Grants on
Account.

Demand No. 1—Ministry of Defence

MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 30,95,000 be granted to the President,
account, for or towards defraving the
charges during the year ending on the
3lst day of March, 1971, in respect of
‘Ministry of Defence'*".

Demond No. 2—Defence Services,
Effective—Army
MR. SPEAKER : Motion moved :

“That 1 sum not  excecding

Rs. 1,31,14,81,000 be granted to the
President, on account, for or towards
defraying the charges during the year
ending on the 31st day of March, 1971,
in resPect of ‘Defence Services, Effective-
Army" ",

Demand No. 3— Defence Services Effective-
Navy

MR. SPEAKER : Motion moved :

“That a sum mnot  exceeding
Rs. 9,71,50,000 be granted to the
President, on account, for or towards
defraying the charges during the year
ending on the 31st day of March, 1971,
in respect of ‘Defence Services, Effective-
Navy' ",

Demand No. 4—Delence Services Effective-
Alir Force
MR. SPEAKER : Motion moved :

“That a sum not  exceeding

Rs. 35,25,00,000 be granted to the
President, on account, for or lowards
defraying the charges during the year
ending on the 31st day of March, 1971,
in respect of ‘Defence Services, Effective-
Air Force'™,

Demand No. 5- Defence Services Noo-
Efective

MR. SPEAKER : Motion moved :
“That & sum pot exceeding

Rs. 7,6633,,00 be granted to the
Pres dent, on account, for or towards
defraying the charges during the year
ending on the 31st day of March, 1971,
in respect of ‘Defence Services, Non-
Effective’ .

Demand No. 6 -Ministry of Education and

Youth Services
MR. SPEAKER : Motion moved :

“That & sum not exceeding
Rs. 19,37,000 be granted to the Presi-
dent, for or towards defraying the
charges during the ycar ending on the
3lst day of March, 1971, in respect of
‘Ministry of Education and Youth
Services' "',

Demand No. 7— Education

MR. SPEAKER : Mution moved :

“That a sum not  exceeding
Rs. 114575000 be granted to the
President, on account, for or towards
defraying the charges during the year
ending on the 3ist day of March, 1471,
in respect of ‘Education’ ™.

Demand No. 8 —Archaeology

MR. SPEAKER : Motion moved :

“That a sum nol exceeding
Rs. 27,29,000 be granted to the President,
on account, for or towards defraying the
charges during the year ending on the
3ist day of March, 1971, in respect of

» o

'Archaeology’.

Demand No. 9—Survey of India
MR, SPEAKER : Motion moved :
“That a sum not exceeding
Rs. 1,00,75000 be granted to the
President, on account, for or towards
defraying the charges during the year
ending on the 31st day of March, 1971,
in respect of *Survey of India’.”

Demand No. 10— Grants to Council of

Scientific and Industrial Research

MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 3,42,21000 be granted to the
President, no account, for or tiwards
defraying the charges during thc year

ending o the 3lst day of March, 197,
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in respect of ‘Grants to Council of
Scientific and Industrial Research'.”

Demand No. 11—Other Revenue Expendi-

ture of the Ministry of Education and
Youth Services

MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 75:51,000 be granted to the Presi-
dent, on account, for o1 towards defray-
ing the charges during the year ending
on the 31st day of March, 1971, in
respect of ‘Other Revenue Expenditure
of the Ministry of Education and Youth
Services'."

Demand No. 12— External Affairs
MR. SPEAKER : Motion moved :

“That a sum  not exceeding
Rs. 44219000 be granted to the
President, on account, fo. or towards
defraying the charges during the year
ending on the 31st day of March, 1971,
in respect of ‘External Affairs' "

Demand No. 13—Other Revenue Expendi-

tare of the Ministry of External Affairs
MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 1,80,27,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 31st day of March, 1971, in
respect of 'Other Revenue Expenditure
of the Ministry of External Affairs.”

Demand No. 14—Miopistry of Floance
MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs. §7,35,000 be granted to the Presi-
dent, on account, for or towards defry-
ing the charges during the year ending
on the 31st day of March, 1971. in
respect of *‘Ministry of Finance'.™

Demand No. 15— Customs

MR. SPEAKER : Motion moved :

“That & sum not exceeding
Rs. 1,69,52,000 be granted 10 the Presi-
dent, on account, for or towards defray-
irg the charges during the ycar ending
on the 31st day of March, 1971, in
respect of “Customs”.”
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Demand No. 16—Union Excise Dutles

MR. SPEAKER : Motion moved :
“That a sum not exceeding
Rs. 2,89,87,000 be granted ‘o the Presi-
dent, on account, for or ‘owards defry-
ing the charges during the year ending
on the 31st day of March, 1971, in
respect of ‘Union Excise Duties’."

Demand No. 17—Taxes of Income inclu-

ding Corporation Tax, etc.
MR. SPEAKER : Motion moved :

“That a sum not  exceeding
Rs, 3,15,95,000 be granted to the Presi-
dent, on uccouat, for or towards defry-
ing the charges during the year ending
on the 31st day of March, 1971, in
respect of ‘Tuxes on Income including
Corporation Tax, etc’.”

Demand No. 18—Stamps
MR. SPEAKER : Motion moved °

“That a sum mt exceeding
Rs. 78,10,000 ke granted to the Presi-
dent, on account, for or towards defry-
ing the charges during the year ending
on the 31st day of March, 1971, in
respect of ‘Stamps’.”

Demand No. 19—Audit

MR. SPEAKER : Motion moved :

“That a sum not  exceeding
Rs. 4,65,00,000 be granted to the Presi-
dent, on account, for o1 towards defry-
ing the charges during the year ending
on the 3ist day of March, 1571, in
respect of ‘Audit”.”

Demand No. 20—Currency and Colnage
MR. SPEAKER : Motion moved :
“That a sum not  excecding
Rs. 2,75,39,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 3lst day of March, 1971, in

(Rl

respect of ‘Currency and Coinage'.

Demand No. 21— Miots
MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 60,01,000 be granted to the Presi-
deat, on account, for or towards defray-
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ing the charges during the year ending
on the 31st day of March, 1971, in
respect of ‘Mints"."”

Demand No. 22—Kolar Gold Mines
MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 1,15,52,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the ycar ending
on the 3lst day of March, 1971, in
respect of Kolar Gold Mines',”

Demand No. 23—Pensions and Other

Retirement Benclits

MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs, 2,50,36,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 3lst day of March, 1971, in
respect of ‘Pensions and Other Retire-
ment Benefits®."”

Demand No. 24-—Opium Factories and

Alkaloid Works
MR. SPEAKER : Motion moved :

“That a sm not exceeding
Rs. 4,64.38 000 be granted to the Presi-
dent, o1 account, for a towards, defray-
ing the charges during the year ending
on the 3lst day of March, 1971, in
respect of *Opium Factories and Alkaloid
Works'.”

Demand No, 25—Other Revenue Expendi-

ture of the Ministry of Finance

MR. SPEAKER : Motion moved :

“That a sum not  exceeding
Rs. 5,37,46,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 3ist day of March, 1971, in
reipect of ‘Other Revenue Expenditure
of the Ministry of Finance'.”

Demand Neo. 26—Grants-in-aid to Statc

and Union Territory Governments

MR. SPEAKER : Motion moved :

“That & sum not  exceeding
Rs. 82,52,19 000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending

PHALGUNA 26, 1891 (SAKA)

(Gen.) 1970-71 334

on the 31st day of March, 1971, in
respect of ‘Grants-in-aid to State and
Union Territory Governments'.”

Demand No. 27—Miscellancous Adjust-

ments between the Central and State
and Unlon Territory Governments

MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 6,8),000 be granted to the President,
on account. for or towards defraying the
charges during the year ending on the
31st day of March, 1971, in respect of
‘Miscellancous Adjustments between the
Central and State and Union Territory
Governments'.”

Demand No. 28 —Pre-partition Payments

MR. SPEAKER : Motion moved :

“That & sum not exceeding
Rs. 17,000 be granted to the President,
on account, for or towards defraying the
charges during the year ending on the
3ist day of March, 1971, in respect of

‘Pre-partition Payments’.

Demand No. 29 —Minlstry of Food, Agri-

culture, Commnnity Development and
Cooperation

MR. SPEAKER : Motion moved :

*That a sum not exceeding
Rs. 34,20,000 be g d to the President,
on account, for or lowards defraying the
charges during the year ending on the
st day of March, 1971, in respect of
‘Ministry of  Food, Agriculture,
Community Development and Corpo-

ration’,

Demand No. 30 - Agriculture
MR. SPEAKER : Motion moved :

“That & sum not exceeding
Rs. 2,43,84,000 be graoted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 3lst day of March, 1971, in
respect of ‘Agriculture’.”

Demand No. 31—Payments to Inodian

Council or Agricalturel Research
MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 3,06,17,000 be granted to the FPresi-
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[Mr. Speaker]

dent, on account, for or towards defray-
ing the charges during the year ending
on the 3lst day of March, 1971, in
respect of ‘Payments to Indian Council
of Agricultural Research’.”

Demand No. 32 —Forest
MR. SPEAKER : Motion moved :

“That a sum not  exceeding
Rs. 13,44,000 be granted to the President,
on account, for or towards defraying the
charges during the vear ending on the
3lst day of March, 1971, in respect of

"o

‘Forest’,

Demand No. 33 —=Other Revenne Expendi-

ture of the Ministry of Food, Agricul-
tare, Community Development Coopera-
tion

MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs. §,39,41,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 3Ist day of March, 1971, in
respect of ‘Other Revenue Expenditure
of the Ministry of Food, Agricultural,
Community Development and Coopera-
tion'."

Demand No. 34 —~Minlstry of Forelgn

Trade
MR. SPEAKER : Motion mnved :
“That a sum not  exceeding

Rs. 8,81,000 be gianted to the President,
on account, for or towards defraying the
cha ges during the year ending on the
31st day of March, 1971, in respect

UKL

of Ministry of 'Foreign Trade'.

Demand No. 35—Forelgn Trade
MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 14,13,11,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 3lst day of March, 1971, in
respect of *Foreign Trade'."”

Demand No. 36 —Other Revenue Expendl-

diture of the Ministry of Foreign Trade

MR. SPEAKER : Motion moved :
“That a sum not exceeding

Rs. 1,27,94,000 be granted to the Presi-
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dent, on acenunt, for or towards defray-
ing the charges during the year ending
on the 31st day of March, 1971 in
respect of '‘Other Revenue Expenditure
of the Ministry of Foreign Trade'.”

Demand No, 37—MlInistry of Health and

Family Planning and Works, Houosing
and Urban Development
MR. SPEARER : Motion moved :

“That a sum not exceeding
Rs. 12,13,000 be granted to the President,
on account, for or towards defraying the
charges during the year ending on the
31st day of March, 1971, in aespect of
‘Ministry of Health and Family Planning
and Works, Housing und Urban Develop-
ment"."

Demand No. 38 —Medical and Public
Health
MR. SPEAKER : Motion moved :
“That a sum not exceeding

Rs. 4,33,01,000 be granted to the Presi-
dent, ¢n account, for or towards defray-
ing the charges during the year ending
on the 3lst dhy of March, 1971. in
respect of ‘Medical and Public Health."

Demand No. 39 —Public Works

MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 7,11,94,000 be granted to the Presi-
dent, on account for or towards deflray-
ing the charges during the year ending
on the 3lst day of March, 1971, in
in respect of "*Public works',”

Demand No. 40—Stationery and Printing

MR, SPEAKER ; Motion moved :

“That a sum not exceeding
Rs. 2,52,88,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year euding
on the 31st day of March, 1971, in

respect of ‘Stationery and Printing’.

Dcmanp No. 41--Other Revenue Expendi-

ture of the Ministry of Health and
Famlly Planning and Works, Housing
and Urban Development

MR. SPEAKER : Motion moved :

“That a sum not cxceeding
Rs. 48,88,000 be granted to the President,
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on account, for or towards defraying the
charges during the year ending on the
31st day of March, 1971, in respect of
‘Other Revenue Expenditure of the
Ministry of Health and Family Planning
and Works, Housing and Urban Develop-
mt.."

Demand No. 42—Ministry of Home

Affairs

MR, SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 30,81,000 be granted to the President,
oo account, for or towards defraying the
charges during the year endiog on the
31st day of March, 1971, in respect of
‘Ministry of Home Aflairs"."”

Demand No. 43 —Cabinet

MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs 12,28,000 be granted to 1the President,
on account, for or towards defraying the
charges during the year ending on the
31st day of March, 1971, in respect of
‘Cabinet”.”

Demand No. 44-—-Administration of Jastice

MR. SPEAKER : Motion moved :
“That a sum not  exceeding
Rs. 43,000 be granted to the President,
on account, for or towards defraying the
charges during the vear ending on the
31st day of March, 1971, in respect of
‘Administration of Justice'.”

Demand No. 45 —Police

MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs, 11,51,35,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 3lst day of March, 1971, in
respect of ‘Police’.”

Demand No. 46— Census

MR, SPEAKER : Motion moved :

“That & sum not exceeding
Rs. 1,04,64,000 bz granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 31st day of March, 1971, in
respect of ‘Census’,” )
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Demand No. 47 —Statistlcs

MR. SPEAKER : Motion moved :

“That & sum not exceeding
Rs, 69,56,000 be granted to the President,
on account, for or towards defraying the
charges during the year ending on the
31st day of March, 1971, in respect of
‘Statistics".”

Demand No. 48 —=Privy Purses and Allow-

ances of Indian Ralers

MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 38,000 be granted to the President,
on account, for or towards defraying the
charges during the vear ending on the
31st day of March, 1971, in respect of
‘Privy Purses and Allowances of Indian
Rulers',”

Demand No. 49 —Territorial and Political

Penslons

MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 4,80,000 be granted to the President,
on account, for or towards defraying the
charges during the year ending on the
3ist day of March, 1971, in respect of
‘Territorial and Political Pensions'."

Demand No. 50—Delhl

MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 8,53,93,000 be granted to the Presi
dent, on accouwt, for or towards defray-
ing the charges during the year ending
on the 3ist day of March, 1971, in
respect of ‘Delhi’."

Demand No. 51 —~Chandigarh

MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 1,20,47,000 be granted to the Presi-
dent, on account, for or towards detray-
ing the charges during the year ending
on the 31st day of March, 1971, in
respect of ‘Chandigarh’.”

Demand No, 52 —Andaman Nlicobar Is-

lands
MR. SPEAKER : Motion moved :
“That & pum DOt  exceeding
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Rs. 1,55,23,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 31st day of March, 1971, in
respect of ‘Andaman and Nicobar
Islands',”

Demand No. 53—Tribal Areas
MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 4,62,61,000 be granted to the Presi-
dent, on account, for cr towards defray-
ing the charges during the year ending
on the 31st day of March, 1971, in
respect of *Tribal Areas'."”

Demand No. 54— Dadra and Nagar Harvell
Area

Demand No. 55—Laccadive,

MR. SPEAKER : Motion moved :

“That & sum not exceeding
Rs. 11,41,000 be granted to the President,
on account, for or towards defraying the
charges during the year ending on the
31st day of March, 1971, in respect of
‘Dadra and Nagar Haveli Area".”

Minicoy and
Amindivl Islands

MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 22,20,000 be granted to the President,
on account, for or towards defraying the
charges during the year ending on the
31st day of March, 1971, in respect of
‘Laccadive, Minicoy and Amindivi
Islands'.”

Demand Ne. 56— Other Revenve Expendi-

De

tore of the Ministry of Home ANairs

MR. SPEAKER : Motion moved :

“That & sum not exceeding
Rs. 2,19,31,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 3lst day of March, 1971, in
respect of ‘Other Revenue Expenditure
of the Ministry of Home Affairs'.”

mand No. 57-—Misistry of Indusirial
Development, Internal Trade and Com-
pany Affairs

MR. SPEAKER : Motion moved :
“That a sum pot  exceeding
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Rs. 16,11,000 be granted to the President,
on ac:ount, for or towards defraying the
charges during the year ending on the
3ist day of March, 1971, in respect of
‘Ministry of Industrial Development,
Ioternal Trade and Company Affairs’.”

Demand No, 58 —Industries
MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 92,55,000 be granted to the President,
on account, for or towards defraying the
charges during the year ending on the
3]st day of March, 1971, in respect of
‘Industries’.”

Deman No. §9 —Salt
MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 12,37,000 be granted to the President,
on account, for or towards defraying the
charges during the year ending on the
31st day ol March, 1971, in respect of
‘Salt’,”

Demand No, 60 —~Other Revenue Fxpendi-

ture of the Ministry of Industrial
Development, Internal Trade and
Company Affairs

MR. SPEAKER : Motion moved :

“That =& sum not  exce=ding
Rs. 2,65,85,000 be granted 1o the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 31t day of March, 1971, in
respect of ‘Other Revenue Expenditure
of the Ministry of Industiial Develop-
ment, Internal Trade and Company
Affairs'.”

Demand No. 61 —Minlstry of Information

and Broadcasting
MR. SPEAKER : Motion moved :

“That & sum not exceeding
Rs. 4,36,000 be granted to the President,
on account, for or towards defraying the
charges during the year ending on the
3ist day of March, 1971, in respect of
‘Ministry of Information and Broad-
casting”,”

Demand No. 62—Broadcasting
MR. SPEAKER : Motion moved :

“That & sum not  cxceeding
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Rs. 2,11,48,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 3ist day of March, 1971, in
respect of ‘Broadcasting’.”

Demand No. 63—Other Revenue Expendi-
ture of the Ministry of Information and
Broadcasting

MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 1,34,94,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 31st day of March, 1971, in
respect of ‘Other Revenue Expenditure
of the Ministry of Information and
Broadcasting'."”

Demand No. 64—Minlstry of Irrigation and
Power

MR. SPEAKER : Motion moved ;

“That a sum not exceeding
Rs. 7,48,000 be granted to the President,
on account, for or towards delraying the
charges during the year ending on the
3Ist day of March, 1971, in respect of
‘Ministry ol Irrigation and ower’."

Demand No. 65—Multipurpose River
Schemes
MR. SPEAKER : Motion moved :

“That a sum not  exceeding
Rs. 53,11,000 be granted to the President,
on account, for or towards defraying the
charges during the year ending on the
Jist day of March, 1971, in respect of

‘Multipurpose River Schemes’.

Demand No, 66—Other Revenue Expendi-
tore of the Mioistry of Irrigation and
Power

MR. SPEAKER : Moved Motion :

“That a sum not  exceeding
Rs. 1,69,98,000 be granied to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 31st day of March, 1971, in
respect of ‘Other Revenue Expenditure
of the Ministry of Irrigation and
Power".”
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Demand No. 67—Minister of Labour

Employment and Rehabilitation
MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 14,90,000 be granted to the President,
on account, for or towarns defraying the
chargss during the year ending on the
31st day of March, 1971, in respect of
‘Ministry of Labour, Employment and
Rehabilitation'.”

Demand No. 68—Director Gencral, Mines

Safety

MR. SPEAKER : Motion moved :
“That a sum not exceeding
Rs. 10,18,000 be gianted to the President,
on account, for or towards defraying the
charges during the year ending on the
list day of March, 1471, in respect of
‘Director General, Mines Safety’.”

Demand No. 69—Labour and Employment

MR. SPEAKER : Motion moved :

“That a sum not  exceeding
Rs. 3,11,14,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during th* year ending
on the 31st day of March, 1971, in
respect of ‘Labour and Employment®.”

Demand No. 70 ~Expenditure on Displaced

Persons
MR. SPEAKER : Motion moved :
“That & sum not exceeding
Rs. 1,31,05,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 31st day of March, 1971, in
respact of ‘Expenditure on Displaced
Persons'."”

Demand No. 71 —Oither Revenve Expeodi-

tore of the Minlstry of Labour, Employ-
ment aod Rebabllitation

MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 1,76,000 be granted to the President,
on account, for or towards defraying the
charges during the ycar ending on the
3Ist day of March, 1471, in respect of
‘Other Revenue Expenditure of tre
Ministry of Labour, Employment and
Rehabilitation™.”
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Demaud No, 72—Ministry of Law

MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 15,98 000 be granted to the President,
©Ou account, ‘or or towards defraying the
charges duripg the year ending on the
31st day of March, 1971, in respect of
‘Ministry of Law".”

Demand No. 73—Other Revenue Expendi-

ture of the Minlstry of law

MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 34,12,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges dusing the year ending
on the 3lst day of March, 1971, in
respect of ‘Other Revenue Expenditure
of the Ministry of Law"."

Demand No. 74—Ministry of Pctrolsum

and Chemicals and Mines and Metals

MR. SPEAKER : Motion moved :

‘That 8 sum not  exceeding
Rs. 8,968,000 be granted to the President,
on account, for or towards defraying
the charges during the year ending on
the 31st day of March, 1971, in respect
of Ministry of Petroleum and Chemicals
and Mines and Metals".”

Demand No. 75—Geological Survey

MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 1,87,52.000 be granted 1o the Presi-
dent, on account, for or towards defray-
ing the cliarges during the year ending
on the 3lst day of March, 1471, in
respect of ‘Geological Survey*.”

Demand No. 76—Other Revenue Expendi-

ture of the Ministry of Petroleum and
Chemiculs and Mines and Metals

MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs 2,85,03,000 be granied to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 3lst day of March, 1971, in
respect of 'Other Revenue Expenditure
o' the Ministry of Petroleum and Chemi-

X

cals and Mines and Metals’.
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Demand No. 77 —Minlstry of Shipplog and

Transport
MR. SPEAKER : Motion moved :

“That & sum not exceeding
Rs. 24.24,000 be granted 1o the President,
on account, for or towards defraying the
charges during the year endiog on the
31st cay of March, 1971, in respect of
‘Ministry of Shipping and Transport®.”

Demand No. 78 -- Roads

MR. SPEAKER : motion moved :

“That a sum not  exceeding
Rs. 3,79,97,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 3Ist day of March, 1971, in
respect of ‘Roads'.”

Demand No. 79—Mercantile Marine
MR. SPEAKER : Motion moved :

“That a sum not  exceeding
Rs. 72,16,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 3Ist day of March, ‘971, in
respect of *Mercantile Marine".”

Demand No, 80--Lighthouses and Lightships

MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 23,83.000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 3lst day of March, 1971, in
respect of ‘Lighthouses and Ligbtships'."”

Demand No. 81— Other Revenue Expendilure

of the Ministry of Shipping 9nd Transport
MR. SPEAKER : Motion moved :

“That a sum not excecding
Rs. 84,22,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 'Ist day of March, 1971, in
respect of ‘Other Revenue Expenditure
of the Ministry of Shipping end

Transport’,

Demand No. 82—Mioistry of Steel and Heavy

Enginecring

MR. SPEAKER : Motion moved :
“That & sum not exceeding

Rs. 4,39,000 be granted to the President,
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on account, for or towards defraying the
charges during the year endiog on the
dist day of March, 1971, in respect
of *Ministry of Steel and Heavy
Engineering’."”

Demand No. 83—Other Revenue Expenditure

of the Ministry of Steel und Heavy
Engineering

MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 16,32,000 be granted 10 the Presi-
dent. on account, for or towards defray-
ing the charges during the yeir endiog
on the 3'st day of March, 1971, in
respect of ‘Oiher Revenue Expenditure
of the Ministry of Sieel and Heavy
Engineering”.”

Demand No. 84—Ministry of Supply
MR. SPEAKER : Motion moved :

“That a4 sum not exceeding
Rs. 16,84,000 be granted to the Presi-
dent, on account, for or owards defray-
ing the charges dusing the vear ending on
the slst day of March, 1971, in respect
of ‘Mimistry of Supply".”

Demand No. B85 - Supplics and Dispossls
MR. SPEAKER : Motion moved :
“That a sum not  exceeding
Rs. 73,08000 be granted to the Presi-
dent, on account, for or towards defray
ing the charges during the year ending
on the 31st day of March, 1971, in
respect of ‘Supplies and Disposa's"."

Depand Ne. 84—Other Revepue Expenditure

of the Ministry of Supply
MR. SPEAKER : Motion moved :

“That a sum not excoeding
Rs. 7,38,000 be granted to the President,
on account, for or lowards defrayirg the
charges during the year ending on the
3lst day of March, 197, in respect of
‘Other Revenue Expenditure of the
Miaistry of Supply”.”

Demsnd No. 87—Ministry of Toorism and

Civil Aviatlon
MR. SPEAKER : Motion moved :

“That a sum not  exceeding
Rs. 4,20,000 be grapted to the President,
on account, for or towards defraying the
charges during the year ending op the
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3ist day of March, 1971, in respect of
‘Ministry of Tourism and Civil
Aviation"."”

Demand No. 8 —Meteorology

MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 83,53,000 be granted to the Presi-
dent, on account, for vr towards defray-
ing the charges during the year ending
on the 31st day of March, 1971, in
respect of ‘Meteorology'.”

Demand No. 8%—Avlation

MR. SPEAKER : Motion moved :

“That a sum  not exceeding
Rs. 2,36,68,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 3lst day of March, 1971, in
respect of ‘Aviation'."

Demand No. 90— Other Kuvenue Expenditure

on the Ministry of ‘Tourism and Civil
Aviation

MR. SPEAKER : Motion moved :

‘That a sum  nol exceeding
Rs. 72,06,000 b: grunted to the Presi-
dent, on account, for or towards defray-
ing the charges during the ycar ending
on the 3l1st day «f March, 1911, in
respect of ‘Other Revenue Expenditure
of the Ministry of Tourism and Civil
Aviation”."”

91— Department of Atomle
Energy
MR. SPEAKER : Motion moved :

“That a sum not  exceeding
Rs, 5,36,000 be granted to the President,
on account, for or towards defraying the
charges during the year ending on the
31st day of March, 1971, in respect of
‘Department of Atomic Energy’."”

Demand No. 92— Other Revenwe Expenditure

of the Department of Atomic Energy
MR. SPEAKER : Motion moved :

“That & sum not  exceeding
Rs. 6,37,36,000 be granted to the Presi-
dent, on sccount, for or towards defray-
ing the charges during tbe year ending
oo the 31st day of March, 1971, in
respect of "Other Rewenue Expenditure
of the Department of Atomic Encrgy’."
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Dm‘:d No. 93— Depsrtment of Communi- ‘Other Revenue Expenditure of the
Cations Department of Communications’.”
MR. SPEAKER : Motion moved :

“That a sum  not exceeding
Rs. 2,75,000 be granted to the President,
on account, for or fowards defraying the
charges during the year e¢nding on the
31st day ol March, 1971, in respect of

»an

‘Department of Communications’,

Demw#nd No. 94—Overseas Communications

ice

MR. SPEAKER : Motion moved :

“That a sum not  exceeding
Rs. 72.57,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 3st day of March, 1971, in
respect of ‘Overseas Communications
Service"”

95. Posts and Telegraphs
(Working Expenses)
MR. SPEAKER : Motion moved :

“That a sum not  cxceeding
Rs. 41,44,56,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 3Ist day of March, 1971, in
respect of ‘Posts and Telegraphs (Working
Expenses)’.”

Demand No. 96— Posis and Telegraphs— Divi-

dend to General Revenues, Appropriation
to Rescrve Funds and Repayments of Loans
from General Revenues

MR. SPEAKER : Motion moved :

“That a sum not  exceeding
Rs. 6,32,13,000 be granted to the Presi-
dent, on account, for or towards deflray-
ing the charges during the year ending
on the 3lst day of March, 1971, in
respect of ‘Posts and Telegraphs—Dividend
to General Revenues, Appropriation
to Reserve Funds and Repayments of

LR

Loans from General Revenues’,

Demand No. 97— Other Revenve Expenditure
of the Department of Communications
MR. SPEAKER : Motion moved :
“That a sum not exceeding
Ra, 7,50,000 be granted to the President,
on account, for or towards defraying the

charges during the year ending on the
3lst day of March, 1971, in respect of

Demand No.

Demand No. 98—Department of Parliamcn-

tary Affairs

MR. SPEAKER : Motion moved :
“That a sum not  exceeding
Rs. 2,14,000 be granted to the President,
on accoun', for or lowards defraying the
charges during the year ending on the
31st day of March, 1971, in respect of
‘Department of Parliamentary Affairs’.”

99—Dcpartment of Social
Welfare
MR. SPEAKER : Motion moved :

“That a sum not  exceeding
Rs. 3,37,000 be granted to the President,
on accont, for or towards defraying the
charges during the year ending on the
Jist day of March, 1971, in respect of
‘Department of Social Welfare’.”

Demand No. 11 0—Other Revenue Expenditure

of the Depariment of Sociul Welfare
MR. SPEAKER : Motion moved :

“That a sum  not exceeding
Rs. 1,57,41,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 31st day of March, 1971, in
respect of ‘Other Reveune Expenditure
of the Department of Social Welfare'."

Demand No. 101—Planning Commission

MR. SPEAKER : Motion moved :
“That a  eum not  exceeding
Rs. 2528,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 31st day of March, 1971, in
respect of ‘Planning Commission®."”

Demand No. 102—Lok Sabha
MR. SPEAKER : Motion moved :

“That a sum not  exceedin®
Rs, 46,44,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 3Ist day of March, 1971, in
respect of ‘Lok Sabha’.”

Demand No. 103—Rajya Sabha
MR. SPEAKER : Motion moved :
“That & sum pot  exoceding
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Rs. 18,18,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 3Ist day of March, 1971, in
respect of *Rajya Sabha'.”

Demand No. 104—Secretariat of the Vice-

President
MR. SPEAKER : Motion moved :

“That a sum not  exceeding
Rs. 55,000 be granted to the President,
on account, for or towards defraying the
charges during the year endiog on the
3lst day of March, 1971, in respect of

Xl

‘Secretariat of the Vice-President’,

Demand No. 105—Defence Capital Outlay

MR. SPEAKER : Motion moved

“That a sum not  exceeding
Rs. 23,16,67,000 be granted 1o the Presi-
dent, on account, for or toaards defray-
ing the charges during the year ending
on the 3ist day of March, 1971, in
respect of ‘Defence Capital Outlay'."”

Demand No. 106 --Capital Outlay of the

Ministry of Fducation and Youlh Services

MR. SPEAKER : Motion moved :

“That a sum not  exceeding
Rs. 7509000 be granted to the Presi-
dent, on account, for or 1owards defray-
ing the charges during the year ending
on the 31st day of March, 1971, in
respect of ‘Capital Outlay of the
Ministry of Education and Youth
Services'.""

Demand No. 107—Capital Outlay on the India

Security Press
MR. SPEAKER : Motion moved :

“That a sum jnot exceeding
Rs. 7,41,000 be grant=d to the President,
on account, for or towards defraying the
charges during the year ending on the
31st day of March, 197/, in respect of
‘Capitai Outlay on the India Security
Press".”

Nemand No. 108 —Capital Out'ay on Currency

and Coinage
MR. SPFAKER : Motion moved :
“That a sum not  exceeding
Rs. 2,43,61,000 be granted to the Presi-
dent, on account, for or towards defray-
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ing the charges during the year ending
on the 3lst day of Macch, 1971, in
respect of ‘Capital Qutlay on Currency
and Coinage'."”

Demand No. 109-- Capital Outlay on mints

MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 836,000 be granted to the President,
on account, for or towards defraying the
charges during the year ending on the
st dav of March, 197!, in respect of
‘Capital Outlay on Mints"."

Demand No, '10 =Capital Outlay on Kolar

Gold Mines

MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 23,77,000 be granted to the Presl-
dent, on account. for or towards defray-
ing the charges during the year ending
on the 3ist day of March, 1971, in
respect of *Capital Outlay on Kolar Gold
Mines'."

111 —Commuted Value of
Penslons

MR. SPEAKER : Motion moved :

“That a  sum not  exceeding
Rs. 1,1¥,87,000 be granted 10 the Presi-
dent, on account, for or towards defray-
ing he charges during the year ending
on the 3ist day of March, 1971, in
respect  of ‘Commuted Value of
Pensions'.”

Demand No. 112- Other Capital Outlay of

the Ministry of Finance
MR. SPEAKER : Motion moved :
“That a sum not exceeding
Rs. 40,33,03,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 31st day of March, 1971, in
respect of '‘Other Capital Outlay of the
Ministry of Finance'."

Demand No. 113—Capital Outlay on Grants

to State Governments for Development

MR. SPEAKER : Motion moved :
“That a1 sum not exceeding
Rs 5.11,99,000 be granted to the Presi-
dent. on account, for or towards defray-
ing the charges during the year ¢nding
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on the 31st dey of March, 1971, in
respect of "Capital Outlay on Grants to

o

State Governments for Development’.

Demand No. 114 - Loans and ‘dvances by the

Cenlral Government
MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 95,56,98,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 3i1st day of March, 1971, in
respect of ‘Loans and Advances by the
Central Governmen!",”

Demand No. 115- Purchast of Foodgrains and

Fertilizers

MR, SPEAKER : Motion moved :

“That a sum not  exceeding
Rs. 14,97 95,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 3lst day of March, 1971, in
respect of ‘Purchase of Foodgrains and
Fertilizers'."

Demand No 116 - Other Capital Outlay of

the Ministry of Food. Agriculturc. Com-
munity Development aud Cooperation

MR. SPEAKER : Motion moved :

“That a sum not  exceeding
Rs. 11,21,19,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the churges during the year ending
on the 3lst day of March, 1971, in
respect of ‘Other Capital Outlay of the
Ministry of Food, Agriculture, Com
munity Development and Cooperation’.”

Demand No. 117—Capital Outlay of the

Ministry of Foreign Trade
MR, SPEAKER : Motioo moved :

“That a sum  not exceeding
Rs 4,139,000 be granied to the President,
on account, for or towards defraying the
charges during the year endiog on the
J1st day of March, 1971, in respect of
‘Capital Outlay of the Ministry of
Foreign Trade'."”

Demand No. 118—Capital Outlay on Public

Works

MR. SPEAKER : Motion moved :
*lThat & sum not  exceeding

Rs, 1,71,61,00 be 'flnu to the Presi-
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dent, on account, for or towadrs defray-
ing the charges during the year ending
on the 3lst day of March, 1971, in
respect of ‘Capital Outlay on Public
Woiks'."

Demand No. 119—Delbi Capital Outlay
MR, SPEAKER : Motion moved :

“That a sum Dot exceeding
Rs. 1,15,09,000 be granted to the Presi-
dent on account, for or towards defray-
ing the charges during the year ending
on the 3st day of March, 1971. in
respect of ‘Delhi Capital Outlay'.”

Demand No. 120- Other Capital Qutlay of

the Ministry of Health and Family Plan-
ning and Works, Housing and Urban
Development

MR. SPEAKEK : Motion moved ;

“That a sum  not exceeding
Rs. 3,55,%9,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year endinp
on the st day of March, 1971, in
respect of ‘Other Capital Outlay of the
Ministry of Healh and Family Planning
and Works, Housing and Urban
Development'.”

Demund No, 121 -Capjtul Outluy in Union

Territories and Tribal Arcas

MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 4,43,23,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending on
the 31st day of March, 1971, in respect
of ‘Capital Outlay in Union Territories
and Tribal Areas'.”

Demand No. 1:2—Other Capital Outlay of

the Ministry of Home Affairs

MR. SPEAKER : Motion moved :
“That a sum not exceeding
Rs. 35,50,000 be g d to the Presid

on account, for or towards defraying the
charges during the year ending un the 3]st
day of March, 1971, in respect of ‘Other
Capital Outlay of the Ministry of Home
Affaine’”
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Demand No. 123—Captial Outlay of the *Capital Outlay of the Ministry of Labour,

M:nistry of Industrial Development Inter-
nal Trade and Company AfMairs

MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 1,07,0*, 00 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending on
the 31st day of March, 1971, in respect
of ‘Capital Outlay of the Ministry of
Industrial Development, Internal Trade
and Company Affairs’.”

Demand No. 14 ~Capital Qutlay of the Minis-

try of Information and Broadcasting
MR. SPEAKER : Motion moved :

“That a sum ot  exce:ding
Rs. 88,631,000 be granted to the President,
on account, for or towards defraying the
charges during the year ending on the
31st day of March, 1971, in respect of
‘Capital Outlay of the Ministry of Infor-
mation and Broadcasting’.”

Demand No. 125—Capital Outlay on Multi-
purpose River Schemes

MR. SPEAKER : Motion moved :

“That a sum not  exceeding
Rs. 3,34,29,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 3ist day of March, 1971, in
respect of ‘Capital Outlay on Multipur-
pose River Schemes'."”

Demand No. 126—Other Capital Outlay of
the Ministry of Itrigation and Power

MR. SPEAKER : Motion moved :

“That a sum not  exceeding
Rs. 4,2545,000 be granted to the Presi-
dent. on account, for or towards defray-
ing the charge during the year ending on
the 31st day of March, 1-71, in respect
of ‘Other Capital OQutlay of the Ministry
of Irrigation and Power'."

Demand No. 127—Capital Outlay of the
Ministry of Labour, Employment and
Rehabilitation

MR. SPEAKER : Motion moved :
“That a sum not exceeding
Rs. 92,58,000 be graated to the President,
on account, for or towards defraying the
charges during the year ending on the
3!!1 day of March. 1971, in respect of

Employment and Rehabilitation".”

Demand No. 128—Capital Outlay of the

Minigtry of Petroleum and Chemicals
and Mines and Metals
MR. SPEAKER : Motion moved :
“That & sum not exceeding
Rs. 17,9,99,000 be grauted to the Pres.-
dent, on account, for or towards delray-
ing the charges during the year ending
on the 31st day of March, 1971, in
respect of ‘Capital Outlay of the Ministry
of Petroleum and Chemicals and Mines
and Metals'.”

Demand No. 129 —Capital Outlay on Roads

MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 9,10,57,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending on
the 31st day of March, 1971, in respect
of 'Capital Outlay on Roads'.”

Demand No. 130 —Capital Outlay on Ports

MR. SPEAKER : Motion moved :

“That a sum not  exceeding
Rs 1,41,90,000 be granted to the Pres-
dent, on account, for or towards defray-
iog the charges during the year ending
on the 3lst day of March, 1971, in

respect of *Capital Outlay on Ports’.

Demend No. 131--Other Capltal Outlay of

the Ministry of Shipping and Transport
MR. SPEAKER : Motion moved :
“That a sum not exceeding

Rs. 2,75,48,000 be granted 1o the Presi-
dent, on account, for or towards defray-
ing the charges during the year endiog
on the 31st day of March, 1971, in respect
of ‘Other Capital Outlay of the Ministry
of Shipping and Transport’.”

Demand No. 132—Capital Outlay of the

Minilstry of Steel and Heavy Enginecring
MR, SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 14.67,12,000 be granted to_the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 31st day of March, 1971, in
respect of ‘Capital Outlay of the Ministry
of Steel and Heavy Eupino_erin;‘.“
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Demaid No. 133—Capitd]l Outlsy on Aviation
MR. SPEARER : MBfidh mbved :

“That @& sum not  exceeding
Rs. 1.81,67,000 bé ghited to the Piési-
dent on account, for 6t tiwards defrdy-
ing the charkés during the yeat enditig on
the 31st day of March, 1971, in respect
of *‘Capital Ouotlay on Aviation’.”

D. G. on Account

Déniand No. 134—Other Capltal Outlay of
the Ministry of Tourlsm and Civil Aviation

MR. SPEAKER i Motion moved :

“That a sum not excecding
Rs. 2.27,17,000 be granted to the Presi-
dent, on sccount. for or towards defray-
ing the charges during the year ending on
the 3ist day of March, 1971, in respect
of ‘Other Capital Outlay of the Ministry
of Tourism and Civil Aviation".”

Demead No. l!!—-Cit:'lui Oiiflay of the

Department of Atorilc Energy
MR. SPEAKER : Motion moved :
“That =a sum not exceeding

Rs. 9,05,48,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the, year ending on
the 31st day of March, 1971, in respect
of ‘Capital Outlay of the Department of
Atomic Energy"."

Demand No. 136—Capltal Outlay on Posts
and Telegraphs (Not met from Revenuc)

MR. SPEAKER : Motion moved :

“That & sum not exceeding
Rs, 14,71,17,000 be granted to the Presi-
dent, on account for or towards defray-
ing the charges during the year ending
on the 3ist day of March, 1971, in
respect of ‘Capital Outlay on Posts and
Telegraphs (Not met from Revenue)'.”

Demand No. 137--Other Capital Outlay of
the Deperiment bf Conimunications

MR, SPEAKER : Nioilon moved :

“That a sum not exceeding
Rs. 30,63,000 be granted to the President
on account, for or towards defraying the
charges during the year ending on the
3 -t day of March, 1971, in respect of
Other Capital Qutlay of the Department
of Communications',"

MARCH 17, 1970
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MR. SPEAKER :
before thé House.

356
The Demands are

SHRI DATTATRAYA KUNTE (Kolaba) :
I rise on a point of order under rule 206 (2)
which reads :—

“Each demand shell contain first a
statement of the total grant proposed
and then a statement of the detailed
estimate under cach grant divided into
items.”

I read out in my sp2ech from the
explanatory Memorandum,

MB. SPEAKER : 1 understand, you
mentioned it in your speech on the Budge!.

SHRI DATTATRAYA KUNTE : 1
must formulate my point of order. 1 must
make my position very clear., A demand of
R+, 275 crores has been made for non-Plan
loans under the item “Loans and Advances’.
I would not have raised the point of order if
the Prime Minister or the Finance Minister
would have given the details, But the
Finance Minister was pleased to say that
though this assistance is ftor Plan purposes.
that it is not called loan at all but it is called
assistance in order to cover up their gaps,
she said that the names of States could not
be given now because the resources position
has not been ascertained yet. Even the
Government of India, today, at this hour, at
630 P.M. is not sure as regards the
resources position of the States and. there-
fore, we do not know how much is to be
given and to which State it is to be given,

Rule 206 (2) very clearly lays down that
the details are 1o be made available as to
how they are going to spend Rs. 275 crores
beforc 31st March,  And they are making a
provision of Rs. 174 crores for the next
year. Il today. on the 17th March, 1970, at
6-30 P.M., they are not clear as regards the
details, how does the Government expect the
House to-vote on “Vote on Account™. What
are we to vote for ? I do not want to dilate
about it. 1 have raised a very small and
clear point. Let the details be given. If
the Prime Minister had given the details, 1
would have been satisied. I am not one of
those who said that it will be used badly or
wroogly. I was patiently hearing the Prime
Minister and she quietly said that the details
ar: not available and that the resources
position has not been ascertained. We would
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like to know the details before you ask us to
vote for it. I want your ruling on this.

DR. RAM SUBHAG SINGH (Buxar) :
It is @ very pertinent point.

SHR1 NATH PAI (Rajapur) : Sir, the
aspect dealt with by the Prime Minister was
about the allegations regarding the political
use of the funds available. We are not
interested in that.

1 would like to draw your attention to p.
107 of the Demands for Grants present to
the House, the actual part of which did
appear in her reply verbatim. It says :

“In order that the implementation of
the State Plans is not hindred on this
account, it has been decided to provide
speciul assistance in the form of non-
Plan loans to such States. The total
requirements in this regard in the current
year are placed at Rs. 275 crores of
which Rs. 7> crores would be met from
the sanctioned appropriations and,
accordingly, an additional sum of Rs. 200
crores is now required.”
Having read this, may 1
which says :

“Each demand shall cootain first a
statement of the total grant proposed
and then a statement of the detailpd
estimate under each grant divided into
items.”

My hon. friend, Mr. Kunte’s point is
sustained by the latier part of this rule that
a statement the detailed estimates under
each grant shall be provided under each
item. My submission is that the sum has
been asked for, it is being provided and we
arc entitled under the Rules of Procedure
under vour Directives, o konow what are the
principles and the details of the disbursement
of the sum that has been asked for.

Before I conclude, may I read Rule 207
(1) which savs, during the General dllcumon
on the Budset 1 quote :

- the House shall be at libe:ty to
dlscun the Budget as a whole or any
question of principle involved therein.”
This bas to be read with Rule 206 (2).

Then, the cogency of the puint raised by
Shri Kunte becomes clear.

1 hope, Sir, we will get a satisfactory
reply as to why there is absence of details.
We know that the help is being given and

read Rule 206
(2

—
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may be, there just considerations far the
requirements or the needs of the States. But
the House is entitled to know how this sum
is being distributed and what arc the under-
lying principles.

st vy fomd (R) : qerw T,
FIAga AN g w famr g @ W
w1 T 7R S 9ifgy Wk 9§ 9%
7w frota &ar sfge, wre d@wg @ ot
fafaa | 1€ wror o ama 9w 4@
g frew sy wr & g 9 T AT
T T TR A A WA | WAT a%
at o€ fowma W@ & | omhiw F AR
& 'aTe v # w0l i A wm owree
TR A ¥ Ay g a1 o e
@ ¥, wefan @ owwew s ww
AfFw | 38 & v wrew §

weqe WElEd, SOt WA o ¥ W
a F1 awrg RF gu AT e W
garar fear | wa onfar wew & o\
fawmfed Baw 1 qardl aff 199 &
AT 7T ¥ WA T@T TE | GG FTINW
9T qEW FA &1 W7 AGY fear | cnfam
FHma #Y fawrfal 9v agw s A
seTa FE O g grg wex woz §
g AT AT Twdl | Wi s AAriEw
fear mar @ w& % aga ard Afawi &
& I9 G &) qw www ag b,
v & 69 Rfaq | v qg wY

“The Budget Estimates werg fraged on
the basis that 70 per cent of the assistance
would bein the form of loans and 30
per cent in the form of grants. It has
since been decided that the dsvelopment
Plags of Ladakh area in Jammu and
Kashmir, Hill areas in Assam and of
lealand would be financed to the extent
of 90 per cent h;r way of grant and 10
per c2nt a4 loap."”

1 Afdi & vt o @ afeaAa T A

A e A Ffeag At 175 F0%
T AT TR s frar g 99w o0E
at ag warg fr fe fagidl & oo

(Gen.) 1970-71



1% D. G. on Account

[t =y fawa]
X g% dt% w2z e ag fear @ 7 -
w7, 97 UF A% efEereh 6 @ &)

T %1 a9 F F A0 9T Sfger g
& wrEdfwr At fge emaraa &
foger samaT =7 ama & &, odf 9w
w2w &, 99T @, FEwE 2, Teredn g,
aga § e R foge gu @1 o -
¥ FT T WAAT # 7 WA qOATET 3
FEYEY o 9@ A "R dT 9 ®ew
o W ww " aga fogE g € )
faaré & aw@ & W@ A wEOw &,
Aq7 8, oA @, g e & wowa #
agT frge gu & 1 @Y waw wEww, W
F TA TAT FT qAfEE W7 @
|If2AT & WG 9T @F FITA 77 WG
Ag A X AL WAAT | NG Q@A THAAIT
Teal &1 afoaer #Y @, 99 & fagid
fafea fau oma sitc 9@ % awder @
9T IE F AT 4 A1 WA oFrIT @A
T T A ¥ | §H § FAY agE A
mfagagfam'} FRWE | 719 % gw
q w9 f& gy F1§ wmAfar
fafeaa #30 | afFa 10 awg a1 ¥ W@
fear sr w@r g W wAAT AT ¥ O
TH TS g T SuTar WEw ¥ aTer
§ T & T 9% ArH gy e Tew-
AAT & fagrs ¥y feqr s amEr
g & R 9T Arew & fau dA
TR

WU oEr g ... (swwww).,
W FT T Og I WIT g st @
% & ? morer wgtew, TEm W e
AR AN W AR 2 IEAE

*“I'he excess in the Revised is mainly
due to additional loans to be provided to
States towards expenditure incurred by
them on relief operations in areas affccted
by drought, floods and cyclopes...”
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HT TG I AHEAT FYAE A
a1y F foa T faar m | uw =
fm wd | dfeT www wERg, SR
& ¥ 1 vaRw femiz oft ¥ A gl 1w
FHa< Ft (g #§ § § 0F F2TA @HC
gATT 9reaT § | 78 fergeara & arfear-
Wz & art § 9 afeamagr dfew #
eI wRfrargm g & A 7
afaw & a1 quet afaw w wfas dar
g fFar mar at A A H Ay F
AT ATAFT dET a1 AT Aifed | g
foea & 53 aga & qun fr #& W
A & AT i WTAT AY ALY 2 | ST wEr
fe 7t wmr ) gL gwTd wedt g A
gW T wigz ¥7 ¥ feq, ¥eqd AgiEq,
o AT Afadt & o ard & 97 o ==
FT FT AT AT F1 AT T W T
7 ANZ-HH OFTIZ 9 A2 7 7, H@iF
ug @ F wlagred F1 Fanw )

wia § OF uF giwifaw ama A
SEATE | W@l aw fawiam "Wt w1
HaTA ¢ 48 AT IH AaA & gfaq foreH-
7T § WIT T/ A& a1 g1 wfewre & &
FITAAA AIAE] ® ®ed a1 fawme &
far faar @ @@ ¥ wawHl SAF1 q
T & W

HE AT T TH 7EA & WA
0 waT F M WO AR, e
Qig=FTd F1 TAT FET WG Fd=w § |

SHRI S. R. DAMANI (Sholapur) :
These points have been raised by the hon,

Member in the budget speech, Now he is
only wasting the time of the House.

SHRI VIKRAM CHAND MAHAJAN
(Chamba) : He is relying on wrong rule and
on that he is making a submission, Please
turn to Rule 214. This is the relevant rule.
Rule 206 does not deal with Vote-on-account.
Rule 214 deals with it. The objections are
pot maintainable in view of Rule 214,
Kindly see Rule 214, It says :
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*A motion for vote on account shall
state the total sum required and the

various amounts needed for each
Ministry, Department or item of
expenditure which compose that sum

shall be stated in a schedule appended
to the motion.”

They are relying on Rule 206. Kindly
read Rule 206 which they are relying upon.
This is Rule 206 which I will read. I will
read sub-clause (2) which is the relvant
thing now. It says @

“Each demand shall contain first a
statement of the total grant p.oposed
and then a statement of the detailed
estimate under each grant divided into
items.”

That is the distinction. Look at buth the
rules to find out the basic distinction. Under
Rule 206, sub-clause (2) you will have to
give detuils of each item. That is what
they are asking for. Under Rule 2i4, you
do not have to give details. Therefore, the
point of order is not in order.

SHRI DATTATRAYA KUNTE : 1 have
to make one submission, Shri Mahajan
has read out the rule relating to Vote on
account. On page 1 of this book you will
find ‘broadly the provision represents 1/6 of
the estimated gross expenditure included in
the Demands for Grants. except n ccriain
cases where the expenditure is spread over.”
Therefore, when 1/6 of the expenditure of
the Demand is involved, this rule is very
relevant,

SHRI NATH PAl : There is no reply ;
you may uphold the point, Sir.

MR. SPEAKER : Let me hear the Law
Minister.

DR. RAM SUBHAG SINGH : The
Prime Minister said that no assessment has
yet been made with regard to § States. The
Planning Commissicn has also not made any
assessment of the total requirements. And,
therefore, this is 8 most arbitiary provision
that has been made with a view to enli ting
support from the States aod to throttle the
Government in the States which are not in
their favour,

St qHo gWe Wiet (qAT) : werw
g, ' ¥ EHT ¥ qF g
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sreaT g 1 7 fewor fae qv ggi WA
fegr mar &, W7 W & AE-WEA-
TFISE QI FTAT §, @ SAE iy
faem foar o | 7 e oy T

% @

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : Shri Kunte has asked whether the
inclusion of Rs. 175 crores wshould be
deemed a new service, ouestion of tresting
thisas a new service will have to be
considered in the light of the PAC's recom-
mendations, The PAC's recommendations
in this regard are contained in their 11th
and 50th Repirts which do not, however,
envisage extention of to new service or new
instrument of service concept to loans to
States.

SHRI NATH PAT : Is it a loan ? For
how long ?

SHRI DATTATRAYA KUNTE : How
much of it is recoverable and under what
rules 7

SHRI P. C. SETHI If hon. member
would care to look at page 97 of the Book
of Demands of Finance Ministry, Demand
114 the Leading is ‘Loars snd Advances by
the Central G vernmeni’ This is under
that heading. This cannot be conceived of
as a new service. | would certainly agree
that had it been a new service, there would
have been difficulty., But according to the
position as explained by me, this is not a
new service.

Then it hae been amply made clear that
the disbursenient of this amount of Rs, 175
crores had to be decided after consultation
with various States and the Planning Commis-
sion. 1 can assure the hon. House at this
stage that when these figures are decided
upon, we will certainly inform tbe House.

SHRI DATTATRAYA KUNTE :I
must clarify the position. The Minister
lias swid that details have to be worked out
after consulting the States.

ot go wo w (¥TAN) : W,
7EI%Y, 4E AL WIS W § 4T T
fobor §, w7



363 D.G.on Account (Gen.)

1970-71
SHRI DATTATRAYA KUNTE: It is u
point of order. I am not making & speech.
Iam seeking a clarification  from the
Minister.

MR. SPEAKER : Do not makeita
debate. When you mentioned your point of
order, 1 heard you.

SHRI DATTATRAYA KUNTE : My
only question is : When the Minisier said
jyst now that the details cannot be decided
till there is consuliation with 1he States,
does it satis(y rule 206(2) ? As long as that
Is not done, the Demand could not be put
to the House.

Another point is that he is referring to
the next year. But in the current year, as
I pointed out, they are going to spend as
much as Rs, 275 crores before 3! March.
The Prime Minister said that they have
discussed it with the Planning Commission.
The Times of India suys that rules must be
framed. Why not lay the scheme before the
House. This is the information 1 want. |
am not making a speech at all,

MR. SPEAKER : Still he has made it.

SHRI P. C. SETHI : Ino further claiifica-
tion, I may say that this is not the position
only this year, In 1966-67 and 1967-68, we
gave Rs, 108 crores and Rs. 1lb crores
respectively.  As far as the current year is
goncerned, the figure of Rs. 275 crores has
been given. But what has been done is only
a provision in advance keeping in view the
previous experience we have had.

AN HON. MEMBER : What are the
Dprinciples ?
SHRI P, C SETHI : With regard to

Rs. 175 crores, the details are to be decided
gfter consultation with the States. These
will also have to be decided after consulta-
tion with the Planning Commission.

MR. SPEAKER : Fcr the time being
we will pass on to the next item, and I will
give my ruling later. 1 will consider all
thesc objections.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TE ANSPORT (SHRI RAGHU RAMAIAH):
The matter has been raised and asawered.
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of Union Terrvitori.: Empioyees

Now, we should proceed with the Vole of
Ac:zount.

MR. SPEAKER : We take up item

‘No. 9, Discussion under Rule 193.

18.58 hrs.

DISCUSSION pg: REVISION OF
SCALES OF PAY AND ALLOW-
ANCES OF EMPLOYEES OF
UNION TERRITORIES

st sitarr e (SoEhg) oA
agrT, it 79 G @ gAR T 9E
ot & gfag g & 36w & faw-
faor % o awen faar 3 a@ fegwraw
ST & A OF Hr@ T FHAAT
F fom wwe #1 famm gd @ AR
TUE ¥ WG ATT FOIC THTA FH-
arfeat (gfraw 2fEY) ot fom s+
e feafa &1 gy +T 98T & 9w
famfesr % & ag fagre sy &
ATEaT § 1 gt ) A @ g 0g-
aefY, o WeETm W AWO W WEA &
wrae Iufeqa &1 & Iy 9ed 71 W@H
TH AT F T HIET FAT AEAr g F
28 wmwem, 1969 T AT eqmATRE
YEATT & IO AWA Fr 41 fF qedg
¥ 6 gume AT FHATG oA g9,
fereer sixw ar efamn # e 9
frar mr % S g farse T @t
I @ FHerfat wt faw @ g,
gl faer & wix 9w famfasr & oo =1
qr

“The Government are advised that
the legal position with regard to these
unallocated employees, so long as they
remain unallocated to any State, is that
they will be deemed to be employess of
the State of Punjab on deputation to
Chandigarh. Therefore, these employees
will be entitled to Punjab scales of pay,
Government have accepted this advice

and will take action accordingly.”
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¥ f o wwar g fF 28
wre, 1969 1 wmoy a0z eftwrc fear
f& swdre & ¥ 6 g9 wAUARIE
oAt & fawfas # mrowt s
wferer frer & 5 Ty gorre & d-edew
frer snfew | sod 99 aww aga wAwe-
aEl Fr g WA &7 91 fF g
TEH FIC FTGATE FLAY | 9 agfmenar
FramefFamdgurdl Ig a@C T
q¥E ¥ 6 goTT FHEE ¥ & A
g AHwTEl &1 wifaemer i
G o umide 77 faar | 39 wwE
T8 w3 6 gaATe wEAfE &
e TH AFIC AT AV WEAE & AT
T T 41 ! omrfaw g S agr At
T W WA RIEE g I &
wr & f& M wifaser oevde g
g o9 & 9w T4 fay o Awa
i o gifasmet oeEde A4d gu
I 7 G- far o awa 3 A
w1zt g % famay gt &, fama ta &
g7 fo| ware 9T mifaaw=r nade fFar
T | A Ag Y F7AT g § fE v o=
f& gfraq 2fedt sdvme 71 wfee fafeam
g1 mar &, IaF g9 | frear & aw At
oY ot srawaw ar fx gfaae HE &
s AT 6 gome frad wa=rd § St
quma &1 ¥% fear a7 | a9 gfaa
@t aara gt 71 § WT-WT Tl
& 92T, O, fened wdw ar g
¥ ATET A 3% A gHIEA F FiET §,
difrarf7dY £ az @3 vzad wdEE A
o7 37T 3gT T2 arfa agaE g

19.00 hrs.

THE Arg-g1q & FgAr AEar g
femm 77 & faafeas & wmod s
frr 7 1969 & o7& AT AL A
e 7Y AT 309 Y ag & Ay

erritories Employeas
7 9T 39 T A9 a7 wfeere fear
a1 fr agt 71 wefafrder oify A
TEAT A & ¥ o9mT & 3 & wHETC
IT& 95 ¥ w7, I ¥ o F qwn
WY 9T qfeads s @ afew e
WA T g v am ¥
TR UF TE AFTH R A X
WRY @M} | & JAT wmgar § e oy
zaa Afa a7 2 ft, N Fgr foar @
& 7zt & qefufrger arfr Afedee
TATL ANG-AAG 9T G4k -2heW &
garfa® 9% dzw A famsd 7T awy
§—WT a1 FTHE & g F, W@ AT
T AT gu FAgAl W Y e
FFed & moiagfed SrawTE WT-TRE
T oAFA § ¢ zafaw & g WAt g fF
gfvaw G & doma & N FORTd w9-
AT I dgw A gfew v g §
afz wr w9 IR ¥ dwH arfew F o
ag farge wgfsa g & sz g
gfermsat 1 AT v aaT b R
famama femmar a1 3qE e 1 afaw
TE AT AR | THE ATI-ATG AT A
w faafad & ot WA a7 & gaw of
qrg IAE1 AG gEAT ATfEy IAE qIq-ATY
# g g g fr o gfw AR &
wiaea fafeea &1 mar & @Y s w4t org
T auFfat & wfewrd & soc gorw-
ara FT @ & ! T w7 qora & Q-
@en g I ar e fom dabem 91
w9 =g #t § I gfrtw ¥ @
el T A A N I 9F7C FT WAL
7 ¥ fom T 9% fe wor fgwrem
WA F AGETI FEATG I gu d oA
FGU AEATE fr @@ AT & wgi aw
fgaram 537 71 aeqw & 3ad Faafay
¥t w1 fawr 7 | qmm onw Ay
AT FHAA WA H Ty faq a7
ﬁhm,fa#mwmmmaﬁmmsr
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[+ sirawx =)
& o 7 g9197 £ ag 7T 997 W
e w3w & wea wifeqt & fom e
AY-AY THGT FW FIT 7, JAT AL
Fare o T G W A W@ E

¥ g wer weRa 7 oag faw
1 Jrgar g frogare sfaam £ g
309 % @77 VA AMA ®H AATH AT
oA 7zt & e 13 1 afee
fear £ Az qwnawr @ oITH e
g @ AgAT AT AT E, G ¥ -
W 17 I aTa frRmA & A R
RE¥a © & A wgAr § froww AaAw
¥ uF werv ARA ¥ Az 9T wAT wA
gt Tt Ay #491 gzr fowr 7 ogmry
wfaer & o a9y wr A AT F
IANY W OF Al geanT ¥ i
X g WA 7

19.02 brs.
[Sbrl K. N. Tiwary in the Chalr)

AT Giras ag & fr afagm
wTXT 309 & @ga 1959 # ot Frgw aw
97 qg wF A gt a1 faaw Fgr v ar
fs o femrae & oxfafrgze § ag o@-
&Y quw & y-dew e @ I
WTETE af A FT g9 8, G I e
¥ WIHAR ARAT AL I J-whew
fams stara g aff ax H @&
WX F@dl, f7o &7 3 o e ¥ famr
fe ot ofeet o, Y wfwwe faar g
a7 ARIT mAT @1 fE ag e
feamg o F¢ &% §, 3wH ag A fFAT
wrg, gew! fawgiew far o o A qET

wga § fF wr A gt F1gE § e
T T e § AR W ufeegfer

(W ¥ WIA-UTE FT aRa g 0 A
WTIR TgAT wrgeT § B wreen 3 qim
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9T faar s afgd ) ) fggaw &
aETQ A £ a7 39 @ew & ww-
FAE o IAR A W AT g ¥
Mfan g I GAT F TR T IHT
ar FIEAT WEHT FT IAF /ARG 9

#1 IO FIAT AT § 7

& ag o Tz wgar g R oW o
gfama Hef & dwm werew frr g
T AT AAET A7 AT £ W wfw-
7 % mrAEw oA 150 %o &
wrrzr gvn wfrw femaa & orargs
&1 93 A /Y ®UT AT HrAE e | S
AT THEEEER TT 959 2 qOT I F g
% farzse T-e%en far g A1 gwwt 125
#F 150 g1 9z fasm af g faea)
1G24 @y fear 9T AY 9EEr 7S W
95895 % 110 &1 #T framm
qEaT #1 qATH ¥ dyw F gAfaw 110
& 200 vyar #1 dT fyam afyw W
feelt a1 ¥z fawr amw fewram A
F1 &1 IEFr 85-2-95-3, 110-3-128
#1 ¥t faam | w Aw § At
Fihrgmidgwim @ § fr feeet
# 180-380 a% 2 9« f¥ 9oma & 200-
450 wtr 450-500 a% | FrLA w
feeelt &1 % 110-180 a% & | W
g™ & 140-300 a% & | w7 wHTC A
Wt Sgfoen § # aw, fomay @
T Swar ¢ e w9 fame s2w
& TN § 47 aga W W12 § o
NI A EE § I IE @
= feararw@r g

g &% fgaras #7 v & IEET W@
T, g ¥ are # & wgar wmgan
g F @ gfT ed 1 ww 98w\
T3 A ST wwA fow 9x ww gEd
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gfmas ezl ) fiz 70 £ F)
fo o8 a% ag FHITH gWA & WO
wTEhi & A F1w w7, gfomar &
ooq WTEAT ¥ ATG FTH FE 4 A1
FEEAT F WM TG | WA AT AT
W@ G319k W9 39 FHANC@ F R
farremr % frafy gy 3 @ & 1 wHET
T g g 2 f@ e wm ¥
W OF FT FHATY AR & 39T
gare £ 1 IR 13 ardm T aga
win yai fomr st g sl ®
¥ 95 ez wuAr 3gfrw A dvafaw
@ | g vt 1 A e fear ar gEF
arr ¥ AT FTYA wEATT g1 gu Y
dfr 3% f2dl & F9¢ gzrea @1 @
¢t wafan 39 Fd=fo & & qmym 95
wfema & 13 arit| & w94 wwiaq i
¥ far o a fas &y fgamaa 7
JAAT A g4 QO wzawn faan, Femem,
wdt oy faam q7 8 gad Awfan g
Wt O zEAE 7€ TAwT wASE ag R
fe @l A @ @A grardr § 3z ot 39
FHEICAt A1 A0 & AT T ¥AT qEgHA
¢ afes 37% arg e W galdr T
& foo o &7 E

¥ oz femmr wmear g s gwre famn-
9 & geg WAt A Fgr av fr oo@r aw
™ AW &7 9% g, g Ifwa § /R g
% IA& A=A F1 aregw &, qG AT
3fea &, dfaw gg wr=rew WA AT
% faeg @y wrfey A 2w ™ @
g & st s=grr 48 z¥ § Az fod
ofes a71 A g% ¥ 1w I Mfat
wari, T 97 waiw g A w
0ot w8, Y oww, dw oW owEm
fear v § 1 fead & wiwfor s

pay scales of Unfon ]
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FTAT ACTET B Grewe Aedw we faar
% 1 cafar & sgar wgar 6 g
I At 2 1 siwfy oW oow
I A arh E ek anm
TH A Aify 77 q@ Fbrfad oY
e wni ¥ ot A & e ¥ e
Wi oe A gw & T W
3N gar faarad ot am & fr o ATE
7 A 3faw wwy § Gl g A
ITE 19 vaTEAr FA ¥ |

ured Afrw & oz srar A By
...

e welt (st gwew e
wgre) a9l AgEy, o7 A v
g A a9t

awrafa AfTg : f7 A & A
grr & A1 AATA QT W¥T Ay A
TN FEG I AT |

st faww wrr g (wea) @ fad
o g2 %1 wwi #F 8 qwdt §, e
T A1 WA TR g 2 fear | g
agT TEA AT B

it vivwer divaw 4 SR W g
fr srwre xo@w! gfassr #1 97 7 &> )
| T A FATT 9N FTETH FHATA
13 fza & wfafewa w9 & fao @
FEAH 97, WA IAX AT AAL 7 K
7% e At feafr ft ags sarr
waw @1 v R wafAm ¥ wgar wigw
f§ ad AT WA ITH TW ATA AT
wita ** o7 ax ¥z f& rm gt
g I S ¥7A & fag Aqrr § oov
T WA ¥ gEedt 7 faare oy &
far qae & | TR woE w froaw
/T g grary aeA A, o M A
gw @7 v frmdl & v aw o6
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[#r sfraeg Y]

R ¥ I g A m A gEEr ford
T ATed AET & w7 ol | ¥ sgan
g Fr ot wegrm TEEY wad wwrE W
W A a9 Ay gEAreE ¥ oIH
T FY AT F1 % ara a7 F7 gT@TI
gAT g7 & YT IA% ®TT am W
wh ¢ e gw e

eawfa witgn : gemy wiwT EW
AT AR o F & gEAr geTe
IEE AT WA WErZT FATT IN | AT
ez qaf |

SHRI VIKRAM CHAND MAHAJAN :
Sir, this is not fair. You have to go by the
list while calling names. You should give
us time, This is extremely unfair.

MR. CHAIRMAN : The Speaker has
given me three names. 1 will call only
those three names.

SHRI VIKRAM CHAND MAHAJAN :
The Speaker has no power under the rules
to change the list. Our names arc in the
list. How can those names be deleted ?
This is not [fair.

wamfa A : OF 9T W G4
wiford | Wy w2 &7 g9q faAr & 1 I
oy gF ¥ @@ Ay §) e ¥ w9
frfaeee arga #Y Wt AW AT ¥

SHRI S. M. BANERIJEE (Kanpur) :
Sir, I rise on a point of order.

MR. CHAIRMAN : You first hear me
and then raise the point of o-der.

SHNI VIKRAM CHAND MAHAJAN :
It is not fa'r. We have a right to speak.
Our names are on the Order Paper.

wAfE ww W ST FT gy
wifero )

SHRI VIKRAM CHAND MAHAIJAN :
Give a chance to Membets whose names are
pn the Order Paper.
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MR. CHAIRMAN : I will give a chance
to all persons to ask gquestions but not to
make speeches.

SHRI VIKRAM CHAND MAHAJAN :
A discussion under rulc 193 has to follow
certain rules,

SHRI S. M. BANERIJEE : Sir, 1 rise
on a point of o:der. If yvou see the Order,
Paper, you will find that it is writtcn thers,
“Discussion under rule 193", Now what is
rule 193 7 It jeads :—

“Any member desirous  of  raising
discussion on o matler of wurgent public
importance may give notice in writing to
the Secretary  specifying clearly and
precisely the matter to be raised :

Provided that the notice shall be
accompanled by an explanatory note
stating reasons for raising discussion on
the matter in guestion :

Provided further that the notice shall
be supported by the signatures of at
least two other members."

You have omitted that

Now, & discussion under rule 193 is not
a half-an hour discussion. Never a  diccus-
sion under rule 193 has taken less than one
hour in this House ; it has taken even two
hours. So, how can it be a half.an-hour
discussion now ?

gamfa agem : 11 @19 1 a7
wATT FITAT |AT 9T ) a9 9 755 gui
St & gy a1 f 999 A gy femn
ST | 5T 9T TFFT T FET 9T ¢

“I cannot depart from this procedure.
But 1 can acoommodate him by allowing
a half-an- hour discussion if he likes,

L] L] L] L .

Otherwise, I will
also.”

not allow this much

MNow, the names given to me are those
of Shri Goyal, Shri Verma and Shri Hem

Raj. Time allotted is half-an-hour. ..
(Interruprion’

SHRI P. RAMAMURTI (Madurai) @
Whatever mi_ghr have been the discussion
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that had tuken place on the floor of the
House between the Speaker and a parlicular
Member, vnce the Speaker has allowed the
discussion under rule 193, one has got lo
g0 by the procedure laid down there. Rule
193 does mot lay down a half-an-hour
discussion ; that is an entirely different
thing. Therclore there is no use stifling the
discussion, If you want to adjourn at 7.30,
you can do so by keeping this discussion
for some lime later on. But you cannot go
behiod the Rules of Procedure.

MR. CHAIRMAN : I cannot go beyond
what the Speaker has said and the time that
has been allotted for this today. If you
have got any objection and want to bring
fresh arguments, you should either write to
Speaker or you should bring the matter
before the House when the Speaker is in
the Chair...(Inrerruption)

SHRI P RAMAMURTI ; It is on the
Order Paper that it is a discussion under
rule 193 ; it may be a mistake. It is quite
likely the Speaker in  his wisdom thought
that it is a subject to be discussed properly
and, therefore, he put it under Rule 193,
whatever might be the discussicn that took
place carlicr. We have to go by the Order
Paper. In the Order Paper, It is put under
Rule 193,

MR. CHAIRMAN : In the Order
Paper, the time alloued is half an hour,
(Interruptions)

SHRI P. RAMAMURTI : That is not
correct. Here is the Order Paper. Item 9
says, Discussion under Rule 193 by Shri
Shri Chand Goyal, Shri Vikram Chand
Mahajan and Shri Hem Raj. There is no
mention of half an hour here, as far as the
Order Paper is concerned.

MR. CHAIRMAN : This is Bulletin
Part 11, 1580 ;

“Short duration discussion under
Rule 193 by Shri Shri Chand Goyal,
Shri Vikram Chand Mahajan and Shri
Hem Raj. Date and time of discussion
Tuesday, 17.3.70, at §-30 P. M. for haif
an hour.”

SHRI P. RAMAMURTI : No, Do.
That Bulletin is prior 1o this. The final
\birg is this Order Paper, whatever be

pay seales of Unton Y4
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might have stated earlier. The presumption
is that he has re-thought over the matter
and has found that this is a matter which
requires proper discussion and that is why he
has put it under Rule 19'. Otherwise, he
would bave put it asa half-an hour discus-
sion- This is the final decision of the
Speaker. It is not a half-an-hour discussion.
It is a discussion under Rule 193.

MR. CHAIRMAN : You have tn read
both together,

SHRI P. RAMAMURTI : This Order
Paper is final.

MR. CHAIRMAN : You have to sec

the time allutted.

SHRI P. RAMAMURTI : The Bulletin

is different from the Order Paper. The
Bulletin is just information.
SHRI RANDHIR SINGH (Rohiak) :

On a point of order, Sir. Under Rule 195,
any Member who has previously intimated
to the Speaker may be to take part in the
discussion. 1 had given my name...
(lnterruptions)

gamfy wgEm : w9 faaar daA
AEA E Az A
it St wer wwf ;. goTeRe WENED...

st A men o foEEr oam
i

ot S ow wab PR wWT gE
e

wamafn wgtw : o g gR g
T UTHH FAT 98 AT & 1 FAT K
&7 Jr Iy 1w g T g

“The Speaker may allow two sittings
i 4 week on which such matiers may
be taken up for discussions and allow
such time for discussion not exceeding
one hour.”

SOME HON. MEMBERS : That is all
right.
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st siw wm wwl (g g9v) - fow
aw® ¥ 3@ ATET I W g, I AW
¥ agt W =9 wr &) gg Ao o @3
T &, wEa gd qu 1 A ame e
faffera e fam, graer 7 &
qg WA AT IEAD IW ) gAT 99
g g@F F WWT ot | fzw A
faar war

W g At wgiRg A gu 1 aw
I AT W g W9 FAT @A § 7
are fenmaa w3 ®, W fF 22z
AT {19 &1 oF garer @ oW S
fosaa Wi i &Y @@ & o g
g, AA-Tafre weaTiw & wreiAEA A
T9g 8 UE gARATE §a1 @1 ar 2 WK
AW AT F19 39 gl mr § | faw
A FHAT) @ A, afew fgmrae
SZQ AT AT WY W AT FoArg )
ag =gdr 2 fF o ¥ FI gara aTE
& qdlT 4, 99 AHG IAH qTg F1 ATART
fear mar @1, SEN g FTET 0w )
g7 & fowra & oqfemraeasy gAar
gfafawr ®1 N grawe gar, ag F7ETA
FRaTfat & 7g) fear, afer wra #@T-
Fre ar fgamaw w¥w T A faan
g4t a3 ¢ f& 9aay afafew & zmw-
% & g9 g Fg o ar fr g
qoTa & ¥a7 AT | gHA " ® fE
ST 99T % 1-2-68 &) franew feyr
ar dew famw wifgm o afew W
s7HIT 7 A1 feet & ¥w fok o
goiadaT W & | dtar fe ot Maw
Fo1 &, Eaifl & d® W F% < @@
g

an ag ¢ f& femind sgw & &

Employees
FO FAANET 1 qzq qT 54T AG
TT & AR A g9g & ¥ 4 A € 7

it Tl . JUEA AEE, A AW
¥ oot FT Angar g 5 oaw # adt
gt wifg | gAfag W gT wF WET
#t dw faae &ifae, 38 saET 7800

it 5w w+ g : fgATae ARW Tw
agTer Tar # Wit ag o7 Aard A faeed
¥ ol Sdmg § wElr EEX UR 9w
9, g femdt wet & 1 AfFw @@l
¥ gorrdt guarfai §1 asarg fEer
¥ few ¥ ywfaw & v }, RO AT
oF T rAdEw 2w A £ A B
fafreee @rea & wst F7ar s ¢ fr
fearas w23@r & "o FH=fED w5y
49T F I F AW RIWET ST AAEATE
AT =rfgn; AW g% @mg TerE Y
asat & |

mfgz & & 7z Fgm wwarg s
W AW W gTaT WX W §, W
fafrez gz va9r w&@ gEaw ®Y
T FOA & fa0 a% 72w IIT WK
qg g wWraEa f fF oag st
ST & FrO TE AHSA & g w7
Fifem #40 | T FT aFTAT A @
fr femmrae w29 & am-Tafee oA,
S O qFwTS F1 Go" & fETeew
e far ad |

SHRI VIKRAM CHAND MAHAJAN
(Chamba) : Sir, there can be no dispute that
the wage structure or the salary structure of
the lower staff of Himachal Government is
very low. QOur Home Minisier has olten
said that it is necessary fo raise the standard
of living of the citizen of India. 1 hope in
the case of non-Gazetted Himachal Tradesh

staff he will give the :eme censidaation.
Why is there @ strike in Hineclel braceeh 7
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Why is there so much unrest 7 The answer
is that on the 1st of September, 1948 the
Central Government has promised them that
they will be given the pay on the Punjab
patiern. That was the assurance given to
them. It was worded like this -

“The grant of the revised pay scale®
and allowances 1o the Government
servants of Himachal Pradesh shall be
according to Punjab structure and there
shall be automatic revision.”

Now, this was the assurance. This was
the notification regarding Himachal Pradesh
employees, But suddenly after 1968 the
Punjab scales went up. But the Government
of India said, "We will not give you Punjab
scales.” It is natural that there would have
been a resentment in those particular regions
I submit, Sir, in view of the rising prices
and in view of the fact that the people in
those regions live in places which are far
off from the places where they can get the
facilities of education, and sinze they bave 1o
send their children 10 far  off places for
education this is a thing which should be
considered.  In places like Lahaul and Spiti
there is no college and they have to send
their childien to far off place; for education,
Such people getting Rs, 300 or Rs. 400
per month cannot afford to send their
children to such far off educatiin. Is it
the contention of the Government that such
low-paid Government s:rvant, are in a posi-
sion 1o send their children to far ofl places
for education ? If they have given an
assurance to the employces, in the year
1948, what is the reason that that assurance
has been withdrawn 7 I would like to know
the reason for that and why it has been
withdrawn.

Secondly, the Himachal Government has
supported the claim and the Himachal
Government has said that they shou!d be
given these scales.  But the Central Govern-
ment has declined to give these scales. Then
they said, give us the statehood and we will
decide our own problems. What I submit
1o the hon. Minister is this : If the Central
Government is finding it difficult to meet the
demands of higher pay scales of the
Himachal Pradesh employees it would be
better to give Himachal Pradesh the State-
hood that they desire. Let Himachal tuce
the music. What I submit is this. Why
should they stand in the way of Himachal
Goverpment ? If they are willing to give

pay scales of Unlon 378

Territories Employees

higher pay strusture to tae employees, if
Central Government cannot give, let the
Himachal Pradesh do so; let them have
Statehood and let them face the music,
Today. at przsent we are faced with an
indefinite hunger strike by five Government
employees. The condition of two is
deteriorating. [ would submit to the Home
Minister that he should =ay that we are
reconsidering the decision and we hope the
employees, in view of this assurance of the
Government, will break the fast. I hope
that he will make this appeal and solve this
problem in the interest o the country.
Thank you.

st gw v (FIeT) - wwafa agRa,
Tt fgeg @ fgarew wRw & oF Ut
sz 4, wg fedt fen & #rf qaEr
AN dY WIT FEl UF AN TEHE 99
@ a1, few Foae e ¢ oot
qTFTT WSl SA § 99 @ o4,
Tgi wrT frelt & meae q=arE g, o qg
farz AR 7 AAATE 81 1948 7 fgmr-
& 9T vow g frr oar et
are| AT aF 7 fa7 A @ ) gak A
fez @R 71 @y @At wmr fF 9w
=AY qTAT A AT A gy agt &
sHarfeal 7} fasar ar, 39 ¥ w9 faar
a1 | F19F 7 w24 ferefaw ¥ ogw §
gATfa® 1 ATHAT FTH 37 a7 AwAT W@,
@ ar ¥ fay s=Ar Tfgg

fearae w¥w § Sd  d2AT & SgTar
w1 g 1oy Y fF @ Arge-edd
o i & g% ® 9T, @) 98 wa
I °1 fF oY aeeTg qura 7 &1 9w
areYer-efAT St w-argr ofare § 9w
¥ gt aemarg & arAr wfgd 1 gt 9%
1 e FErq 9 & fav dare
& grar a1 | wWfaw #4 WEd A g
TaA qeearg &A1 g #T & dr ) 1960
5 ag avitw # v fr sfE agi ccawrd
sy &1 WhEw faqr omar 8, @fedr
W awAIg § wHr g @ wia ) zEer
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Tt 3z gon =i 07 FmEw g @
wg 1 &% qz 9 e f ofew ¥ amEe
Y | F1 ggi wrreqfem ot B &
I IR I AT AT AWHT | SR
¢ fr gm fafaeec g 1 ag sk fa
fearm waw va @@l qfa@n g, @ 0F
efaw ofmr 2, A fe faea & o
fasrar & 1| w1 TR gt ¥ afafex §@
fewdfeawrse oA agd 2 7 4 gEwAr
g & aréz ofam 7 aETT F faar o
afqw 71 femdiferres 7@ @ wfgo
qET TE § g Fwnartr @) foge
ATTE AT § AT AFETE B T, I
W AET AT A°CE |

W A% AM9-AT UF & a9 AR 2,
WT T F1 A vATEw  qig w9
waTfger £ 1 ggt 97 A vATad
fome @1 WiT g AR & owe R,
et &1 w7 g WIT MRl AT
g 21 W F Ay faemT & A §27
&1 Fgedl naraw § ag anyp #7 faar
¢\ FuFT adter ag g fx e fewiw
q¥ sra 10 & #%% 200 aF ) 7w
fafrezt agg & w11 oF gTEETE TTAT
sTeat ¢ 5 & /1t ATHE o AT E
qg ST EWIL UF ATE & FO@ FHAT
FEATE O T Y WX 25-26 ardE
®Y f57 o ATy #, @ o7 g1 A g,
fomdy fpmaw w2@ w1 AT FT
O FTH T g AT W WA qga
wTX wrafat & e w19 A &g § T
t 97 71 ww ¥t frgr &3, so% fodr 7
¥ g ard @ A fed | 37 9T A
g g fear wmAr sfgm ) sAE
fawigw wmaw & Wity fermae s A
ot SAH) VAW ST ¢ | A 7 A
agi & N fafrer s aam far g sw &
g v & e gt ug e afe
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AT W I g, 99 §) fgw @R
#YT Fat Afaw fgm g T a1 fgwr-
T W_W T qE F W@ A¥ v f@r
& 1 a0 & R weter a g & fr awt
WY 0F A FEETG # gAwr fE S
oy AT faemd Wi 3 a2 ST
Z fF 97 1 9 T-d@w @, IR AW 3T
FA |

Wt @o WY wAAl (FTAIX) ¢ Tl
wErEE, FEH qgd d w9 gw F1 A H
Fur AT WeAr § I agig< Arfaai a1
o 7ot 99 gget 9T T FX W
WO ST 1 AT EET "ol a
HAT T WE AWAET & | W 2 fFoow
ara geard gt ¥, fewrae w3w
AA-TALT  &TF 4 FqHA g AT
s g e g 25-26 arda
#t fer wme ox @ F ARE
¥ g dgwe @ &7 mrErEe
FOT| ¥ WA WA ¥ A4 FEA
fF T a T8 F1 oo FT FATH T qAQ
i g # an T AT g e g
sew & FHArdi & arg faw F< 5w #
g 7 FA 31 Fiferw 79 | fgmraw wqw
& aowTd wATiedt 7 gy A oA ¢ fE
I7¢ g w1 I-de fear aifed, &Y 99
F1 4 0F IFge ZAv wrean ¢ fw fraar
wrfeT ST 7 &% &1 St faeet e I
faar & SO0 ©F wHoFtowio Ft qawATg
& #forr gfac s #r aY ag 110 w97
¥ gw geit &, A wor amw T R
X 180 a¥% ag s @ 1 gorw 7 110-
4-200 3 T g & wieezw #1
Y- ey ) oo Hag 160 & 400
WA feet & T-bw Wag 130
300 7% ¢ | & wC T AAF ¥ T
A\ aret i my dfed g9 & AW &
o T &, Su% are A fran o O
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& oY 8% aTT T AWl & A% WEET
ag a1 g1 f dzw 3-@he 9+ e,
& gmwar @ fr ag &z @ A FEAET
@A A, wafanar @ awt vege 2
fifrd, ot §g w9 1Ay ¢ oek femma
¥ ag WO agl a7edrg &7, TN A
fod & oY aepur FTaT g PR o
ag el 2a ¢ ot #1E aog At ¥ fr g
qorra #7 4w 7 fzar o & e
FTar AEAT g, w7 Az faa A ®
forer g7 aw W7 F AawoAg A A, W
s gtar A ® s 731 afew o
7 7Y yiv F w7 T AqEAr g
Wagiy@gTAm A7 ® § IT ¥ART
aim %7 ff ag q@ ggaTe 1% | g9
&N 7 ogfre w & " 4 agrd A7 Srgar
g fr sy fr oweta woelt o A7 are
T FT AT AT FT AWH TH ATH
fewmar | g AWTH qWI AT WX § IAN
wites Fvar Wed 5 a4 W yE
gTATE AR %7 BT IA F1 AT I |
ITH "9IQA A1 JATAT A1, T HIEA
I & A9 A7, TR Higd A1 T gAmar
wr, fazem ar feaem @ifen g ok
39 ¥ g AT G4 g1 | T ag TG gar
A Avx am ag F7 @w F@EfF
ferram s3w & T TR wEE
TE TEN 1 fegmraw gE@ ¥ oam e A
qAA A1 AW I F 48 WREEA gE
g w7 @ wren F7ar g fr gw aww o
TR 7 g, 9997 §1aT g q1ge
W w3 WY gw o &0 afsT gard g@
el 9% §™ 2w O R
FgTE ZAT ATEAT § 99 UF AT FAAMCEI
#1 fagia  woAT faear &1 arsf s
HAGTT K1 AW FT TCF @I FT @
faermar &1

W THo gWe WS (A7) @ wATafE
oY, ¥ FEw wT SUTET AWG AET A0 W gaw
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£ FifF AT 59 &6 @ ™\ & 1 'Y
uF ara & fF gart I FHEfE 7 39
fosms w® &) W 9§ g9 |ni A
ITE A% o g faar W §fE ua
SHTAT 339 TAT & 1T AATAATE FT 77
gur @ At F awwar ¢ ¥ owa A oot ¥
T FART TTH AT ATH AT TR
ITF ATY A FARTT gAT § IWH owady
TET E | UF A% A FEA T2 g
FT @& T e, 9% 9w e §
HT {77 AT AT AN WYY IEH OF T
a7 faar ar f& s w9 £, fREA T
A, e St e A gEaTEE g,
TEt grg foemr, w4 9 A9 8, 9w
W AW, A1 W94 FAA(IET & A9 oH
TETT FT SAZTT ToGT ALL £ |

FEI AT @ A g AgE A W
FIAT AR AR AR & R I A0 B
A AEyT Fivg frar 8, 4o i wav g,
a7 qEQAA ET FIN a7% AT ATET W
T % 9w ur N e 8, g
awt 1 wprgyfa & wme, gwedf & A
TETY TOHAT A0 W I AT A
st % o o A TFATT 7 3, 4y
FIH AT AW | F¥ www oo
F2T & W A A7 & e ww agt
AT L WY IT A 97T wwrRr ATy
famdt 21 @ @ ¥% A s, 77 A
T 8 1 Zhar 3T gfraw a1 wrawrag
fs gard dsdt 9 gy gn fawdt §, 1
siwz gt wifgd 1w ¥ o ogd
qrag Al FT I AR X T A §g AT
tam A s A s A @
gt 7 whr ) 2 fF fawmew 2w
g7 #2eg® { fxar wa, 3z 3A4) 3 ffam
F UUAT T uTAW 97 fawre A A7
WX T AT WY4 W¥T TAT § AW A¥
inft S ) A i | 7 2 gt
{1 W T Al S ag e
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[’f\'q‘ﬂ'o THo Gﬁlﬁ]
FgaT g & 39 F1 " FE A1 &
wrfze 1w 3% arg g & A A
agt ¥ geg Wit & SART w7 fF 9w
FT TE(TA ATET AACE FH FT T |

SHRI P. RAMAMURTI : | must say
that the Home Minister kas been very much
ill-advised because I cannot imagine that the
Government can think of imposing scales of
pay and allowances which will lead 10 a tre-
mendous diminution in the emoluments that
the employees have already been getting, If he
had gone into it in detail, T am absolutely
certain that he would not have accepted it
in the beginning, because 1 see that in the
matter of city allowance and all that they are
losing from Rs. 50 to Rs 200. Therefore,
my own feeling is that the Home Minisier
has been completely ill advised, He is placed
in such a predicament that there is not even
one member from his own party to defend
that order, and the members from his
party have spoken more elcquently than the
members of the opposition. So, our task
has become much easier  He is placed in
that uncnviable position. Therefore, 1 would
only say that it is nigh time that this mat‘er
was rectified. | do not want to suggest any
method, he can choose any method and
immediately try to rectify this whole
thing.

ot sarq fag (fermar) @ mwrefa
wreg, & wa ifedl #7 g9gE TEAT
foe¥ gurt orqmriw & &Y A agw
WSE aTg ¥ WEWT W1 AW A7 AT
W7 I JEAT aCF fewmr g & @i
fafrezs amga &1 @ T femmT
wrgat g fr aam Amdd AT & AT
ferras w2m &Y AT Ww AT R ST
ot aF fre o oo & €Y o)
UF ITE & HT9, OF §rATy ¥ ATq WO
T} aEyE W T @A FA AW
IT* qr 8, o o wEy, € A g
7% 9T T A R SN qd TR A WY
¥ a¥F Afey 4 sgar wgA § AN
el d i dgn e @ a@ A &

Employees

Ay g AL GET 7 17 WU AWA
# mgqae AR ifear A wie, 1962 #
Ay & 5 gwmm o1 @& fara
T H AT FLT KT IH AT 9T AFE
q FHIEA T A qZH TAAHE 7 dzvAT 9T,
397 08 fawsfma A1 @t f& agr & A
AT €2TF F1 A1 rgsqrafan 2z &, 39
F gartas, T 9@ ¥z F garfaw
= gaar fear @rg ) gl w97
ﬁ;ﬁ' W#ﬁz#waw wigT wriefwa
240 g1 ¥ wzfafaegze 1 §r Y f5 2
A7 797 97 fgaraa w3mw & wreards
A1 AAEATZ WY AT 1A I77 .. (sqweT)
coH RT A FTATE | T Tratee gare
FIAT AEAT & | TFET ATAT AT AFT AN
ez az frgd et faar nar & ger
ave gare {1 fafreze 4 fear 8, gard
sAar & fFar &, 30 /M F@ar 7 IwET
aved frar 2. (wmem) .4 gz wEA
wTeAT g . gy ow e AT gzAe
77 70, ¥R fer Dara I3 >y oAk
FATX AATAT WA AT X A3 § WA
smaw ww & fau fomd faxr fe @
fafrsY wod a2 & Y g2 §, A o
waeqr ¥ &7 219 fafasex #1€ dar ee-
#Z g7, g¥ W ag var fammw feemo
faedr ff 99 AgemaAl Y o @ sfe
& gEATA ¥ 43 § #if wre g "/
T A gy AT fewirerdr @ fafasgt #t
grit | gafar & argar g fr ag @@ ol
¥ froag & am-Tode mwardw Y
M #iY § I I ¥ fgmrew w2 -
¥z 3% Arq 4397 W waw 97 faAm
F* o ) qure ¥z fey 9y, w9 fag
ATE g AT A @A A

w3 & 7oAt Agwy & - aEe
AT TR E

Whether the recommendation of the
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Third Pay Commission will be applicable to
Himachal Pradesh also ? 1If so, what are the
justifications for ignoring the recommen-
dations of Second Pay Commission ?

How will fixation be made of those
categories which do not exist in the Delhi
Administration ?

If Government is so rigid on Delhi-
based grades, why do they not implement
these grades with effect from 1-11-1966 when
a part of Pnnjab was merged with Himachal
Pradesh ?

Is it a fact that pay-grades to Lecturers
in Himachal Pradesh have been given at
Punjab rates because these are lower then
those in the Delhi Administration ?

TR gz ¥ fafee amg o amal
) a<F T AN |

st vt fag (Agas) : Jga
ageg, fpmw W o qwed g e,
wgl & W I FgrgT E, Fgdr F, vAen
%, s fe aga wmeR @ g, afe
T 77 fedl ¥ g o g9F aowE w7
A #t afem s @ 0 ¥ gw
fafres wga & wroa) arow w5 @0
AT § o gg A @ ant
#Y ¥ gAT TAAT Afewr qdAfae
I ATE TAAT TE FT 2T AT HEFT FT
Fdrar frgaem | g @i S R, OF
dor dora % @Y, gfamn & @, feaw
# 7§, Y ag g gfew @ A g, &
we ¥ oot e fe ww 9w fewfEr
F g T AR ZAR A A y@ gEE
qc &3 gu d, W SAR 99T g9 A &,
Ty T fF @St agi ox wdt S
a1 AT ST AHF |

wFag # faeelt A am@a wgAwr
TR —19 farT A gEaw & AR
TFETIS #1 W94 A9 & faqan &, am-
Yga AT 918 § 0w gfaw ae o
ft FEvET § ITHT aCH oY Ay 6 A
T A E, qARr A ANg A § |
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Al W i oy W T G §—
g gzt I § g9 oA W
s 9T &1 gk ugt & e
fafaees aga afear e o=t & oF
T OYEA § EH FIRYIE Y Wg]
frea 1o agi § & wed 7 4w
gearer #T T, IAR WA W gE
s A E X At g fRoww g
i fafrey agw #1 73 & fF oo A9
¥ - 9T A g wo @ & Irey
2@T U o NA-AEY Arai T wwA AGY
AT AfAY | WX W wwEA # g,
@qrT FT 1Y 39 AW O @ W {qR
fafaeay #1 fam & &1 994 am st @
&Y S

g g% i oo, gfcama, fewmee
&, foeelt U q@ & ol g aw o
@At wrfgn—wrre AT oer qw
grm aY sureT WA d WK SN ¥ &
FAM | FFE-ATEE O U A ard g
g w0 8, AfeT & amh @ ot
TAM F JGA! ATEATE 4G N | ATEATE
W 017 A1 qog ¥ § TR qF gy omefy
2, afpw oz 3Tt ag vy i, ag
w=gT FIH T a1 FORA TG G s
W T T A A o G @ @ g
¥ dar E gl

SHRI Y. B CHAVAN : Mr. Chairman,
Sir, this is a very important issue that thig
House decided to discuss. T would not take
much of your time, but I will certainly
explain what is the principle involved in thig
particular matter, [ can assure the hon,
Members that T have got full sympathy for
the problems of Himachal Pradesh, for Its
peonple, for its emplovees, I understand their
difficulties because most of my colleagues on
this side—Shri Prem Chand Varma, Shri
Pratap Singh and Shri Hem Raj- all of
them are very much concerned about |t.

off owrw st (wygAEe) @ ol a9
Wy



87
oft T wegT - WY AT § )

off qwaw i : g g @ wWw Ay
AT 9 ENT |

SHRI Y. B. CHAVAN : I referred to
them because they represent those people.
They are naturally very much concerned,
aad | share their concern in this matter,

These are matters which involve certain
principles and financial commitments. We
will have to go into them carefully. 1 have
myself applied my mind to the problem for
some time. Th- history of the problem has
been stated by many people  Till 1948 the
pay scales were linked up with the pay scales
of East Punjab as it was known at that
time. Naturally, in the course of the last
twenty years, there were many changes.
That area was dlvided into three States—
Himachal Pradesh, Punjab and Haryana.
After Himachal Pradesh separated from
Punjab and after Haryana was formed,
there are many differences in the pay scales
of Haryana and Punjab also. Naturally,
when an arca becomes a separate  State, it
grows in its own way. There is nothing
wrong about it,

When the Central Gowvernment thinks
about these matiers, we have to take into
account the different patterns of pay scales
obtaining in the different Union Territories.
At a certain time, the power to decide the
pay scales was delegated to the Lt. Governor
and the Chief Administrator  That was in
1959, 1 think. Bnt at one stage it was
observed that the Punjab Government was
the only Governmen! which went on chang-
ing its pay scales. It is very difficult for any
Finance Minister sitting in Delhi to leave
the entire matter of such decisions to the
Finance Minister of some State. The Punjab
Government decides about its pay scales
taking into account their own resources, eic.
It was very difficult for the Central Govern-
ment to leave the delegated power in the
hands of somebody to link it up with the
pay scales of cither this or that State. In the
meanwhile, a decision was taken that the
pay scales will be according to a different
principle. It was decided that it will be
elther Central pav scales or the pay scales
of Punjab State or the adjacent State, which-
ever Is less To this Mr. Joshi made a
reference.  Personally 1 feel it was psycho-
logically & wrong approach to give a fecling
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to the employees that they will get less and
not what is reasonable. It has now been
decided by the Central Government—a
Cabinet decision bas been taken—that in-
stead of leaving it at that sort of variable
thing, it is much better to take some decision
based on one principle. That decision is that
pay scales of the Government employees in
the Union Territories will be linked with the
pay scales of Central Government employees,
They will be according to Central Govern-
ment scales.

Some members have raised the point
that certain employees are adversely affected
by this decision. That is a legitimate point.
According to my information, out of 85,000
Government employzes, most of them will
get an advantage.

SHRI HEM RAJ : Oply a few. There
are 45 categories, out of which only 26 exist
in Delhi.

SHRI Y. B. CHAVAN : These are
matters of detail which can be discussed
later on  According to my information, there
are some people who are affected adversely
by this and their case needs consideration,
1 can tell them that we will consider their
cuse sympathetically. If they were adveisely
affected and if they want to have the present
scales to continue, that matter will be sym-
yathetically considered. We do not want
them to suffer in that matter, 1 think this
is & very reasonable decision. There is some
principle behind it that their pay scales will
be according to the Central scales.

About this hartal, strike and phuk hartal,
1 would like to make an appeal to them
that this is not the way to deal with the
State Government or Central Government,
I would make an appeal to them to give up
this sort of measures, because we want to
show them sympathy. Let them not work
with some kind of danda in their hand.

As far as the demand of statehood for
Himachal Pradesh is concerned, Government
have indicated many times that we would
like to consider this question in a positive
way. It is a question of financial viability
and this question is under consideration of
the Government of India. We hope to
arrive at some decision early.  As soon as it
is taken, we will certainly come to this hon,
House with the positive decision in this
matter,
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I would request hon. Members to per-
suade the Government employees to give up
this attitude of strike, hunger strike etc. An
hon. Member asked why we do not start
negotiations. There is no question of starting
negotiations. If they want to come and
meet me, 1 will not refuse to meet them.
There is no question of refusing to meet
anybody. But there is no question of revi-
slon, I will meet and explain to them the
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position, The idea is not to start nego-
tiations ; that is not my stand. But if they
want to come and meet me, I will explain
my position.

19.57 brs.

The Lok Sabha then adjourned till Eleven
of the Clock on Wednesday, March 18,
1970/ Phalguna 27, 1891 1Saka).
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